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LOK SABHA DERATES

LOK SABHA

Wednesday, December 2, 1992/
Agrahayana 11, 1914 (Saka)

The Lok Saliia met at
Eleven of the Clock

[MR. SPEAKER in the Chaid

RE SUSPENSION OF GUESTION HOUR -

v Translation)

SHR!RAM VILAS PASWAN (Rosera):
Mr. Speakar, Sir, what measures are
proposed to by taken by the Government in
Ayodnya? The hon Prime Ministeris present
here (Inter:uptions) Question Hour should
be suspended. Today we would like to know
the measures to be taken in Ayodhya . The
attention of the entire country is focussed on
Ayodhya. /'nter.upiions) -

[English)

SHRIBASDEBACHAR:YA (Bankura):
Thessitugli»nin Ayodhyais very serious. The
Leader of the Opposition has said that in
spite of the Supreme Court order he willcarry
outthe Karsavaonthe disputedsite. He h~3
statedthat he willviolate the Stipreme C~Lt
orde- and he will carry our Kar sava
shovel. Please suspend the Quasiicn ¥t
The Prime Minister is here. He should make
ia statement. (Interruptions)

[Trar slation)

- SHRI VILAS MUT /eMWAR (Chimur):
Mr. Speaker, Sir, the Supreme Court has
delivered its judgemctit. (Interruptions)

It is -~ very serious matter. Whatwili be
the fate of the verdict of Supreme Court.
(Interruptions).

The process of uisintegrating the
country has begun. (Irierruptions)

[English]

SHRI TAR:T BARAN TOPDAR: Shri
Lal K. Advani has taken the oath in the name
of the Constitution and he is violating the
Supreme Court order (Interruptions)

SHRI RAM VILAS PASWAN: Please
suspend the Question Hour. (Interruptions)

SHRIBASUDEB ACHARIA: shriLalK.
Advani should tender his resignation.
(Interruptions)

MR. SPEAKER: Nothing will go on
record without my permission....

(Interruptions)*

MF.. SPEAKER: Nothing is going on
recors'....

(Irterruptions)*

MR. SPE:.KER: Nothing is going on
rarord unless | allow it...

(Intenuptibhs)'
MB_ ¢OFAKER: Plaace sit down...

(Interruptions)*

*Not recorded.



3 Re. Suspension of
[Translation)

MR. SPEAKER: You please sit down.
(Interruptions)*

MR. SPEAKER: | am on my legs, you
please sit down.

(Interruptions)”
[English]

MR. SPEAKER: Well, are you going to
hear me what | am going to say? SOME
HON. MEMBERS: Yes, Sir.

MR. SPEAKER: Ithank youverymuch...
(Interrupiions)

MR. SPEAKER: Are you going to keep
quietwhen lamgoingto speak? Please help
me. You should do me that favour because
my throat is not working properly. One can
understand your feelings. One can
understand your anxisty also. it is quite
naturalforallof ustoknowwhatis happening
there. But thenif all of us are standing at one
and the same time and speaking out, and if
we are taking only a partisan, party line, then
sometimes we do not achieve anything.

(Interruptions)

SHRITARIT BARAN TOPDAR: ftis not
partyline. Itisthe countryline. (Interruptions)

SHRIBASUDEBACHARIA: Sir,we are
not on party lines. (Interruptions)

MR. SPEAKER: Let me complete.
Please do not react to each and every word
and sentenceimmediately after lutterit. You
please trytounderstandthe essence of what
lamsaying and atthe endif youwantto have
some say in this matter you are welcome to
do it. ) cannot just go on repeating it every
day. What | am saying is that this is the
heights institution in the country. We are
expectedto solve the national problems. We
are expected to tind solution to the national
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problemsandthe nationalissues. We can do
that only when we are discussing it in a
manner in which we should.

[Translation}

SHRINITISHKUMAR: I have givep you
anotice as per yourdirection. Acopyofithas
been given to the hon. Minister ot Home
Affairs

[English)

'MR. SPEAKER: Let me complete.
(Interruptions)

SHRI BASUDEB ACHARIA: Sir, 1have
given notice for suspension of Question
Hour. You suspend the Question Hour and
immediately allow adiscussion onthisissue.
The Prime Minister is here. He should make
a statement. (Interruptions)

[Translation}

SHRI MADAN LAL KHURANA: | have
also given a notice (Interruptions)

SHRI NITISH KUMAR: A copy of it has
been give: to the hon. Minister of Home
Aftairs...(Interruptions)

[English)

MR. SPEAKER: Suri Nitish Kumar, itis
not proper for you. When |'am speaking you
do not have to interrupt me. You do not have
to reactlo each and every sentence of mine.
Let me completé first. You understand what
lamszying. Are you interested in discussing
this matter for 2-3 days? Continuously you
are raising this matter for 2-3 days
immeciately after the Questiocn Hour.

SHRI BASUDEB ACHARIA: The
situation is serious.

MR. SPEAKER: Why are you
interrupting, me? Is this proper for you? can
vou nct keep quiet for even five minutes?

SHRIBASUDEB ACHARIA: | will keep
quiet for five minutes. (Interruptions)

*Not recorded.



5 Re. Suspension of

MR. SPEAKER: Isaid yesterday that if
you are so very desirous of discussing this
matter, you have come regularly to me. |
have received two letters - one from Shri
Sominath Chatterjee and the other from Shri
Nitish Kumar-but are they regular matters?
You want to discuss it in zero hour.

SHRI SRIKANTA JENA (Cuttack): We
have given notice for adjournment motion.

MR. SPEAKER: Why do you not keep
quiet? It youwantto discussthis matteras an
adjournment motion you know thatthere is a
procedure to be followed. | have informed
the Government that the Members are
agitated and they want to know. Nobody will
be disinterested in discussing it provided we
discuss itin such a fashion that the so!utions

~can be found and provided we wanted to
discuss it only on the basis of information
which is authentic, which you have collected

SHRI BASUDEB ACHARIA: Itis very
much authentic.

, MR. SPEAKER: This is not correct
. (Interruptions)

(Interruptions)

MR. SPEAKER: If you wanttodiscuss
these kinds of serious matters also in this
fashion, let me warn you, the authority of this
House will not be that which it should be. If
the matters is serious you shall have to be
more serious. If you are not discussing it
seriously, well, they will find some other
forum to discuss it. May | request you that

-evenif you given an adjournment notice and
-even it it is allowed, then according to rules
:» it can be discussed on at 4 P.M. today?
Now, lamnotallowing it, lamnotsayingthat
~}am allowing the adjournment mot.on. But it
“you want some discussion on it ard if the
‘@ntire House is infavou~ of discussingit, 1wl
allow the discussion provided you discuss
zonly on the basis of the information which
ou have verified and you take the
esponsibility, you ciscuss in such a manner
stosolve the problemand nottocomplicate
fhe problem, youdiscussinsuch afashionas
It0 blame each other, but to find out the
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truth and to help each other to solve this

problem. Only then a matter of this nature

can be discussed. If all of you are standing
up and asking for the suspension of this
Question Hourandif | suspendthis Question
Hour which would be against the decision
which we have taken, | am not going to
suspend the Question Hour. But if you want
todiscussit, youhavetodiscussitinaproper
fashion, but withthese conditions only. If you
do not want to discuss and if all of you want
to get up and shout or you want to speak at
the same time, | have no alternative but to
saythatthe House is adjourned and retire to
the Chamber. Ihave no otheralternative. But
if youwantto discuss itin a regular manner,

I'am inclined to allow the discussion. But if
youdo notwanttodiscussitin aregularway,
I cannot help myself, | cannot help you.

(Interruptions)

MR. SPEAKER: One minute. There is
no point in asking the Government every
now andthento give their point of view. They
do have their point of view and if they are of
the view that by explaining and disclsing
their point of view when it is necessary the
matter is not helped, we cannot compel the
Government also to disclose their point of
view. They do have their point of view and

-they should be given the time to disclose

their point of view as and when they think it
is going to be most appropriate.

(Interruptions)

SHRI RAM VILAS PASWAN (Rosera):
It is not an ordinary situation. The Prime
Minister must respond to it first. The Prime
Minister must say something about this.

SHRI TARIT BARAN TOPDAR:
(Barackpore): Is it not that serious as to
make the Government respond?

(Interruptions)
[ Translation)
SHRI ATAL BIHARI VAJPAYEE

(Lucknow) Mr. Speaker, Sir..
(Interruptions)



7 Rc. -Susbension of
[English)

'SHRI BASUDEB ACHARIA (Bankura):
You suspend the Question Hourto rajse this
issue. You first allow, Sir, to...(Interruptions)

MR. SPEAKER: |am not going to. My
Ruling is, | am not going to suspend the
Question Hour.

SHRI BASUDEB ACHARIA: Why?
.(Interruptions)

MR. SPEAKER: | am ready for
discussion, but not suspend the Question
Hour.

(Interruptions)
[Translation)
SHRI RAM VILAS PASWAN: | had
given a notice to you to hold a discussion on
N.1.C. (Interruptions) Hadthe discussionon

N.T.C.beenheld, the presentsitutation would
not have arisen.

. (Interruptions)
[English) *

We have given notice. (Interruptions)
| have given notice before 25th...
(Inte'ruptions)

MR. SPEAKER: Was itdiscussedin the
Business Advisory Committe?

SHRIRAM VILAS PASWAN: Before 10
o'Clock | had given notice regardmg the
discussion on NIC.

MR. SPEAKER: When? Is it today?

€ HRI RAM VILAS PASWAN: On 24th
of Navember.

M3. SPEAKER: You could have
dscussed it in *he Business Advisory
Co mmiti2e. But you ¢.d not discuss.

SHRI "AM VILAS PASWAN: | have
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raised it,..but you told, ‘ Please maintain
some dignity '..(Interruptions)

SHRI BASUDEB ACHARIA: We have
given notice, butyou did not....(Interruptions)

MR. SPEAKER: lamreadyto allowthe
discussion onthat, but according tothe rule.
lf you hadgiven anotice,, you could have told
me inthe Business Advisory Committee that
you give priority to this subject, | could have
taken it up.

(Interruptions)

SHRI BASUDEB ACHARIA:
given notice....(Interruptions)

| have

[Transiation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, had the Government taken
action well in time, the present situation
would not have arisen, (Interruptions)

The Government deliberately remained
inactice .

and the result is that the situation has
been going out of control..(Interruptions)

[English)
Everything is going out of control and it
is due :~ the Government’s inaction. The

Government has not taken any acti.n;
therefore, everything is going out of order.

MR. SPEAKER: Yes, Mr. Vajpayee
(Interruptions)

MP. SPEAKER: 1 will allow.

SHRI TARIT BARAN TOPDAR: You
have giver the Ruling that you are not going
to suspend the Question Hour on this, an¢
you are allowing Mr. Vajpayee..(Interruptions)
[Transiation]

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you have allowed m= to speak



9 Re. Suspénsion of

and if these members don't let me speak
then how.....

\Interruptions)

This is not the way to the House.
" (Interruptions)

[English)

SHRI DIGVWAYA SINGH (Rajgarh):
Youhavegiventhe Ruling, Sir, notto suspend
the Question Hour..(Interruptions)

MR. SPEAKER: | will allow you.

SHRI TARIT BARAN TOPDAR: You
are allowing Mr. Vajpayee.

(Interruptions)

SHRI TARI® BARAN TOPDAR
(Barracakpore): You cannot allow
him.(Interruptions)

MR SPEAKER: | have allowed him.
You cannot dictate to me like that. It is not
correct.

(Interrug:tions)
MR. SPEAKER: Pleasetake yourseats.
(Interruptions)

SHRI TARIT BARAN TOPDAR: We
cannot allow him to speak. This is
discriminatory.

(Interruptions)

MR. SPEAKER: | have allowed
Paswaniji, | am allowing Vajpayeeji-and | will
allow you also.

(Interruptions)

SHRITARITBARAN TOPDAR: We will
not allow him to speak.

(Inteiruptions)

AGRAHAYANA 11, 1914 (SAKA)

Question Hour 1
[Translation)

SHRI MADAN LAL KHURANA (Sout|
Delhi): if Shri Vajpayee is not al'owed t
speak, we would also not let anyor.e speak

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR
RAJESH PILOT): Mr. Speaker, Sir, Mr.
Advani has given a statement about ka
seva. It is to a common man’s statement, it
is the statement of the Leader of the
Opposition of Lok Sabha. We have no
objection to Mr. Vajpayee’s speaking here.
But is he going to explain about Mr. Advani's
statement?. (Interruptions)

SHRI BASUDEB ACHARIA: They are
violating the order of the Supreme Court and
you are allowing him to speak. Let Mr.
Vajpayee respond to the statement of the
Leader of the Opposition..(Interruptions)

[Translation)

SHRI MADAN LAL KHJRANA: | have
also given a notice.

(English]

SHRI TARIT BAN TOPDAR: You are
notallowing us, but you are allowing Vajpayee.
He has not given any notice. This is
discriminatory.(Interruptions)

SHRI BASUDEB ACHARIA: Why can
the Prime Minister not react to this? Why is
he silent?.(Interruptions)

SHRI BASUDEB ACHARIA: Why can
the Prime *irister not react to the statement
of Mr. Advani?.(Interruptions)

SHRI SRIKANTA JENA (Cuttack): Mr.
Speaker, Sir, you may call the Member who
as given the notice faor Adjoumment Motion.
| think Atalji has not given any notice for
Adjournment Motion. How can he be
called?.(Interruptions)
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MR. SPEAKER: Pleasetake yourseats.

I you are not going to sit at your places, lam
joing to adjourn the House.

SHRI BASUDEB ACHARIA: But, you
vill have to listen to us..(Interruptions)

MR. SPEAKER: You cannot dictate to
ne like that. If you are not sitting at your
slaces, | will adjcurn the House..

(Interruptions)

SHRI BASUDEB ACHARIA: | have
given notice that the Question Hour should
be suspended. You have to listen to
me..(Interruptions)

MR. SPEAKER: The House stands
adjourned to meet at 2 P.M.

WRITTEN ANSWERS TO QUESTIONS
11.25 hrs.
Solar Energy

*121. DR.RAMESHCHANDTOMAR:

SHRI DEVI BUX SINGH:

Willthe PRIME M:NISTER be pleased
to state: ’

(a) whether the Government have fixed
any target for the generation, distribution
and promotion of so'ar energy in the country
during the Eighth Five Year Plan;

(b) # so, the details thereof and the
.achievements made so far;

{c) whether the Government have set
up/propose 1o set up solar power plants in
the country;

(d) if so, the State-wise details of the
locations of these 2lats and the existing/
proposed capacity of each of these plants;
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(e) whether the Government have
prepared any new programme to hamess
solarenergy forthe generation of power; and

(f) if so, the sallent features of the
programme and the amount earmarked
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):

(a) and (b). Various solarenergy systems
comprising about 3 MW of photovoltaic
devices and 2.75 lakh sq. mts. of solar
thermal-based devices and 3 lakh solar
cookers are proposed tp be installed in the
Eighth Plan period. The Ministry of Non-
conventional Energy Sources is implementing
acountry-wide demonstration andextension
programme for the utilization of solarenergy
forvarious applications covering solarlights,
solar pumps. solarpower plants, solar water
heaters and solarcookers etc. Small capacity
solar power plants in the range of 1-20 KW
are being establishedin unelectrified villages.
These plants normally provide power for
domestic lights, street lights, community
centres and televisions.

The achievements under the solar
energy programme are as follows:

SOLAR PHOTOVOLTAIC DEVICES:
Over 40,000systams comprising street lights,
domestic lights, lanterns, community
televisions, communication systems and
village level power plants.

SOLAR THERMAL DEVICES: Over
25,000 systems comprising domestic water
heating systems, Industrial water heating
systems, solar stills, solar timber kilns, solar
airheaters and over 2.27 lakh solar cookers.



13 Written Answers

(c) and (d). 72 village-level solar
photovoltaic power plants and two
esperimantal solarthermalplants have been
set up. State-wise details of solar energy
power plants are given in the attached
Statement. Efforts are being made to install
solar thermal power plants of MW capacity.

(e)and (f). The allocationforsolarthermal
and solar photovoltaic programmes during

AGRAHAYANA 11, 1914 (SAKA)
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the Eighth Planare Rs. 80 andRs. 90crores,
respectively.

A pilot project on large-scale solar
thermal power generation and expansion of
activities on solar Photovoltaic pumping
systems for irrigation are envisaged in
addition to on-going programmes. These
programmes will be taken up depending on
the availability of funds for these projects.
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No-Industry Districts in Madhya
Pradesh

*122. KUMARI VIMLA VERMA: Willthe
PRIME MINISTER be pleased to state:

(a) the names of no-industry districts of
Madhya Pradesh;

(b) the steps taken by the Government
for industrial development of these districts;

(c) the types of industries set up so far
or proposed to be set up in these districts
afterthe implementation of the new industrial
policy; and

(d) the number of industrial licences
issuedfor setting up of industries in the State
afterthe announcement ofthe new industrial
policy?

THE MINISTER OF STATE OF THE
MINISTRY OF INDUSTRY (SMT.KRISHNA
SAHI): (a) The list is given in the enclosed
statement.

(b) In Madhya Pradesh, six Growth
Centres in 6 “ No 'ndustry Districts * were
sanctioned underthe Central Government's
Scheme of 1983 for Infrastructural
Development. Central 2ssistance of Rs. 10.5
crores has beer released for the Centres at
Bhind, Mandla, Dhar, Rajgarh, Jhabua and
Panna. This Scheme has been closed.

Under the new Growth centre Scheme
announcez in June 1988, Madhya Pradesh
has been aliotted 6 Growth Centres including
the districts of Bhind, Dharand Guna. Central
assistance of Rs. 8crores has been released
tc the State Government.

(c) The Industrial Entrepreneurs
memoranda filedfort.e No Industry Districts
of Madhya Pradesh relate mainly to food,
beverages, chemicals, textiles and basic
metals. .

DECEMBER 2, 1992
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‘d) 29 Letters of Intent and 6 Industrial

Licences were issued to the State upto

October 1992.

STATEMENT

‘No Industry Districts ‘ of Madhya Pradesh

Si. . No.Names of the
‘No Industry
Districts *
1. Balaghat
2. ) Bhind
3. Chhatarpur
4. Chindwara
5. Damoh
6. Datia
7. Dhar
8. Guna
9. Jhabua
10. Mandala
11. Narsinghapur
12. ‘ Panna
13. . Rajgarh
14, . Seoni
15. Shivpuri
16. Sidhi
17. Surguja
1 8.. Trikamgarh
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[English] used life saving drugs during the last year
and the current year drug-wise?
Prices of Life Savings Drugs
THE MINISTER OF STATE IN THE
123. DR. ASIM BALA: Willthe PRIME ~ MINISTRY. OF CHEMICALS AND
MINISTER be pleased to state the  FERTILIZERS (DR. CHINTA MOHAN): A
comparative prices of 15 leading commonly ~ statement is laid on the Table of the House.
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[ Translation]

Outstanding Loans Against States

*124.DR.LAXMINARAYANPANDEYA:

Will the Minister of
PROGRAMME
pleased to state:

PLANNING AND
IMPLEMENTATION be

(a)whethersome States while submitting
theirfive yearplanto a Planning Commission
have requested to waive their outstanding
loans;

(b) if so, the amount of outstanding
loans against those States; and

(c) the reaction of the Government in
this regard?

DECEMBER 2, 1992
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) Some
states have been requesting for writing-off/
rescheduling/moratorium of their loans and
interest thereof to the Centre;

(b) A statement indicating the
outstanding- loans and advances as on
31.3.1992tothe centre bythe Statesis given
in the attached statement and

(c) An assessment of the debt position
of the States has been referred to the Tenth
Finance Commission.
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[English]

Conference of Law Ministers

*125. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether a Conference of Law
Ministers was held in October, 1992;

(b) if so, the main points discussed and
the decisions arrived at;

(c) whether the recommendations of
the earlier Conference heldin 1990 have not
yet been implemented; and

(d) if so, the steps being taken in regard
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

COMPANY  AFFAIRS (SHRI
H.R.BHARDWAJ): (a) Yes, Sir.

(b) The main agendaitemforthe meeting
was “ The Implementation of the
recommendations of the Malimath
Committee Report on the subject of Arrears
of cases of Courts “. The meeting alsc
addressed itself to issues like “ Lok Adalats
“and * Use of NICNET For Information
Exchange “. A statement showing the main
points/decisions arrived at the meeting is
attached.

(c) and (d). A number of steps have
been taken, to implement the
recommendations of the earlier Conference
held in 1990. The question of upgradation of
infrastructural facilities for the judiciary as a
Plan Scheme wastaken upwiththe Planning

 Commission. The Planning Commission has
agreedto the proposalin principle. The State
Governments have been asked to submit
theirproposalsin this regardfor consideration.

The Ministries/departments of the
Government of India have been advised to
constitute high-level committees to screen
cases to be filed by the Government and to

AGRAHAYANA 11, 1914 (SAKA)
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scrutinise claims against the Government
with a view to avoiding unnecessary
Govemment litigation.

. The Ministries/Departments have also
been advised to undertake, from time to
time, orientation programmes fortheir officers
in principles of constitutional law,
administrative law, etc.

Itis proposed to confer statutory status
onlok Adalats. A Billforamending the Legal
Services Authorities Act, 1987 is presently
pending before this House.

STATEMENT

There was general agreement on the
following points at the Meeting of Law
Ministers held during 17-18 October, 1992:

()  Unless the problem of growing
accumulation of arrears is dealt
~ within time, extra constitutional
centres for dispute-resolution by
use of criminal force etc., may
spring into existence and get
strengthened. It is in the interests
of healthy growth of democracy to
strengthen the judicial wing of the

State.

(i)  There is a need to take immediate
actionto upgradethe infrastructural
-facilities for the judiciary as a Plan
Scheme.

(iily  AMernative forums for dispute
resolution such as ‘' Lok Adalats '
should be established.

(iv) Tribunals may be constituted tc
deal with ltigation involving technical
issues on the lines of JTAT,
CEGAT, etc.

(v) There shouldbetraining institutions
for training of judicial officers.

(vi) Govemment litigation should be
reduced by undertaking timely steps
to screen grievances against the
CGovernment.
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(vii) Courts shouldbe strictinthe matter
of admission of public interest
litigation which is often misused.

(viii) The Supreme Court and the High

Courts should exercise greater

restraint in the exercise of their

powers andinthe discharge of their
functions.

(ix) Problems connected with frequent
adjournments, strikes, etc., cannot
be effectively handled, unless the
judges and practicing lawyers are
brought together to discuss the
matter across the table.

(x) The Malimath Committee
recommendations constitute the
right framework to proceed further
in the matter.

The Law Ministers alsoconstitutedthree
open-ended Working Groups to consider
different aspects of the recommendations of
the Malimath Committee Report in detail.

Installation of Hand-Pumps

“126. SHRI DILEEP BHAI
SANGHANI:
SHRI ARJUN SINGH YADAV:

Wil the PRIME MINISTER be pleased
to state:

(a) whether any budget allocation was
made during 199°-92 and 1992-93 for
installation of hand-pumps in the rural and
drought affected areas of Gujarat and Uttar
Pradesh; and

(b) it so, the rumber of hand-pumps
installed till the end of October, 1992 in both
the States

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Separzte allocation was made
by the State Governments of Gujarat and
Uttar Pradesh to all the districts including
jrought affected districts in 1994-92 and

DECEMBER 2, 1992
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1992-93 for installation of hand pumps.

(b) 5735 hand pumps were installed in
Gujarat and 40879 hand pumps in Uttar
Pradesh during the period from 1st April,
1991 to 31st October, 1992.

Allocation for Production of Uranium

*127.DR.AMRITLALKALIDAS PATEL:
Will the PRIME MINISTER be pleased to
state:

- (a) the allocation made to the Uranium
Corporation of India Limited for production of
uranium during the Eighth Five Year Plan;

(b) whetherthe allocation is sufficientto
execute the various schemes/programmes
based on uranium;

(c) if so, the details thereof; and

(d) if not, the remedial steps proposedin
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN  DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
An outlay of Rs 350 crores has been
providedtothe Uranium Corporation of India
Limited during the 8th Five Year Plan forits
plan projects.

(b) -2 (d). The targets for installation
of additional capacities for generation of
Nuclear Power during the 8th Plan have
been recastkeeping in view the availability of
resources. The programmes for production
of Uranium by the Uranium Corporation of
India Limited will be in keeping with the
revised Nuclear Power Programme.
Adequate outlays will be provided for the
important projects on hand namely,
development of the Narwapahar Mines,
modernisation and mechanisation of the
Jaduguda Mines and expansion of the mill at
Jaduguda.
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Electoral Reforms

*128.  SHRI. DHARMABHIKSHAM:
SHRI  ATAL  BIHARI
VAJPAYEE:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government proposeto
introduce electoral reforms;

(b) if so, the details of the reforms that
are being contemplated; and

(c) the time by which these are likely to
be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI
H.R.BHARDWAJ): (a) Yes, Sir.

(b) and (c). The Government have
considerednumerous proposalsforelectoral
reforms received from the Election
Commission and anothersources and those
contained in the recommendations of the
Electoral Reforms Committee appointed in
1990. These proposals relate to almost all
important aspects of e.2ctoral laws and the
Government are in the process of finalising
these proposals which are proposed to be

discussed with leasders of political parties in

Parliament before a decisionto bring forward
the necessary legislation is taken.

Export and Import Trade
*129. SHRI NITISH KUMAR:
SHRI SUKDEO PASWAN:

Will the PRIME MINISTER be pleased
to state:

(a) whetherindia is likely to miss export
target by a wide margin as reported in the *
Times of India ' dated October 24, 12 1992;

(b) the reaction of the Government
thereto;
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(c) the total value of export and import
made indollars and rupees duringthefirstsix
months of 1992-93;

(d) whether foreign exchange reserve
has declined in international trade also due
to more import and less export made in the
country;

(e) if so, the deftails thereof; and

(f)the extent of foreign exchange reserve
in the country as on October, 31, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIENY): (a) to (f). The Government has set
an export target of Rs. 57850 crores or US
20132 million for the financial year 1992/93.
The target envisages as growth rate of 31.5
percentin rupee terms and 12.8 percentin
dollarterms. Thetargets are seton afinancial
yearbasis and it would not be appropriate to
assess its shortfall or otherwise at this stage.

According to the provisional figures,
India’s exports during the first six months of
the current financial year, i.e., April-
September 1992 amountedto US 8549 million
(Rs. 24403) crores,) as compared to US $
8113 million (Rs. 18711 crores) during April-
September 1991, thereby registering a
growth of 5.4 per cent (in rupee terms, 30.4
per cent). India's imports during April-
September 1992 amounted to US $ 11171
million (Rs. 31888 crores) as compared to
US$ 9135 million (Rs. 21067 crores) thereby
registering an increase of 22.3 per cent (in
rupee terms, 51.4 per cent).

The foreign exchange reserves
(Excluding geid and SDRS) at the end of
October 1992 were Rs. 1412 crores (US $
5454 millioi ascemparedto Rs. 6032 crores
(US $ 2225 million) at the end of October
1991, indicating thatthese have notdeclined.
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Industrially Backward Districts

130. SHRI RATILAL VARMA:
SHRI ANAND RATNA
MAURYA:

Willthe PRIME MINISTER be pleased
to state:

(a) the names of industrially backward
districts in each State;

(b) whether any Scheme is under
consideration of the Union Government for
setting up industries in those districts; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT

DECEMBER 2, 1992
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OF INDUSTRIAL DEVELOPMENT ) (SHRI
KRISHNA SAHI): (a) The Statement is
attached.

(b) and (c). In June, 1988 the
Government announced a Growth Centre
Scheme for promoting industrilisation of
backward areas. These Centres would be
provided with basic infrastructural facilities
alike power, water, telecommunications,
banking, etc. sothatthey act as focal points
for industrialisation. Out of 70 Centres
orenosed to be developed during the Eighth
Plan period, 65 Centres have already been
identified. 51 ofthese areinbackward areas.
These growth Centres will be jointly funded
by the Central Government, State
Governments and financial institutions.
Central assistance amounting to Rs. 51.50
crores has been released so far to the
States.



Written Answers 50

AGRAHAYANA 11, 1914 (SAKA)

49 Written Answers

‘lueqinyd
pue [ueygKep ‘Indeioy ‘Jeyfuoey ‘ipueyele)y ‘jeueyusyq ‘iiBuejog ‘elosejeq

“llo2yopes pue [ewjoeA ‘uibeuley ‘lueyqred ‘peqeuewsQ ‘pepueN
‘uoeBier ‘nyQg ‘eqejo) ‘indeipuey) ‘eveyping ‘iuyg ‘eiepueyg ‘peqebueiny

JouIsIq eloyes MeN
pue ‘eysip) ‘yebweyL ‘elnBing ‘ypiS ‘Undays ‘indefeys ‘juoes ‘rebeg ‘emey
‘wejiey ‘wiey ‘yebley ‘uoebpueuley ‘indiey ‘yieBly ‘euued ‘indeywisieN
‘euslop ‘irspuei ‘ejpue ‘euoBiey) ‘enqeyp ‘peqeBueysoH ‘euns) ‘semeq ‘Jeyq
‘efte ‘ydug ‘esiempuiy) ‘indereyyd ‘pujyg ‘indseng ‘njeg ‘sejseq ‘teybeeg

. JNYWNJ pue eleuey ynos ‘Inydey
.Ew_i, usfgdeloshiy ‘uesey ‘ebieqno ‘yemieyq ‘indefig ‘iepig ‘wnebjeg

" ‘»pi '8 puBAEM ‘WrupuBAL “InYou] ‘eindejeyy ‘sioueuues ‘Aedde)y
‘yreBispujyopy pue puip ‘sessiH ‘uemiyg

‘Bueq pue Jebeuelpusing ‘eyjuexeqes ‘ejeyewydued
‘euesye'yoIny ‘ypebeunp ‘yoeosg ‘rebeuaeyg ‘eylueyseueq ‘luewy

-indoypeyy pue euebeyy ‘1AyBuon
‘resnBeg 1doyg ‘eAe ‘yepemen ‘peqebueiny ‘epuejeN ‘ueles ‘seuebied [eyiues
‘esieyes bBuing ‘newejed ‘intleyeznpy ‘ebueyqieq ‘veseimey) ‘indiebeyg

‘leBuep pue wejnyexus ‘ejobuQ ‘peqeweziN ‘elojjeN ‘epuobieN ‘Yepeiy
‘refeuqnqyyy ‘joouny ‘vewweyy] ‘rebeuwwuey| ‘yedeppnd sauyo ‘induejueuy

(8) essuo

(v1) enyseseyeyy

(9€) yseprid eAupepy

(11) exejeusey
'() eresoy

eueliey

(11) eselng

(81) Jeug

(v1) ysepeid esypuy

Anuno2 eys ut spousia premyoeg Alfelisnpuj Jo isi7

ANIN3LVLS



52

DECEMBER 2, 1992 Written Answers

51 written Answers

ejejg esjug
ajels eiu3
ejelg eiu3
ejels aJfug
elelg eug
ejels esu3

. ndleuiq 1seMm pue elning ‘epjey ‘peqepiysINy ‘indeupiiy
‘epjep ‘unbredjer ‘Ajyboo ‘Bujeslieq ‘1eY8q-42000) ‘uemping ‘wnygiig ‘einyueg

indueynsg pue
indeys ‘indueyleyeys ‘leyuleN unpeiysq ‘leMyleD) uys) ‘emyen uneq ‘eysQ
ndue) ‘iysey Jenn) ‘oeuun Indwey ‘jeseq-ley ‘yefieje.q ‘yieBelould Wualld
'PEQEPEION ‘BINUIEW ‘UndUIBI ‘ISUBUM indunep inejepjopuey Indiiwe ‘epuos
‘indizeys ‘indyejeq ‘peqeyniieq ‘peqeziey ‘Yeme13 .c.m_w .m:o.@o ‘loweyn
"IeyspueIng ‘isea ‘Hueqeied BpUeg lleq ‘Wleieyeq ‘unepeg EBWEZY EIOW]Y

Pus|

Q reyoyyo, .
‘1001y yinog ‘weindeyjeuewey 1001y opnd pue yjledesionit), “inaefuey)

UYHON ‘leinpey ‘uewnyeAue y ‘undewleyq

"Indiep pue yuo) *

Iyoug ¢ . . .
‘nunylunyrelofer Jewesierindiebung | HOUIS “teyig “nebep “indyop Jemejeyp

NS ‘Jewwreg ‘elemiyg ‘elemsueg lemy

niBues pue indueyysoyy ‘Indseping ‘indezole ‘epuneyg
/

puefebeN
ekejeybapy
induepy

Jwysey g :EEE.
ysepeid [eydewiH

wessy

(1) reBueg 1sem

(1¥) ysepeig seun
(6) npeujwey

(91) uveyiseley

(S) qefund

—_—

Anunog ey uy spousig pliemyoeg Ajelysnpul Jo 1si7




54

AGRAHAYANA 11, 1914 (SAKA) Written Answers

53 written Answers

-

Aioyule] uolun asul
Kiowua] uojun eiul
Kioje] uolun el
Aioyua] uolufn 8iu3

Aoyue] uolun aspul

deempeysye
Aueydipuod

nia @ veweQ

IneH JebeN 3 eipeq

Spue|s] Jeqod|N ' UBWEPUY

ejels eJliu3g - weljozin
ejels eaul - e0O
alelg aIul - ysepeld [eyoeuniy
alels 81Ul - eindyj
elels aiul - wnplis

A1uno eyl Ul SIoUIsIA premyoeg Alfeuisnpu jo isI1




55 Written Answers
Nuclear Power Plants

*131. SHRIMATI BASAVYA
RAJESWARI: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government have any
proposals to set up nurlear power plants in
the country during the Eighth Plan period;
and

(b) if so, the details thereof?

DECEMBER 2, 1992
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THE MINISTER OF STATE IN THE -
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY  OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) projects under construction are the
following:- ’

Kakrapar Atomic Power Project
Kaiga Project

Rajasthan Atomic Power Project

Unit 2 (1 x 220 MWe)

Unit1&2 (2 x 220 MWe)

Unit3&4 (2x220 MWe)

New proposals envisaged in the 8th Five Year Plan subject to availahility of funds are

following:-

Tarapur Atomic Power Project
Rajasthan Atomic Power Project

Kudamkulam Project

Unit3&4 ((2x 500 MWe)
Unit5&6 (2 x 500 MWe)

Unit1&2 (2 x 1000 MWe)

Assistance for Hill Areas

*132. SHRID. VENKATESWARARAO:
Will the Minister of PLANNING
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the special> Central
Assistance is provided to States Under the
Hill Area Development Programme; .

(b) whether the Govemment of Andhra
Pradesh has requested for special Central
assistance to develop the Eastern Ghats of
Andhra Pradesh;

(c) if so, the details thereof;

(d) whether acomplete projectreport on
the socio-economic prodlem of North Eastemn
Ghats was prepared nd forwarded to the
Union Government by the State Government

for approval; and

(e) if so, the details thereof and the time
by which the project is likely to be approved?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) Yes,
Sir. :

(b) to (e). A Statement is attached.
STATEMENT

Based on a Project Report on ‘ Eco-
Development of Northem, Eastern Ghats,
AndhraPradesh ‘preparedby Tribal Cultural
Research and Training Institute, Tribal
Welfare Department Hyc..abad in 1989 the
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State Government hadsought Special Central
Assistance for the development of Eastern
Ghatsin AndhraPradesh. The Project Report
envisages an outlay of Rs. 339.33 crores for
afforestation, social forestry, horticulture,
soil conservation, irrigation, education,
medical & health rural water supply, roads,
housing, electricity, women & Child welfare
and other development programmes in the
area. The proposal was to cover 26 mandals
from five districts, namely, Srikakulam,.
Vizianagaram, Visakhapatnam, East
Godavari and West Godavari. The provision
of Special Central Assistanceforthis Projects
depended on the decision on the
recommendations of the Expert Group on
Delineation of New Hill Areas. The Planning
Commission has considered the
recommendations of this Expert Group and
decided that on account of the prevailing
resource constraints, the Hill Area
Development Programme, (under which
Special Central Assistance is providedto the
States) may not be extended to any new hill
area.

Pak Resolution on Kashmir

“133. SHRIP.M. SAYEED:

SHRI MOHAN RAWALE:

Willthe PRIME MINISTER be pleased
1o state:

(a) whether the Government are aware
of the recent approval by the National

Assembly of Pakistan of a resolution on
Kashmir;

(b) if so, the details of the resolution:

(c) whether this is the second time that
such a resolution has been passed:; and

(d) it so, the steps taken by the
Government in the matter?

THE MINISTER OF STATE IN THE
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MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATTIA): (a) and (b). Government
are aware of the resolution passed by Pak
National Assembly on October 26, 1992
which, interalia, referredto alleged atrocities
by Indian security forces in J & K and which,
apartfromurging the international community
to exertpressure on India to hold a plebiscite
in J&K calls upon UNSG to send a fact-
finding mission to investigate the alleged
human rights violations in J & K

(c) Yes, Sir.

(d) Government have conveyed to
Government of Pakistan its concern and
objections on the sponsoring of a resolution
in the National Assembly of Pakistan which
is designed to inflame public opinion and
which constitutes an interference in our
internal affairs.

Extradition Treaty with U.K.
“134. SHRIGEORGE FERNANDES:

SHRI MANORANJAN
BHAKTA:

Will the PRIME MINISTER be pleased
to state:

(a) whether India and UK have signed
an Extradition Treaty and an agreement
concerning the Tracing, Restraint and
Confiscation ofthe Proceeds and Instruments
of Crime and terrorist Funds:

(b) if so, the salient features thereof;

(c) whether the Government have
formulated any guidelines for seeking
extradition of fugitive offenders from U.K;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.
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(b) The salientfeatures ofthe Extradition
Treaty are:-

(i) extradition of persons, disallowing
the plea of political offence in respect of a
number of serious crimes.

(ii) Assumption of jurisdiction in respect
of certain serious ooffences even after they
are committed outside the territory of the
State.

(iii) Possibility of extradition of a person
situated within the State but who committed
crimes through agents in the affected state.

The salient features of the agreement
concerning the Tracing, Restraint and
Confiscation ofthe Proceeds and Instruments
of Crime and Terrorists Funds are:-

(i) Tracing, restraint and confiscation of
proceeds and instruments of crime both in
case of drug trafficking and terrorism.

(i) Mutual judicial assistance for search,
seizure of documents and materials as well
as recording of evidence in criminal matters.

Action under both the Treaty and the
Agreement is subject to due process of law,
human rights, safeguards against

‘Fer_spcution, and otherfundamental principles
ike double criminality.

(c) and (d). The Agreements are yet to
be-ratified. The Government will thereafter
seek extradition of fugitive offenders from
UK keeping in view the provisions of the
Extradition Treaty signed, and the relevant
provisions of the national laws of India and
the UK.

Manufacture of Perfumes

*135. SHRISHARAD YADAV: Wil the
PRIME MINISTER be pleased to state:
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(a) whether import restrictions on ethyl
alcochol against a licence have resulted in
the use of substandard and inferior solvents
for the-manufacture of perfumes which car:
cause skin cancer; and

(b) if so, the steps contemplated by the
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). There is no restriction on import of
ethylalcohol. There are reports that solvents
otherthan ethyl alcohol are being used inthe
manufacture of perfumes. There is no report
that such solvents can cause skin cancer.

[Translation)
Incentives to Boost Export
*136. SHRIMATI

CHIKHLIA:
SHRIMATISHEELAGAUTAM:

BHAVNA

Will the PRIME MINISTER be pleased

. to state:

- (a) whether the Government have
identified some of the product groups in
order to speed up the export compaign;

(b) if so, the details thereof; and

() the detalls of the incentives facilities
proposedtobe providedbythe Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MIN!ISTRY OF COMMERCE (PROF. P.J.
KURIEN):
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STATEMENT

(a) and (b). The Government have
identified 34 products/product groups called
as ' Extreme Focus Sectors * for a special
exportthrust. These sectors are aquaculture,
agro-chemical, auto components, bicycles
and parts, cement, complete vehicles, drugs
and pharmaceuticals, dyes and
intermediates, electric powergenerationand
distribution equipment, floriculture, footwear,
fresh fruits, gold jewellry, granite, handtools,
interdal combusion engines and parts,
industrialcastings andforgings, tomato paste
products, tropical fruits juices, pulp &
concentrates, preserved mushrooms, ready
made garments, rice, software packages
system software, network computer aided
design/computer aided manufacture, spices,
sugar, molasses, alcohol including ethyi
alcohol sugarmachinery, syntheticand ,man-
made textiles and Tyres.

(c) The Government have formulated a
medium term programme with an objective
of strengthening the process of liberalisation
and creating market friendly environment,
generating surpluses through quantumjump
in quality upgradation and productivity,
creating export production capabilities,
identification of market segments where
Indian products have competitive
advantages, etc. The programme also
includes removal of irritants and hurdies
experienced by exporters in the process of
export expansion, in the area of general
macro-economic policy, precedural
simplifications, infrastructuralimprovements
and institutional arrangements.

[English)
Gas-based fertiliser Plants
*137. SHRI SARAT CHANDRA

PATTANAYAK: Will the PRIME MINISTER
be pleased to state:
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(a) whetherthe Govemment proposeto
permit cooperative sectors to set up gas-
based fertiliser plants in the country;

(b)if so, whetherany proposalis pending
with the Government; and

(c) the action proposed in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
Yes, Sir. Thisis part of the established policy
for capacity addition in the fertiliser sector,
subject to availability of required raw
materials.

(b) and (c) KRIBHCO and IFFCO are

~ the two fertiliser producing organisations in

the cooperative sector who have made the
following proposals for gas-based fertiliser
plants:-

IFFCO: Doubling of the production
capacity of Aonal fertiliser Plant.

KRIBHCO:

() A new grass root plant of 1350
tonnes per day (TPD) of Ammonia
and 2200 tonnes per day (TPD) of
Urea based n HBJ pipelines gas.

(i)  De bottlenecking of the existing
Ammonia plant of KRIBHCO at
Hazira and setting up a
nitrophosphate plant at the same
location.

(i) A 900 tonnes per day (TPD) of
Ammonia and 1500tonnes perday
of Urea based on Tripura gas.

Out of the above, gas been allocated
in principle only for the project for doubling
the capacity of the Aonia plant of IFFCO for
which a Detailed Project report has been



63 Written Answers
recently received for further processing.

[Translation}

Petrochemicals Plants in Orissa and
Madhya Pradesh
138* SHRI SRIKANTA JENA:
SHRIKHELAN RAM JANGDE:

Willthe PRIME MINISTER be pleased
10 state:

(a) the total number of on-going petro-
chemical projects in Orissa and Madhya
Pradesh at present:

(b) the details of the projects under
construction or proposed o be constructed;
and

(c) the time by which the above projects

DECEMBER 2, 1992
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are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). The petrochemical industry in India,
including in Orissa and Madhya Pradesh, is
spread over organised sector as well as
small scale and tiny sectors. The number of
such wunits is large. Furthermore,
petrochemicalindustry has now been by and
large, delicensed. Data on all such units in
operation is not complied. However, the
information relating to major petrochemical
projects in Orissa and Madhya Pradesh for
which Letters of Intent were issued is given
inthe Statement attached.

(c) The gestation period for major
petrochemical projects normally rangesfrom
21to 5years.
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[English]

Industries in Arunachal Pradesh

139* SHRI LAETA UMBREY: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
setup industries in Arunachal Pradesh under
Public Sector;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the benefits likely to acrue to the
State from the new Industrial Policy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVYINDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) to (c). Cement
Corporation of India is considering to set up
a grinding unit in Arunachal Pradesh.
Investment in industries is made keeping in
viewthe techno-economicfeasibility factors.

(d) Spreading of industrialisation to
backward areas of the country andenhanced
support to the smali-scale sectors are
envisaged in the Industrial Policy Statement
of July, 1991.

[ Translation)

Trade Relations with European
Countries

140° SHRIN.J. RATHVA: Willthe PRIME
MINISTER be pleased to state:

(a) whether trade relations between
India and European countries have
considerably improved after the

- announcement of the new industrial policy;

(b) if so, the names of such countries;
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(c) the percentage of ?ncna'so registered
inthe expart of encineering s andthe
details of quantum of prodiicts exported by
india to the European Countries during this
year; and -

(d) whether the Government have
constituted an inter Ministerial committee for
solving the problems which may impede the
progress?

* THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE iN THE MINISTRY
OF COMMERCE (PROF. P.J. KURIEN): (a)
There has been an increase intrade between
India and Eurbpean countries in the period
after anncuncement of the New Industrial
Policy.

(b) Alist of countries that have registered
an increase in trade during this period is
given in the attached statement.

(c) Exportof Engineering products during
April-September 1992to European countries
registered an increase of 25%. Total exports
of such products to this region amounted to
Rs. 678.45 crores in the period April-
September, 1992 ‘ad compared to Rs. 75
crores during the same period of 1991.

. (d) No, Sir.

STATEMENT

WEST EUROPE

-
.

Belgium
2. Denmark
3. France

4. FRG
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5. Greece
6. Ireland
7. lhaly

8. Netherlands

9. Portugal
10. Spain
11. UK.

12. Austria
13. Norway
14. Sweden

15. Switzerland

16. Cyprus
17.  Turkey
EAST EUROPE

1. Czechoslovakia
2. Poland
[English]

Agitation by Advocates in Madhya
Pradesh

1387. SHRIKALKADAS: Willithe PRIME
MINISTER be pleased to state:

(a) whether the advocates in the State
of Madhya Pradesh are agitating against
working in Hindilanguage by the High Court
and .ts Benches in the State; and

(b) if so, the remedial steps taken so far
in this regard?

DECEMBER 2, 1992
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
H.R.BHARDWAJ): (a) No, Sir.

(b) Does not arise.

Fake Enrolment of Government
Servants as Advocates

1388. SHRI JEEWAN SHARMA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Bar Council of Delhi
have received complaints against the
enrolment of some of the Government
servants as Advocates;

(b) if so, the details thereof and the
action taken thereon;

(c) whether a large number of fake
enrolment of advocates had come to light in
the recent past;

(d) if so, the details thereof and the
action taken thereon;

(e) the steps proposed to be taken to
ensure that the Bar Council do not enrol
advocates on fake documents and satisfy
themselves fully in respect of all the
requirements;

(f) whether there have been cases of
enrolment of advocates in 24 hours of
submitting the applications with the Bai
Council of Delhi; and

(9) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
CCOMPANY  AFFAIRS (SHRI
H.R.BHARDWAJ): (a) and (b). The Bar
Council of Delhi have received a complaint
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against the enroliment of one Government
Servant as an advocate and the same is
being investigated.

(c) 1o (e). The Bar Council of Delhi has
informed that 52 advocates who were Law
Graduates from Varanasya Sanskrit
Vishwavidyalaya, Varanasi, were suspended
from practice as the LLB degree obtained by
them was not recognised for the purposes of
registration as an advocate under the
Advocates Act, 1961.

(f) and (g). Yes, Sir. The Bar Council of
Delhi has informed that there have been
such cases. The enrolment of advocates
within 24 hours of submission of the
application is possible under the rules, if all
the three members of the enrolment
committee are present when the application
is moved and the applicant pays fees for
urgent processing.

[Transiation]
Delimitation of Constituencies in Delhi

+1389. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) whether the question of delimiting
the assembly constituencies in Delhi on the
pasis of population is under consideration of
the Government;

(b) if so, the details thereof; and

(c) the times by which a decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
H.R.BHARDWAJJ): (a)to (c). Delhihas already
been delimited into 70 single member
constituencies anda notificationtothis effect
has beenissuedbythe Election Commission
on 22nd September, 1992,
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[English]

Bilateral Relations with us

1390. SHRIMATIVASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state the steps taken/proposed to be taken
by the Government to strengthen furtherthe
bilateral relations with the U.S.?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): Government attach
importance to the continued expansion and
diversification of relations between India and
the USA. To strengthen bilateral relations in
mutually agreed areas more frequent

* consultations betweenthe two Governments

have been instituted.

Financial Power to Hindustan
Insecticides

1391. SHRI RAMCHANDRA
VEERAPPA: Willthe PRIME MINISTER be
plecsed to state:

(a) whether the Union Government
proposetogive additionalfinancial powersto
the Hindustan Insecticides Ltd.

(b) if so, the details thereof;

(c) whether Hindustan Insecticides Ltd.
is now in a position to and its capacity; and

(d)if so, the details of the expansion and
modernisation scheme of Hindustan
Insecticides Ltd. during Eighth Five Year
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
No, Sir.

. (b) Does not anse.
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(c) and (d). During Eighth Five Year
Plan, M/s Hindustan Insecticides Ltd. propose
to take up the projects for manufacture of
Phosphamidon, a broad spectrum
insecticide, Carboxin, a2 what seed dressing
agent and Dicofol, an effective acericide for
control of mites in tea and vegetable crops.

Forelgn Investment Promotion Board

1392. SHRIPAWAN KUMARBANSAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Foreign Investment
Promotion Board was set up to attract and
mobilise foreign investment in the country;

(b) if so, the targets fixed for the next
three years and the achievement made so
far;

{c) the details of companies which have
responded 1o the capital likelyto flowinas a
result thereof; and

(d)thefactors responsible for hampering

DECEMBER 2, 1992
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the flow of foreign investment so far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.
The Foreign Investment Promotion Board
has been constituted to invite and facilitate
investment in India by international
companies in projects which are considered
to be of benetit to the Indian economy.

{b) and (c). While no specific targets
havebeen fixed, approval has beenaccorded,
on the recommendations of the Foreign
investment Promotion Boardtill31st October,
1992 to 100 proposals envisaging foreign
direct investr ant of Rs. 2370.79 crores by
foreign companiesincluding NRIs. The details
ofthese companies are giveninthe attached
statement.

(d) In the 15 months of the post Policy
period fromAugust, 91 to end of October, 92,
foreign invastment approvals are more than
19 times the approvals accorded in the 15
months prior to the policy, that is, May 90 to
July ‘91,
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Trade Ties with Austria

1393. KUMARIPUSHPA DEVISINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
expand trade ties with Austria;

(b) if so, the areas identified for the
expansion of indo-Austrian trade during the
Eighth Plan; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) It is
Government's endeavour to expand trade
ties with Austria.

(b) and (c). Although specific areas
have been identified recently, the Indo-
Austrian Mixed Commission, in its meeting
held in New Delhi in 1990, agreed that
possibilities of greatereconomic/commercial
interaction should be identified. Some
suggestions made in this respect were;

i) Austria seeking greater invastment
opportunities in India and utilising it as a
productionbaseforexportstothirdcountries;

i) Exploring the scope for export of
Indian pharmacetticais to Austria and iron
ore to third countries.

iii) Establishing contacts with selected
departmental stores and launching India
Promotion Programmes.

Incentive to Boost Export of Diamonds

1394. SHRIBAPU HARICHAURE : Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have
decided to make changes inthe highest slab

DECEMBER 2, 1992
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of replenishment of 80 per cent of the free on
board value of exports of cut and polished
diamonds; and

(b) it so, the details thereof and the
incentives giventoboost export of diamonds?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) The Government has notified vide
Public Notice No. t (N-18)/92-97 dated 26th
October, 1992 for realignment of
remnishment rates for cut and polished
diamonds reducing the Minimum eligibility/
limit for 90% fromUS $600to US $ 575 and
removal of the restriction of minimum five
stones per carat. Exporters of cut and
polished diamonds can importdiamond rough
why free under various advance and
replenishment licensing schemes. There is
alsoaprovisionforthe bulkimport of diamond
roughs notified agencies for supply to small
exponers who are valid holders of imporn
licenses. Exporters are also assisted for
participation in fairs and exhibitions and for
sending delegations for market surveys in
foreign markets.

[ Translation)
Digging of Wells in Gujarat

1395. SHRI MAHESH KANODIA: Will
the PRIME MINISTER be pleased to state:

(a) whether 20 per cent of the amount
given under the Jawahar Rozgar Yojana in
Gujarat is spent on digging of wells;

(b) if so, the details thereof;

(c) whether the record is maintained to
ascentain the extent of work done under this
programme; and

(d) it so, the number of wells dug in
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Guijarat during the last two years district-
wise, and the percentage of amount to the
totalamountgiven undertheJJawahar Rozgar
Yojana utilised for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) and (b). 20 percent of the

AGRAHAYANA 11, 1914 (SAKA)
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funds under JRY have been earmarked for
Million Wells Scheme (MWS) which include
providing open irrigation wells, other minor
irrigation schemes like irrigationtanks, water
harvesting structures etc., and also
developmentof lands belongingto SC's ST's
andtreedbonded labourers. Amountreleasea
for implementation of Million Wells Scheme
in the State of Gujarat and expenditure
reported therein during 1990-91 & 1991-92
are as under:-

(Rs. in lakhs)

Year Amount Amount of
released expenditure

1990-91 1618.14 807.95

1991-92 1109.48 1964.66

(c) and (d) The number of wells
constructed in Gujarat under Million Wells
Scheme (MWS) were 3331 in 1990-91 and
6364 In 1991-92. District-wise information
on the number of wells constructed under
MWS is not monitored at the Central level. A

statement giving district-wise expenditure
on MWS and percentage of the amount
spent on MWS to total amount releasec
under JRY during 1990-91 and 1991-92 it

enclosed.
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Setting up of Remote-Sensing Centre In
Nigeria

1396. SHRIGEORGE FERNANDES:
SHRI MANORANJAN
BHAKTA:

Wili the PRIME MINISTER be pleased
to state:

(a) whether India propose to set up a
Remote-Sensing Centre in Nigeria under
Indiantechnical and Economic Co-operation
Programme;

(b) it so, the details thereof; and

(¢) the amount earmarked for this
project?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) The proposed remote sensing ground
station would provide high technology remote
sensing facilities to African countries, Jsing
data from India’s Remote Sensing Satellite
IRS-I. These facilities would enable African
countries to make ortimum utilisation of
there natural resources. By contributing to
African efforts for bc:ter management of
natural resources, it 1s expected that India’s
economicccoperationwith African countries
will be further strengthened for mutual
benefits.

(c) The estimated cost of the project is
Rs. 9.25 crores.
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Written Answers 112
investment Programme for Public
Sector Undertakings

1397. SHRI RAMCHANDRA
GHANGARE: Wilithe PRIME MINISTER be
pleased to state:

(a) whetherthe investment programme
in public sectorundertakings duringthe Eighth
Five Year Fian has since been finalised,;

(b) if so, the details thereof, Engineering,
Non-engineering and Consultancy units, unit-
wise;

(c) whetherany share of this investment
for each public sector undertakings has also
been finalised;

(d) if so, the details thereof; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) to (e). The information
is being collected and would be laid on the
Table of the House.

Enquiry by MRTP into Malpractices of
Drugs Companies

1398. SHRIMOHANRAWALE: Willthe
PRIME MINISTER be pleased 1o state:

(a) whether the Monopolies and
Restructive Trade Practices Commission
has institutedinquires against manufacturers
of drugs and medicines for resornting to
restrictive trade practices by way of
manipulation of prices of drugs and
medicines; .

(b) if so, the details of such
manufacturers against whominquiries have
been instituted; and
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(c) the time by which such inquiries are

likely 10 be completed and action taken or

proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW., JUSTICE AND
COMPANY AFFAIRS (SHRI
H R.BHARDWAUJ): (a) and (b). The requirec
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informationis giveninthe attached statement.

(c) The commission has to follow the
procedure prescribedinthe MRTP Act, MRTP
Commissionregulations, 1991 andthe Cade
of Civil Procedure, 1908. Underthe provisions
contained in the MRTP Act, 1969, the
Commissionis statutorily empoweredto pass
appropriate orders in the cases coming up
pefore the Commission.
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[Transiation)

Civil Servants on Deputation

. 1399. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state:

! (a) the numpoer of LA.S. L.P.S. and
?.F.S. (Forest Services) officers belongingto
pifterent caders of the States working on
deputation in different Ministries in Delhs as

on date. and

(b) the number of such officers of Bihar
cadre alongwith their respective Ministries,
designation and the period of deputation?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND  PENSIONS
(SHRIMATI MARGARET ALVA): (a) The
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number of LLA.S. LP.S. and LF.S. (Forest
Services) officers working in Delhi in vanous
Ministries/Departments as on date 1s as
under:-

Service No. of Officers
IAS 623
IPS 9
IFS 40

(b) The information In respect of IAS
officers belonging to Bihar cadre may be
seen in the attached statement. There is no
I.P.S. officer of Bihar cadre working in a
Ministry/Department in Delhi on central
deputation. There are two I.F.S. officers of
Biharcadre working in Delhi in deputation as
indicated below:-

Name Designation & Min,/Dept. Period
1 ShriN M Prasad Addl. Inspector-Genl of 1990-92
(BH 61) Forests, M/Environment
and Forests.
2 Dr DD Sharma Under Secretary 1992-95
(BH 84) D/Agriculture & Coope-

ration.
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{English]

External Publicity

1400. SHRIAJOY MUKHOPADYAY:
SHRI HARISH NARAYAN
PRABHU ZANTYE:

Will the PRIME MINISTER be pleased
1o state: ’

{a) whether the Government have
geared up Indian Mission abroadto promote
Indian exports and to provide commercial
intelligence 10 Indian exporters;

(b) if so, the measures taken/proposed
to be taken by the Governmentin thisregard
and the results achieved so far; and

(c) the total amount spent on external
publicity during each of the last three years,
item-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA): (a)to(c). Yes, Sir. One of the
primary tasks of the Indian Missions abroad
has been 10 promote India’s economic and
commercial interests. In the context ot the
recent measures towards liberalisation of
our economy, steps have been taken to
strengthen and reorient their functioning.
" Specific instructions have been issued to ali
- Missions to monitorintheir area of jurisdiction

all economic developments of relevance to
India. The Missions have been asked to
extend assistance go exporters andbusiness
delegations visiting abroad and to promote
India’s participation 1n projects offereda for.
- international bidding. They have also been
-asked to prepare compfehensive economic
and commercial notes including guides -on
doing business with the country of
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accreditation for use by Indian exporters and
prepare andimplementtarget-oriented action
plans to promote our exports, particularly in
thrustareas andtoundertake market surveys.
A mechanism has also been devised for
close and continuos interaction between our
Missions and our trade and industry
organisations to avoid delays in
communication. ’

In order to enable our Missions to
discharge these new responsibilities special
training programmes have been organised
both forcommercial officers as wellfor Heads
of Missions. Prime Minister himself has
taken several meetings with Heads of
Missions to underline the necessity and to
provide direction to the promotion of India’s
economic and commercial interests and to
work out a well-coordinated strategy for
various regions around the world. Steps
have also been taken to computerise our
Missions so that their functioning could
become more efficient. Trade directories are
being updated and information on economic
developments in India is being provided on
continuous basis so that all economic,
commercial and trade queries could be
responded to quickly in a comprehensive
manner. Some of ourimportant Missions are
alsotaking stepsto openupbusinesscellsin
the embassy premises for use by visiting
Indian businessmen.

Results achieved so far have been
encouraging. Quick and regular flow of
commercialinformation has held ourexporter
in securing export orders and projecters.
Trade andindustry organisations andvisiting
business delegates have frequently
expressed their appreciation over the
functioning of our Missions. The total
expenditure incurred on external publicity
during the last 3 years:- ' '

) 1989-90
1990-91
1991-92

306 + 388 = 6.94 crores

2279 + 306 = 5.85 ciores
'384 + 401 = 7.85 crores
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The -ahove expenditure has been
#curred on the following items:-

i) Production of periodicals and
pamphlets.

ii) Books for libraries and for
presentation

jii) Newspapers and periodicals

iv) P & T charges.

v) Wireless and cables

vi) Subscription to News Agencies.
vii) Press Delegations.

viii) Flimpublicity and other audio-visual
publicity.

ix) Photographs/Cultural publicity.
X) Exhibitions abroad.
Translation)
Import of Cashewnuts from Africa

1401 SHRIGOVINDRAO NIKAM: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have
granted permission for the import of
~ashewnuts from Africa;

(b) if so, the details thereof; and

(c) the quantity of cashewnuts likely to
be imported during 1992-937?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (c). Under
the current Export and 'mport Policy, import
of raw cashewnut is allowed freely from all
countries except South Africa, Fiji, Iraq and
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the Federal Republic Yugoslavia (Serbia
and Montenegro). Since theimportis allowed
without any restriction, the likely quantum of
importduring 1992-33 cannot be estimated.

[English}
Formulations of Drug Manufactures

1402. SHRIDEVRAJAN: Willithe PRIME
MINISTER be pleased to state:

(a) the number of formulations of drug
manufactured in our country; and

(b)the numberout of these manufactured
by the public sector undertakings and their
percentage in proportion to the total
production of formulations?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
There is no Central licensing system for
formulations of drugs and the work of licensing
is mostly with the State Drug Controllers.
The same formulation can be manufactured
under different brand names by different
manufactures. The Indian Pharmaceutical
Guide has given a list of about 20 thousand
forntulations. According to some other
estimates the number of formulations could
be over 50 thousand.

(b) The datarelating to the production of
individual formulations is not being monitored.
The number of formulations manufactured
by the Public Sector Undertakings of the
Central Government, along with their Joint
Sector Units, during 1991-92 is estimated to
be around 500, which constitutes about Sper
cent of the total production of formulations.

Indo-Vietnam Trade Relations

1403. DR. KRUPASINDHU BHOI: Wil!
the PRIME MINISTER be pleased to state.

(a) whether the Government have
identified the potentiality forenhancingtrade
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between India and Vietnam,

(b) if so, the details thereof,

(c)whether any programme is drawn up
for the expansion of Indo-Vietnam trade
during Eighth Plan period, and

(d) if so the detalls thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED) (a) Yes, Sir

(b) The Trade Protocol signed at Hanoi
on 12th September, 1990 iIdentfied items for
export from India as being cotton, tobacco,
pesticides, drugs and pharmaceuticals,
agricultural equipments, mining equipment,
textile jute cement and agricultural
machinery transport equipment,
telecommunication equipment, electronics
steel hospital appliances, consumer goods
and consultancy services Items identified
forexport by Vietnam are Apatitie, Anthracite
coal Tin Pigiron Edible olls, Groundnuts,
Gum resin, Cassia, Rubber, cashewnuts,
nce Maize, Beens, Raw silk and Medicinal
herbs

(crand(d) While no specificprogramme
for expansion of Indo Vietnam trade during
the 8th PJan has been drawn up, a number
of steps have been taken to further enhance
trade between the two countnies These
includes the discussions during the Fifth
meeting of the Indo Vietnam Joint
Commussion where aspects relating totrade
were also on the agenda as well as our
participationinthe Quang Young International
Farr last year

Indo-ltalian Trade
1404 SHRI SUBASH CHANDRA
NAYAK Wil the PRIME MINISTER be
pleased to state

(a) the steps taken by the Government
for the expansion of Indo-italian trade, and

(b) the areas identified in both the
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countries therefor during Eighth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED) (a) Some steps
forexpansion of indo-Italian trade mentioned
inthe minutes of the 9th Committee meeting
held in January, 1992 are,

() arranging a high level meeting of
leading businessmen of Indian and ltaly,

(1) Development of software in India for
ltallan market,

() Active participation in Trade Fairs in
the two countries,

(iv) Promotion of export of marine
product and tobacco to ltaly

(b) The Indo-ltalian Joint Business
Councll in its meeting in November, 1992
dentified areas such as leather goods, marine
products, fruts & vegetables,gem& jewellery,
engineering & electronicgoods textiles and
garments, chemicals, and metals having
potential for enhanced trade between the
two countries

Expansion Scheme of Hindustan
Organic Chemicals Ltd.

1405 SHRI PC THOMAS Wil the
PRIME MINISTER be pleased to state

(a) whether there i1s any expansion
schemeforthe Hindustan Organic Chemicals
Ltd Ambalamugal near Cochin in Kerala,

(b)the state at which it stands at present,

(c)the amount sanctioned forthe same,
and

(d) the time by which the expansion is
proposed to be done?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR CHINTA MOHAN) M(a)
to (d) M/s Hindustan Organic Chemicals Ltd
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(HOC) propose to set up the following two

plants at Cochin during Eighth Five Year
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Plan with the estimated capital cost indicated
against each:-

Sl Name of the Capacity Estimated
No. tem Capital Cost
R Hydrogen 10,000 TPA Rs. 40 crores

Peroxide
2. Expansion of From existing Rs. 50 crores
Phenol capacity 40,000 TPAto
60,000 TPA.

M/s HOC have entrusted the work
relating to preparation of feasibility and market
survey report for the Hydrogen Peroxide
project to a consultant. For the Phenol
expansion project preliminary feasibility
studies have been carried out.

Proposals from Kerala for Approval

1406. SHRITHAYILJOHNANJALOSE:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a)the details of the proposals regarding
irrigation and power in Kerala submitted for

the approval of the Union Governmentduring
the last three years;

(b) the number of proposals cleared;
and

{c) the time by which remaining proposals
are likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM):
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Development of N« 1-Conventional
Energy Sources in Kerala

1407 SHR! A CHARLES Wil the
PRIME MINISTER be pleased to state

(a) whetherthere s any proposalforthe
development of Non-Conventional Energy
Sources of Energy in Kerala dunng the
Eighth Plan, and

(b) it so, the detans thereof and the
action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM) (a) Yes Sir
The Ministry ot Non-Conventional Energy
Sources I1s implementing a country-wise
programme for the development
dissemination and populansation of various
types of non-conventional energy systems
and devices during the 8th Five Year Plan,
including in the State of Kerala

(b) During the first year of the 8th Five

YearPlan (1992-93) itis proposed to take up
installation of 2,000 Nos of Biogas Plants,
70,000 Nos of Improved Chuthas, 1,095sq
metres of solar thermal collector area 550
Nos of Solar Lanterns 2 Nos of Solar
Community Televisions 2 KW of Solar
Photovoltaic Power Plant, and 7 Nos of
Biomass Gasifier Systems A wind farm
project of 2 MW capacity has been approved
and likelyto be completed during 1993-94 In
addition, the State Government has indicated
to set up 3 Wind farm projects of 2 MW
capacity each during the currentplan period
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[ Translation)

Employment Opportunities in Tribal
Districts of Madhya Pradesh

1408 SHRI SHIVRAJ SINGH
CHAUHAN Wil the PRIME MINISTER be
pleased to state

(a) whether the Union Government
propose to implement any scheme to create
employment opportunities for the youth in
tribal districts of Madhya Pradesh.

(b) if so, the details thereof, and

(c) the total amount proposed to be
allocated for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H PATEL) (a) to (b)
Jawahar Rozgar Yojana (JRY) and the
Integrated Rural Development Programme
(IRDP) are two major programmes of the
Ministry of Rural Development for creation of
emp _yment opportunities for the ruial poor
being implemented all over the country
fncluding tribal districts of Madhya Pradesh
The basic objective of JRY 1s to generate
additional gaintul employment of the
unemployed and the under-employed both
men and women in the rural areas, onthe
other hand the IRDP 1s a self-employment
programme Within the IRDP, another
scheme exclusively for providing training to
youth captioned Training of Rural Youth for
Self Employment (TRYSEM) 1s also under

1mplementaton.

(c) The total amount proposed to be
allocated for JRY IRDP and TRYSEM nthe
State of Madhya Pradesh during 1992-93
under Central Share 1s as follows -

Programme Allocation duning 1992-93
(Rs in lakhs)

JR‘Y 20600 74

IRDP 6472 00

TRYSEM 27192
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Public Sector Drug Units

1409. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the PRIME
MINISTER be pleased to state:

(a) the number of Public Sector drug
units working and their performance profile
by broad indicators for the last three years-
year-wise and unit-wise;

(b) the number of units which have gone
in red;

(c) the steps taken to identify industrial
sickness and take suitable remedial
measures; and

(d) the allocation of funds during the
current year and Eighth Five Year Plan
period for production of drugs in public
sector and strengthening of research and
development facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
to (c). There are five public sector drug
manufacturing units under the Ministry of
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Chemicals and Fertilizers. These are Indian
Drugs & Pharmaceuticals Limited (IDPL),
Hindustan Antibiotics Limited (HAL), Bengal
Immunity Ltd. (BIL), Bengal Chemicals &
Pharmaceuticals Limited (BCPL) and Sniith
Stanistreet Pharmaceuticals Ltd. (SSPL).
The performance of these companies during
the last 3 years l.e. 1989-90,t0 1991-92Is
given in the Statement at ANNEXE. IDPL,
BIL BCPL and SSPL have been, over the
years, incurring huge Cash as well as net
losses. All these four companies have in
compliance with the provisions of sick
Industrial companies (Special Provisions)
Act, 1985, referred their cases to the Board
for Industrial and Finacial Reconstruction
(BIFR). A revival package for each of these
companies has been prepared. The reviva!
package involves restructuring of thecapita!,
higherproduction and sales target, adoption
of aggressive marketing techniques, cost
rationalisation including reduction in excess
manpower.

(d) The total allocation of Plan as well as
Non-Plan assistance tothefive public sector
undertakings in 1992-93is Rs.22.63 crores.
The 8th Plan outlay for these five public
sector undertakings taken together is Rs.
56.80 crore including Budgetory supportand
internal/extra budgetory resources.
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[ Translation)

“Wasteland Development in Palamau
District of Bihar”

1410 SHRI RAMDEW RAM Will the
PRIME MINISTER be pleased to state

(a)the agencytowhomthe afforestation
work for the projection of environment over
BankiCanallrngation Scheme at Chattarpur
in Palamau district of Bihar is likely to be
entrusted

(b) the amour' given by the Union
Governmenttothe State Governmentunder
the said scheme so far

(c) the progress made so far in
completion of afforestation work and

d) the time by which the entire work I1s
ikely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT)(COL RAM SINGH) (a)
to (d) The informationis being collected and
will be laid on the Table of the House

Use of Foreign Brand Names by Tea
Industrialists

1411 SHRIPRAKASHV PATIL Will
the PRIME MINISTER be pleasedto state

(aYwhethertheteamanufacturersinthe
couniry have been advised by the
Government to introcuce toreign brand
names 10 boost te« e¥ports

(b) whether the Indian brand names in
tea are also catching the world market and

(c) if so the reasons for Government s
suggestion to introduce toreign brand
names”?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
SALMANKHURSHEED) (a)to(c) Whileno
specificadvice regarding use of foreignbrand
names has been given the possible use of
foreign brand names i1s one of the elements
of a strategy for boosting value added tea
exports Certain Indian names have become
popularinsome markets, however, strategies
will vary from market to market It is for
private exporters to decide whether foreign
brand names would help them in boosting
therr value added exports in some of the
markets where brand loyalties are already
strongly established

Khadt and Village Industries in Eighth
Plan

1412 SHRIGOPINATH GAJAPATHI
Will the PRIME MINISTER be pleased to
state

(a) the target setin setting in Khadi &
Village Industries in the Eighth Plan State
wise

(b)the achievements made sofar State
wise and

(c) the steps taken to encourage the
entrepreneurs to set up more and more
Khadhi & Village Industries in the Eighth
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF PJ
KURIEN) (a) and (b) Statewise targets for
Eighth Five Year Plan have notbeen fixed
so far by KVIC as the total outlays were
finalised recently However, the total outlay
forKVlsector has beenfixedby the Planning
Commussion at Rs 900 crores for the entire
Eighth Five Year Plan Period
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(c) KVI programmes are taken up by
some institutions directly affiliated with KVIC
and by institutions, cooperative societies
and individuals through the State KVIB.
KVIC has decentralised its working both in
recognising instifutions and financing them.
KVIC has also evolved pattern of assistance
with a view to give encouragementto set up
more units. KVIC is also arranging
departmentally and through its institutions
and State KVIB the training courses on
Khadi and Village Industrnies and also to
provide technical guidance. Bankable
schemes have also been formulated in
consultation with NABARD, SIDB! and
comr™c - hanks‘cravailing bank creditby
instituticns and indivicuai oNtredreneurs In
the Khadi and Villege Industnies sector.

Installed/Utilisation Capacity of
Nuclear Power Plants

1413. SHRI SYED SHAHABUDDIN.
Will the PRIME MINISTER be pleased to
state:

ta) the nomunal installed capacity of
atomic pcwer 1n the ccuntry during the last
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three financial years;

(b) the average capacity utilisation during
the fast three years, year-wise;

(c) the reasons for the low capacity
utilisation;

(d) the steps taken for increasing the
capacity Utilisation, and

(e) whether the account of the atomic
power stations is being maintained on a
commercialbasisandif<o, the netcumulative
loss or gain on each plant upto 31st March
1992;

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
The installed capacity of atomic power
stations in commercial operation during the
last three years are as follows

As on Cumulative Capacity
(31st March) (Rerated) MWe
1. - 19£9-90 1060
2 1990-91 1280
1280

3 1991-92

(0; The capacity utusation of the Nuclear Power Pants in commercial operation
calculatea on the basis of notified ratings during the last three financial years, 1s as foliows:

Year Capacity factor (%)
1989-90 43
1990-91 54
1991-92 45
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{c) The capacity utilisation of the units
was affected by equipment fallures The first
at Narora had intial problems being the first
unit of a standardised design some of its
systems could be fully tested oniy dunng
plant operation

(d) The steps taken for increasing the
capacity Utilisation include programme of
condition monitoring, preventive maintenance
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and outage planning, standardising and
progressively improving the design In
successive units based on the operating
expernence of the previous units

(e) Since the formation of NPCIL on
17 9 87, the accounts of plants owned by 1t,
are being maintained on commercial basts
The net cumulative loss and gain of each
commercially operating plant, Is as follows

No  Name of the
Power Station

Cumulative Loss (-)
or gain (+) for the
period from 17 9 87
to 31392

(Rs in crores)

1 Tarapur Atomic Power Station Unit 1 & 2 (+) 67 35
2 Rajasthan Atomic Power Station Unit 2 (+) 56 72
3 Madras Atomic Power Station Unit 1 & 2 (+) 45 87
4 Narora Atomic Power Station Unit 1 & 2 (-) 02 46

Note figures for the period 1 4 91 to 31 3 92 are provisional

RAPS 1 being a Govt owned unit its accounts are maintained on proforma basis

[ Translation]
Assistance to Sick Industries

1414 SHRI ANAND AHIRWAR  Will
the PRIME MINISTER be pleasedto state

(a) whether the Government have
recently recommended to provide financial
assistance to some sick industries and

(b) If so the details of the industries to
be provided financial assistance and the
detalls of amounttobegiven, industry wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SMT
KRISHNA SAHI) (a)and (b) No financial

assistance 1s provided by the Central
Government directly to sick industrial units
fortheirrevival However financialinstitutions
and lead banks evolve rehabifitation
packages for revival of sick industrial units
under their portfolio in accordance with RBI
guidelines or underthe schemes sanctioned
by the Board for Industnal and Financial
Reconstruction (BIFR) in terms of the
provisions of the provisions ofithe Sick
Industrial Companies (Special Provisions)
Act 1985

Tax benefits are given under Section 72
-A of the Income Tax Act, 1961 to a healthy
companytaking ever asick industrial unitfor
its revival

Government has set up the National
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Renewal Fund which wouldinter-alia, provide
tor payment ot compensation to workers
affected by industrial restructuring

Under the centrally sponsored margin
money scheme financial assistance s
provided to State Governments tor revival
of sick industrial units In the small scale
sector

[English]
Revival Package for Public Sector
Units.
1415 PROF SUSANTA

CHAKRABORTY Willthe PRIME MINISTER
be pleased to state

(a)whetherthe Government proposeto
convene ameeting ofthe representatives of
sick public sector units to  discuss their
outstanding problems and packages for
revival

(b) if so, the detalls thereof,

(c) whether payment of wages has
been delayed considerably in a number of
public sector units and

(d)If so, the remedial steps proposed by
the Government In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P K THUNGON) (a) No sir

(b) Deesenot arise

(cyand(d) Sickenterprises are generally
suffering trom crises This scmetimes may
resultindelayedpaym:ntofwages Revival
plans ot the Board for Industrialand financial
reconstruction (BIFR) forthe sick enterprises
which are referavble to the Board and revi a’
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plansforthe othersick referabletothe Board
andrevival plansforthe other sick enterprises
which have to be framed by the respective
Managements and the administrative
Ministrys/Departments are expectedtotake
care of this aspect also

Launching of Central Projects

1416 SHRIMATI DIL KUMARI
BHANDARI Wilithe Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state

(a) whether some Central Projects
have been launched in the country,

(b) if so the detalls thereof State and
Union Territory-wise with estimated costin
each case,

(c)the progress made inearly completion
of these projects,

(d) the completion schedule of each
such projects,

(e)whether the Govt proposetolaunch
any Central Project in Skkim also and,

(f) f so, detalls thereof and If not the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRI SUKH RAM) (a) Yes,
Sir

(b) the details of number of central
projects costing Rs 20 crores and above
and their estimated costs ason 01 07 92 in
respect of States and Union territories I1s
shown in the statement |

(c)and(d) Details of present status and
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latest schedule of all the 316 projects may
be seen in the Quarterly Project
implementation Status Reportforthe quarter
ending June. 1992, already made available
in Lok Sabha and Rajya Sabha libraries.

(e) At present, there is no new proposal

of any projects costing Rs. 20 crores and
above. There is one Hydro Electric Project,
Rangit which is under Implementation.

(f) The details of Rangit Project may be
seen In the statement Il.
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World Bank Loan for Cement industry

1417. SHRI M.V. CHANDRA
SHEKARA MURTHY:
SHRI SANDIPAN BHAGWAN
THORAT:
SHRI V. SREENIVASA
PRASAD:

%

: Wilithe PRIME MINISTER be pleased
to state:

(a) whether the World bank has
sanctioned 500 my dollar loan for
restructuring |, me

ition creation of
additional capacgily and 1mpr0\ ing

international competiliveness of the cement _

mdaotry in the country,

(D) if so, the manner in which the Union
Government propose [0 utilise the loan;

(c) the extent to which the production of
cement inthe country is likely to be improvec
as a resuit thereof,

(d) whether the Development ‘_Jouncﬂ
for Cement Industry (DCCH nas
assessed the problems bging
cement industry and sent the e
Union Government; nd

(e) if so, the details of the problems
being addressed by the DCCiinthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMAT!L KRISHNA SAH!): (a)to(c). The
world bank has extenided two lines of credit
of US Dollar 200 millio:s and 300 million for
modernisation andrestructuring of the indian
cementindustry. Thes2 loans are disbursed
through IDBI and ICICI and the loans have
already been utilised or fully committed.
Small conplements of thase loans are also

DECEMBER 2, 1992
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being used for Human Resource
Development, Bulk cement fransportation,
and technical study projects for the cement
industry. With the Utilisation of this credit
production capacity is expected to increase
over 7.5 million tonnes. Besides, the
performance of many existing units &
expected to improve on account of
conversion of wet process plants to dry
process, addition of balancing equipment
and debolienecking.
(d) Ng, Sir.

(e} Does not arise.

[Trangiation]

Export Earning Goods

14184SHRIJAGAIVIRSINGHIDDRONA: :
Wiii the PRIME MINISTER be pleased to

“state: s

(a) the names of main export earning
goods inthe year 1991-92andthe percentage

~ increase inthe exportearnings in comparison

to the earnings received during pfevious
year from the export of the same goods;

» {b) whetherihe Government propose to
make these goods competitive in the
international market;

bl

(c) if so. the details”i iereof; and

(d} the steps taken by the Government
t%make Indian products export oriented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE. (SHRI
SALMAN KHURSHEED): (a) The export
performance of principalcommodities curing
the financial year 1991-92 as compaiad 1o
the export performance during the financial
year 1990-91 is given below:-
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(Value :Rs. Crore)

Commédities 1990-551 1991-92 % increase

1 Plantations® 1322 1445 9.3
Agricultural & 2891 4568 58.0
Allied Products. , ‘

. Marine Products. .. : 960 1439 49.9.
Ores & Minerals 1740 2287 31.5
Leather & 2566 3077 19.9
Manufactures
Gems & Jewellery 5247 6750 28.7

~ Sports Goods 86 - " 108 257
Chemicals & 3189 4775 49.7
related products.

Engineering gcods 3443 4861 41.2
Electronics & 433 642 48.2
Comptter Software

Textiles 7967 10639 335
Handicrafts 402 596 48.5
Carpets 671 1235 84.1
Petroleum Products 938 1022 9.0

(p) Yes, Sir.

{c) and {d). Several changes in trade
policy were introduced since July 1991.
aimed at strengthening export incentives,

-liminating a substantial volume of import

licensing ana rafionalising the import tarift
structure. Rupee has been made partially
convertliblé 1o encourage generalion cf
foreicn exchange. These have been further
censclidatedinthe new Export-Import Policy
which, inter-alia, aims topromote productivity,

modernisationandcompetitiveness of Indian
industry and thereby to enhance its export
capabilities. The pelicy also seeksto promote

_efficientandinternationally competitive import

substitution and se't reliance under 2
deregulatedframe work fcr foreigntradé, A
shert term action Plan for ensuring the
reviva! of the expo™t momentum has been
formuiated. Bedides 34 commodities have
beenidentified as ‘extrafocvs’ sectors aimed
a: a vaiue increase of 30% every year in
export.
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[English)

Enrolement of Lawyers on Fake
Certificates

1419. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether the bar Council of Delhi has
" suspended the licence of a large number of
lawyers enrolled on fake certificates in the
recent past;

(b) if so, the details thereof;

(c) the details of Government servants
registered as advocates by the Bar Council
of Delhi during the ast 3 years;

(d) the number of those who got the
registration on fake centificates issued by
their Departments; and

(e) the number of complaints/letters
received in regard to the above and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) and (b). The Bar Council
of Delhihasinformed that 52 advocates who
were graduates from Varanasaya Sanskrit
Vishwavidyalaya, Varanasi, were suspended
from practice on the ground that the Law
Degrees obtained by them were not
recogrised for the purposes of enroiment
under the Advocates Act, 1961. The details
of the same are as follows:

Year No. of cases
(1) 1988 4 cases

(2) 1989 9 cases

(3) 1990 10 cases

(4) 1991 12 cases

(5) 1992 17 cases

DECEMBER 2, 1992
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. (c) The Bar Council of Delhihas reported
thatapproximately 50 Government Servants
were enrolled as advocates during the last
3 years.

(d) The Bar Council of Delhi has not
come across any case of enrolementonthe
basis of fake certificate issued by a
Government Department.

(e) The Bar Council of Delhi has received
a complaint against the enrolment of one
Government servant as an advocate and
the said complaint is being investigated by
the Council.

Supply of Foodgrains under Anti-
Poverty Programmes

1420. SHRI BIR SINGH MAHATO:
SHRI GURUDAS KAMAT:
DR. SUDHIR RAY:
SHRI PIUS TIRKEY:

Willthe PRIME MINISTER be pleased
to state:

(a)whetherthedistribution of foodgrains
under the antipoverty programmes has been
pruned;

(b) if so, the reasons therefor;

(c) the foodgrains distributed various
States during each of the last three years
State-wise; and

(d) the action proposed to be taken to
increase the quantity of foodgrains under
the anti-poverty programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT): (SHRI G. VENKAT
SWAMY): (a) No, Sir.

(b) Does not arise.
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(c)Foodgrains allocated/utilised, State-
wise under Jawahar Rozgar Yojana (JRY)
dunng the last three years is given attached
statement.

(d) The distribution of foodgrains under
JRY was made optionalduring 1989-90 and
this has resulted in the reduction of off-take.
However, fromthe year 1992-93, ithas been
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decidedthat the foodgrains shouldinvariably
begiven as part of wages under JRY inview
of its sustained benefits to the rural poor and
there should not be any option in this regard.
So foodgrains are required to be distributed
to the workers engaged underthe Yojana at
the rate of 2Kg. per monday. Accordingly, a
totalquantity of 12,00,000 MTs of foodgrains
have been allocatedto different States/UTs,
during the current year.



172

Written Answers

DECEMBER 2, 1992

171 Written A wers

6806 SZve91 SZvest USepeid eKUPEN 21
82vL2 2128 L212e eesey 4l
8582¥ 915€L 915€8L eyelewey 0|
8ics 6228 6228 nwysey g nwwep g
516 0 0 usepeid [eyoRWIH B
0 0 0 euekiey 2
g6521 0 0 wEing 9
0 0 0 ®09 g
£8181 0 0 ryg  y
G9¢ce 0 0 wessy ‘€
0 0 0 Asopeid leyoruny 2
0 0 0 ‘ysepeig eaupuy |

s » £ z

pespinn paseoley] —

066861 1neeis ON'IS

(-swuup)

ANIN3LVIS



Written Answers 174

AGRAHAYANA 11, 1914 (SAKA)

173 Written Answers

60195 28116 281LL6 lebuog 159M se
69vSE 0 0 usépeid leun  p2
2561 FAX: T 2€8e einduy €2
2e6811 25852} 258524 npeN ._e_.,ﬂ 2
69% 0 0 WS v
1699€ 2859 29859 ueyiseley o
0 0 0 qelung o
82.9 02816 02816 essiO 9.
0 0 0 puejebeN Ly
0 0 0 weloziy ‘94
1434 , 0 0 ehejeybapy St
L9S1 v6€2 vGES indiveny 14"
9v09 0 0 . Pagstieye £
S v £ <z : .
peasynnn Emmmamr Ei..mw_ L
06-6861 203 IS SNIS




176

DECEMBER 2, 1992 Written Answers

175 Written Answers

218697 €62129 LLLVLY jeioy
eS8 0l vyoL Aueyopuod  ze
951 0 0 deempeysyel ‘I
0 0 0 nQgueweq ‘0
0 %4 vi2 lueg ‘62
8 V3 555 NeAeHN®Q ‘82
0 0 0 webiueyd L2
622 SS9 SS9 SpuelsiIN®Y ‘92
s p € 4 t
pesyinn peseejey pejesoly
06-6861 Lnyeels 'ON'S




AGRAHAYANA 11, 1914 (SAKA) Written Answers 178

177 Written Answers

2L29 0 £5€82 0 ysepeid eAypey i
8672 02L9¢ 9225 S2LIE eRiey Ll
S00Z1 06059 899eY 1£958 eYelewey ‘0l
b 0526 2L 2526 Jwysey g nwwep 6
0 0 9l 0 ysepeid [eyrwiH '8
(] 0 0 9 eveliey
0 0 0 0 lerelng 9
0 0 0 0 e0H S
9 0 8€04 0 ryg v
2t 0 922 0 wessy ¢
(] 0 0 ysepeid [eyoeunuy ‘2
0 0 0 0 usepeid eiypuy ‘|
9 S v € b4 1
pesiin pejeaoly pesiin ejeoo|ly
26-1664 16-0661 Lnyeeis ON'S




180

DECEMBER 2, 1992 Written Answers

179 Written Answers

6vEL ov2es 61£92 vLv96 rebueg 1soM 'S
0 0 Sp8 0 usepeid Jeun ‘v
sovi 0.62 ves 1262 wndyl  E2
0 0 8S6€ 0 npeN pwey 22
V] 0614 0 8114 wppHs (12
oLy 0€80S ¥SE04 €658 ueyiseley 02
] 0 0 0 gejund 61
oLy 006S? 9.0€ €065¥ essu0 '8l
0 0 0 0 pueebeNn /.
0 0 0 0 weozN ‘9l
GeEs 0582 12e L¥82 vheeybopy  'Si
€12 oLvL €Ee SLvl mnduen ‘vl
0 0 0 0 enyseieyey ‘el
9 [ 4 € [
pesitin pajea0lly pesylin ajeo0)ly
26-1664 16-0664 dnmeeis ‘oNIS




AGRAHAYANA 11, 1914 (SAKA) Written Answers 182

181 Written Answers

0021 0SS108 86292} 80€€9E jeloL
€9¢ 0i9 29 198 Aueyopuod  ‘Ze
0 0 0 0 deempeysyel  “IE
0 ove 0 e mQgueweq 0t
0 0 0 0 Meq ‘62
0 025 0 F-] yeABHNQ ‘82
0 0 0 0 webjpueyd 42
e 0.9 14%4 999 spueiSINBY 92
9 ) v € - b
posIN peseooylY pesyin erooly
26-1661 16-0664 Arvewis ONTS




183 Written Answers
Transiation)

Complaint Against C.N.D.S.

1421. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
refertothe reply given to Unstarred Question
number 47 on July 8, 1992 and state:

(a) whether the information in regard to
complaints against the chairman-cum-
managingdirectors has since beencollected;

(b) it so, the details thereof. and

(c) if not, the reasons tor delay?

DECEMBER 2, 1992
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATI
MARGARETALVA):(a) Yes, Sir. Information
from 43 relevant Ministries/Departments/
Organisations have since been collected.

(b) Thedetails ofthe information collected
from Ministries/Departiments/Organisations
referred to in (a) above is given in the
attached statement | and Il

(c) The desired information from six
relevant Ministries/Depanmeants is still
awaited. These Ministries/Departments have
beenrequested time andagaintofurnishthe
desired information.
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[English]
Agricultural Export and Creation of a
Cess
1422. SHRI . DATTATRAYA
BANDARU:
SHRIMATI DIPIKA H.
TOPIWALA:

Willthe PRIME MINISTER be pleased
to state:

(a) whetherthere s ademandforcreation
of a cess fund out of the earnings of
agnicultural exports to boost export of the
agricultural products;

(b) whether any representation has
been received by the Government for
reduction in year freight to help promote
export of fruits, vegetable in and other
horticultural and animal husbandary
products; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) A Cess is
levied on the export of certain agricultural
and processed food products for the
development and promotion of their export
under The AgricultL ral and Processed Food
Products Export Cess Act, 1985. The
proceeds of these duties are depositedinthe
consolidated Fund of India.

(b) and (c). Representations have been
received for subsidy ir air freight to make
goodthe cost disadvantages intransportation
of fruits, vegetable, poultry and horticultural
products in  comnar.son with competing
countries.

Amendment Explosives Act, 1884
1423. SHRI V.S.VIJAYARAGHAVAN:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Government
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propose to amend the Explosive Act, 1884;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISHNA SAHI): (a)to (c). A
suggestion forenhancement of the existing
penal provisions in the Explosive Act, 1884
(4 of 1884) has been received.

[Translation)
Survey for Rural Housing

1424. SHRI RAJENDRA AGNIHOTRI:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
conduct survey for rural housing; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) Yes, Sir.

(b) It has been decided that an indepth
assessment of the housing settlements in
the rural areas in terms of the technology
used and the vailability of its commercial
application, viability and coast effectiveness
may be made. It has also been decided to
undertake on the-site inspection for first
hand appreciation of the quality of
construction etc. from the stand point of
acceptability to the people.

Accordingly, it is proposed to complete
the survey in two phases. In phase |,
assessment would be made onthe basis of
secondary resources, i.e., the material
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preﬁared by differentresearch organisations/
institutions etc. on various aspects of rural
‘housing. In  phase |I, it is proposed to
conduct site surveys in selected States for
the preparation of an action plan of rural
housing and also for developing a
management Information System for
planning and monitoring of the programme.

[English)
Development Of Markets

1425. SHR! BHUPINDER SINGH
HOODA: Will the PRIME MINISTER be
pleased to state:

(a) whether the decision taken by the
National Development Council to transfer
the Central Schemes for development of
markets tothe States has beenimplemented,

(b) if so, the assistance allocated forthe
purpose, State-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATIL): (a) In accordance with the decision
taken by the National Development Council,
the scheme has been excluded from the
Central Annual Plan 1993-94. The State
Governments have heenrequestedto make
necessary provisions in their Annual Plans
for 1593-94.

(b) No State-wise allocations are made
under the scheme. The Central assistance
was being sanctioned according to the
recommendations of the Central Sanctioning
Committee in respect of each market. A
provisicnot © - 2.01 crores has been made
to mecet t~ soill-over liabilities during the
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(c) Does not arise.
Extradition Treaty

1426. SHRI C.K. KUPPUSWAMY:

SHRI SHRAVAN KUMAR
PATEL:

SHRI N.J. RATHVA:

SHRI D. VENKATESWARA
RAO:

SHRIR. SURENDER REDDY:

SHRI SATYA DEO SINGH:

SHRIBRIJBHUSHAN SHARAN
SINGH:

SHRI RAJENDRA
AGNIHOTRI:

SHRI HARISH NARAYAN
PRABHU ZAYNTYE:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government proposeto
sign Extradition Treaty with various countries;

(b) if so, the names of these countries;

(c) the names of the countries with
whom the Government are holding talks
regarding Extradition Treaty; and

(d) the names of the countries with
whom India has signed Extradition Treaty?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a)to(c). The matter
is under consideration.

(d) We have signed Extradition Treaties
with Bhutan, Belgium, Canada, Nepal.
Netherlands, Uganda, UK and USA.

[ Translation]

Sub-Committee to Suggest Reduction
in Wasteful Expenditure

1428. SHRIARVIND TRIVEDI: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:
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(a) whether any Sub-Committee of
National Development Council has been
constituted:

(b) if so, whether only States have been
kept under this jurisdiction;

(c) whether the Union Government is
also proposed to be covered it as there is
large scale wasteful expenditure goingonin
the Union Government; and

{d)if so, the detailsthereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPL:MENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRISUKHRAM): (a) Yes Srr,
an NDC Commit.ee on Austerity was
constituted in Feburary, 1992

{b)to (d) Theterms of reference of the
Committee included boththe Unionandthe
State Governments. The committee, Inter
alia, was requested to suggest specific
measures to be taken by the Union and the
State Governmentsto reducetheirnon-plan
revenue expenditure.”

{English}
Prices Essential Commodities

1430. SHRI BHOGENDRA JHA: Will
the PRIME MINISTER be pleased to state:

(a) the monthly and yearly nse in prices’

of different Essential Commodities and
agriculturalinputs d uning the last three years:
and

{b) the steps bzing taken 10 ameliorate
the dificulties of the common people anc
peasants?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
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DISTRIBUTION (SHR! KAMALUDDIN
AHMED): (a) There statements showing
monthly and yearly percentage variation in
the wholesale Price Indices of selected
essentialcommoditie and agricultural inputs
duringthelastthree yearsi.e.from November,
to October, 1992, November 1990 to
October,1991 andNovember 198910 October
1990 are given in statement-|, statement-ll
and statement-lil respectively.

(b) The Government has given highest
priority to control the prices of essential
commodities within reasonable limits and to
increase the production. Towards this end,
aCabinet Committee on Prices (CCP) and a
Special Action Committee of Secretaries on
Monttoring of Prices (SACP) arefunctioning
to review the price situation in the country
and to take for appropnate supplies of
essential commodities and for keeping the
prices under check. Public Distribution
System is being strengthened and
streamlined to reach its benefits even to
remote, far flung hilly and inaccessil areas.
Steps are also being taken vigo-rously to
implement the provision of the EC Act and
other regulatory laws to punish these who
are indulging in anti-social activities like
hoarding, black marketing etc. The scarce
item sucnh as pulses, wheat, rice & palmolein
etc. are being imported to supplement their
availability in the market. Based on the input
cost, the Government been énnouncmg the
higher minimum procureent/support prices
of agricultural commodities from time to
time. Recently the Government has also
announced release of subsidy to S*atesto
off set the recent hike infertilizers ~~~e The
CGovernmentisconsidering detalledmeasure
required for protecting the interests of smal!
and margmal farmers and to ensure that
fertilizers rearemote and hilly States, educate
farmers on the optimum unitiisation of
ferulizers, measures 1o increase agricuiturai
production and supply of chemicalfertilizers
at reasonable prices.
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Permission to Take up Job Abroad by
Central Government Employees

1431. SHRI OSCAR FERNANDES:
will the PRIME MINISTER be pleased to
state:

(a) whether the Government have a
proposal to allow the Central Government
emplioyees to go on long leave for
employment abroad; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). The Staff
side proposed an tem for discussion in the
last National Council Meeting that Central
Govt. employees be allowed leave without
Pay & Allowances fora maximumduration of
five years to take up employment abroad,
the period of leave not counting for Pension.
Govt. have notagreizdtothe proposalas yet.

[ Transiation)

Linking of National Highways with
Roads in Uttar Pradesh

1432. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be
pleased to state:

(a) whether Uttar Pradesh State is most
backward State in respect of roads in the
country;

(b) whether the Government of Uttar
Pradesh have soughtthe allocation of special
funds fromthe Union Governmentforlinking
some roads with the National Highways and
with other roads;

(c) if so, the number of such roads for
which funds have been sought; and
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(d) whether any scheme has been
formulated for previding infrastructure
facilities and link roads for the development
of villages and if so, the details thereof and
the amount proposed for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) The Ministry of Rural
Development does not maintain information
in respect of roads in the States.

(b) No, Sir.
(c) Question does not arise.

(d) The construction of roads including
rural roads is a part of Minimum Needs
Programme (MNP) in the State Sector and
outlays for this programme are provided in
the Plans of the States/UTs by the Planning
Commission. The sixth Plan envisaged
linking of all villages with a population of 1500
and above and 50% of the viilages with a
population between 1000-1500 by the end
of the Seventh Plan.

[English]
Disinvestment Commission

1433. SHRISHRAVANKUMAR PATEL.:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
constitute Disinvestment Commissionto go
into whole gamut of disinventment in public
sector undentakings, including identification
of units, pricing of shares and timing of sale;

(b) if so, the broad features of the
Commission, its composition and terms of
reference; and
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(c) the detals of public sector
undertakings which have so far been
subjected to Scrutiny for purposes of
disinvestment and which are proposedtobe
disinvested?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI!
P K THUNGON) (a) to (c) Government
have alrefdy constituted a Committee to
suggest alternative modalities for the sale of
shares ot public sector undertakings The
composition and terms of reference of the
Committee s given inthe attached statement

Composition of the Committee

(n Dr C Rangarajan

Memper Planning Commission

(1) Shrn K P Gethaknshnan
Finance Secretary

ShrnM S Ahluwalia
Secretary (EA)

(i

Department of Economic Affairs

Shri Suresh Kumar
Secretary Department of
Public Enterprises

(v)

Shri Asnok Desat
Chief consuitant

(Vy

Department of Economic Affairs

V) Shn 'S S Nadkarni
Chairman IDBI Bombay
(v Dr Y Venugopal Reday
Joint Secretary (Inv )
Depanment of Economic Affairs

Chairman

Member

Member

Member

Member

Member

Member Secretary

The terms of reterence of the Committee

1 To devise criteria for selection of
Public Sector Enterprises tor
aisinvetme nt during 1992 93

2 To aovice on Limits on the
percentage of equity to be
disinvested in respect of such public
Sector Enterprises

W

To suggest the target clientele

including Mutual Funds Financial
Institutions, Banks Employees,
resident Investors, Non resident
Indians , Foreign Institutional
Investors etc

4 Tomake suggestions o the modus
operandiof disinvestment whether
through public ofters or private
placements

5  Tolaydownthecritena forvaluation
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of equity shares of public Sector
Enterprises;

6. Tomakerecommendations on any
other subject matter germ one to
the disinvestment plan.

Setting up of Cultural Centre in South
Atrica

1434. SHRISIMON MARANDI: Willthe
PRIME MINISTER be pleased to state:

(aywhetherthe Governmentproposeto
setup any cultural centrein South Africa and
to start direct air-links with thatcountry; and

(b) if so, the time which this proposal is
likely to be iImplemented and the estimated
expenditure likely to be incurred and the
income expected t2 be therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Government
propose to set up a Culiural Centre in Scuth
Africa atasuitable locationto promote”people
10 people” contacts. The proposal to set up
direct air-links with Africa I1s also under
active examination

(b) The timing of the implementation of
the proposal is not yet determined. At this
stage it is not possible to quantify the
estimated expenditure likely to be incurred
and the income expected to be earned
theretrom.

Incentives to Stimuiate NRI Investment

1435. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleased to state:

(a)whetherthe Union Government have
formulated special scheme offering special
incentives to stimulate investment from
NRI's;
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(b) if so, the details therefor; and

(c) the response of the NRI's to the
special scheme/incentives so far for
investmentin Maharashtra, Madhya Pradesh
and Goa in particular?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISHNA SAHI): (é) and
(b).Government of Indiain Ministry of Finance
have décidedto permit Non-ResidentIndians
and  overseas Corporate Bodies
predominantly ownedby them toinvestupto
100% of the equity in high priority industries
andotherindustries, subjectto the conditions
iaiddown vide press Note dated 28th October,
1991 anc 10 9.92.

(c) After the announcement of the new
industrial policy in July, 1991, the response
of Non-Resident Indians has been, by and
large, encouraging 24 applications from
Maharashtraand4 applications fromMadhya
Pradesn, involving total NRI investments of
Rs. 8116 lakhs and Rs. 190 lakhs,
respectively, have been approvedfromJuly,
1991 tlldate. The areascoveredareprinting,
software, tive star hotel, etc. No proposal
trom NRI tor setting up industries in Goa,
has been recewved.

On Going Rural Water Supply Scheme

1436. SHRI CHANDULAL
CHANDRAKAR: Willthe PRIME MINISTER
be pleased to state:

(a) whether the Government have
recelved the report of the Committee set up
to look into the problems of maintenance of
ongoing rural water supply schemes;

(b) it so, the details thereof and the
acticn taken by the Government thereon;

(c)whetherthe Government have issued
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any guidelines with regard to the norms of
expenditure on operation and maintenance
of these rural water supply schemes; and

(d) if so, the details thereof and the
impact of the guidelines issued?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAL H.
PATEL):(@) No Zommittee has been set
upto look intc the problems of maintenance
of ongoing rural water supply schemes,
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(b) does not arise.

(c) Yes, Sir.

(d) Ten percent of the annual provisions
under the Minimum Needs Programme and
ten percent of the Annual allocation under
the Accelerated Rural Water Supply
Programme are allowed to be utilised for
operation and maintenance of rural water
supply schemes in additiontothe expenditure
met out of non-plan budget. The following
norms of expenditure were communicated
to the States:-

(1) Deep tubewells and hand-pump schemes

(1) Shallow tubewell

(iir) Piped water supply schemes

(iv) Gravity flow schemes.

Rs. 400-500 per pump
per annum.

Rs. 150 per well per
annum.

5% of the cost of
scheme excluding
energy charges;

This expenditure

norms can be suitably
enhanced for difficult
areas such as desert and
hilly areas.

7.5% of the cost of
the schemes in hilly
areas. In desen
areas, 8-9 of the
cost of the scheme.

After the guidelines were introduced, the situation has improved considerably.

[Translation]

Funds to Bihar for Development of
Agriculture

1437. SHRI NAWAL KISHORE RALI:
Will the Minister of PLANING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the amount allocatedto Biharduring
the year 1990-91 and 1991-92 for the
development of agriculture;

(b) whether the State Government of
Bihar has sought additional funds duringthe
current financial year; and

(c) if so, the details thereof and the
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reaction of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PROGRAMME
iIMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES)
(SHRISUKHRAM): (a)to (c). The outlays in
respect of Agriculture and allied activities,
which are State subjects, are decided in
consultation with the Planning Commussion
An Annual Plan outlays of Rs. 147.43 crores
during 1990-91 and Rs. 148.30 crores for
the year 1991-92 had been decided inrespect
of Agriculture & Allied activitiesin Bihar. The
State Government had proposedRs. 144.85
croresfor Agricultural & Allied Activities during
1992-93 after discussions the outlay for the
year 1992-93 was kept at Rs.150. 37 crores.

[English]

Power to Board of Directors of Public
Sector Undertakings to Set up Joint
Ventures

1438. SHRI GURUDAS KAMAT: Wil
the PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
empower the Board of Directors of Public
Sector Undertakings to setup joint ventures;
and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) and (b). The delegation
of powers to Board of Directors of PSUs to
set up joint ventures is under consideration
of Government.

Reduction of Prices of Essential Drugs

1439. SHRIMATI DIPIKA H.
TOPIWALA:
DR KARTIKESWAR PATRA:
SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRI RAM SAGAR:
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ASHOK ANANDRAO
DESHMUKH:
SHRI RAJESH KUMAR:
SHRIMATI BHAVNA
CHIKHALIA:
SHRIMATISHEELA GAUTAM:

SHRI

Willthe PRIME MINISTER be pleased
to state:

(a) whether the prices of drugs have
gone up during the last two years;

(b) if so, the extent of increase thereof;
and

(c) the remedial steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (c). Inasituation of rising costs of inputs,
particularly of imported nature, corresponding
increase in the prices of medicined are
unavoidable if their availability is to be
ensured.

!

Price revision of price controlled drugs/
formulation are approved as per the
provisions of DPCO, 1987, on the baies of
the recommendations ofthe BICP, and after
careful scrutiny in the Department. In the
case of formulations outside price control as
andwhen any unreasonable price increased
is noticed, Government intervenesto prevail
upon the company concerned to bring it
down to a reasonable level.

(b) As per the Wholesale Price Index of
Drugs & Medicines (Base 1981-82=100),
there was an increase of 6.82% during
1991-92.

Thar Desert

1440. SHRI GIRDHARI LAL
BHARGAVA: Willthe Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether the Union Government
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propose to makeimprovements intheforests
of Aravalli hillranges to check the spreading
of desert of Thar,;

(b) whether the working group of
Planning Commission had recommendedto
bring Aravallt hillranges under the hilly area
development programme;

(c) whether the Government of
Rajasthan had requested to include this
scheme in the Eighth Five Year Plan;

(d) whether this scheme has been
included in the draft of Eighth Five-year
Plan; and

(e) if not the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PROGRAMME
IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES)
(SHRI SUKH RAM): (a) The afforestation
and tree plantation activities are being
undertaken to check the spreading to the
Thar Desert in Aravalli hill regions.

(b) to (e). The Working Group on
Development of Arawali Hills had
recommend that the Aravalll should be
declared as “Minor Hill Area” which would
mean that special Central Assistance would
be extended to this area during the 8th Five
-Year Plan under the Hill Area Development
Programme. (HADP). But the Planning
Commission has decic'ed that on account of
the prevailing resource constraints, HADP
may not be extended to any new hill areas.
However, the State Government had
proposed the inclusion of Arawali
Developmentinthe 8th Five year Plan ofthe
State. The agreed ottlay for the Special
Area Programme for State's 8th Five Year
Planis Rs. 84 crores whichincludes/interalia
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Aravalli Development.

[ Translation}
“Public Nurseries Under NWDB"”
1441. SHRI RAMKRISHNA

KUSMARIA:
DR.RAMESHCHAND TOMAR:

Will the PRIME MINISTER be pleased
to state: :

(a) whether National Wasteland
Development Board introduced a scheme
for decentralised nurseries to promote
people’s participation;

(b) if so, the details thereof; and

(c) the extent to which National
Wasteland Development Board achieved
success under this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL RA'* SINGH): (a)
Yes, Sir. -

(b) A centrally sponsored scheme viz.,
Decentralised People's Nurseries, was
introduced from 1986-87 for raising of
seedlings in nurseries of the Kisans, schools,
women and young groups etc. The projects
were promoted by the State Forest
Departments with 100% central assistance
atthe rate of 0.45 paise per seedling, which
was subsequently increased to 0.70 paise
perseedlingfrom 1991-92. The scheme has
since beentransferred to States from 1992-
93 andthe entire financial outlay of Rs. 16.20
crores is being released to the States.

(c) The success achieved under the
scheme is given in the statement attached.
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[English)

Deep Sea Exploration

1442 DR RAJAGOPALAN
SRIDHARAN Wil the PRIME MINISTER
be pleased 1o state

\a) whetherthe De2p Seaexploration of
the coast of Kaveripoompattinam in Tamil
Nadu has been undertaken

{b) if so the details thereof and

(c) the total number ot statt employed at
the exploration work?

THE MINISTER OF STATE IN Tiik
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELCPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM) (a)
to (c) Information is being collected and will
oe laid on the table of the Lok Sabha

Translation)
Recruitment of Handicapped Women

1443 SHRILAKSHME NARAIN MANI
TRIPATHI Will the PRIME MINISTER be
pleased to state

(a)whetherthe Government proposeto
relex service rules ‘or direct recruitment of
educated handicapped women and

D) 1itso thet me by whensuch apclicy
decis on 1s likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATI
MARGARET ALVA) (a) No such proposatl
1s under censideration
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(b) Does not arise

[English)
Assets of Public Sector

1444 DR SUDHIR RAY Wil the
PRIME MINISTER be pleased to state

(a) the method used to evaluate the
assets of the public sector, and

(b) the authority which carried out the
evaluation work in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P K THUNGON) (a) and(b) Theevaluation
of the assets of Public Sector Companies,
whenever required I1s carried out by the
company as per accounfing principles and
reflected in the Annual Accounts, that are
duly centified by the statutory auditors and C
&AG

D.A. to Temporary Employees of Khadi
Gramodyog Bhavan

1445 SHRIKP REDDAIAH YADAV
Will the PRIME MINISTER be pleased to
state

(@) whether temporary employees of
Khadi Gramodyog Bhavan, New Delht are
not being paid Dearness Aliowance despite
the orders of Dethi Administration,

(b) if so, the reasons therefor, and

(c) the remedial steps proposed by the
Union Government in this regard?

THE MINISTER OF STATE IN THE'
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND



225 Written Answers
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (@) No, Sir.

(b) and (c). Does not arise.
Demand of Package Software

1446. SHRI HAR! KISHORE SINGH:
Wili the PIRME MINISTER be pieased to
state:

{a) whetherthe Sovernment have made
any plan to meet the increasing demand of
the software in the country;

(b) whether the domestic production is
only a few percentage of the total demands;

(c) whether there 1s any crash plan
scheme envisaged by the Government to
enlarge domestic base ot production; and

(d}if so, the details thereof andif notthe
reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN  DEVELOPMENT  (SHRI
RANGARAJANKUMARAMANGALAM): (a)
to (d). The Government of India have
identified Software as the majorthrust area.
To strengthen and promote domestic
Software Industry various measures taken
by the Depantment of Electronics are given
below:-

() Al the major Government users
have been advised to advertise
tenders separately for computer

’ hardware andsoftware as Software
has separate identity.
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(i) All the major Government users
have been advised that while
floating tenders for computer
systems, tenderdocuments should
only give specification of the
Software packages instead of
mentioning the specific brand
names, for the packages.

(i) All the major Government users
have been advised that Indian
Software Companies should, asfar
as possible, be involved in the
Software Development.

(iv)  As Software Piracy is one major
factorwhich cannnullify the efforts
of Government and Industry in
achieving success, the Department
of Electronics has initiated actionto
curb software Piracy. A Monitoring
Committee has been constituted
with the following objectives;-

. To see that the provisions of the
Copyright Act so far as software is
concerned are vigorously
implemented.

Il.  To take initiative for conducting
studies and monitoring the status
of use of legitimate software.

n. To promote action to meet the

needs of users as regards prices of
popular software packages.

[ Translation)

Implementation of Awards Given by
C.AL

1447. SHRI RAM BADAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware
of delays made in irplemehting the awards
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ct Central Administrative Tribunal: and

(b) if so, the corrective steps proposed
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The Orders passed
by Central Administrative Tribunal are
required to be implemented by concerned
authonties. No such intormation is centrally
monitored by the Government.

(b) Does not arise.
Land to SCs/STs

1448. SHRI CHHED! PASWAN: Wwill
the PRIME MINISTER be pleased to state:

(a) whether the possession of the land
allotted to the Scheduled Castes and
Scheduled Tribes nas not been given to
them;

(b) if so, the Stateswise number of
incidents of such non-possession; and

{c) the efforts n"ade by the Central
Governentforgivingth 2 possessionandthe
directions given 1o the States in this reqgard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT (SHRI G. VENKAT
SWAMY): (a)and (b) State Government
nave been reporting that possession of the
iand allotted 1o the Scheduled Castes and
Schedule Tribe is being given to them

(2) Land being a State Subject, Central
Government has only advisory and
coecrdinative role. However, States have
been requested fromt:me to time at various
for a including Chief Ministers and Revenue
Ministers Cenference for ensuring physical

DECEMBER 2, 1992

Written Answers 228
possession of land to allottees.

[English)

Projects on Non-Conventional Energy
Sources in West Bengal

1450. SHRI RADHIKA RANJAN
PRAMANIK:
SHRI HARADHAN ROY:

Will the PRIME MINISTER be pleased
1o state:

(a) the central projects in Wes! Bengal
on Non-Conventional Energy Sources;

(b) the total amount allocated for this
financial year,

(c) the amount already spent on these
projects;

(d) whether there 1s any proposal to set
up a Research Laboratory on Non-
Conventional Energy Sources in West
Bengal; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PROGRAMME
IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES)
(SHRI SUKH RAM): (a) The Central
Government is extending assistance for
propagation of various non-conventional
energy Sources in West Bengal State, as in
other States/UTs of the country viz. National
Programmes of Biogas Development and
Improved chulha, and other programmes in
the fieldof solar Thermal, Solar Photovoltaic’,
Biomass, SmallHydro, etc. for meeting rural
energy needs or supplementing totalenergy
availability of the State.

(b) Rs. 80,000 lakh have been provided
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by State Government for non-conventional
energy sources auring the current financial
year. Financial suppoit from the MNES is
also being provided as per physical targets
and funding pattern of various programmes.
The physical targets tor 1992-93 for the
State. are indicated in the attached
Statement.

(c)Sanctionof Rs.67.80lakh has aiready
been made from State annual Plan. Since
inception, a sum of Fs.18.63 crores has
been released by the MNES for
implementation of Biogas, sofar Thermal,
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Biomass, Urjagram and Wind Energy
programmes.

(d) and (e). No proposal for setting up R
& D Laboratory in the State has been
submitted. However, technical back-up Units/
Research Centres on Improved Chulha,
Biogas, Biomass and Solar Thermal
Programmes have been set up in Kalyani
University, T (Kharagpur), and Jadavpur
University respectively. The State of West
Bengalisreportedto have initiated a proposal
forsetting up a Technical Back-up Unit-cum-
Research Laboratory on Solar Photovoltaic
Systemtobe locatedat Jadavpur University.
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Prices Availability of Essential
Commodities

1451. SHRI KASHIRAM RANA: Wil
the PRIME MINISTER be pleased to state:

(a)whetherthe Government have taken
any special measures for monitoring the
prices and availability of Essential
Commodities in the: country;

(b) if so, the details thereof;

(c) whetherthe Government proposeto
review these measures from time to time;

(d) if so, the details thereof and the
comments on the last review made;

{e) whetherthese steps have produced
the desired results;

(f) it so, the details thereof; and
(g) f not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). A Cabinet Committee
on Prices (CCP) under the chairmanship of
the Union Finance Minister and Special /
action committee of Section aries on
Monitoring of Prices (SACP) Aare monitoring
the prices off essential commodities on
regular basis. These committees take
necessary measures to keep the prices of
essential commodities under control and
also augmenting the supply of these
commodities. The Ministry of Civil Supplies.
Consumer Affairs ana Public Distribution
has also been monitoring the prices of 10
essential commodities named rice, wheat,
sugar, gram dal, tur dal, mustard oil,
groundnut oil, vanaspati, tea and salt on
daily and weekly basis.

(c)to(g). Theetficiency ofthe measures
taken by the Government for controlling the
prices of essential commodities is reviewed
regularly bythe CCP,SACPandthe Ministry
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of Civil Supplies, Consumer Affaris and
Public Distribution. Due considerationisgiven
to remove the hindrances in the normal
supplies of essentialcommodities toimprove
infrastructure facilities and also to augment
the production of these commodities. As a
result ofthe constant monitoring ofthe prices,
the rise inthe wholesale Price Index Numbers
during the first 33 week of the current
financial yearhas been only 6.2% compared
to 10.8%in the corresponding period of last
year.

[ Translation].

Status of Industries to Gold Ornament
Business

1452. SHRI TEJSINGHRAO
BHONSLE: Will the PRIME MINISTER be
pleased to state:

(a) whetherthe Government propose to
provide the status of small Scale industry to
the inherited handicraft business ot
goldsmiths (Gold Ornament Industry),

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): () No, Sir.

(b) and (c). Does not arise.
[English)

Non-Conventional Energy Source for
Power Generation

1453. SHRI RAMASHRAY PRASAD
SINGH:

SHRI V. DHANANJAYA
KUMAR:

Will the PRIME MINISTER be pleased
to state:
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{a) whetherthe Government propose to
encourage the non-conventionai sources of
energy in the country during the Eighth Five
Year Plant to meet the growing demand for
power in the country bothin ruraland urban
area; and '

{b) if so, th'evdetails thereof and the
reaction of the States thereto? - '

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIGNAL ENERGY
SOURCES) (SHRISUIKHRAM): (a) and (b).
Yes, Sir. The Government is encouraging
taking up of power generation projects
through non-conventicnal energy sources
during the Eighth Five Year Plan. It is
proposed to take up power generation
projects of about 300 MW aggregate capacity
basedonwindenerny, smalihydroandsoiar

- .t Y. O ~ TN St o RS \ g AN
anergy: inciuding private s stor proqects. In

addition, it is aisc propased o nstal 25000
numbers of solar ig Hakling
systems, 600 numb: ghotovoitaic
~water pumps, 4000 ~un wind pumps
and 5C0 numbers of wind battery charges
throughout the country..Energy generation

Sy ievintio

CVoEie wgaling

b

projecis based -on- Biomass Dpased

techriologies are a'so proposed to be taken
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The State Governments are taking interest
inthe area of production of power fromnon-
conventional energy sources.

[ Translation) _
‘Revival of Sick Small Scale Units

1454. DR. G.L. KANAUJIA: - Wil the
PRIME MINISTER be pleased to state:

(a) the assistance provided by the
Union Government to each State during the
last three years for revival of sick units;

~ (b) the number of sick small scale units.
revived during the last three years, State-
wise; and

(c) the targels fixed if any, for revival of
sick small scale units during 1992-937

THE MINISTER OF ‘STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES)-AND
THE MINISTER OF STATE iN THE

MINISTRY OF COMMERCE {PROF: P.J.

KURIEN): (a) The assistance provided under
margin Money Schemes for revival of sick
small scale industrial units during the last
three years were as follows: S

(As. in lakhs)

i st A A

1990-91 1991-92

__SNoSme _ 1989.90
-2 Uttar Pzadc!g?v 10.00 - -
2. Rajasthan - - ~3.37
s | | ' 28.00 ‘ .
4. Tami Nady - 2482

No other state was providec financial assistance underthe Margin Money Scheme during

*he last three years.
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(b) Information in respect of number of programme during the last three years.

sick small scale uni's revived during the last

three years 1s not avallable. However, a

statement I1s attached 11 respect of number (c) Notargets are fixed for revival of sick
of sick small scale units put under nursing small scale units



DECEMBER 2, 1992 Written Answers 240

239 Written Answeis

£ € € einduy g1
b b . WS ]
L2 09} 851 essuo ‘6
¥9 A €€ Jndiuepy '8
- - - puerebeN L
G6ES 9EL} 965 [eBueg 1sem ‘9
- - - ysepeid [eydeunuy 'S
osy 662 00€ reyg ‘v
. . - wesoziw '€
6t 4! 92 ekejeyben 2
219 68 902 wessy ‘4
3 v € ] l
061d6S 68 ‘1eds 88 0eq lnemris ON'IS

ewwesboid Buysinu 18pun Jno SYUN 8BS [BLUS YIS JO JOQUINN

IN3W3LVLS



AGRAHAYANA 11, 1914 (SAKA) Written Answers 242

241 Written Answers

! - leAneH N 2 @ ‘52
¥Sh 821 S6 209 ‘v
b . - nig g veweq ‘€2
291 8IEL S804 eiyseseye 22
1218 902 881 teselno 12
99 6S € ueyiseley 02
8l 02 9t "d'H ‘61
9 S b ner ‘84
b 8 L webipueyd L)
6€ 82 LE euelieH ‘91
128 8 (98 gefund ‘SL
6 9zt 181 uieq ‘vl
c2e v02 (921 dn ‘€L
- - - pueis| N B V 2

S v € [
061085 68 18ds 88 26Q 1ny8iEIS ON'IS




DECEMBER 2, 1992 Written Answers 244

243 Written Answet s

9€2E} 1028 ees/ fejoL
x4 22 2 Aueyapuod '2¢
906 6004 €28 ejeie) 1€
891 L16} 8962 npen jwejg ‘0
. . . deempeysie’) '62
12 22y 62v exelewe) ‘82
12 6€2 He ysepesd eiypuy L2
8r2 I S91 Usepeid eAupen ‘92
S v £ -4 1
06 1des 68 ‘1eds 88 980 1neels oN'S




245 Written Answers
Letters of Intent to U.P.

1455. SHRI RAMSAGAR: WiIll the
PRIME MINISTER be pleased to state:

(a) whether the percentage of letters of
intent issued to Uttar Pradesh has falien
afterthe introduction of new industrial policy;

(b) it so, the reasons therefor;

(c) whetherthe Government propose to
reduce the list of industrial further in view of
the liberalised industrial policy;

(d) it so. the details thereot ara
{e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT) (SMT.
KRISHNA SAH!): (a) and (b). After the
:ntroduction of the new Industnal Policy i.e.
trom August ‘91 to Ccteber'92. 73 Letters of
Intent (LOIl) were granted for setting up
industries in Uttar Pradesh. Apart from
these, 1923 Industrial Entrepreneurs
Memoranca were filled during this period for
industriesin U.P. inthe delicensed sector. In
the corresponding period in 1990-91, 139
letters of intent and 432 registrations under
Delicensed/Exempted Industries
Registration schemes liad beenissued. The
decreases in number of LOls issued after
August ‘91 is due you decrease in number of
items require licensing.

(c) 10 (e). Review of the list of industries
keptunder compulsory licensingis anintegral
part of the continuing liberalisation of the
industrial policy. However, no decision has
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been taken to delicense any of the 18
industries kept under compulsory licensing.

SC/ST/ Judges

+1456. SHRI KRISHAN DUTT
SULTANPURI: Will the PRIME MINISTER
be pleased to state:

(a) the number of judges belonging to
SCs/STsinthe various high courts presently;

(b) the details of the recommendations
sent by the Chief Ministers and Governors
of various States for their appointment
auring the last six months and the States in
which they nave been recommended for
appointment; and

(c)the reaction of the Union Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! H. R.
BHARDWALJ): (a) The requisite information
is given in the attached statement.

(b) to (c). Information regarding caste
and community etc., not specifically asked
for at the time of making appointments. In
view of this, itis not possible to indicate how
many recommendations were sent by the
Chief Ministers and Governors of various
States for appointment during the last 6
months and the States in which they have
been recommended for appointment. The
Governmenthave, however, requested Chief
Justice and the Chief Ministers fromtimeto
time locate persons the Bar belonging to
Scheduled Caste, Scheduled Tribes and
Backward Classes, etc., so as to give them
adequate representation on the Bench.
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[English)

New Scheme of ECGC for Small
Exporters

1457. SHRIM.V.V.S. MURTHY:
SHRI V. SREENIVASA
PRASAD:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
approved any new scheme of Export Credit
Guarantee Corporation for the small
exporters to cover risks;

(b) if so, the details thereof; and

(c) the extentto whichthe exporters are
likely to be benefited by the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) Under this scheme called “Small
Exporters Policy”, exporters with an annual
exportturnoverof Rs. 25 lakhs orless would
be covered. The procedures have been
simplified andthe policy willbe issuedbythe
ECGC too cover shipments that might be
made by the exporters during the period of
12 months against payment of a minimum
premium.

(c) The small exporters would be
benefited by way of simplification of
procedures, increase in the percentage of
cover, payment of minimum, lesser waiting
periodfor claims underthe policy and waiver
of policy fee.

Revamped PDS

1458. SHRI BRAJA KISHORE
TRIPATHY: Willthe PRIME MINISTER be
pleased to state:
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(a) the follow up action taken by the
Government after the introduction of the
revamped Public Distribution System;

(b) whether the Government are
supplying wheat, sugar kerosene oil etc. to
the States according to their requirements;

(c) if so, the reasons thereof; and

(d) whether Orissa is suffering from
acute shortage of essential commodities
due to short supply by the Union
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) State Government and Union
Territory Administrations are implementing
the various proposals agreed upon for
revamping the Public Distribution System
(PDS). The progress achieved is being
monitored on a regular basis by the Central
Government. As per reports received till
15thNovember, 1992, about 9721 additional
Fair Price Shops (FPS) have been opend in
the areas identified for the Revamped PDS
(RPDS) against the target of 11302 EPSs.
About 19.50 lakh additional ration cards
havebeenissuedagainstthe proposedtarget
of 26.75 lakhs. More than 82.50 lakhs ghost
ration cards have been eliminated.
Arrangements have been made foradditional
storage capacity of 1.44 lakh tonnes against
the proposed target of 4.45 lakh tonnes in
the RPDS areas. More than 41,000 FPS$ in
the RPDS areas have been covered by the
door delivery system. Village/FPS level
Vigilance Committees have been set up in
most of the States. Many States have
reported distribution of additional
commodities such astea, iodised salt, soaps
andpulses through PDS outletsinthe RPDS
areas. The Central Government is issuing
rice and wheat meant for distribution ir the
RPDS areas at Special Centre Issue Prices
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{CIPs) which are iower by Rs. 50 per quintal
than the CIP for PDS with effect from 1st
June, 1992. Central Government has set
apart 2 million tonnes of toodgrains per
annumto be allocatedtothe RPDS Blocks in
addition 1o the normal allocations by the
States/UTs to these areas.

(b) and (c). Allocation of PDS items are
generally madetothe States/UTsinamonthly
pasis taking into account stocks the Central
Pooi, demands received from the States,
Inter-se requirements ot various States/UTs
ana seasonal factors. Allocation of PDS
items are supplemental in nature and are
meant to meet tha requirements of any
State/UT

(d) No, Sur.
{ Translation)

Ration -Cards to Migrants from
Bangladesh

1459. SHRIFHOOL CHAND VERMA:
SHRI B. L. SHARMA PREM:

Willthe PRIME MINISTER be pleased
1o state:

(a) whether the Government have
provided ration-cards facility 1o the people
migrated fromBanglad3sh and ivingin Delhi;

(b} if so, the number of migrants from
Bangiadesh provided with the ration-cards;
and

(c) the detals ot other foreign nationals
1s country wise, provided with the ration-
cards facility?

THE MINISTER OF STATE IN THE
MINISTRY OF CIViL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). Al permanent residents
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of Delhi, including Jhuggi Jhopri dwellers,
are entitledto ration cardfacility. Question of
nationality of applicant 1s not enquired into
before issue of ration cards by Delhi
Administration. Detalls ot the number of
foreign national. including Bangladeshis
issued with ration cards are not maintained
by Delhi Administration.

[English)

Joint Ventures Between India and
Nepal

1460. SHRI K PRADHANI: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government proposeto
set up a joint venture between India and
Nepalforconverting bauxite into aluminiun;

(b) if so, the places Indetifiedto be
identified for the Location of the points both
in Nepal and India: and

(c) the steps taken to implement the
above proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) So far, Gowvt.
have not received any proposal to set up a
Joint Venture in Nepal for converting bauxite
into aluminium.

(b) and (c). Does not arise.

Grants to Indian Society of
International Law

1461. SHRIS. M. LALJAN BASHA: Will
the PRIME MINISTER be pleased 1o state:

{a) whether the Indian Society of
Internatior.al Law, New Delhi, was given a
grant for carrying on a research project;

(b) if so, the amount thereof;
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{c) whether anyresearchreportonthat '
project has been submitted by the sa:d
Society; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAIAENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
10 (d). The intormation i1s being collected and
will be laid on the Table of the House.

Beneficiaries in Maharashtra Under
Million Wells Scheme

1462. SHRILATTA MEGHE: Willthe
PRIME MINISTER be pleased to state:

(a) the target fixed tor SC/ST .

beneficiaries in Maharashtra under million
on Wells Scheme during 1991;

\b) the number of SC/ST beneficiaries
actually benefited '; and

{c)the stepstakanto achievethetarget?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) and (b). Performance ot
Jawahar Roagar Yojna (JRY) and its sub-
scheme Million Wells Scheme (MWS) is
monitored by financiai year. A target was
#xed 1o provide 8769 irrigation wells during
1991-92 1o the beneficiaries belonging to

heduled Castes and Scheduled Tribes in
Manarashtra. Agannst the target, 2885
irigation wells wer. completed in the State
dunng the year 1991-92.

{c) Both'Central Government and State
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Government take periodical review of the
progress of implementation of Million Wells
Scheme. Corrective measures are taken
and necessary instructions are issued 10
step up the pace of implementation.

Computer Specialists with the Sanskrit
Institutions

1464. SHRIRAM KAPSE : Willthe PRIME
MINISTER be pleased to state:

(a) whether the availability of
programmers and computer specialists are
inadequate with Sanskrit Institutes for
Sancskrit Computer Projects;

(b) if so, the reasons thereof;

{c) whetherthe Government propose to
sendcomputer Specialists on deputation for
3yearsfromthe Researchand Development
Centres of the Department of electronics;

(d) whether the Government have any
scheme to provide software package to
Sanskrit and Indian languages institutions;
and

(e)ifso,the totalestimated expenditure
likely to be incurred on this schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Adequate number of computer specialists
bad programmers are available with Sanskrit
institutes for Sanskrit Computer Projects
tunded under the Technology Development
for Indian Languages (TDIL) Programme of
the Department of Electronics.

(b) Does not arise.
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(c) Several projects have been initiated
in different Sanskrit institutions. In each of
these projects provision has been made for
these institutions to employ Computer
specialiststo assistthemin the development
of Computer software. In view of this, there
is no specific plan to send computer
specialists on depttation for 3 years from

the Research and Development Centres of
the Department of Electronics.

(d) Projects assigned to Sanskrit
Institutions involve inhouse development of
Software packages for these institutions as
well as other Indian Languages Institutions
aswell as other Indianlanguages Institutions.
As such, no commercial software packages
have provided to these institutions.

(e) Does not arise
ISI Marks by BIS

1465. SHRI ASHOK ANANDRAO
DESHMUKH: Wilithe PRIME MINISTER be
pleased to state:

(a) whether the Bureau of Indian
Standards has been granting ISI marks to
various manufactuiers for their production
without receiving testing reports;

(b) if so, the number of officials and
industries involves therein; and

(c) the action taken against the officials
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No, Sir.

(b) and (c). Quast'on does not arise.
( Translation}
Smokeless Chulhas for Uttar Pradesh
1466. SHRI SATYA DEQ SINGH:

SHRI RAJENDRA
AGNIHOTRI:

Will the PRIME: MINISTER be pleased

{C state:
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(a)whetherthe Union Government have
received any proposalfrom the Government
of Uttar Pradesh for setting up of smokeless
chulhas and biogas plants in the rural and
urban areas during the last three years;

(b) if so, the details thereof and the
actiontaken by Union Government thereon;
and

(c) the amount allocated by the Union
Government to Uttar Pradesh forthis purpose
during the last three years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PROGRAMME
IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES)
(SHRI SUKH RAM): (a) Improved Chulhas,
family size plants and Institutional
Community/Night Soil Plants are being
installed/set up in all the States and UTs
including the State of Uttar Pradesh under
Centrally sponsored schemes viz.; National
Programme on improved Chulha, National
Programme on Biogas Development and
Community Institutions/Night Soil Biogas
Plants Programme respectively. State-wise
targets are decided in consultation with the
States under these programmes keeping in
view various factors like areato be covered,
potential beneficiaries, achievement of a
particular State during the past.

(b) The year-wise details of the number
of Improved Chulhas, biogas plants set up
in the State of Uttar Pradesh under these
programmes are given in the Statement-1.

(c) The year-wise position of funds
released. to Uttar Pradesh during the last
three years for the installation of Improved
Chulhas and Biogas Plants is given in
Statement-Ii.
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[Enghsh]

Anti Defection Law

1467. SHRI SHARAD DIGHE:
SHRI K.H. MUNIYAPPA:
SHRI V. KRISHNA RAO:

Wilithe PRIME MINISTER be pleased
10 state:

\a)whether the Governmenthavesince
decided 10 plug the loopholes In the Anti
Defection Law in view the recent
controversies over some of its provisions;
ang

i) If so, the details thereof and the time.
by which the Government prcpose to make
necessary amendment in the said law?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a)and (b). The matterrelating
to mak:ng of suitabie amendment inthe Ant;
Detection Law 1s under consideration of the
Government and no final decisions yet been
{aken

Increase in Commission on EC

1468. PROF. K.V THOMAS: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Government have
received proposals from the States for
increasing the Commission for sale of
essential commodities,

(0) if so, the details thereof; and
(c) the action taken/proposed to be

taken In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
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CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): {a) to (c). Margins to fair price
shops tor sale of foodgrains is fixed by the
State Governments/U.T. Administrations.
Requests have come from many States/
U.Ts. 1or enhancement or margins on levy
sugar. Theissue of fixation of margins of levy
sugar is under review. In the case of
kerosene, the issue relating to increase of
commissionforkerosene oildealersisunder
examination. As regards imported edible
oils, there is no proposal at present for
revision of commission.

Impact of Price Fixation of Fertilisers

1469. SHRI TEJ NARAYAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether some indigenous fertilizer
industries in the country are likely to be
affected bythe recent pricefixation formula
announced by the Government; and

(o) if so, the industries that are likely to
be affected by the price fixatton which is less
than the cost of production?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). In so far as nitrogenous fertilizers
are concerned, no indigenous unit would be
affected adversely by 10% reduction in the
sale price of urea or re-introduction of
subsidy scheme in respect of low analysis
nitrogenous fertilizers.

After de-control of phosphatic and
potassic tertilizers w.e.t. 25th August, 1992,
no price fixation formula in respect of these
fertilizers would be applicable under the
retention price- cum-subsidy scheme and
the producers/suppliers would be free to sell
these products at prices to be determined
by them depending .»cn market forces. '
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Pak Resolution on Babri Masjid

1470. SHRICHANDRA JEET YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether Pakistan National Assembly
passed a resolution on BabriMasjid recently;

(b) if so, the details thereof and the
reaction of the Government thereto; and

(c) the effect of such resolution on the
process of bilateral talks between the two
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA): (a) and (b). Pakistan National
Assembly passed aresolution on August27,
1992 onthe issue of BabriMasjid and called
on Government of India to ensure full
protectiontothe mosque. Governmenthave
conveyed to Government of Pakistan at
diplomatic and political levels its strong
objections and deep concern over Pakistan's
blatant and unacceptable interference in our
internal affairs.

(c) We have asked the Government of
Pakistan to abandon its intrusive approach
and join us in sincere efforts to have
meaningful bilateral dialogue to establish
good-neighbourly relat-ons.

Price Rise Tyre Companies

SHRI INDRAJIT GUPTA:
SHRI VIJOY KUMAR YADAV:

1471,

Will the PRIME MINISTER be pleased
to state:

(a) whether major tyre producers have
formed a cartel and are manipulating prices

to their benefit;

(b) if so, whether this case has been

DECEMBER 2, 1992

Written Answers 264
referred to MRTPC to restrain them from
indulging in monopolistic trade practices and
manipulating tyre prices; and

(c) if not, the manner in which the
Government propose to check this practice
by the tyre producers?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE .AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a) and (b). The Department
of Company Affairs are filling an application
under section 10 (a) (ii) of the MRTP Act
relating to collusive price behaviourby some
ofthe tyre manufacturers. Furtherareference
has been made to the MRTP Commission
under section 31 ofthe MRTP Actagainst M/
s Dunlop India Ltd for enquiry into
monopolistictrade practices inthe production
and sale of aero tyres.

The Director General of Investigation
and Registration has informed that the
Commission has issued a Notice of Enquiry
to M/s. MRF Ltd regarding monopolistic
trade practices allegedly carried on by the
company.

(c) Does not arise. The Department of
Industrial Development have informed that
there is no statutory control on prices of
tyres.

Office of State Trading Corporation in
Ahemedabad

1472. SHRI SHANKERSINH
VAGHELA:
SHRI HARISINH CHAVDA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are going,
to shift/close STC Office of Ahmadabad;

(b) if so, the reasons therefor;
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(c) whether the Government have
received any memorandum from the
Chamber of Commerce for continuance of
the STC Office; and

(d) if so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (d). The
worked in STC's office at Ahmedabad has
reduced substantially due to decanalisation
of Newsprint and lesser import of edible oils
and as such it is now functioning as a sub-
branch of STC's Branch Office at Kandla.
There is no proposal to either shift or close
the STC's sub-branch at Ahmedabad.

Placement of Nuclear Installations
Under International Safeguard
1473. SHRI  SANAT
MANDAL:
SHRIGE@RGE FERNANDES:
SHRI SRIKANTA JENA:
SHRI HARI KISHORE SINGH:
SHRICHANDRAJEETYADAV:
SHRI MANORANJAN
BHAKTA:

KUMAR

Willthe PRIME MINISTER be pleased
to state:

(a) whetherthe Governmentconsidering
the question of placement of Indian’s nuclear
installations under international safeguards;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
There is no such proposal.

(b) Does not arise.
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[ Translation)

Three Point Programme to Curb
Corruption

1474. SHRI RAM TAHAL
CHOUDHARY: Willthe PRIME MINISTER
be pleased to state:

(a) whether the Government have
adopted a three point strategy to check
corruption in Government officers;

(b) if so, the details thereof; and
(c) the results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (
SHRIMATI MARGARET ALVA): (a) Yes,
Sir.

(b) and (c). In order to check Corruption
in Government offices, Government of India
have adopted a three-pronged strategy
prevention, surveillance, detection and
deterrent punitive action. Pursuant to these
policy guidelines, a detailed annual Action
Plan on wvigilane and anti-corruption
measures has been formulated this year
also as in the past. Ministries/Departments
are requiredto ensure the implementation of
the action plan by allthe administrative units,
Public Sector Undertakings and other offices
under their administrative control and
periodically review the performance at the
higher levels.

[English]
Indo-China Trade

1475. SHRIANBARASU ERA: Wil the
PRIME MINISTER be pleased to state:

(a) the volume of trade between India
and China at present;
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(b) the main itmes which are being
exported/imported by both the countries;
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(d) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The volume of
trade between India and China during the
last 3 years is as follows:

{c) whether the Government propose to
open more trade points on the border
between the two countries; and

Value ; Rs. Mn
Year Export Import Balance Total
China from of trade trade

China
1989-90 391 658 (-) 267 1049
1990-91 327 556 (-) 229 883
1991-92 1162 526 (+) 636 1688
April - 472 249 (+) 223 721
Aug.’ 92

(b) The bilateral trade with China is
confined to few commodities only. Iron Ore,
other ores and processed minerals
constitutes bulk minerals constitutes bulk of
our imports from China.

(c) and (d). The border trade between
Indian and China is presently across the
Lipulekh Pass with Indian trade mart at Guniji
in Pithoragarn district, Uttar Pradesh. Both
sides are keen to consider extensin of the
border trade to some other areas which may
be mutually agreed to.

Modemisation of Fertilizer Units

1476. 'SHRI SATYAGOPAL MISRA:
Wil the PRIME MINISTER be pleased to
state:

the steps taken orproposedtaken tobe
modernise/rehabilitate the different units of
Hindustan Fertilizer Corporation Ltd. during
the Eighth Plan period?

(Source : DGCI &S)

THE MINISTER OF STATE IN THE
MINISTRY. OF CHEMICALS &
FERTILIZERS (DR. CHINTA MOHAN): An
outlay of Rs. 227 crores has been proposed
for the Eighth Plan for various schemes of
the Hindustan Fertilizer Corpbratcon (HFC),
including evamping/rehabilitation of its
operating units. However, the implementation
of various revamping proposals would
depend on their financial and technical
viabilty and availability of funds through
budgetary sources.

Inthe, meantime, the Boardfor Industrial
andFinancial Reconstructionhave declared
HFC as a sick company.

Satish Chandra Committee
1477. SHRI VUOY KUMAR YADAV:

Will the PRIME MINJSTER be pleased to
state:
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(a) whether the Satish Chandra
Committee has recommended deletion of
aliforeign language fromthe UPSC syllabus
inthe Cvil Services examinations from 1993
onwaras;

fb) 1t so, the whether a section of
stucents has prctested against this
recommendation; anc

{c)if so, the details thereot and reaction
ot the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSICNS (SHRIMATI
MARGARET ALVA): {a) anc (b). Yes, Sir.

{c) Considering the representations
receivedfromvarious c uaners, UPSC have
oroposed to retain tore gn languages In the
syllabus for Civii Services Examination
Scheduied to be hed in 1993

{ Translation]
Implementation of JRY

1478. MAJ. GENL (RETD) BHUWAN
CHANDRA KHANDURI: Wil the PRIME
MINISTER be pleased 10 state:

{a) whether the Government have
recelvec complaints regarding
imptementaticn of JRY atvillage level:

(b} if so. the detaiis thereof.

{c) whether only a small portion of the
tunds earmarked fc JRY is being utilisec,

td) if so, the detaills thereo! and the
impact thereof on rural socety;

(e) whether any survey has beeri
conaucted by the Governmentinthis rega:d:
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{f) if so, the details thereof; and

(9) the remedial measures taken/
proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): {a) and (b). Yes, Sir. Complaints
are receivea occastonally regarding
misutiisation of JRY funds at the village
tevel. Generally, the fcllowing type of
complaints are received:-

() Thatthe Gram Pradhan/Sarpanch
has not discussed the plan for
cevelopment of village in the
meetings of the Village Panchayat
and has started the work without
informing the Vitage Panchayat;

{)  Thata Gram Prachan has himself
up the contract of the works
executed in the village;

(my  That he has employed one of his
relations as conractor to execute
the work;

(v}  That he has not paid the minimum
wages to the workers engaged
under the Yojana or wages are not
paid for montnhs together;

{v) Thathehas usedJRY fundsfor his
personal benefits.

(vij  That he has spent less but
manipuiated the accounts to show
more expend:.re.

{c) No, Sir.

(d) The physical and financial progress
made underthe JRY since its inception upte
September, 1992 is as follows -
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Year Funds Expenditure Targeted Employment
provided employment generated
(Rs. in crores) (In million mandays)
1989-90 2694.30 2458.10 875.72 864.39
1990-91 2539.30 2600.03 929.10 874.56
1991-92 2358.75 2641.96 735.43 808.10
1992-93 2556.22 931.72° 776.25 270.66"

* Upta Octaober, 1922- provisional)

Besides this, the following important assets have also been created under JRY during

1989-92;
0 Trees Planted 1854154 lakhs
(1) Rural Roads 432971.40 Kms.
° (i) School Buildings 107015 Nos.
{iv) Drinking Water Wells/Ponds 311282 Nos.
(v) Muinor rrigation Works 148772.99 Hectares
(vi) Panchayat Garhs Mahila Mandals 36703 Nos.
(vii) Houses constructed under IAY 681248 Nos.
(viii) Wells constructed under MWS 337581 Nos.

(e) 1o (g). Government of India have
taken upthework of concurrentevaluation of
JRY through independent institution/
organisationstoassessitsimpactintherural
areas in relation 1o the stated objectives of
the programme. Inthe concurrent evaluation
which has already been launched, the extent
and nature of emplovmant generated, wages
paid 1o workers, the type of assets created
underJRY, their usefulness to the society, in
general, @nd 10 the poorer sections of the
comrunity, in particular and the contribution
of JRYtothe welfare of the families below the

poverty line are the main points of evaluation.
The Government willundertake restructuring
of the programme if the results of the
concurrent evaluation warrant it.

[English)

Quality of Products by Multinational
Companies

1479. SHRIK.V. THANGKA BALU: Will
the PRIME MINISTER be pleased to statc:
(a) whether Government have the
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requisite machinery to examinethe quality of

the products produced by Multinational
companies;

(b) if so, the details thereof and the
riumber of cases identified where strict
quality control is not achered to; and

. (c) the steps taken by the Government

to prevent these companies from selling
sub-standard goods in the third world
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a)
Government have the requisite machinery to
examine the quality of products requiring
compulsory conformance to prescribed
standards, whether produced by national or
multinational companies. Products which
affect the health or safety of consumers,
certain items of mass consumption, and
items affecting the environment are covered
by these standards

(b) Apant from the Bureau of Indian
Standards (BIS), organisations mentioned
inthe closed Statement are responsible for
tormulating standards and theirenforcement
through agencies which are eitherunderthe
Central Govt. or State Gowvts. Data on number
of cases is not maintained centrally.

(c) The Government have enacted
various laws in this regard (refer statement
and penalties are 2nforced as prescribed
therein.

STATEMENT

Organisation Other than BIS Concerned
with Formulating Standards at All India
° Level.

NATIONAL STANDAFDS DIRECTORATE
OF MARKETING & IINSPECTION
(Agriculture Marketing Advisor to Gowt. of
India

Ministry of Agriculture
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Field : Raw and Semi processed
Agricultural Commodities, Meat and Meat
Products

Regulation: Agricultural Porduce (Grading
and Marking) Act 1937 Meat Food
Products Order 1973

INDIAN ROADS CCONGRESS

Ministry of Surface Transport

Field : Roads and Bridges

Disignation: IRC

REGULATORY STANDARDS CENTRAL
BOART OF IRRIGATION & POWER

Ministry of Irrigation

Field: Electrical Power Equipment
CENTRAL BOILERS BOARD
Department of Industrial Development
Ministry of Industry

Field: Boilers

Regulation: Indian Boilers Act, 1923
Indian Voilers Reguiations 1949

CENTRAL COMMITTEE FOR FOOD
STAANDARDS CFFS

Directorate General of Health Services
Field: Food Products

Regulation: Prevention of Fo Adulteration
Act, 1954, and Rules 1955 (Amendments
1986 a PFA (Second Amendment) Rules
1987)

CENTRAL ELECTRICITY AUTHORITY

Department of Power

Field: Electric Power Generatio/
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Regulation: Indian Mines Act & Rules
1952

DIRECTORATE OF VANASPATI,
VEGETABLE OIL AND FATS

Department of Civil Sunplies
Field : Vanasspati & Vegetable Oils

Regutation: Vegetable Products Control
Order, 1947; Vegetable Oil Productts
(Standards if Quality) Order, 1975

DIRECTORATE OF WEIGHTS AND
MEASURES

Depanment of Civil Supplies

Field: Weight and Measures use in
Commercial Transactions

Regulation: Standards of Weight and
Measures Act 1976 Standards of Weights
ana Measures (Enforcement) Act, 1985:
Standards of Weights and Measures
{General) Rules 1987

MINISTRY OF FOOD PROCESSING
INDUSTRY

Field Fruts and Vegetable Products,
Synthetic Syrups and Aerated Waters
Regulation: Fruits Productt Order 1955

JUTE COMMISSIONER
Field:Jute & Jute Products Regulationn:

Essential Commodities Act 1955 Jute
(Licensing and Controt) Order 1961

TEXTILES COMMITTEE
Ministry of Textiles
Fieeld: Fibre, Yarn Fabric and Textiles

Machinery Regulation: Textiles/
Comnm.'tee Act 1963

DECEMBER 2, 1992
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TEXTTILE COMMISSIONER

Field: Textiles Gibres, Yarnand Fabrics
(Except Haandbook Fabrics) and Textile
Machinery, Excluding Jute and Silk
Regulation. Essential Commodities/Sugar
(Packing and Marking) Order 1970; Cotton
Contro! Order 1986, TTextile Control

Order 1986

DEPARTTMENT STANDARDS CENTRAL
PUBLIC WORKS DEPARTMENT

Field : Civil and Electrical Works
Designation CPWD Specificaation

EXPORT INSPECTION COUNCIL OF
INDIA

Ministry of Commerce

Field: Over 800 Notified Commodities
meant for Expon

Regulation: Export )Quality Control and
Inspection) Act 1963 and Rules 1964

DEPARTMENT OF
TELECOMMUNICATIONS

Ministry of Communications

Field : Telecommunication Eqipmnet
Designation: ITD

DIRECTORATE OF STANDARDISA TION
Ministry of Defence

Field: Articles for Defence use
Designation: JSS, JSG, JSRL, JSPR,

ELECTRONIC C MPONENT
STANDARDISATION ORGANISATION
LCcso

Ministry of Defence

Field : Electronic Components
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RESEARCH DESIGN AND STANDARDS
ORGANISATION (RDSO)

Ministry of Railways

ield\; items used in Railways Designation:
RS Specifications

CONTROLLERATE OF INSPECTION
Ministry of Defence (DG),

Field: Explosives/Ammunition
DEPARTMENT OF ELECTRONICS
Minmistry of Electronics

Field: STOC Sseries Consumer
E:ectronics/Intormation Technology

FPS in States

1480. SHRI GOBHAJI MANGAJI
THAKORE: Will the PRIME MINISTER be
pleased to state:

{a) whether the Government have
approved the opening of fair price shops In
many States;

{b)ifso.the nuniber ot such shops being
opened'have been openedin Gujarat State;

{c) whetner the rumber of fair price
shops is notinaccordance withthe proportion
of the population; and

(d) the rules and criteria for opening of
fair price shops?

THE MINISTER OF STATE IN THE
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MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMMALUDDIN
AHMED): (a) to (d). Decisions to open Fair
Price Shops (FPS) efc. are taken by the
State Government since they have the
operational responsibility for implementing
the Public Distribution System. The Central
Government advised State Governments/
UT Administrations to open additional FPSs
asnecessary intheirassessmentin unserved
and undeserved areas, especially in the
areas identified for the Revamped Public
Distribution System (RPDS). Government of
Gujarat has reported that 274 new FPSs
have been opened In the State since 1st
September, 1991 till 31st October, 1992. As
on 31st March, 1992, it was reported that
there were 9693 FPSs in the rural areas and
3181 FPSs in the urban areas of Gujarat.
The average rural areas and 3181 FPSs in
the urban areas of Gujarat. The average
urban population served is about 3330 peer
FPS. Central Government has advised an
average norm of 2000 persons to be served
by an FPS, subject to the need and viability
of FPSs as determined by the State
Governments/UT Administrations.

Strength of IAS Officers

1481. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state
the total number of IAS officers in the country
as on date together with the State-wise
break up of their cadre?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATI
MARGARET ALVA): The total number of
IAS officers state-wise as on 1.1.1992. may
be seen in the attached statement.

STATEMENT

The Statement showing Statewise No. of IAS Officers in Position

Sl. No. State

Actual Strength

1 2

3

1. Assam-Meghalaya

205
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SlI. No. ‘State Actual Strength
1 2 3
2. Andhra Pradesh 322
3. Bihar 379
4. Gujarat 251
S. Himachal Pradesh 131
6. Haryana 215
7 Jammu and Kashmir 111
8. Kerala 172
9. Karnataka 261
10. Maharashtra 351
11. Madhya Pradesh 387
12. Manipur-Tripura 137
13 Nagaland 51
14. Ortssa 205
15. Punjab 198
16. Rajasthan 249
17. Sikkim 43
18. Tamil Nadu 316
19. Uttar Pradesh 545
20. Union Teiritory 212
21. West Bergal 294
-Total 5035
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Import of Medicines

1482. SHRI DEVENDRA PRASAD
YADAV: Will the PRIME MINISTER be
pleased to state:

(a) wnhether the Indian Drugs and
Pharmaceuticals Limited is imporiing some
Chinese manufactured medicine '
Tetracycline * from the German firms at
higher rates than its availability in Chinese
firms;

(b) if so, the reasons thereof; and

(c) the total annual foreign exchange
involved in this import?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
10 (c). Indian Drugs and Pharmaceuticals
Limited had, in August, 1989, imported 20
tonnes of Tetracycline through a German
firm to meet the short-term peak demand
and pressure from the Industry. The import
was made after fotlowing the purchase
procedure prevalent in the Company and at
acompetitive rate. Thecompany is atpresent,
neither importing nor it has any immediate
plan to imporn Tetracychne.

Export of Horse-Shoe Crab

1484. SHRI SIVAJI PATNAIK:

SHRI SUDHIR GIRL

Will the PRIME M'NISTER be pleased
1o state:

{a) whetherthe Government have since
decided for exporting tne horse-shoe crab,
marine creature apundantly availabie on
Orissa Coast. to earnforeign exchange; and

(b) it so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). There
is no ban on export of horse shoe crab.

BIS Co-operation with British SIQA

1485. SHRI SRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Bureau of Indian
Standards has signed a memorandum of
understanding with the British Standards
Institution for quality assurance; and

(b) if S0, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

(b) A memorandum of understanding
(* 10U)was signedon 2nd Oct., 1992 between
the British Standards \nstitution for quality
Assurance (BSIQA) and Bureau of Indian
Standards (BIS) to:

i) Provide for mutal assurance of their
Quality Assurance Registration Systems
based upon the ISO 9000 Standards and
comparable national standards;

ii) Establish an implementation
programme to ensure integration and
equivalence of systems and procedures;

iiy Provide for mutual recognition of
assessments and thereby to provide a basis
for the issue of reciprocal and /or joint
certification.

v} Provide assistance within t‘he
implementation programme in staff training
at an agreed cost.
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Assistance under Hill Area
Development Programme

1486. SHRIMATISUMITRAMAHAJAN:
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether speciul Central assistance
1S given 10 some hilly regions of the country
under Hill Area Development Programme;

(b) whether Planning Commission
constituted an expert group for preparing a
st of new hilly region of the country;

{c) if so, whetner this group has
submuitted its report. and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRISUKHRAM): (a) Yes, Sir.

{b) to (d). Planning Commussion has set
up an Expernt Group in 1986 1o evolve
appropriate criteria for delineation of hili
areas and prepare a list of new hill areas of
the country, which submitted its Report in
February, 1987. The Planning Commission
has consideredthe recommendations of this
Group and decided that on account of the
prevaiing resource constraints, Hill Area
development Programme may not be
extended to any new hill area.

[English)
Gas based Fertiliser Plants

1487. SHRI RAJVEER SINGH: Willthe
PRIME MINISTER be pleased to state:
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thetimeby which the gasbasedfertiliser
plants at Jagdishpur and Aonla in U.P. are
likely to be allocated additional gas so as to
enable them to double their capacities?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
The proposed project for doubling the
capacity of the gas-based fertiliser plant of
IFFCO has been allocated gas in principle.
Nosuch allocation has, however,been made
for doubling the capacity of the Jagdishpur
fertiliser plant.

Handling Over Units of Coffee Board to
Private Parties

1488. SHRIMATI CHANDRA PRABHA
URS: Wilithe PRIME MINISTERbe pleased
to state:

(a) whetherthe Coffee Board hastaken
adecisiontohand overits units to the private
parties;

(b) it so, the number of units proposed
to be handed over to the private parties;

(c) the places where these units are
located;

(d) the reasons for handing over these
units to the private parties;

(e) whether a few vested interests
wanted to grab these units under benami
names; and

(f) whether the employees working in

these units have opposed to privatisation.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) No, Sir.

(b) to (f). Does not arise.
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Uranium for Tarapur Nuclear Power
Project

1489. SHRIYASWANTRAOPATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether Uranium 1s imported for
Tarapur Nuclear Power Plant;

{b) whetner Bhabha Atomic Research
Centre has produced such a fuel which can
meet the requirement of Tarapur Plant; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
Yes, Sir.

(b) and (c). Yes, Mixed Oxide Fuel
{MOX)has been produced by Bhabha Atomic
Research Centre (BARC) on experimental
basis which can be used in Tarapur Atomic
Power Station (TAPS) in the absence of
ennched uranium It 1s also possible to
produce enriched urarium for TAPS based
on indigenous technology developed in
BARC.

(English}

Trade with European Monetary Union
Countries

1490. SHRIB.L.. SHARMA PREM: Will
the PRIME MINISTER be pleased to state:”

(a) whether the Indian goods are likely
toface highertariff vsall from January 1,1993
tor entry into countries constituting Europe
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Monetary Union as compared to the tariff in
force as on today;

(b) it so, the details thereof and the
remedial steps taken thereon;

(c) whether India also propose to set up
a body like European Monetary Union; and

(d)if so, the details thereof andif not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Proposals received by Capart from
Kerala

1491. SHRIRAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a) whether any proposals received by
CAPART from the Government of Kerala;
and

(b) if so, the action taken thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) The Council extends financial
assistance ‘for implementation of rural
development programmes 10 non-
governmental organisations. No proposals
have been received by CAPART from the
Government of Kerala.

{b) Does not arise.
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Joint Ventures by British industrialists

1492. SHRI R. DHANUSKODI
ATHITHAN: Will the PRIME MINISTER be
pleased 1o state:

(a) whether there is a lukewarm
response from the British industrialists for
investments in joint ventures according to
the Confederations of Indian Industries team;

{b)whetherthe Government havetaken
any inttiativeto attract the British industrialists
10 invest in various projects in India; and

(c) if so, their response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
{(SHRIMATI KRISHNA SAHI): (a) The
Confederation ot Indian Industry team
comprising some Chief Executives of
Industries had gone on amissionto UK from
6-9 July, 1992. Cll had reported that their
mission attracted positive response from
British Industry with regardto investmentsin
India and also in terms of their interest in the
economic reforms in India.

(b) and (c). Various policy initiatives
detailed in the Statement on Industrial Policy
tabled on 24th July, 1991 are aimed inter
alia, atgenerally attracting foreign investment.
Companies fromvarious countries, including
UK, have shown their interest in investing in
India. The total direct foreign investment in
India proposed by UK companies in the
foreign collaboration approvals issued by
the Government during the period 1990 to
1992 has been as under:-

Year Total foreign
investiment,
(Rs. in crores)
1990 9.06
1991 32.10
1992 109.42
(upto October;
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Family Pension Rules

1493. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
modify the family pension rules in the event
of pensioners * death ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRIMATI _
MARGARET, ALVAY): (a) No, Sir.

(b) Dues not arise.

Machinery under Consumer
Protection

1494. SHRI MANJAY LAL: Wil the
PRIME MINISTER be pleased to state:

(a) the steps taken to strengthen the
Machinery under Consumer Protection Act;

(b) whether the samples of food items
are taken form various localities 1o create _
awareness among the consumers; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Underthe Consumer Protection
Act, 1986 Central Governmentis responsible
forsetting up of National Consumer Disputes
Redressal Commission (National
Commission) and the Central Consumer
Protection Council and they have been set
up and are functioning. State Governments
are responsible for setting up of Consumer
Disputes Redressal commission (State
Commission) and Consumer Disputes
Redressal Forums (District Forums) and
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State level Consumer Protection Councils.
‘As per information available, 30 State
Commissions and 433 District Forums are
functioning in the country. State level
Consumer Protection Councils have been
set up in all the States/UTs except Kerala.
The remaining State Commission and District
Forums have been notified. The
implementation of the Consumer Protection
Act is pursued with the State Governments
though number of letters, telegrams elc.
The officers while ontour also take up matters
with them. This matter is also reviewed in
various meetings of the central Council.

(b) and (c). Consumer Protection Act
does not provide for picking up of samples
from various localities etc., and this is the
responsibility of the Food Inspectors under
the Prevention of Fooc Adulteration Act.

Manufacture of Drugs

1495. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state.

(a)the stepstaken/oroposedtobetaken
by the Union Government to become self
sufficientinthe manufacture andresearch of
arugs.

(b) the steps taken to make available
standard medicines at cheaper rates andto
check the increases in the prices;

(c) the steps taken for meeting our
requirements afterimposition of patent laws;
and

(d) the amount earmarked by the
Government for the research work in
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allopathic, Ayurvedic and homeopathy
system of medicines during the last three
years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
and(c). A number of measures have already
been introduced through the Drug Policy
1986 as well as the New Industrial Policy with
aview to increase production of drugs in the
country as well as to promote indigenous
research. In order to encourage further
production of drugs and promote research,
Gowt. have reviewed the Drug Policy to bring
it in consonance with the liberalised spirit of
the New Indu.trial Policy. Abackground note
on the review of the Drug Policy has been
placed in both the Houses of Parliament on
12th August, 1992 for consideration of the
Hon'ble Members.

(b) Price revisions of price controlled
formulations are approved as per the
provisions of DPCO, 1987. Inn the case of
formulations outside price control, as and
when any unreasonable price increase is
noticed, Govt. intervenes and prevails upon
the concerned company to bring itdownto a
reasonable level.

(d) As per information received fromthe
Ministry of Health, the researchin allopathic,
ayurvedic and homoeopathic systems of
medicines is mainly conducted by Indian
Council for Medical Research, Central
Councilfor Researchin Ayurvedaor Siddha,
and Central Council for Research in
Homoeopathy. The funds earmarked for
each of these organisations under Plan and
Non-Plan during the last three years is as
under:-

A. Indian Council for Medical Research, New Delhi

(Rs. in Lakhs)

Year Non-Plan Plan

1989-90 1575.00 3000.00
1990-91 1647.00 3029.00
1991-92 1828.03 2875.00
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B. Central Council for Research in Ayurveda & Siddha:

(Rs in lakhs)
Year Nen-Plan Plan
1989-90 191.00 121.57
1990-91 587.0C 216.60
1991-92 524.00 150.00
C. Central for Research in Homeopathy, New Delhi.
(Rs in Lakhs)
Year Non-Plan Plan
1989-90 89.50 75.00
1990-91 87.00 130.00
1991-92 700.50 100.00
[ Translation) MINISTRY OF INDUSTRY (DEPARTMENT

Infrastructural Facilities for Industrial
Development of Gujarat

1496 SHRICHHITUBHAIGAMIT: Will
the PRIME MINISTER be pleased to state:

{a) wnether the Government are
according priority to increase the
nfrastructural faciities for the industnal
development of var ous States;

(b) it so, the steps taken by the
Government n this regard, particularly in
Gujarat;

fc) the details ot the allocation made to
Gujarat for each growth centre; and

(d) the allocation proposed to be made
during the year 1992-93?

THE MINISTER OF STATE IN THE

OF INDUSTRIAL DEVELOPMENT) (SMT.
KRISHNA SAHI): (a) The Government are
pursuing a * Growth Centre * Scheme for
promoting industnalisation through creation
of infrastructuralfacilities. Underthis Scheme,
it 1s proposed to set up 70 growth centres
throughout the country.

(b) Gujarat has been allotted 3 growth
centres.

(c) and (d). In a project cost of Rs. 30
crores per growth centre, the central
Government's share is Rs. 10 crores. The
amount is released in instalments only after
the detailed project reports for the growth
centres are appraised and approved. Project
repcrisinrespectof the three growthcentres
ha.e been appraised and approved and ar'
amount of Rs. 1.50 crores as Central
Assistance has been released.
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Claims of Engineering Projects (India)
Ltd. against Iraq

1497. SHRIANANTRAO DESHMUKH:
will the PRIME MINISTER be pieased to
state:

(a) whether there are any claims of the
Engineering Projects (India) Limited pending
with their lraqi clients;

(b) if so, the details thereof; and

(c) the steps taken by the Government
for recovery of these claims?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) Yes, Sir.

(b) The amount of lraqi Dinars 11.97
lakhs (equivalent 1o Rs. 9.93 crores) and
lraq Dinars 135.51 lakhs (equivalent to Rs.
112.47 crores) i1s pending from Water
Research Centre and Grain Silos Project,
Iraq, respectively.

(c) Matter has be=n taken up through
Indian Embassy in Iraq.

Procurement and Supply of EC

1498. SHRI K.". SINGH DEO: Will the
PRIME MINISTER be pleased to state.

(a) whetherthe steps are being taken by
the Government fc: the procurement and
supply of levy sugar and importededible oils;

(b) if so0, the procurement made during
he current year so far: and

{c) the allotment of Levy sugar and
tmported edible oils made to different States

AGRAHAYANA 11, 1914 (SAKA)
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during the current year, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHR! KAMALUDDIN
AHMED): (a)to (c). There is no procurement
of sugar at present. Under the present policy
of partial control, certain percentage of sugar
produced by various manutacturers is being
released as levy sugar for Public Distribution
System (PDS) and certain percentage is
being released as free sale sugar for sale in
the open market, by regulating monthly
releases. Arrangements are made to import
edible oils for distribution through Public
Distribution System depending on anumber
of factors such as domestic andinternational
prices of edible oils, seasonal increase in
demandand availability of foreign exchange
for imports.

The monthly allocations of levy sugarfor
the country as a whole is 3.33 lakh tonnes.
The Government also allocates a total
quantity of 1 lakh tonnes per annum as
festival quota to the various States. The
share of each State/UT is proportion 1o its
monthly levy sugar. The Government has
also allowed 5% ad-hoc increase in the
monthly levy sugar allocation from August,
1991 to March, 1993.

During the Oil Year November, 1991 to
October, 1992, a totai quantity of 1.68 lakh
MTs of edible oilwas importedfordistribution
through the PDS. This includes 54767 MTs
of edible oils imported directly by certain
State Governments for the PDS under a
special dispensation. During the Oil Year
November, 1992 to October, 1993, till 30th
November, 1992 about 11882 MTs of edible
oil have been imported for the PDS.

A statement showing the allocation of
levy sugar and imported edible oils made to
different States/UTs in 1992 is the attached
statement.
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Growth in Manufacturing Sector

1499. SHRI C. SREENIVAASAN: Will
the PRIME MINISTER be pleased to state:

(a) whether the growth in the
manufacturing sector has been affected as
a result of tight credit policy, high interest
rates and import compression due to severe
shortage of foreign exchange andtheburden
of external debt; and

{b) if so, the steps taken/proposed 1o be
taken by the Government to revitalise the
growth of manufacturing sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
{SHRIMATI KRISHNA SAHI): (a) Growthin
the manufacturing sector was affected inter
aliabythe increase incestofcredit, limitations
on credit avallability as well as import
compresston measures in 1991-92.

(b) Policy inttiatives announced in the
Statement of Industrial Policy in July, 1991,
Trade Policy in August, 1991, andconsequent
changes introducec inthe Exportand Import
Policy, 1992-97, removal of curbs onimports
and initiatives taken ir the Union Budget,
1992-93, such as rationalisationand lowering
of custom duties, the reform of direct taxes
including, in particular, reauction of tax on
productive assets, measures for reiorm in
the capital markets, towering of interestrates
on commercial cregit, reduction in statutery
iiquidity ration as wa2lt as post-Budget
reduction in interest rates and revisioninthe
credit policy, are soime of the steps taken by
the Government to revitalise the growth
manufacturing sector.

Drinking Water Problem Villages in
Orissa

1500. SHRILOKANATH CHOUDHURY:
Will the PRIME MINISTER be pleased to
state:
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(a)the number of drinking water problem
villages in Orissa at present;

(b) wnether the Government of Orissa
has submutted some schemes to the Union
Government in this regard; and

(c) if so, the steps taken by the Union
Government thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) As on 1.10.92, there were 489
*No Source * problem villages in Orissa.

(b) No Sir.

(c)Does not arise. However, the Central
Government has given special Central
assistance of Rs. 12.81 crores for coverage
of * No Source * problem villages with safe
drinking water facilties.

Quantity of Coffee and Its Markets

1501. SHRIV.DHANANJAYAKUMAR:
Will the PRIME MINISTER be pleased to
state:

(a)thetotalquantity of coffee of different
grades pooled with the Coffee Board during
1991-92;

(b) the quantity sold in the market and
the International markets during this period;

(c) the average price secured in these
markets; and

(d) the rate of payment made to the
growers per kilogram of different kinds of
coffee during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT



303 Written Answers
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J. KURIEN): (a)
Since the entire quantily of coffee received
into the poolduring 1991-92 season has not
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yetbeen completely cured, and as aquantity
of 36,908tonnes (ason 31.10.1992)is stillto
be cured, Gradewise receipt into the pool is
not available. However, Typewise total
quantity f receipts into the pool pertaining to
1991-92 season is as follows:-

SI. No. Type of Coffee Total
(in Tonnes)
1. Plantation 65,824
2. Arabica Cherry 19,724
3. Robusta Cherry 74,121
4. Robusta Parchment 15,742
. Total 1,75,411 T T

(b) The following quantity was sold in Domestic and Export Markets from 1st January to

31st October, 1992:

1991-92 crop Frevious crop  Total

) (in Tonnes)
1) Domestic Sales 30,656 12,190 42,846
u) Export Sales 80,467 13,924 94,391

(c) Average price secured in Domestic and Export Auctions for important Grades in
Auctions since January 1992 upto October 1992 are as follows:

imponrtant Grade

Average Price secured for

50 kg. in (in Rupees)

Domestic Expont

Auctions Auctions
Plantation PB 1939.00 1624.00
Plantation A 1665.25 1592.50
Plantation B 1564.00 1603.25
Plantation C 1502.50 1471.00
Arabica Cherry P3 1614.75 1182.50




305 W itten Answers AGRAHAYANA 11, 1914 (SAKA) Written Answers 306

Important Grade Average Price secured for
50 kg. in (in Rupees)

Domestic Export

Auctions Auctions
Arabica Cherry AB 1511.75 1255.50
Arabica Cherry C 1286.75 1103.50
Robusta Parchment PB 1455.25 1242.50
Robusta Parchment AB 1346.50 1417.75
Robusta Parchment C 1262.00 1100.75
Robusta Cherry PB 1367.50 1174.00
Robusta Cherry AB 1288.00 1234.75
Robusta Cherry C 1211.50 1 12_6‘00

(d) The Coffee Board has declaredinitial 1991-92 has been declared. Taking into
payment of Rs. 11.00 per point for 1991-92 account the payment of Rs. 12.00 pr point
season. Subsequently, supplementary declared for 1991-92 season, the payment
paymentof Re. 1.00 perpointforthe season will amount to:

Important Grade Rupees per kg.
Plantation PB 24.72
Plantation A 24.00
Plantation B8 . 21.60
Plantati;nn Cc 19.94
Arabica Cherry PB 18.96
Arabica Cherry AB 19.20
Arabica Cherry C 13.92
Robusta Parchment PB 17.04

Robusta Parchment AB 17.52
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Important Grade Rupees per kg.
Robusta Parchment C 15.12
Robusta Cherry PB 15.36
Robusta Cherry AB 15.84
Robusta Cherry C 13.44
[ Transiation} of the world Bank?

Proposals from U.P. for inclusion in
Eighth Plan

1502 SHRI! HAR! KEWAL PRASAD:
Will the Minister ot PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased 1o state’

(a) whether the Government of Uttar
Pragdesh has sent any project schemes to
include these In the Eighth Five Year Plan;

(b) if so, the details thereof; and

:C) the names of the projects/schemes
likely to be implemented with the assistance

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCE (SHRI SUKH RAM): (a) and (b).
Yes, Sir, the Government of Uttar Pradesh
have submittedplan documents forthe Eighth
Five Year Plan 1992-97 and Annual Plan
1992-93, containing proposals for all the
sectors of development.

(c) The projects presently under
consideration of the world Bank for
implementation in Uttar Pradesh are as given
below:

Name of the Pro—/c 't Amount
$ million

1. UP Sodic Project 100

2. First Primary Education 150

Prosect

Central sector projects which are also
likely 10 be implementation the States
ncluding Uttar Pradesn and projects which
have been posed for assistance but are not
yet ready for impiementation have been
excluded

[English)
Industrial Growth Rate of Gujarat
1503. SHRICHAMDRESHPATEL: Will

the thinister ot PLANNING AND
DOGRAMME IMPILLEMENTATION be

pleased to state:

(a) the industrial growth rate of Gujarat
as compared to the growth rate of other
States during 1991-92; and

(b) the target for industrial growth rate
fixed for 1992-93 State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
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OF NON-CONVENTIONAL ENERGY
SOURCES) (SHR! SUKH RAM): (a) The
industrial grow rates are not compiled State-
wise. However, some idea of the industrial
growth rates may be had from the growth
rates ot Net State Domestic Product from

manufacturing Sector. The latest date are
availability only for 1990-91 and are detailed
in the enclosed Statement.

(b) The targets for industrial growth
rates are not fixed State-wise.
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Misutilisation of Funds under J.R.Y.

1504. DR.KARTIKESWAR PATRA: Will
the PRIME MINISTER be pleased to state:

(a) whether any allegation has been
received fromthe Members of Parliamentfor
musutilisation of tunds under J.R.Y. in some
States;

(b) if so, the reaction of the Govemment
thereto: and

(c) the remedial steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT ) (SHRI G. VENKAT
SWAMY): (a) and (b). Jawahar Rozgar
Yojana (JRY)is being implemented by District
Rurai Development Agencies (DRDAs)/Zilla
Parishads (ZPs) at the district level and by
village panchayats at village level few
complaints have been received by the
Government of Incia regarding misuse of
JRY funds. Whenever such complaints are
received, they are referred to the concerned

" State Government for appropriate remedial
action. :

(¢) The system of checks and baiances
is built into the Jawahar Rozgar Yojana
(JRY) programme so that misutilisation of
funds does not take place. The resources
under JRY allocatedtothevillage panchayats
are kept in a bank account or a post office
account in the joint names of the Sarpanch
and another member nominated by the
Panchayat. Every drawa from the bank is
requived to be authorised in the meeting of
the village Panchayat. Since JRY is
implemented by about 2.20 lakhs village
panchayats ali over the country, the State
Governments have drawn up a programme
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of inspection of these works by senior offices,
from the State/District/Block level who are
required to inspect the works in the villages/
district at a frequency decided by the State
Level Coordination Committee. Monthly and
quarterly reports are prescribedfor aregular
flow of information from the districts to the
State & Central levels so that both the State
and Central Governments can monitor the
performance of the programme periodically.

[Translation]
Computer Centres in Maharashtra

1505. SHRIVILASRAONAGNATHRAO
GUNDEWAR:Willthe Ministerof PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether there is any proposal to set
up more computer centres in Maharashtra;

(b) it so, the details thereof and the
names of the places, where these centres
are proposed 10 be set up;

(c) the amount likely to be spent on
these projects; and

(d) the details of the computer centres
working in Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) No, Sir.

(b) and (c). Do not arise.
(d) The details of computer Centres

already working in Maharashtra are given
below:
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[English)

Meeting of Chief Justices of High
Courts

1506. SHRIRAM NAIK: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government are aware
of the meeting of Chief Justices of 18 High
Courts in this country held from September
18, 1992 to discuss vital issues affecting
certain powers of the Central Government;

(b) if so, whether the Government have
been informed of the decisions taken during
the meeting and its recommendations; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a)to (c). The Chief Justices
* Conference, held on 18th and 19th
September, 1992 discussed the various
issues and passedthe resolutions relatingto
expenditure on administration of justice under
plan, delegation of more financial powers to
Chiet Justices of High Courts, installation of
computers and FAX in the High Courts,
improvement in Court Management, setting
up ot National Academy of Judicial
administration, procedure regard.ng
appointment of Judaes of High Courts having
jurisdiction over more than one State, code
of conduct for Judges of the High Courts,
improvement in condition of services of the
Chief Justices andJudges of the High Courts,
maintenance of Annual Cont:dential Reports
of Judicial Officers, selection and
appointment to Subordinate Juc:cary by
High Courts and publication of monthly and
yearly digests of the cases decided by the
various High Courts. The recommendations
do not affect the powers of the Central
Government.
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Privatisation of Industries

1507. SHRI UTTAMRAO DEORAO
PATIL: Willthe PRIME MINISTER be pleased
to state:

(a) whetherthe Government propose to
privatise some industries;

(b) if so, the details thereof;

(c) whether the Government have also
taken any decision regarding privatisation of
cooperative industries, especially the sick
cooperative industries;

(d) if so, the details thereof; and
(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) and (c). No, Sir. what
has been done is disinvestment of shares
held by the Government in some public
sector enterprises.

.

(d), (b) and (e). Do not arise.
Free Movement of Molasses

1508. KUMAR! FRIDA TOPNO: Will
the PRIME MINISTER be pleased to state:

(a) whether the proposal for the free
movement of molasses from one State to
another is under the consideration of the
Government;

(b) if so, the steps taken; and

(c) the date from which the restriction of
movement is expected to be removed?

THE MINISTER OF STATE IN THE
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MINISTRY OF CHEMICALS AND

FERTILIZERS (DR. CHINTA MOHAN): (a)
Yes. Sir.

(b) and (c). A final decision is yet to be
taken.

[ Transiation)
Development of Uttranchal

1509. SHRIRAJVEER SINGH: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Central Government
have received any proposals fromthe State
Government for increasing the amount of
Uttranchal Development sub-pian for 1992-
93; and

(b) if so, the decision taken by the
Government so far and the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) Yes, Sir.

(b) Keeping in view the quantum of the
overallresources atthe disposal ofthe Central
Government, the request of the State
Government for increasing the amount of
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Development Programmes of Uttar Pradesh
for 1992-93 could not be acceded to.

[English}

Beneficiarles Under Rural Development
Programme

1510. SHRIMATI SURYA KANTA
PATIL: Wikthe PRIME MINISTERbe pleased
to state:

(a)thetotal number of tamilies benefited
inthe tribal areas of Maharashtra and Gujarat
under Integrated Rural Development
Programme and Jawahar Rozgar Yojana
during each of the last three years;

(b) whether the schemes introduced for
the betterment of the tribals and other

categories of poor people have been
reviewed; and

(c) if so, the details thereof andthe steps
taken or proposedto be takeninthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) The total number of families
benetited in the tribal areas of Maharashtra
and Gujarat under Integrated Rural

" Development Programme (IRDP) and

Jawahar Rozgar Yojana (JRY) during the

Special Central Assistance for the Hill Area last three years are as under:-

IRDP JRY

(No. of families assisted) (Employment generated

in lakh mandays)
Gujarat Maharashtra Gujarat Maharashtra

1989-90 35,485 44,844 91.50 186.69
1990-91 27,549 37,921 82.07 190.63
1991-92 27,764 37.25%4 118.38 186.29
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(b) and (c). IRDP is being constantly
reviewed by the Central Government to
ensure that the benefits of the programme
accrue to the target group. A special
safeguards have been built into the
programme for SC/ST families so that at
least 50% of the assisted tamilies are from
the SC/ST. Inthe case of JRY, there is close
and continuous monitoring ot the
implementation of the sub-schemes of JRY
namely Indira Awaas Yojana, Million Well
Scheme which are mezntfor SC/ST families
mostly.

Indo-Malaysian Joint Commission

1511. SHRIDHARMANNA MONDAYYA
SADUL: Will the PRIME MINISTER be
pleased to state:

(a) whether the meeting of Indo-
Malaysian Joint Commission was recently
held in Malaysia;

(b) if so. the bilateral and Multilateral
subjects discussed in the meeting and the
broad outcome thereof;

(c) whether any agreement was reached
during the meeting of the Commission; and

(d) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir. The first
meeting of the Indo-Malaysian Joint
Commissiontook place from30th Octoberto
3rd November 1992 in Malaysia.

(o) to (d). Discussions were held on
bilateral cooperation in areas of trade and
investment, human resource development,
heatth, agriculture, transportation, power
generation andtransmission, petroleumand
petrochemicails and science andtechnology.
An agreement was signed formally
establishing the Joint CommissiontorBilateral
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Cooperation, on 2nd November, 1992. The
Agreement will facilitate and enhance
economic, scientific and technical
cooperation between the two countries in
areas of mutual interest and benefit.

Transfer of Technology

1512. SHRI AMAR ROY PRADHAN:
Will the PRIME MINISTER be pleased to
state:

(a) the names of foreign countries who
offered transfer of Technology in various
spheres during the last three years;

(b) the details of such offers; and

(c) the progress made so far in this
regard and transfer condition in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Whilecollaborations from about 40 countries
were approved in the last three years, the
following 12 countries contributed to most of
the collaborations. They are: U.S.A,,
Germany, U.K, Japan, Italy, France,
Netherlands, Sweden, U.S.S.R., Denmark,
Australia, and Austria.

(b)and(c). The collaborations approved
during the last 3 years covered a large range
of products and processes and the major
areas were: Electrical; Electronics;
Mechanical Engineering; Industrial Machinery
and Chemicals.

Normally, periods upto 2/3 years is
required for these collaborations to fructity
and commence industrial production.
Analysis of past collaborations indicate that
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some 20 to 30% of the approved
collaborations do not fructify due to various
reasens including those involving the need
to alter the conditions for transfer of
technology agreed at the beginning.

Transfer of Khadi and Village
Industries Commission to Rural
Development

1513. SHRIG. MADE GOWDA: Willthe
PRIME MINISTER be pleased to state:

(a)whetherthe Government proposeto
transfer the Khadi and Village Industries
commission to Ministry of Rural
Development; and

(b) if 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J. KURIENY): (a)
No, Sir.

(b) Question does not arise.
[ Translation)
Solar Energy to Villages

1514. SHRIVILASMUTTEMWAR: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have fixed
any target for providing Power to one lakh
villages in the country through solar energy
during the Eighth Five Year Plan;

(b) if so, the criteria laid down for the
selection of villages; and

(c) the number of villages proposed 1o
be provided power during the currentfinancial
year?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHR! SUKH RAM): (a) No, Sir.
There is no specific target for providing
power to one lakh villages in the country
through solar energy during the Eighth Five
Year Plan. However, small capacity solar
photovoltaic power plants in the range of 1-
20 KW are being established in unelectrified
villages as demonstration-cum-utilization
programmes of the Ministry of Non-
Conventional Energy Sources in the area of
solar photovoltaics.

(b)thevillage chosen for such plants are
generally in unelectrified and remote
{ocations.

(c) About 25 villages are proposedto be
provided with small village level solar power
plantsinthe range 1-20 KW with total capacity
of 100 KW during the current financial year.

[English)
Setting up of Jewellary Institute

1515. SHRI SHASHI PRAKASH: Will
thg PRIME MINISTER be pleased to state:

(a) whether the proposal 1o set up the
firstjewellary institute has been pending with
the Government since 1987; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). The
proposalto establish ajewellary institute was
first mooted in 1987. Discussions have been
held with the Government of Rajasthan and
the jewellery trade regarding various issues
connectedwith setting up of such aninstitute.
While the Government of Rajasthan have



333 Written Answers
indicated their wilingness to extend their
support to the institute, the trade has not yet
came up with the requisite financial support.
A steering committee has been setup by the
Government to go into the entire issue
relating to setting up of this institute including
sources of funding. The Committee is
expected to submit its report by 31st
December, 1992.

Gems and Jewellary Policy

1516. SHRI MAHENDRA KUMAR
SINGH THAKUR: Willthe PRIME MINISTER
be pleased to state*

(a) whether the Government have
announcedanew Gems andJewellery policy;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). While
nonew Gems andJewellery Policy has been
announced, the Government have notified
vide Public Notice No. 65 (N-17)/92-97 dated
23.10.1992apolicytor.he export of platinum
jewellery. The scheme for platinum in
jewellery 1s gold and silver jewellery. It
provides for the duty free import of platinium
and other raw materials either in advance
against an expoit cbligation or on a
replenishment basis against the prior
achievement of exports.

Photo Films by Hindustan Photo Film

1517. SHRI K. MURALEE DHARAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received some complaints regarding the
quality of photo films produced by the
Hindustan Photo Film; and
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(b) if so, the steps proposed to improve
the quality of photo films by the Hindustan
Photo Film?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OFHEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) The Government has
received as few complaints over a long
period regarding quality of photo films
produced by HPF, but the overall complaint
level is very low.

(b) The complaints received by
Government are immediately transferred to
the company. This information as well as
otherfeedback fromthe clients is used by the

Manufacturing Department ta ensure high
quality products. Aquality assurances system
has been built up at the Shop Floor level and
marketing outlets.

Nuclear Dialogue

1518. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether France has showed interest
in the nuclear dialogues in South Asia
recently; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). France
hasexpressedinterestinbilateraldiscussions
with India at senior official level on matters
relating to disarmament, non-proliferation,
nuclearenergy andrelated matters. Thereis
also a change in the French vote this yearin
the General Assembly on Pakistan
sponsored, resolution Establishment of a
Nuclear Weapon Free Zone in South Asia *,
on which they had previously abstained. It
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was explaingdbythe Frenchthat thischarge
8 & We@cang with their decision 10 acace to
Non-gs Jilgration Treaty. India has conveyed
tothe Flenchauthorities that it cannot accept
the Pakistani proposal for 5 nation talks as it
“maintains that nuclear disarmament issues
- should be addressed 2n a global and non
discriminating basis.

Guidelines for approval of foreign
investment

v 1519. SHRIPALA K.M. MATHEW: Will
the PRIME MINISTER be pleased to state:

(a) the percentage of the national

industrial output accountedforbythe industry:

groups (listed in Appendix) 3 of Industrial
Policy} qualifying for automatic approval of
foreign investment upto 51%;

" (b) whether there are any guidelines for

" approval of foreign investment ' in non-

Appendix 3 industries;
{c) if s0, the details thereof; and

(d) it not, whether the Government
propose 1o institute and publish such
guidelines? '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) Separate
figures regarding the nationalindustrial output
accountedforby industries listedin Annex Il
of the Statement on Industrial Policy, 1991
are not maintainea.

(b) to (d). The Statement of Industrial
Policy,tabledinboththe Houses of Parliament
on 24th July, 1991 lays down the guidelines
for approvai of oroposals for foreign
investmentbothin Annex. llland non-Annex.
lllindustries., All proposals forforeign direct
investment in non-Annex Il industries are
considered under normal procedure by the
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Government taking into account factors like
export/employment potential, likely
upgradation of Indiantechnologies and indian
capabilities and otherbenefits likely to accrue

1o the Indian economy.

Families Living below Poverty Line

1520. SHRIJITENDRA NATH DAS: -

SHRI SUBASH CHANDRA
NAYAK:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the number of families living below
the poverty line in each State/UT during
1990-91 and 1991-92;

(b) the number of SC/ST and other
backward class families out of them; and

~ (c) the steps taken by the Government
to bring them above the poverty line?

THE MINISTER OF STATE OF THE
MINISTRY OF PLLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).

Planning Commission estimate State-wise

number of persons below povenrty line onthe
basis of quinquennial survey on househoid
consumption expenditure conducted by
National Sample Survey Organisation
(NSSO). The latest year for which the
estimatesforgeneral population are available

" is 1987-88. For Scheduled Castes and

Scheduied Tribes, latest estimates are
available for the year 1983-94. As such, the
estimates of poverty are not available forthe
years 1990-91 and 1991-92. Howeverit was
estimated that 237.7 million or 29.9% of the
total population were below the poverty line
in 1987-88. In 1983-84, 37.4 per cent of the
total population were below poverty line and

ek ke T
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an estimated 53 percent of the population
beionging to SC & ST were below poverty
line in the same year.

(c) As for the steps, a number of
programmes are beingimplementedin order
to improve the quality of life of the poor
households. These include programmes for
raising incomes andgeneratingemployment,
such as Integrated Rural Development
Programme (IRDP) and Jawahar Rozgar
Yojana (JRY). Benefits 10 SC/ST are
specifically earmarkedinthese programmes.
In addition, Special component Plan for
Scheduled Castes {SCP) and Tribal Sub-
Plan (TSP) are being implemented which
aim at providing a package of benefits for
SC & ST families so as to enable them to
meet their specific needs, raise theirincome
and levels of living. The Eighth Five Year
Plan (1992-97) envisages promotion of an
integrated programmed of local area
geveiopment of seiectedvillages for poverty
alleviationthroughincreasedin employment,
appropriate land reforms and meeting
household neerts.

Collision Course of a Comet Towards
Earth

DR.R. MALLU:
SHRI K.V. THANGKABALU:

1521.

Will the PRIME M:NISTER be pleased
to state:

(a) whethertne Government are aware
of the recent reports regarding collision
course of a comet towards the earth which
would result in an explosion more powertul
than million nuclear bombs during the year
2116 AD.

(b)if so, whetfierindian Space Scientists
and Scientists engaged in other fields have
conducted any study on the comet;

(c) if so, the results of their study; and
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(d)the stepstaken/proposedtobetaken
by the Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY, (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT AND IN THE
MINISTRY OF PARLIAMENT AFFAIRS)
(SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) Studies related to accurate orbit
determination ofthe comet are being pursued
by the scientists of the Indian Institute of
Astrophysics (IlA), Bangalore and continuous
observations have been plannedusing optical
telescopes.

(c) and (d). Results of the investigations
can be arrived only after obtaining
considerable amount of observational data
followed by very complex analysis. It should
be recognised that various gravitational and
other perturbations can occur to modify the
trajectories of comets over a long period of
time. Hence continuous monitoring of comets
is required. Il1A has an on-going collaborative
programme with the University of Arizona,
USA to observe, discover and monitor all
comentary and other similar objects whlch
come closer to the earth.

Pending Industrial Licences from
Maharashtra

1522. SHRI ANNA JOSHI: Wil the
PRIME MINISTER be pleased to state:

(a) the number of applications pending
with the Government for issuing industrial
licences to Maharashtra;

(b) the details of items delicensed after
the announcement of the new industrial
policy in July, 1991; and
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(c) the items proposed to be delicensed
in the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) 316
applications for setting up of industries in
Maharashtra were at various stages of
considerations as on 1.11.92.

(b)and(c). Review ofthelist ofindustries
kept undercompulsory licensing is anintegral
pant of the continuing liberalisation of the
industrial policy. However, no decision has
been taken to delicence any of the 18
industries kept under compulsory licensing.

Funds Allocated to U.P. under CRSP

1523. SHRIKALKA DAS: Willthe PRIME
MINISTER be pleased to state:

(a) the funds allocated to Uttar Pradesh
under original and revised Central Rural
Santtation Programme andthe achievements
made during the last three years;

(b) whether the progarmme is running
behind the schedule; and

(c) it so, the reasons therefor and the
remedial steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) An amount of Rs. 10.61 crores
was allocated to the State Govt. of Uttar
Pradesh under the Central Rural Sanitation
Programme for the three years, 1989-90,
199-91 and 1991-92. The State Govt. had
reported an achievement in terms of
constructionof 14,147 sanitary latrines during
these three years.

(b) No, Sir.
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(c) Does not arise.

Decanalisation of Non-Ferrous Metals
and Fertilizers

1524 KUMARI PUSHPA DEVI SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Metals and Minerals
Trading Corporation had taken steps for the
decanalisation of non-ferrous metals and
fertilizers;

(b) if so, the results achievedtherefrom;

(c) whether the Metals and Minerals
Trading Corporation has any proposals to
expand its market operation; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). Import
on non-ferrous ferrous metals, fertilizer raw
materials, fertilizer intermediaries and DAP
has been decanalised by the Gow. as a part
of the liberalisation of Trade & Industrial
Policies.

(c) and (d). In addition to the existing
lines of activities, such as minerals, metals,
fertilizers etc., the new areas of activities
identified by the MMTC for expansion of its
market operations are in the fields of agro,
marine, gem & jewellery, textiles, leatherand
chemicals.

[Transiation)
Export Promotion Council

1525. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government held
discussions with some Export Promotion
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Councils and Commodity Boards to ascertain
the export trend in different areas;

(b)if so, the details thereot alongwith the
names of the Export Promotion Councils and
Commodity Boards; and

(c) the areas in which export is likely to
be increased?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) The Export Promotion Councils and
Commodity Boards with which the Govt.
held discussions to ascertain the export
trend include the Engineering Export
Promotion Council, Council for Leather
Exports, Basic Chemicals, Pharmaceuticals
and Cosmetics export Promotion Council,
Chemicals & Allied Products Export
Promotion Council, Gem & Jewelery Export
Promotion Council, Plastic & LinoleumExport
Promotion Council Sports Goods Export
promotion Council Overseas Construction
Council, Coffee Board, Tea Board,
Agricultural Products export Development
Authority, etc. Besides, meetings also have
been held with the officials of the Ministry of
Textiles.

(c) In the course of these discussions,
constraints and remed:al action have been
identified to an increase exports of all
commodlty sectors.

[English]
Raw Material to Small Scale Industry

1526. SHRIBAPU HARI CHAURE: Will
the PRIME MINISTER be pleased to state:

(a)whetherthere is awide gap between
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the allocations and the actual supply of raw
materials to Statesfer ' Small Scale Industrial
units;

(b) if so, the reasons therefor;

(c) the allocation and actual supply of
raw materials made during the last three
years, State-wise; and

(d) the remedial steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL“SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF.P.J. KURIEN): (a)
and (b). Presently SSlunits procure theirraw
materials requirements from State Industrial
Corporations and from open markets also.
For centain critical raw materials viz. Iron &
Steel items, Paraffin wax, allocations are
made to the State Small Industries
Corporation/Association of Industries.

There is a small gap between the
allocations and actual supply of the critical
raw materials to States for Small Scale
Industrial units which is on account of non-
lifting of these materials by SS| units.

(c) Statements | and Il showing the
allocations, actual supply and percentage
fulfilment of supplies for iron and steel items
are annexed.

~ (d) Government have already taken
remedial measures by liberalising import at
reduced customs duty for certain critical raw
materials and suitably modified the
distribution policy in respect of indigenous
materials, to bridge the gap between
allocations and supply.
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353 Written Answers
[Translation)

Creation of Employment

1527. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) the schemes being implemented in
Uttar Pradesh for creating employment to
all;

(b)the amount allocatedto Uttar Pradesh
for this purpose during the last three years;
and
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(c) the target fixed and achieved in this
regard during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL
DEVELOPMENT(DEPARTMENT OF
RURAL DEVELOPMENT) (SHRI
UTTAMBHAI H. PATEL): (a) to (c). The
major scheme being implemented in Uttar
Pradesh for providing employment to rural
poor are Integrated Rural Development
Programme (IRDP) and Jawahar Rozgar
Yojana(JRY). The amountallocated, targets
fixedand corresponding achievements during
the last three years are as under:-

|- IRDP
Year Total allication including No. of families
State share (Rs. in lakhs) assisted
Target Achievement
1989-90 14727 97 5,73,362 6,30,024
1990-91 14727.97 4,68,144 5,08,840
1991-92 13857.12 4,13,427 4,62,259
- JRY
Year Total amount released No. of mandays of employ-
including State shares ment generated (in lakhs)
(Rs. in lakhs) Target Achievement
1989-90 53452.72 1436.28 1624.93
1990-91 48538.62 1703.11 1628.27
1991-92 44547.01 1472.69 1562.14

Cement Plants under Cement
Corporation of India

1528. SHR! LAXMINARAYAN
PANDEYA: Will the PRIME MINISTER be
Ppleased to state:

(a) the details of cement plants under

the Cement Corporation of India;
(b)the production capacity of eachplant; .

(c) whether all the cement plants under
CCl are utilising their full capacity; and

(d) profits made and loss incurred by
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each plants during each of the last two OF PUBLIC ENTERPRISES) (SHRI

years? P.K.THUNGON]): (a) to (d). A statement

indicating the names of the units and their

THE MINISTER OF STATE IN THE installed capacity, production and net profi/

MINISTRY OF INDUSTRY (DEPARTMENT loss of each unit during 1990-91 and 1991-
OFHEAVY INDUSTRYANDDEPARTMENT 92 (Prove.) is attached.
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Diversion of Essential Commodities

1529. SHRI JEEWAN SHARMA: Will
the PRIME MINISTER be pleased to state:

(a) the number of trucks caught in Delhi
involved in diverting the essential
commodtities meant for distribution to the
ration card holders through the fair price
shops, in the last six months; and how do
these compare with the peceeding three
years;
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(b) the details thereof;

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Delhi Administration has
reported that two trucks were caught by the
enforcement authorities between 1.7.1992
and 30.11.1992. Corresponding figures for
the previous three years are indicated below:

1990
January to June

July to December 3

1991 1992
4 2
5 2°

(Upto 30.11.1992)

(b) Onetruck with 57 bags of wheat and
one tanker with 12,000 litres of kerosene oil
were caught for violation of law.

(c) as aresult of the checkings two FIRs
have been lodged and departmental action
has also been initiated.

Shortfall in Availability of.Paper and
Board

1530. SHRID. VENKATESWARARAO:
Will the PRIME MINISTER be pleased to
state:

(a) whether a study made by the Paper
Industry has predicted a 60 per cent shortfall
in the availability of paper and board by the
turn of the century as the present production
of two million tonres against an installed
capacity of overthree million tonnes is more
likely to fall than to register any increase;

(b) whether the sti'dy has also revealed

a number of reasons for shortage of raw
material;

(c) if so, the details thereof;

(d) whether any concrete proposals are
being considered in this regard; and

(e) if so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMAT! KRISHNA SAHI): (a)to (c). All
India Small Paper Mills Association have
informed that a study undertaken on their
behalf has estimated that the production of
paper and paper board by the tum of the
century would be around 27.7 lakh tonnes
against a projected demand of 37.9 lakh
tonnes. The shortfall in production has been
aftributed 10 the inadequate availability of
wood-based raw material and waste paper.
Besides, rising costs of inputs viz. raw
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material, coal, power and chemicals may
adversely affect profitability of paper mills
resulting in lower production. The optimal
use of non-conventional raw material, agro
residues and bagasse may also not be
feasible due to problem of effluent control
and their irregular availability.

(d) and (e). Government have taken
various policy measures and provided
following incentives to paper mills for
sustained growth of the paper industry:

(i) Paper units using minimum 75% pulp
derived from bagasce, agricultural residues
and other non-conventional raw materials
have been exempted from the provisions of
. compulsory licensing subject to clearance
from the locational angle.

(ii) Paper units using minimum 75%
agro-residues such asbagasse, jute etc. are
fully exempted from excise duty.

(iii) Paper mills using agro residues and
other non-conventional raw materials atleast
upto 50% are charged excise duty at
concessional rates.’

(iv) Impont of wood pulp and waste
paperisfreely allowed underthe EXIMpolicy
at a low rate of customs duty without any
need for obtaining import licence.

CPPRI, Saharanpur, an autonomous
body under Government and a premier
nstitution for R&D in paper technology has
undertaken several projects 1o assist non-
wood based pulp and paper industry. The
Institute .is also engaged in developing
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appropriatetechnology forchemicalrecovery
plant for small pulp using non-wood raw
material.

Development of Cement Industry

1531. SHRI DHARMABHIKSHAM: Will
the PRIME MINISTER be pleased to state:

(a) the steps taken for the development
of Cement Industry;

(b) the production targets set during the
Eighth Plan State-wise; and

(c) the number of new cement factories
proposed during the year 1992-93. State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI KRISHNA SAHI!): (a)
Government has delicensed the Cement
sector. It is also providing all infrastructural
support to the Industry to maximise cement
production.

(b) Productiontarget of 76 million tonnes
has been fixed for the terminal year of 8th
Five Year Plan, i.e., 1996-1997. No State-
wise break-up of the targets has, however,
been fixed.

(c) As per the new Industrial Policy
announced in July, 1991, the statement
indicating the number o memorandafiled by
the entrepreneur from 1.8.911025.11.9210
set up new cement factories, State-wise, is
enclosed.

STATEMENT

Details of Industrial Enterpreneurs ‘ Memoranda (IEMS) filed for setting up of cement
units between 01/08/1991 and 25/11/1992

Sl. No. Name of State

No. of IEMS filed

1. Andr_:ra Pradesh

23
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Sl. No. Name of State No. of IEMS filed
2. Assam 02
3. Bihar 05
4. Delhi 01
5. Goa 02
6. Gujarat 13
7. Haryana 01
8. Himachal Pradesh 13
9. Karnataka 06

10. Kerala 01
11. Madhya Pradesh 39
12. Maharashtra 06
13. Orissa 09
14 Punjab 01
15. Rajasthan 34
16. Tamil Nadu 04
17. Uttar Pradesh 05
18. West Bengal 02
19. Jammu and Kashmir 01

Total 168

Treaty of Friendship and Cooperation
With Sri Lanka

1532. SHRIPAWAN KUMAR BANSAL:
Will the PRIME MINISTER be pleased to

state.

(a) whether Sri Lankan President has

suggested that the 1987 India-Sri Lanka
Accord be replaced by a treaty of friendship
and co-operation;

(b) whether any official talks have been
held on this Issue; and

(c) if so, the progress made so far in the
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matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA): (a)to (c). In March, 1989, the
Government of Sri Lanka forwarded to the
Governmentot India adraftfriendship Treaty
between Indiaand SriLanka, which contained
a provision for supersession of the letters
exchanged, along with the signing of the
!ndo-Sri Lanka Agreement between the two
Governments, on 29th July, 1987.
Government of India forwarded its counter
draftforthe proposed Treaty to Government
of Sri Lanka 1n January 1990 Of late, no
official discussions have taken place on this
ssue

Data on Smuggling of Children to Gulf
Countries

1533. SHRIMOHAN RAWALE: Wilithe
PRIME MINISTER be pleased to state:

(a) whether he has given any directions
to the Ministry of Ex*eraal Affairs to compile
all the necessary data about the smuggling
ofchildrenfromthe country to Gulf countries;

(o) if so, whether this data has since
been compiled by the Ministry;

(c) if so, the details in this regard; and

(d) f not, the reasons for delay and the
time by which such a data is likely to be
complied?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATIA) (a)to(d). Information s being
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gathered and will be placed on the Table of
the House. Time is required for the collection
of information as various Departments and
out Missions abroad have to consulted.

Allocation of Funds to States under
CRSP

1534. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleased to
state:

(a)the aliocation made underthe Central
Rural Sanitation Programme in the Eighth
Five Year Plan;

(b) the aliocation made for the current
financial year State-wise; and

(c) the schemes to be implemented
under the Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) An outlay of Rs. 380 crores has
been made under the Central Rural
Sanitation Programme (CRSP) inthe Eighth
Five Year Plan.

(b) The State-wise allocation made for
the current financial year is given in the
Statement.

(c) The Programme provides for
construction of sanitary latrines, forindividual
household and village institutions and for
health education awareness, etc.
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Allocation for 1992-93 under Central Rural Sanitation Programme (C.R.S.P.)

(Rs. in crores)

SI. No. Name of the State/Union Territory Allocation
1. Andhra Pradesh 1.02
2. Arunachal Pradesh 0.05
3. Assam 0.37
4. Bihar 1.81
5. Goa 0.05
6 Gujarat 0.50
7. Haryana 017
8. Himachal Pradesh 0.16
9. Jammu and Kashmir 0.20

10. Karnataka 0.82
11. Kerala 0.74
12. Madhya Pradesh 1.21
13. Maharashtra 1.32
14, Manipur 0.05
15. Meghalaya 0.05
16. Mizoram 0.05
17. Nagaland 0.05
18. Orissa 0.63
19. Punjab 0.18
20. Rajasthan 0.67
°21. Sikkim 0.05




369 Written Answers

AGRAHAYANA 11, 1914 (SAKA)

Written Answers 370
(Rs. in crores)

Sl. No. Name of the State/Union Territory Allocation
22. Tamil Nadu 1.11
23. Trnpura 0.08
24. Utar Pradesh 2.21
25. West Bengal 1.09
26. Dadra and Nagar Haveli 0.05
27. . A & N Islands 0.05
28. Lakshadweep 0.05
29. Pondicherry 0.05
30. Delhi 0.06
31. Daman & Duu 0.05
32. Chandigarh 0.05

N Tota! 15.00

** Provisional

SISI Extension Centre at Klhapur

1535 SHRIGOVINDRAO NIKAM: Will
the PRIME MINISTER be pleased to state:

(a) whether Small Industries Service
Industries Extenston Centre at Kolhapur has
been closed;

(b) if so, the reasons there-for; and

(c) the steps the Government propose
to take to restan SISI Extension Centre at
Kolhapur?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND

AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) Yes, Sir.

(b) On a review of certain activities
performed by SIDO (Small Industries
Development Organisation), it has been
decided not to spread SIDO too thin and to
close down low tech/non-performing
Extension Centers (37 Nos) and non-
functioning Field Testing Stations (4). This
Extension Centre, which is one of these 37
centres, has been closed after making a
take-over offer to the Govt. of Maharashtra
who has not responded to take the same.

(c) Does not arise.
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Trade Relation with Sri Lanka

1536. DR. KRUPASINDHU BHOI: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have a
proposal to expand trade relations with Sri
Lanka;

(b) if so, the areas of cooperation and
expansion of trade identified so far; and

(c)the agreements signedbetween both
the countries in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) and (c). The Indo-Sri Lanka Joint
Commission and its Sub Commission on
Trade, Finance and Investment during their
sessions had been reviewing bilateral trade
and economic relations between the two
countries and identifying areas of
cooperation. During the recent meeting held
in September, 1992, it was agreed that India
would encourage joint ventures between the
private sectors in India and Sri Lanka in the
areas of drugs andpharmaceuticals, graphite
crucibles, automobi'e spare parts and eleo-
resins.

Mini and Micro Hydel Projects
in Kerala

1537.SHRITHAY'L JOHNANJALOSE:
Wil the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose 1o
set up miniand micro hydelprojectsinKerala
during the year 1992-93; and

(b) if so, the details thereof and the
places selected for these projects?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).
Setting up of micro and mini hydel projects is
withinthe competence of State Governments.
The Government of Kerala has been
requested to furnish requisite information,
which will be placed on the Table of the
House when received.

National Seminar on Rural Sanitation

1538. SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI SHRAVAN KUMAR
PATEL:
SHRIR. SURENDER REDDY:

Will the PRIME MINISTER be pleased
to state:

(a) whethera National Seminaron Rural
Sanitation was recently held in New Delhi;

(b) if so, the details thereof and whether
the problems of rural sanitation were
discussed; and

(c) whether the Government have
formulated anaction plantotackle effectively
the problems of rural sanitation and if so the
details thereof State-wise for and Goa State
in particular

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Yes, Sir.

(b) A National Seminar on Rural
Sanitation was held on 16th and 17th
September, 1992. Representatives of
implementing Departments in the States/
some U.Ts, voluntary organisations/non-
governmental organisations, Council for
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Advancement of People’s Action and Rural
Technology, experts etc., had participatedin
the Seminar. Ssciological aspects,
appropriate technology, research and
development, institutional and inter sectoral
linkages, human resources development,
community participation and role of women
were the main items discussed in the
Seminar. The problems involved in the
implementation of Rural Sanitation
Programme were also discussed.

(c) Thestrategy andthe approachtothe
implementation of Central Rural Sanitation
Programme during the Eighth Five YearPlan
are under consideration. After finalisation of
the programme, action plan willbe formulated
on year to year basis in consultation with the
States keeping in view the outlay for the
Eighth Five Year Plan and the allocation
decided for each year.

New Guidelines of Joint Ventures
abroad

1539. SHRI PRAKASH V. PATIL: Wil
the PRIME MINISTER be pleased to state:

(a) whether Government have finalised
new guidelines for approval of Joint Ventures
abroad;

(b) if so, details thereof; and

(c) if not, the time by which the new
guidelines in this regard are likely to be
finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b)Salient features ofthe newguidelines
are:

i) Introduction o a new automatic
approval procedure for investment
upto USS 2 0C Million of which cash
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remittance is limited to US$ 0.5
Million.

i) The procedure at (i) above would
also be applicable for proposals to
enhance the equity base of existing
joint ventures wholly owned
subsidiaries.

i) ~ Greater operational freedom
grantedto Indian overseas ventures
inrespectofaltering its share capital
structure, undertaking a different
activity, participating in the equity
of another concem and promoting
a second generation foreign
concem.

iv) Second hand or reconditioned
indigenous machinery may alsobe
exported towards Indian equity
contribution.

(c) Does not arise.

Investment Promotion and Project
Monitoring Cell

1540. SHRI GOPI NATH GAJAPATHI:
Wil the PRIME MINISTER be pleased to
state:

(a) whether the Government have set
up an investment promotion and project

* monitoring cell at the National level;

(b) if so, the main objectives of the Cell;

(c) the work done by the Cell so far to
achieve the objectives;

(d) whether such cells are likely to be set
up at the State level top; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF INDUSTRIAL DEVELOPMENT )
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) The main objective of the Cell is to
actas afacilitatorforinvestors, bothdomestic
and foreign, by providing information on a
wide range of subjects such as licensing
policy, tariff and duties, corporate taxation,
Company Law, etc.

(c) The Cell is constantly providing
investment related information to a large
number of entrepreneurs, domestic and
foreign. The Cell also act as a single-window
for receiving applications for industrial
approvals and Industrial Entrepreneurs
Memoranda.

(d) and (e). Most State governments
have their own investment promotion
institutions to act as a single-window to
provide investment related information to
entrepreneurs.

Manufacture, Import and
Collaborations in the field of Electronic
Goods

1541. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) the total value of electronic goods
manufactured in the country during the last
three yeas, year-wise:

(b) the valve of the electronic
components rported during the
corresponding period, Year-wise;

(c) the names of major foreign
collaborators in the field of computers and
ancillaries as on March 31, 1992;

(d) the number of computers
manufactured in the country during the last
three years, Year-wise; and
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(e)the percentage of foreigncomponents
by value?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
The total value of electronic goods
manufactured in the country during the last
three years, year-wise is as follows:-

Year Value in Rs. Crores
1989 8309
1990 9200
1991 9725

(b) and (e). Since foreign trade data is
maintained only for broad commaodity group,
data for import of electronic components/
goods is not separately available.

(c) The names of major foreign
collaborators approved in the field of
computers and ancillaries during the period
1989-92 are given in the statement.

(d) The number of computers
manufactured in the country during the last
three years, year-wise are given below:-

Year Nos.

1980 92085
1990 95900
1991 87650
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Sl.No ltem/Party Name Collaborator
1 2 3
COMPUTER PERIPHERALS (OTHER TYPES)
50. Beeta systems Pvt Ltd. New Delhi Acme magnetic Tapes. Hongkong
51. Manoj Khanna (Promoter) New Delhi Robkrt Helms. USA
52. Thermax Microcom Pwi. Ltd. Bombay Microcom Inc. USA
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[Translation]

Rural Development Schemes for Bihar

1542. SHRI RAMDEV RAM: Will the
PRIME MINISTER be pleased to state:

(a) the names of the rural development
schemes of Bihar lying pending clearance
with the Union Government;

(b) the time by which the schemes are
likely to be cleared; and

(c) the amount allocated to the
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Government of Bihar for rural development
during the 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) and (b). No rural development
schemeis pending clearance with the Union
Government from the State of Bihar.

(c) The amount of allocation for major
rural development programmes in the State
of Bihar during 1992-93 are as under:-

Programme Amount allocated
(Rs. in lakhs)

1. Integrated Rural Development 4889.00
Programme (IRDP)

2. Training of Rural Youth for Self- 519.76
Employment (TRYSEM)

3. Development of Women & Children in 78.78
Rural Areas (DMCRA)

4. Jawahar Rozgar Yojana (JRY) 30013.98

5. . Accelzrated Rural Water Supply 2999.00
Programme (ARWSP).

Digging of Wells in Vananchal Region
of Bihar

1543. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state the
number of wells dug in Vanancha! region of
Bihar and the expenditure incurred thereon
during each of the last three years underthe
million wells scheme of Jawahar Rozgar
Yojana?

THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): The number of dug wells
constructed, region/district-wise, under
Million Wells Scheme (MWS), whichis a sub-
scheme of Jawahar Rozgar Yojana (JRY),
is not monitored atthe Central level. However,
the number of wells dug under MWS in Bihar
and amount spent thereon during the last
three years is as under:

Year No.of Wells dug. Amount spent
(Rs. in lakhs)
1989-90 35549 2852.57
1990-91 17884 6878.67
1991-92 50836 7764.30
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Fertilizer Education Projects

1544. SHRIMATI DIL KUMARI
BHANDARI: Willthe PRIME MINISTER be
pleased to state:

(a) whether some companies in Public
Sector are implementing fertilizer education
projects in the country with foreign
assistance:

(b)if so, the detailsthereof with objectives
and names of States & Union Territories
covered under these projects so far;

(c) whether any progress has since
been made in this regard;

(d)if so, the details thereof andif not, the
reasons therefor;

(e) whether the said project has aisc
been launched in Sikkim; and

(f) it so, the details of progress made so
far and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN): (a)
Yes, Sir. Hindustan Fertilizer Corporation
Ltd. (HFC) are implementing Indo-British
Fentihizer Education Project and Rashtriya
Chemicals & Fertilizers Ltd. (RCF), Pyrites,
Phosphates & Chemicals Ltd. (PPCL),
National Fentilizer L1d. (NEL) and Fentilizers
And Chemicals Travancore Lid. (FACT) are
implementing Indo-EEC Fertilizer Education
Projects.

(b) Details of the Fenilizer Education
projects are given beiow:-

(i)  Thelndo-British Fertilizer Education
Project (Phase-l1) has been
implemented with a financial aid of
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‘Rs.” 26 crores from U.K. in the
States of Assam, Bihar, U.P.,
Orissa, West Bengal and M.P.
covering 2032 villages in 26 districts
by Hindustan Fertilizer Corporation
Ltd. This project cametoanendin
March, 1987.

Being convinced by the success of the
project, Gowvi. of U.K. extended the projects
for another 5 years, with a further grant of
Rs. 38.44 crores. For phase-il, the project
covers 2400 viltagers in 30 districts of the
above mentioned six States. The project
was to expire in March, 1992 but has been
given extension for another one year with a
financial aid of Rs. 9 crores.

(i) RCF has been implementing the
Indo-EEC Fertilizer Education
Project with the assistance of
European Economic Community.
The duration of the project is from
1.4.89 10 31.3.93.

(i) The ftirst phase of Indo-EEC
Fentilizer Education Project was
executed by NFL in the States of
M.P., U.P. and Rajasthan. The
second phase of the project is
being executed in 10 districts of
M.P.fromOctober, 198810 March,
1993.

(v) PPCL has implemented indo-EEC
project in 3 districts in the States of
U.P. and 2 districts in Bihar for a
period of 4 years from October,
1988 1o September, 1992.

(v) Thephase -lofthe indo-EEC project
has been implemented by FACT
from 1985 to 1989. The second
phaseis from April, 1989 to March,
1993. The FACT projectis in 4
southem States of Kerala, Tamil
Nadu, Karnataka and Andhra
Pradesh comprising a total of 17
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districts.

Thetotalcostof Indo-EEC projectis Rs.
3.76 crores in both phase-|l & Il

Objectives of the Project:

The objectives of these projects are to
educate the farmers on scientific fertilizer
management alongwith latest farm
technology and recommend package of
practices, 1o increase crop production
thereby improve socio-economic condition
o! the tarmers

(c) and (d). The evaluation report for
Phase-l of the project indicates definite
progress achieved in the target districts in
terms of higheryield andincome, increase in
tertihzer consumption resultingtrom adoption
of scientific agricultural practices including
soil teshng'. services, farmers training,
compost pit demonstration, block
demonstration, adoption of small marginal
farmers , etc.

(e) ang (f). None of the two projects
implemented cblique being implemented
covers Sikkim. However, Govt. of Sikkim has
availed ot some assistance from the
agronomy staff of HFC. |

People Below Poverty Line

1545. SHRIMAHESH KANODIA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased 1o state:

(a)- whether the planning Commission
propose to make any assessment of the
increase In the number of people below

poverty hne;

(b) it so, the details thereot; and
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(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) to (c).
Planning Commission estimatesthe number
of people below poverty line for the country
as alsoforthe States onthebasis ofthe data
on guinquennial survey on household
consumption expenditure conducted by
Naticnal Sample Survey Organisation
(NSSC;. The latest estimates on number of
pecple below poverty line are available for
the year 1987-88. The next quinquennial
survey wit be undentaken by the NSSO for
the year 1993-94. The incidence of poverty
forthe country andthe States willbe estimated
again after the data are available in the
precessed form.

Import of Edible Oil

1546. DR.ASIMBALA: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government are
considering to put a ban on import of edible

oils; and

(b) it so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) No, Sir.

(b) Does not arise.

CBl Investigation Into Disinvestment of
Public Sector Undertaking

1547. SHRI SHARAD YADAV: Will the
PRIME MINISTER Dbe pleased to state:

(a) whetherthe CBI has recently seized
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certain files pertaining to the public sector
undertakings disinvestment;

(b) if so, the details thereof;

(c) the outcome of the investigation i
any, in this regard; and

(d) the likely effect of the seizure of the
tiles on the target for mobilizing resources
through sale of share of public sector
undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a)to (c). CBlobtainedthe
files regarding disinvestment of PSU shares
for examination. The outcome of the
examination of these files has not been
made known to the Government.

(d) Does not arise in view of the above.

Committee to Examine Export Subsidy
Structure

1548. © SHR! SARAT CHANDRA
PATTANAYAK: Willthe PRIME MINISTER
be pleased to state:

(a) whether Government have set up
any Export Committee to examinethe expo:t
subsidy structures;

(b) if so, the details thereof;

(¢) whether the Committee has

Qty: in million tonnes
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submitted its report; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) No, Sir, The
Government has not set up any such Export
Committee.

(b) to (d). Do not arise.
Export of Iron Ore to Japan

1549, - SHRI CHANDULAL
CHANDRAKAR: Willthe PRIME MINISTER
be pleased to state:

(a) the quantity of iron ore exported to
Japan during each of the last three years
together with the cost thereof;

(b) whether Indiais getting lesser price
than that it is being paid to other iron-ore
exporting countries;

(c) if so, the reasons thereof; and

(d) the effective steps taken/proposed
to be taken by the Govemment in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The quantity
and value of iron ore exported to Japan
during each of the last three years are
estimated to have peen as under:

Val: in Rs. Crores

Year Qty. Value
1989-90 21.68 547.18
1990-91 £1.60 671.51
1991-92 18.29 880.57

Source: DGCI&S
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(b)to (d). No, Sr. Prices are settled with
Japanese Steel Mills avery year based on
international price trends.

Artificial Rain with the Assistance of
Satellite

1550. SHRIMATI
CHIKHLIA:
SHRI RAJESH KUMAR:
SHRIMATISHEELAGAUTAM:

BHAVNA

Will the PRIME MINISTER be pleased
o state’

(a) whether the Government have
conductedany expe-iment regarding artficial
rain with the help of satellite;

(b) if so, the names of such places and
the details thereof; and

(c) the details of the steps being taken
by the Government to encourge the above
technique?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN  DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir. Meteorological information like cloud
cover derived from satellte has been used
dunng artfficial rain making expenments.

(b) Experiments have been conducted
in Maharashtra, Gujarat, Karnataka, U.P.
and Kerala Regions. Cloud seeding was
done using instrumentedaircraftwithrequisite
chemicals

(¢) Indian Institute of Tropical
Meteorology (IITM), Pune s the nodal
institution for research and development In
artificial rainmaking . It proposes to continue
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using satellite dataforderiving meteorological
information. UITM is giving technical
assistance to the state Governents,
whenever requested, in this area.

Ocean Thermal Energy Conversion

1551. SHRI JAGAT VIR SINGH
DRONA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
assessed the potentiality of Ocean Thermal
Energy Conversion (OTEC) technology for
power generation along Indian coast line;

(b)1fso, the stepstaken/proposedtobe
taken by the Governmentto hamess Ocean
Thermal Energy;

(c) whether the Government have
received any proposal in this regard; and

(d) it so, the action taken by the
Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRISUKH RAM): (a) and (b).
The Indian Institute of Technology, Madras
has estimated from theoretical studies the
potential for Ocean Thermal Energy
Conversion (OTEC) to be in the range of
30,000 to 40,000 MW off the coast of India.
However, with the present state of technology
development, OTEC potential that can be
harnessed economically would befarlesser.
Most of the potential OTEC sites off the
mainland get adversely affected by cyclonic
actwity resulting in high financial andtechnical
risk for OTEC development. OTEC sites off
Southern coast of Tamil Nadu and off
Andaman Nicobar Islands are, on the other
hand, Iikely to be safe and prima facie more
suitable. It is, thereof, proposed to conduct
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atechnoeconomic feasibility studyto setup
a 5-8 MW OTEC power plant in Andaman
Islands.

(¢) and (d). Yes, Sir. M/s. Sea Solar
Power of USA has made an offer to Tamil
Nadu Government for sale of OTEC
generated power. Under this proposed
project M/s Sea Solar Power have proposed
installating a 100 MW TEC plant at their own
coat, off the coast of Kulashekharapatnam
in Tamif Nadu. Tamil Nadu Government will
need to create some infrastructure for
evacuation of power from the coast and sign
a contract for purchase of power @ about
Rs 2.50/KWHr.on long-termbasis. M/s Sea
Solar Power has desired the payment in
foreign exchange. The matter is under
consideration of Tamil Nadu Government.
No agreement has been signed in this

regard.

Bench of Karnataka High Court

1553. SHRIMATI
RAJESWARI:
SHRI V. KRISHNA RAO:

BASAVA

Will the PRIME MINISTER be pleased
to state:

(a)whether there 1s apersistent demand
by the people of Karnataka for the
establishment of a permanent Bench of
High Court of Karnataka in the Northern par
of the State; and

(b) it so, the time by which the said
benchis expectedto be setupinthe State?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a) Yes, Sir. However, the
Government of Karnataka have not, so far,
sen a compiete proposal, in consultation
with the Chietf Justice of the Karnataka High
Coun, in terms of Section 51 (2) of the
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States Re-Organisation Act, 1956.

(b) It is not possible at this stage to
indicate the time by which the said Bench is
expected to be set up inthe State.

[ Translation)
Crisis in IDPL Units

1554. SHRI HARI KISHORE SINGH:
SHRI SOBHANADREE-
SWARA RAO VADDE:

Wil the PRIME MINISTER be pleased
to state:

(a) whether the Hyderabad and
Muzaffarpur units of Indian Drugs and
PharmaceuticallLtd. arefacingfinancialcrisis;

(b) it so, the details thereof; and

(c) the steps taken or proposed to be
taken revitalise these units:

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &
FERTILIZERS (DR. CHINTA MOHAN): (a)
Yes, Sir.

(b) These units are facing financial crisis
because of continuous losses. The
cumulative loses of Hyderabad and
Muzatfarpur units of Indian Drugs &
Pharmaceuticals Limited upto 31.3.1992
are provisionally estimated at Rs. 180 crores
and Rs. 48 crores respectively.

(c) A proposal for revival off IDPL has
been prepared. The proposal, inter alia,
envisages restructuring of the capital,
expansion of capacities of Penicillin G,
Vitamins, setting up of captive power facilities
andsub-stations at Rishikesh and Hyderabad
besides funding of renewals/replacements,
working capital, repayment of loans,
discontinuation of non-remunerative
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activities. The proposal has been under
consideration of the Government and its
viability is still to be established. Meanwhile,
the company has, in compliance with the
provisions of Sick Industrial Companies
(Special Provisions) Act, 1985 referred its
casetothe Boardfor Industrialand Financial
Reconstruction (BIFR).

[English]

Schemes for Khadi and Village
Industries in Bihar

1555. SHR! CHHEDI PASWAN: Will
the PRIME MINISTER be pleasedto state:

(a) whetherthe Union Government have
formulated any scheme for the development
of Khadi and Village Industry in Bihar;
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(b) whether any financial assistance
has been provided to Bihar for this purpose
during the year 1991-92; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGROANDRURAL INDUSTRIESAND THE
MINISTER OF STATE IN THE MINISTRY
OF COMMERCE (PROF. P.J. KURIEN): (a)
to (c). For the development of Khadi and
village industry in Bihar, KVIC provides
fundsto KVIBs and directly aided institutions.
Funds disbursed during 1991-92, for the
implementation of several KVl programmes
were as under:-

(Rs. in Lakhs)
Grant 451.71
Loan 510.19
Total 961.90

In addition to above, bank finance sanctioned and availed during 1991 was as under:-

(Rs. in Lakhs)

Sanctioned

Availed

1916.29
473.43

KVIC has also sanctioned Rs. 500
lakhs for Central Sitver Plant at Saharsa,
where a major project has been taken up by
KVIC for employment generation through
Khadi and poly-vastra.

[ Translation]

Funds to States under Rural
Development Programmes

1556. SHRIJANARDAN MISRA:
DR. K.V.R. CHOWDARY:
SHRI GABHAJI MANGAJI
THAKORE:

Will the PRIME MINISTER be pleased
to state: -

(a) whetherthe Government proposeto
increase the allocation of funds to each
State forihe rural development programmes
during 1993-94 vis-a-vis allocation made in
1992-93;

(b) it so, the details thereof, State-wise
and programme -wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) ¥ (c). The outlay for rural



403 Written Answers

development programmes during 1993-94
has not yet been finalised. Therefore the
question of allocation of funds to each State
forthe rural development programmes does
not arise.

[English}
NRI Sponsored Industrial Projects

1557. SHRISHRAVANKUMARPATEL:
Will the PRIME MINISTER be pleased to
state:

(a) the details of NRI sponsoredindustrial
projects submitted during 1991-92 and 1992-
93 sq far, particularly those for being set up
in Madhya Pradesh, Maharashtra and
Gujarat; and

(b) the details of such projects already
clearedandthe progress made by each such

project?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SRIMATI. KRISHNA SAHI): (a) and (b).
during the period 1991-92 and 1992-93
(upto November, 1992), 105 proposals,
involving an NRlinvestment of Rs,14704.32
lakhs, were cleared by the Government. Of
these, Madhya Pradesh, Maharashtra and
Gujarat accounted for 3.18 and 7 cases,
respectively, involving NRI investments of
Rs. 187.00lakhs, Rs. 3317.00lakhs and Rs.
3000.34 lakhs, respectively. The areas
covered by these projects include printing,
software, etc. These are under various
stages of implementation.

Diesel Cars with French Collaboration

1558. SHRI MANORANJAN
A:
'MAJ.GEN. (RETD.) BHUWAN
CHANDRA KHANDURI:
SHRI R. DHANUSKODI
. ATHITHAN:
SHRIGEORGE FERNANDES:
SHRI MOHAN RAWALE:

Wilithe PRIME MINISTER be pleased
10 state:
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(a) whetherthe Government proposeto
manufacture cheap and small diesel cars
with French Collaboration as part of effots to
revitalise the sick Scooters India Limited;

(b) if so, the details in this regard;

(c)the time by which such cars are likely
to be available in the market; and

(d‘) the progress made so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) to ((d). Presently there
is no such proposal under consideration of
the Government.

[Translation)
Growth Rate of Gujarat

1559. SHRIKASHIRAM RANA: Willthe
Ministerof PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whetherthe growth rate of Gujaratis
less as compared to other States;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken 1o
raise the growth rate of Gujarat?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRI SUKH RAM): (a) and (b).
The State of Gujarat hadthe second highest
average rate of growth in Net Domestic
Product during the three year period, 1988-
89 10 1990-91.
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(c) Government of Gujarat have been
implementing development plans for
increasing the growth rate. These plans
include investment for development of
agriculture, industry, infrastructure, irrigation,
rural development, education, health, etc.
The agreed outlay for the Eighth Five Year
Plan of Gujarat is Rs. 11500 crores.

[English)
Export of Sandal Wood

1560. SHRI B. DEVARAJAN:
SHRIMATI PRATIBHA
DEVISINGH PATIL:

Wilithe PRIME MINISTER be pleased
to state:

(a) whether some State Governments
have sought permission to export sandal
wood;

(b) if so, the details thereof; (names of
the State Governmants which have sought
permission in this regard); and

(c) the decision likely to be taken by the
Union govemment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) Two representations for permitting
export of sandal wood have been received
from the Government of Tamil Nadu and
Karnataka.

(c) it has been decided in consultation
with the Ministry of Environment & Forests
notto allow exportof sandalwoodin theform
of logs, billets, timber, chips, flakes, dust,
powder, barks, roots, stumps, pulp and
charcoal. However, value added products
namely handicrafts and machine finished
products are permittedfreefor export subject
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to fulfilment of certain conditions regarding
minimum value addition, maximum weight,
etc.

Linking of H.P. & J.K. for P.D.S.

1561. DR. G.L. KANAWJIA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government
have formulated a special scheme to club
Himachal Pradesh with Jammu & Kashmirin
order to extend help to the two State
Government for strengthening the Public
Distribution System and delink from other
States;

_ (b) it so, the details thereof; and

() the benefits likely to be accrued to
the State of Himachal Pradesh therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) No, Sir.

(b) and (c). Do not arise.

Issue of Passports to Children Taken
for Camel Race

1562. DR. RAJAGOPALAN
SRIDHARAN: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government have
issued passports to children who were
taken to Dubai for camel races;

(b) if so, the details thereof and the
grounds on which such passports were
issued; and

(c) the details of verifications made in
this regard before issuing passportstothese
children?



407 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) to (c). The information is
being collected and will be laid on the Table
of the House. :

import of Newsprint and Wood Pulp

1563. SHR! M.V. CHANDRA-

SHEKHARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the STC propose to import
newsprint and wood pulp from the former
Soviet Republics against barter deal;

(b) #t so, tne quantum ot newsprint and
wood pulp 1o be imported;

(c)the estimatedindigenous demand of
newsprint and wood pulp inthe country; and

(d) the extent to which it is likely 1o meet
the demand of newspaper industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF CCMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). STC
atpresent has no proposalto import newsprint
and wood pulp from the former soviet
Republics against barter deal.

(c) and (d). As intimated by Deptt. of
1.D., the demand tor newsprint is being met
both{romindigenous production andimports.
The requirement of newsprint in the country
forthe year 1992-33is estimated at the level
of 5.85lakhs tonnes thattargettedindigenous
production for the curment financial year at
the level of 3.44 lakh tonnes.

Since 1.4.92the impont of newsprint has
been decanalised and in accordance with
the existing guidelines on the subject,

DECEMBER 2, 1992

Written Answers 408
newspapers having more than 200 metric
tonnes of annual entittement can import one
tonne of standard newsprint for every two
tonnes of indigenously produced newsprint
purchased by them from the indigenous
newsprint mills. Newspapers having annual
entitlement below 200 MT can import the
quantity as determined by the Registrar of
newspapers lor India. Non-actual users can
also import newsprint from Russia & the
other Republics of former Soviet Union
through an Escrow A/c in terms of the
conditions prescribed in Ministry of
Commerce P. No 43 (PN) /92-97 dated
15.09.1992.

| Transiation)
Development of Hilly Areas

1564. SHRI RAJENDRA KUMAR
SHARMA: Wilithe Minister of PLANNING
ANDPROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government of Uttar
Pradesh has sent a scheme to the Union
Government for development of hilly areas;
and

{(b) it so, the salient features and the
reaction of the Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHR! SUKH RAM): (a) Yes.
Sir, the Government of Uttar Pradesh have
submitted Uttaranchal (Hill Area) sub-plan
1992-93 and Eighth Plan 1992-97.

(b) The Plan proposes sectoral allocation
of funds for the all round development of the
region. After examining the proposal and
detailed discussions withthe representatives
of the State Government, the Planning
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Commission approvec an outlay of Rs.
387.01 crores, comprising Rs. 205.00 crores
as flow from State Plan and Rs. 182.01
crores as Special Central Assistance towards
Uttaranchal (Hill Area) sub-plan 1992-93.

{English]

Shifting of Central Food Tecnologlcal
Research Institute, Nagpur

1565. SHRI DATTA MAGHE: Willthe
PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
shift/close the Central Food Technical
Research Institute at Nagpur.

(b) if so, whether the Government of
Maharashtra  approached Union
Government with the raquest not to  shift/
close;

(c) whether the Government of
Maharashtra offered lendforits retentionin
Nagpur; and

(d) it so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and(b). The proposal, in agreement withthe
State Government of Maharashtra, is to
relocate the Nagpur Centre of Central Food
Technological Research Institute ata more
congenial place in Nagpur itself.

(c) Yes, Sir.
(d) Further action the matter can be

possible only after the State Government
agree to provide 50% of the expenditure for
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running the Centre.

Performance of Small Scale Units

1566. SHRIMAT! VASUNDHARA
RAJE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
reviewed the performance of small scale
units in each State;

(b) if so, the period for which the review
has been conducted;

{c) whether the smali scale units are
earning gooddividends in some States;and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) and (b). There s no system
of review of performance of individual smali
scale units snce they are n the prvate
secter. However, through census conducted
from time to time performarce of Small
Scale sector is assessed.

(c) and (d). There has not! been any
review of commercial profitability of the
small scale sector. However, RBI monitors
the incidence of sickness in the small scale
sector.

Unloading of Imported Fertilisers

1567. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
suffered a loss due to delay in unloading of
imported fenilisers from ships of the
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Companies handling these nutrients;

(b) if so, the details of such losses
incurred during each of the last three years;

(c) the action taken in each case; and

(d) results thereof andthe amount spent
on litigation and compensation realised?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILISERS (DR.CHINTA MOHAN): (a)
to (d). For all demurrages on account of
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delaysin the unloading of financial fertilisers
arriving on Government account, the
responsibility is that of the handling agents.
The demurrages relating to waiting vessels
prior to berthing are, however, on
Governmentaccount, wherever Government
are the consignee. In the post-berthing
delays, the payments of demurrages are
made initially by the Government to the ship
owners andthe same are laterrealised from
the handling agents. The total amounts of
demurrages paid on account of pre and
post-berthing delays during the last three
years are given below:

(Rs. in crores)

i98-¢0 L.

1990-9¢ ..

199192 ..

1.89

3.97

1.62

A litigation case involving disputes
pertaining todemurrages also oftenincludes
other claims. ltis, thersfore, not possibleto
indicate separately the amount spent on
fitigation refating to demurrages alone.

[ Translation]

National Drinking Water Mission
Scheme

1568. SHRI SRIKANTA JENA:
SHRI RAM LAKHAN SINGH
YADAV:

Wil the PRIME MINISTER be pleased
to stale:

(a) whether tne Government have
implernen‘ec the National Drinking Water
Mission Scheme in States;

{5} i 50, the targets Fixed under this
b1 _sicrnidunng the last three years and the

achievement made in this regard, State-
wise and Distt,-wise;

(c) the amount allocated to States to
coverthe villages lagging in water resources
during the last three year; and

(d) the target fixed under the Eighth
Five Year Plan State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Yes, Sir.

(b) Details of targets fixed and achieved
during the last three years state-wise inthe
attached statement-l. District-wise targets
are not fixed under Accelerated Rural Water
Supply Programme at the level of Central
Government. Curmulative targets and
achievements in Mini Mission Districts are in
the attached statement-ll. Based on the
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overall target, the State GovernmentS fix
the district-wise targets.

(c) The amount allocatedto the States
during last yearto cover No Source Problem
villages lagging in water resources is inthe
attached statement-lll.
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(d) The fixing of targets for coverage of
villages is done on a year to year basis
depending on the annual plan outlays for
each State/Union Territory under the
Minimum Needs Programme and Rajive
Gandhi National Drinking Water Mission.
However, the target forthe Eighth Five Year
Planistocoverallrural habitations/population
with safe drinking water facilities.
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{(No. in Villages)

5
97
104
157
53
105
46
162
78
74
334
227
183
146

Achieverment

T arget

-z g8 888283835 ?
SO I :
83 e £ 8 85"’ 5 ¥
TSNS RENSREREE.

Name of the State/
Union Teriory

% No.
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{English)

Development of Calcutta Municipal
Corporation Area

1569. SHRIBIR SINGHMAHATO: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to stata:

(a) whether the Union Government
have provided fundsto West Bengalforthe
development of Calcutta including Calcutta
Municipal Corporation area;

(b) if so, the projects for which funds
have been provided; and

(c) the conditions to be fulfilled by the
State Government in ‘his regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHR! SUKH RAM): (a) to (c).
Yes, Sir.

Anamountof Rs. 21 crores was givento
the Government of West Bengalin 1991-92
for special Problems of Calcutta city. During
1992-93, an additional Central Assistance of
Rs. 20 crores has also been approved for
Development of Calcutta city whichthe State
Government proposes to spend on water
supply, Sewerage and Drainage, Basti and
Slum Improvement, Reads and Pavements
Development and Cultural Complex.

Petitions against Election of
President/Vice-President

SHRI SHANKERSINH
VAGHELA:

DR. AMRIT LAL KALIDAS
PATEL:

1571.

Wil the PRIME MINISTER be pleased
to state:

(a) whether the Supreme Courthasina
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recent Judgement, suggested to the
Government to take stringent measures
against fillirig of frivolous petitions challenging
election ofthe President and Vice-President
of India; and

(b) if so, the follow-up action taken or
proposed to be taken by the Governmentin
pursuance of the suggestion of the Supreme
Court?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ): (a) Yes, Sir.

(b) The suggestion is being examined
by the Government.

Funds to Social Organisations

1572. SHRI SATYAGOPAL MISRA:
Will the PRIME MINISTER be pleased to
state:

(a) the details of amount released to
different social organisations in West Bengal
during 1991-92 and 1992-93 for rural
development; and

~ (b) the existing system to ensure that
the amount is not misutilisad?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (@) Anamountof Rs, 4,24,74,889
during 1991-92 and Rs. 3,67,82,425 during
1992-93 respectively was released by
CAPART to different social oganisations in
West Bengal.

(b) BY and large, the institutions are
discharging their functions satisfactorily.
After release of the first instalment, the
voluntary agencyis expectedtosendquartile
progress report. In most of the cases, a
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Monitor is sent to monitor the project. in case
the work is found satistactory, the second
instalment is released. If there are some
discrepancies, the voluntary agency is
informed of the same and advisedto correct
the execution suitably. However, in some
cases where misutilisation of funds comes
tonotice, itis dealt with appropriately including
cancellation of grants, criminal action
wherever warranted and debarment of the
organisation for future assistance.

[Translation}
Export of Bidi

1573. SHRI VWOY KUMAR YADAV:
Will the PRIME MINISTER be pleased to
state:
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(a) whether there Is high potential of
export of bidi in Arab and neighbouring
countries;

(b)if so, whetherthe Government have
formulated any scheme to make the bidi
exportable; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (c). Details
of export of bidis to West Asia during 1991-
92 (Provisional) are given below:-

Country Exports 1991-92
Qty. Value
(Tons) (Rs. Lakh)
UAE 56.5 97.77
Bahrain 25.05 42.84
Kuwait 222 4.24
Oman 40.11 69.41
Qatar 26.44 44.30
S. Arabia 148.2 305.92
Iraq 2.0 3.37
Total 300.52 567.85

Steps taken oy Tobacco Board for
promoting exports of bidis include displaying
various brands of bidis in international fairs
and exhibitions, exploring thrust markets
during visits of trade delegations, conducting
marketsurveys, and dissemination of trade
information amongst bidiexports. However,
the overseas marketfor bidis is constrained
due to the fact that the demand is mostly
fimited to the Indian ethnic population in the
West Asian countries.

|English)

Supply of Sub-Standard Goods to
Foreign Buyers

1574. SHRI AJOY
MUKHOPADHYAY:
SHRI HANNAN MOLLAH:
SHRI PURNA CHANDRA
MALIK:

Willthe PRIME MINISTER be pleased
to state:
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(a) whether the increasing incidence of
exportrejection and claimsforcompensation
for inferior quality of goods supplied by
Indian exporters are causing concernforthe
Government;

(b) it so, whether any legal action has
beentaken against any such exporters; and

(c) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) There is no
increase inthe incidence of exportrejections
and claims compensation for inferior quality
of goods supplied by Indian Exporters.

(b) and (c). Does not arise.
[Transtation)
Implementation of Revamped PDS

1575. MAJ. GENERAL (RETD.)
BHUWAN CHANDRA KHANDURI: Willthe
PRIME MINISTER be pleased to state:

(a) whether providing of routine items
has been started to those 1700 identified
Blocks which were selected under the
revamped Public Distribution System.

(b) if so, the details of facilities provided
under the PDS to those blocks;

(c) whether the blocks are not being
provided that quantity of foodgrains whjch
is being provided to other regions;

(d) if so, the reasons therefor; and

(e) if so, the details thereof, and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
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DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (e). State Government and
Union Territory Administrations are
implementingthe various proposals is agreed
upon for revamping the Public Distribution
system (PDS). Many States have reported
distribution of commodities such as tea,
iodised salt, soaps and pulses through PDS
outlets inthe RPDS areas in addition to rice,
wheat, levy sugarandkerosene. The Central
Government s issuing rice and wheat meant
for distribution in the RPDS areas at Central
Issue Prices (CIPs) which are lower by Rs.
50 per quintalthanthe CIPs for normal PDS,
with effect from 1st June, 1992. State
Government/UT Administrations have been
advised to fix the End Retail Prices of rice
andwheat in RPDS areas not exceeding the
Central Issue Prices by 25 paise per kg.

Central Government has set apart 2
milliontonnes of foodgrains perannumtobe
allocated to the RPDS Blocks, in addition to
the present allocations being made by the
States/UTs to these areas. Additional
allocations are being made to many States
with effect from 1st June, 1992.

[English)

Rehabilitation Industries Corporation
Limited

1576. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased o state:

(a)whetherthe Union Governmenthave
received any memorandum from the Save
RIC Action Committee regarding the problem
of Rehabillitation Industries Corporation
Limited, Calcutta;

(b) if so, the details thereof; and .

_ (c) the steps the Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT  Pharmaceuticals Limited and it wouid be laid
OF HEAVY INDUSTRYANDDEPARTMENT  on the Table of the House.

OF PUBLIC ENTERPRISES) (SHRI

P.K.THUNGON): (a) Yes, Sir. Tractor and Power Tiller Manutfacturers

{b) Save RIC Action Committee of . 1578. SHRI ANIL BASU: Will the

Rehabilitation Industries Corporation Ltd.,
Calcutta in its joint memorandum has inter-
akaaskedforfinancial assistance for working
capital, settiement of statutory liabilities like
Provident Funddues, outstanding bank dues
and other liabilities etc.

(c) The Government is aware of these
problems of the RIC. Plan and Non-Plan
tunds are being provided to this Corporation
according to resource availability.

Cases of IDPL in Courts

1577. SHRI DEVENDRA PRASAD
YADAV: Will the PRIME MINISTER be
pleased to state:

(a) the number of cases on personnel
matters conceming IDPL employees pending
in the counts; and

(b) the expenses incumred by Indian
Drugs andPharmaceuticals Limited onsuch
cases including fees paid to the advocates?

#HE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). The requisite information is being
collected from Indilan Drugs &

PRIME MINISTER be pleased to state:

(a) the companies manufacturing
Tractors and Power Tillers and their
productionduring the last three years as well
as during first six months of 1992;

(b) the cost of indigenously produced
Tractors and Power Tillers, company-wise,

(c) whether any import has also been
made in this regard; and

(d) if so, the details thereof including its
cost?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SRIMATL. KRISHNA SAHI): (a) and (b). A
statement showing the details of companies
manufacturing Tractors and Powaer Tillers
and their production during the last three
years and from January to June, 1992 for
which the production figures are available
and the price of Tractors- is annexed.

(c) No import of Tractors and Power
Tillers has been made during the last 3
years. .

(d) Does rot arise.
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[Translation)

Export Capacity of Indlan Software

1579. SHRIMATISUMITRAMAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
assessed exportcadacity of Indian software
with the help of World Bank;

(b)if so,theresults achieved therefrom;
and

(c) the action taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DePARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
to (c). Yes, Sir. A study has been conducted
withthe assistance ot World Bankto assess
India's software 2xport potential. The
recommendations made in the Software
Study Repor to bodst India's software
exports are being examined by the
Government.

[English)
Revival of Siick Units

1580. SHRI OSCAR FERNANDES:
Will the PRIME MINISTER be pleased to
state the schemes worked out by the
Government for revivai of sick units in large,
medium and small sccle sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SRIMATI. KRISHNA SAHI):

AGRAHAYANA 11, 1914 (SAKA)
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Government has taken a number of
measures and schemes for revival of sick
industrial units in small scale and non-smali
scale sectors. The important amongst these
are given in the attached statement.

STATEMENT

Measure/schemes taken by the
Government of India for revival of Sick
Industrial Units

The Government have enacted a
comprehensive legislation namely ‘The Sick
Industrial Companies (Special Provisions)
Act, 1985’. A quasi-judicial body designated
as 'The Board for Industrial and Financial
Reconstruction) (BIFR)' has been set up
underthe Actto deal withthe problems of the
sick industrial companies in an effective
manner, which has become operational with
effect from the 15th May, 1987.

(2) The Reserve Bank of India have
issued gquidelines to the banks for
strengthening the monitoring systems and
for arresting industrial sickness atthe incipient
stage sothat corrective measures aretaken
in time.

(3) The Banks have also been directed
by the Reserve Bank of India to formulate
rehabilitation packages for the revival of
potentially viable units. The banks and
financial institutions evolve rehabilitation
packages for the revival of sick units.

(4) Reserve bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessions for
rehabilitation of potentially viable sick units
without referenceto RBIbothinthe large and
small scale sector.

(5) Revival of sick industrial units is also
done by amalgamation/merger of sick units
with healthy units. Tax benefits are given
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under Section 72 (A) of the Income Tax Act,
1961 to the healthy company for revival of
the amalgamating sick unit.

(6) Government has setupthe National
RenewalFund which would, inter-alia, provide
for payment of compensation to workers
affected by industrial restructuring.

(7) On the advice of the Government of
India, Reserve Bank of India has set up
State Level Inter-Institutional Committees
(SLIICs)inall States underthe Chairmanship
of Secretary, Industries Department of the
concerned State Governments for working
out a rehabilitanon package for revival of
viable sick small scale units.

(8) Financial assistance in the form of
long term equity type assistance upto Rs.
1,50,000/- to units with a project cost not
exceeding Rs. 10 lakhs at a nominal service
charge of one per cent per annum is aiso
available 1o potentially viable sick small
scale industrial units fromthe National Equity
Fund set up in August, 1987.

(& Fne Union Ministry of Industry also
operatu _ & Centrally sponsored Margin
Money Scheme forrevival of sick smallscale
units, withthe quantum of assistance perunit
available upto Rs. 50,000/-

(10) SmaliIndustries Development bank
of India (SIDBI) has been established to
function as on Apex Bank fortiny and small
scale industries.

A separate Fefinance Scheme for
Rehabilitation (RSR) is being managed by
SIDBI for revival of potentially viable sick
‘small scale industrial units.

Closing of Coffe¢ Houses and Depots
1581. SHRIMATI CHANDRA PRABHA

URS: Willthe PRIME MINISTER be pleased
to state:
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(a) whetherthe Government propose tc
close down certain Coffee Houses anc
Depots run by coffee Board;

(b) the places where these Houses and
Depots are likely to be closed together with
the reasons thereof;

(c)whetheralarge numberof employees
are likely to be rendered surplus on account
of closure of these units; and

(d) if so, the steps taken to provide
suitable employment to workers likely to be
rendered surplus?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). There

. is no proposal to close down any of the

Coffee Houses or Depots at present.
However, the Coffee Boardproposes to shift
the India Coffee Room functioning in
Akashvani Bhavan, New Delhi to Krishi
Bhavan, New Delhito provide better service
to a larger clientele.

(c) and (d). Do not arise.
{Translation)

Purification of Uranilum

1582. SHRI YASHWANTRAO PATIL:
Will the PRIME MINISTER be pleased to
state:

(a)whetherthe Government propose to
make a plan for purification of Uranium and
other fuel for the atomic power plants;

(b) It so, the details thereot; and

(c) it not, he reasons theretor?

THE MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
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MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a),
(b) and (c). M:ning, Milling and Purifying
Uraniumis already being carried outandfuel
fabricated for use in Pressurised Heavy
WaterReactors. Researchand Development
work on other alternate means in fabrication
of nuclear fuels is being pursued actively.

[English)

Law Officials Visit to United States of
America

1583. SHRIB.L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state
the details ot the visits urndertaken by the
officials of Law Ministry to United States of
America 1n connection with Bhopal Gas
Tragedy case and the expenditure incurred
thereon trip-wise alongwith constituents of
the visiting Team?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ):

The information 1s being compiled and
will be laid on the Table of the House.

Compensation Claims of Gulf
Returnees

1584. SHRIRAMESH CHENNITHALA:
Wil the PRIME MINISTER be pleased to
state:

(a) whether the Government have
recewved any complaints fromGulf returnees
regarding compensation of their bank
deposit, payment and the house-hold items

_left behind by them in Kuwait and Iraq; and

AGRAHAYANA 11, 1914 (SAKA)
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(b) if so, the action taken by the
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) and (b). Representation
have been received by Government from
Gulf returnees in regard to compensation
fromthe UN Compensation Fundfor losses
suffered by them as a result of Irag's
invasion of Kuwait requesting assistance in
filing the claims with the United Nations
Compensation Commission as well as for
expediting the settlement of such claims. For
this purpose Government have set up a
Special Kuwait Cellinthe Ministry of External
Affairs and the first batch of claims have
been sentto the Indian Missionto the UNin
Genevatorlodgingwiththe UN Compensation
Commission. The remaining claims will also
be forwarded after due processing. The
Government will provide all possible
assistance to Indian citizens in regard to the
early settlement of such claims.

Funds to States Under ARWSP

1585. SHRI PROBIN DEKA: Will the
PRIME MINISTER be pleased to state:

(a) the Central assistance released
under the Accelerated Rural Water Supply
Programme to each State during 1991-92;

(b) the amount spent for the benefit of
Scheduled Castes and Scheduled Tribes
therefrom; and

() the funds allocated to each State for
1992-93 under the said Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) 1o (c). A Statement is laid on the
Table of the House.
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Viability Norms for Setting up of
Industry

1586. SHR! R. DHANUSKODI
ATHITHAN: Willthe PRIME MINISTER be
pleased to state:

ia) the techno-economic viability norms
for setting up an industry;

(b) whether the Government are
adhering to these norms; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISHNA SAHI): (a) Barring
recognition of Minimum Economic Scale in
centainindustries covered under compulsory
licensing like beer and sugar, Government
has not specified techno-economic viability
norms for setting up an industry. ltis for the
financial institutions to appraise the techno-
economic feas:bilily reports submitted by the
entrepreneurs beforefinancingthe projects

(b) Where Mirimum Economic Scale is
recognised in industries under compulsery
ucensing, Government adherestothe norms

(c) Does not arise
[Translation)
Austeri'y Measures

+1587. SHRIKHELAN RAMJANGDE
SHRI MOHAMMAD ALl
ASHRAF FATML:

Will the PRIME MINISTER be pleased
to state

(a)the details ofthe austerty measures
taken by the Ministry of Law, Justice and
Company Affarrsto reduce its expenditure;
ang

{b) the amount saved so far by opting
these measures?

AGRAHAYAN:. 11, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR!I H. R.
BHARDWAJ): (a) and (b). All the institutions
onausterity measuresissued by the Ministry
of Finance to all Ministries/Departments from
time to time have been scrupulously followed
bythe Ministry of Law, Justiceand Company
Affairs. As a result, the total expenditure of
the Muinistry has been kept within the
approvedbudget estimates 1992-93 passed
by the Parliament.

[English)

Growth Rate of Large/Medium/Small
Industries

1588. SHRIHARIN PATHAK: Will the
PRIME MINISTER be pleased to state:

(a)the progress rnade by large/medium
and small-scale industries after the
enforcement of new industrial policy;

(b) whether these industrial units have
recewed the desired encouragement by the
new industnial policy; and

(c) If so, the detai's thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISHNA SAHI): (a) According
to the index of industrial production compiled
by Central Statistical Organisation, the overall
rate of growth of industrial production during
1991-92 was (+) 0.3 percent. in the current
financial year 1992-93, the figures available
upto July, 1992 showed an overall growth of
2.1 percentduring April-July, 1992 over the
corresponding period a year ago. The small
scale sector as awhole, registered a rate of
growth of 3 percent during 1991-92

(b) and (c). A statement snowing the
impact of new industrial policy, 1 enclosed.
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Mobilisation of Resources

1589. PROF.  SUSANTA
CHAKRABORTHY: 'Will the Minister of
PLANNING AND PROGRAMME

IMPLEMENTATION be pleased to state:

(a) whether the Planing Commission
has asked the States to raise the resource
mobilisation during the Eighth Five Year
Plan; and

(b) if so, the measures takenfto be
taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a) and (b).
During the Eighth Plan, State's Plan outlay is
projectedtobe Rs. 179,985 crores at 1991-
92 prices. According to the Eighth Plan, this
1s expectedtobetfinancedby (1) balance from
current revenues including additional
Resource Mobilisation Rs. 12,985 crores, (ii)
contribution of public enterprises including
additional Resource Mobilisation of Rs, 4000
crores (ii1) Central Assistance of Rs. 78,500
crores and(v)borrowings and miscellaneous
capitai receipts of Rs. 84,500 crores. The
measures required to raise the additional
resources for financing the State's Plan
outlay are decided after mutual discussions
betweenthe States and Planing Commission
at the Annual Plan meetings.
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Posting in STC/MMTC

1590. SHRI MANJAY LAL: Will the
PRIME MINISTER be pleased to state:

(a) the number of Managers and Staff
of STC/MMTC posted outside India during
the last three years and those resigned on
return from abroad;

- (b) whether some of the Managers/
Staff were found to be doing their own
business during posting abroad;

(c) if so, the action taken against those
found guilty;

(d) the total expenditure incurred/being
incurred on foreign offices including pay etc.
of Managers;

(e) whether there is any proposal to
appoint  agents on commission basis
instead of posting Mangers and Staff from
India; and

(f)if so, the details thereof and it not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The number of
Managers and staff 0 STC & MMTC posted
outside India during he last three years is
given below:-

STC MMTC
Managers 17 4
Staff 6 3

Inthe case of MMTC, only one Manager
opted for Voluntary retirement after return
from abroad. In the case of STC, three
Managers had resigned since 1.4.89 on

return from abroad.

(b) and (c). None of the Officers of
MMTC was carrying on his own business
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while posted abroad. However, on receipt of
complaints i regard to conduct their own
pusiness by some managers posted abroad,
STC recalled them back and after taking
suitable act'on againstthem, three managers
were dismissed and one manager took
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voluntary retirement.

(d) The amount spent on the foreign
officers of STC & MMTC during the lastthree
years is as under:-

(Rs. Lakhs)
STC MMTC
1989-90 566.79 130.80
1990-91 510.61 134.75
1991-92 556.03 165.24

(e)and(f). Consequent uponliberalition
of trade w.e.f. 1.4.92 nthe new Expon
Impont Policy, many of the commodities
have been decanalised. In the changed
scenario, the role of the foreign offices of
STC & MMTTC has assumed greater
significance and these offices are exploring
possibilities of exports and imports of non-
traditional temsto andtrom Indiain addition
to existing commodities being handled by
them, besides collection and dissemination
of market intelligence reports and maintaining
continuous lisation with the Indian Missions
and trade offices etc. The personel
involvement of the officars beloging to these
two Corporations in foreign offices is
considered more advantageous in achieving
its goal and objectives rather than foreign
agents who might have variedinterests and
cannot be depended upon to lcok after the
interests of these two Corporations on an
exclusive basis.

However, these Corporations also
undertake transactions through Commission
Agents on deal to deal basis in some of the
countries where need for such an
arrangementis feltinthe commercialinterest.

{Translation)
Nuclear Energy

1591. PROF. R/ SA SINGH RAWAT:
wilt - : PRIME MINISTER be pleased to
state:

(a) the present position and capacity of
India’s Nuclear Energy andthe details of tiled
in which it is being used;

(b) the expenditure incurred on various
schemes on the production, development
and utilisation of atomic energy during the
last three years; and

(c) the details of the discussions held
with America, France, Pakistan, Japan, etc,
in this regard;

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJANKUMARAMANGALAM):(a)
India has acquired indigenous capability in
harnessing nuclear energy for a variety of
peaceful applications. The installed capacity
of nuclear power stations presently is 1720
MWe. With schemes under implementation
this isto go upto 2820 MWe by the end of the
courrent plan. Apart from generation of
power, nuclear technology is being used a
wide range of development activities asuch
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as application of radioisotopes in medicine,
agriculture and industry, use of radiation
technolcgy for food preservation, radiation
sterilisation of pharmaceuticals and other
medical products, redioimmunoassay
techniques for diagnosis of diseases, use of
gamma radiography inindustry, treatment of
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sewage with radiation to destroy bacteria
elc.

(b) the overall expenditure incurred on
vaious plan schemes forthe construction of
plants, production, development and
utilisaticr: of atomic energy during the last 3
years is as follows:-

Year Expenditure
(Rupees in crores)
1989-90 883.46
1990-91 1086.22
1991-92 891.38

(c) No discussions have been held by
this Department with U.S.A., France,
Pakistan or Japan on the schemes for
developrpentand utilisation of atomic energy.

[English)

Advances to Sub-contractors by
Engineering Projects (India) Limited

1592. SHRIANANTRAO DESHMUKH:
Wil the PRIME MINISTER be pleased to
state

(a) whether the practice of giving
unsecured advances to sub-contractors is
still being tollowed in Engineering Projects
(India) Limited;

(b) 1t sq, the volume of outstanding
advances including interestto sub-contracts
as on October 30, 1592: and

(c) the steps proposed by the
Government to recover this oustanding
amount expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY ANDDEPARTMENT

OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) No, Sir.

(b) and (c). Does not arise.
Door Delivery System

1593. SHRIK.P. SINGH DEO:
SHRIGOPINATHGAJAPATHI:

Willthe PRIME MINISTER be pleased
to state:

(a) whether Government are aware of
the failure of the door delivery system in
Orissa;

(b) if so, the reasons thereon;

(c) the steps taken to implement the
scheme effectively so that the consumers
living in the flung areas derive benefit out cf
the scheme; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES.
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) 1o (d). State Governments/UT
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Administrations were advised 10 introduce
door delivery of commodities meant for
distribution under the Public Distribution
Systemto the Fair Price Shops inthe Blocks
identified for the Revamped PDS.
Government of Orissa-has reported that till
15th November, 1992, they have covered
only 71 FPSs under door delivery system
out of the 7947 FPSs in the RPDS Blocks.
However, it has been reported that 51
mobile vans have been deployed in RPDS
areas which distribute PDS commodities to
consumers in weekly and by-weekly hats.
Government of Orissa has reported that it
would be easier for them, after the proposal
10 take over storage agencies by the State
Civil Supplies Corporation in a phased
manner is implemented. No time limit has
been indicated by the Government of Orissa
for implementing this proposai.

[ Translation)]

Irregularities in Conducting Civil
Service Examinations

1594. SHRI RAJENDRA AGNIHOTRI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
decided to give ore extra chance to the
candidates appeared in the Civil Services
Examination, 1992, in view the complaints
received regarding the irregulanties
committed in the examination;

(b) if so, the categories of candidates to
whom this chance is proposed tv be given;
and

(c)f not, the steps proposediobetaken
to make-up the loss occurred to the
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candidates therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir.

- (b) and (c). Do not arise.
[English]
Sick Industrial Units

1595. SHRIC. SREENIVASAN: Wil the
PRIME MINISTER be pleased to state:

(a) whetherthe numberof sick industrial
units in the country has increased manifold;

(b) if so, the reasons therefor;

(c) thé steps taken to prevent more
industrial units from becoming sick;

(d) whetherthe percentage of sick units
is more in Tamil Nadu;

(e) if so, the details thereof; and

(f) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISHNA SAHI): (a) The
Reserve Bank of India compile data on sick
industrial units assisted by the banks. The
RBI -data as at the end of March, 1990 and
March, 1991 (latest available) for sick
industrial units of the country in small scale
and non-small scale sectors are as under:-

No. of sick SSlunits

No. of sick non-SSI units

() Asatthe end

of March, 1£90 218828

1455
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No. of sick SSI units

No. of sick non-SSl units

(i)  Asatthe end

of March, 1991 221472
(i)  Increase
(Percentage) 1.2%

1461

0.4%

(b) The major causes for industrial
sickness as reported by Banks relate to
marketing, technical, labour and production
problems, management deficiencies, power
shortage, demand recession and natural
calamities.

(c) Government has taken a number of
steps for revival of sick industrial units and
prevention of industrial sickness. Some of
the important aspects are given in the
attached statement.

{d) and (e). According to the latest RBI-
datla, asatthe end of March, 1991, the State
of Tamil Nadu accounted for 4.86% of the
total 221472 sick SSl units, ranking ninth in
the country. The State of Tamil Nadu ranked
fifth in the country, in terms of sick Non-SSi
units having 8.7% ofthe total 1461 sicknon-
SSI units.

() As at (c) above.
STATEMENT

Steps taken by Government for Revival of
Sick Industrial Units

(1) The Government have enacted a
comprehensive legislation nameiy ‘The Sick
Industnial Companies (Special Provisions)
Act, 1985. A quasi-judicial body designated
as ‘The Board for Industrial and Financial
Reconstruction (BIFR) has been set up
underthe Actic deatwiththe problems ofthe
sick industnal companies in an eftective
manner, which has become operationalwith
etfect trcm the 15th May, 1987.

(2) The Reserve Bank of India have
issued guidelines to the banks for
strengthening the monitoring systems and
for arresting industrial sickness atthe incipient
stage so that correctively measures are
taken in time.

(3) The banks have also been directed
by the Reserve Bank of India to formulate
rehabilitation packages for the revival of
potentially viable units. The banks and
financial institutions evolve rehabilitation
packages for the revival of sick units.

(4) Reserve Bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessions for
rehabilitation of potentially viable such units
without referenceto RBibothinthe large and
small scale sector.

(5) Revival of sick Industrial units is also
done by amalgamation/merger of sick units
with healthy units. Tax benefits are given

under Section 72(A) of the Income Tax Act,
1961 to the healthy company for revival cf
thé amalgamating sick unit.

(6) Government has set up the National
Renewal Fundwhich wouldinter-alia, provide
for payment of compensation to workers
atfected by industrial restructuring .

(7) On the advice of the Government of
India, Reserve Bank cf India has set up
State Level Inter-Institutional Committees
(SLICs)inali States underthe Chairmanship
of Secretary. Industries Department of the
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concerned State Governments for working
out a rehabilitation package for revival of
viable sick small scale units

(8) Financial assistance in the form of
long term equity type assistance upto
Rs 1,50,000/- to units with a project cost not
exceeding Rs 10 lachs ata nominai service
charge of one per cent annum is also
available to potentially vilable sick small
scale industrialunitsfromthe National Equity
Fund set up in August, 1987

(9) The Union Ministry of Industry s also
operating a Centrally sponsored Margin
Money Scheme forrevival of sick small scale
units , under which quantum of assistance
per unitis upto Rs 50,000/-

(10) SmallIndustries Development Bank
of India (SIDBI) has been established tc
tunction as an Apex Bank for tiny and small
scale industries

A separate Refinance Scheme for
Rehabilitation (RSR) is being managed by
SIDBI for revival of potentially viable sick
small scale industnial units

Kaiga Nuclear Power Project

1596 SHRIV DHANANJAYAKUMAR
Will the PRIME MINISTER be pleased to
state

(a) whetherthe Government proposeto
proceed with the Keaiga Nuclear Power
Project in Karnataka,

(b) If so, the details of the project,

(c) whether the hazards of a nuclear
power plant have teen critically examined,
and

(d) f so, the de‘ails of the remedial
measures contemplated by the Government
thereto?
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THE MINISTER OF STATE IN {HE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM) (a)
and (b) The Kaiga Atomic Power Project
Units 1 & 2 each with acapacity of 220 WMe
are already under construction and are
scheduled for achieving criticality by the
year 1996

(c) and (d) The Atomic Energy
Regulatory Board (AERB) has cleared the
Kaiga Project after a detailed review of all
salety aspects, including the design The
design of the plant 1s based on defence-in-
depth philosophy and provides for safety
features for normal operation and for
preventing an accident The setting up and
operation of the plant has been established
to monitor constantly the radioactivity levels
in the area around the plant

Lok Adalats

1597 SHRI CHANDRA PATEL
SHRI SANDIPAN BHAGWAN
THORAT

Wil the PRIME MINISTER be p'eased
to state

(a)thetotalnumber of Lok Adatats held
dunng last three years and the number of
cases disposed of by them state-wise,

(b) whetherthe Government proposeto
give legal status to Lok Adalats, and

(c) 1t so, the status of the proposal at
present?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H R
BHARDWAUJ) (a) The total number of Lok
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Adalats held and the number of cases
disposed of by them, state-wise, during the
years 1989, 1990 and 1991, is contained in
the attached Statement.

(b) and(c). Lok Adalats are notregularly
constituted Law Courts but are voluntary
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efforts for rasolution of disputes through
conciliatory process. The Lok Adalats are
organised by therespective StatesLegal Aid
& Advice Boards fromtime to time. The Lok
Adalat will get statutory status afterthe legal
Services Authorities Act, 1987 come into
force fro which an amending Bill is pending
consideration of the Lok Sabha.
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Export of Iron Ore to Japan

1599. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whether Japan has proposed to
import iron ore from India; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMANKHURSHEED): (a)and (b). Exports
of iron ore 1o Japanese Steel Mills (JEMs)
are being made under a Five Year Long
Term Contract concluded in pursuanceto a
Memorandum of Agreement singned jointly
by MMTC, NMLC and KIOCL with JSMs in
October, 1990. The contract provides for
exportof 11.53to 13.75milliontonnes of iron
ore per annum. The exact quantity within this
range and prices are decided each year at
the time of annual price negotiations.
Besides, iron ore of Goan origin is exported
to Japandirectly by private shippers of Goa.

Production of Honey

1600. PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) the steps taken by the Union
Government to help people engaged in the
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production of honey who now face an
epidemic.

(b) the quantity of honey producedinthe
country State-wise; and

(c) the schemes chalked out and
assistance given/proposed to be given by
the Khadiand Village Industries Commission
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a} to (c). KVIC took immediate
stepstoidentify the disease affected colonies
and areas in the districts of Kanyakumari,
Coorg and entire Kerala. Arrangements for
giving training to the technical personnels
andbeekeepers abouttackling ofthe disease
affected colonies and to build up disease
resistance new stock, were some of the
steps taken by KVIC. A Sib-Committee for
working out a rehabilitation programmme
hasbeenformed and KVIC willtake suitable
action on receipt of the scheme from the
Committee for its implementation.

The Statewise quantity of honey
productionduring 1991-92 underthe purview
of KVIC inthe country is as under:

State and U.T. (Honey Production in Kg)
1. Andhra Pradesh 98099
2. Arunachal Pradesh 300
3. Assam 388411
4. Bihar 207414
5. Goa 329
6. Gujarat 2122
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i State and U.T. (Honey Production in Kg)
7. Haryana 10800
8. H.P. 64410
9. J&K 53422
10. Karnataka 582126
11. Kerala 1963825
12. Madhya Pradesh 88440
13. Maharashtra 835128
14. Manipur 105425
15. Meghalaya 71892
16. Mizoram 2900
17. Nagaland 20823
18. Orissa 598392
19. Punjab 107688
20. Rajasthan
21. Sikkim 408
22. Tamil Nadu 2379547
23. Tripura 15060
24, Uttar Pradesh 105853
25. West Bengal 488529
26. Delhi 590
Total 8202273
Space Programme (a) total amount spent on Space
Prografnma during the last three years,
1601. SHRI AMAR ROY PRADHAN: year-wise;

Will the PRIME MINISTER be pleased to

state:

(b) the outlay for the next three years,
year-wise;
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(c) whether the results achieved arein
commensurate with the expenditure; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Thetotalamount spentonspace Programme
during the last three years is given below:

(Rupees in Crores)

1989-90 398.56
1990-91 386.22
1991-92 460.10
Total 1244.88

(b) The approved expenditure on space
programme for 1992-93isRs. 510.02 crores.
For the year 1993-94, the Department has
projected its requirements at Rs. 720.85
crores. For the year 1994-95, for which the
estimates have still to be made, the
requirement will be around Rs. 850.00
crores.

(c) and+(d). Yes, Sir. Funds allocated
are judiciously spent for Space Research
activities which are essential for national
development. With the builcing and launch
of Indian Remote Sensing Satellite -1B (IRS-
IB) in august 1991 and Indian National
Satellite-2A (INSAT-2A) in July 1992,
raspectively, ithas been established thatthe
nation has acquiredthe ability toindigenously
build, design, develop and operationalise
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state-of-the art remote sensing and
communication satellites. Replauirg the
foreign assistedforeign procured space
services, these satellites are now providing
operational services in meeting all diverse
needs of the nation in vital areas such as
telecommunication, television broadcasting,
weather watch, agrculture, forestry, land
and water resources, disaster warning, etc.
Thesuccesstullaunchof Augmented Sataellite
Launch Vehicle-D3 (ASLV-L3) Mission in
May 1992 has further esiablished India’s
capability to master the complex launch
vehicle technology and to proceed towards
realisation of Polar Satellite Launch Vehicle
(PSLV), within next one year.

Review of Anti-Poverty Schemes

1602. SHRI K. PRADHANI: Will the.
PRIME MINISTER be pleased to state:

(a) whether the Government have
reviewed the achievement of Centrally
sponsored anti-poverty programmes;

(b) if so, the physical and financial
achievements of the Centrally sponsored
schemes like IRIP, TRYSEM and DWCRA
during 1991-92 and 1992-93 in Orissa; and

(c) the efforts made to implement these
programmes expeditiously and effectivelyin
the tribal areas of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Yes.

(b) The Physical and financial
achievements of Centrally sponsored
schemes like IRDP, TRYSEM and DWCRA
during 1991-92 and 1992-93 in respect of
Orissa State are as under:-
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1. IRDP Physical Financial (Rs. in lakhs)
(No. of families Target Achie- Allocation Utili-
assisted) vement Release sation.
1991-92 108539 111712 3391.85 3671.71
1992-93 90457 22246 3198.00 866.11
(Sept., 92) (Sef:., 92)
[

1. DWCRA Physical Financial (Rs. in lakhs)
(No. of Targe: Achieve- Allocation/ Utilisation
groups ment Release
assisted)

1991-92 350 350 60.99 43.71
1992-93 240 18 5.05 17.07
(Cct., 92) (Oct., 92)

W. TRYSEM (No. of Youth trained)

1991-92 26248 25194 364.24 445.27
1992-93 18070 8505 21594 77.23
(July, 92) (Ju[y, 92)

(¢) The Ministry of Rural Development

regularly reviews these programmes from
time for their effective implementation in the
State including tribal areas.

[ Translation)
Export of Gems

1603. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether the export of gems has
declined during 1991-92 and during 1992-
93 so far;

(b) if so, the reasons theretor;

(c) the countries to which gems have
been exported and the foreign exchange
earned from each country during the last

“hree years; and

(d) the measures proposedtobe taken
by the Government to increase the export of
gems and to identify the new markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHF.i
SALMAN KHURSHEED): (a) Yes, Sir, The
export of colored gemstones (excluding
diamonds) has declined in terms of /US
dollars.

(b) The export of gems is very sensitive
to changes in the international consumer
markets. Most of the International markets
to which gems are exported have been
facing recessionary conditions for the last
two years which has adversely affected the
export of gems.

(c) The country-wise exports of coloured
gemstones during the last three years are
given below:-



497 Written Answers

AGRAHAYANA 11, 1914 (SAKA)

Written Answers 498
(Value in US$ Million)

Ccountry 1989-90 1990-91 1991-92
USA 28.18 23.62 26.06
Hong Kong 21.99 22.25 19.38
Thailand 13.89 19.96 20.13
W. Germany 12.28 12.40 10.62
Switzerland 8.60 9.88 10.07
Other 32.08 27.64 18 00
Total 117.02 115.75 104.26

(d) With a view to increase the met
foreign exchange earnings through higher
value addition the Government intends to
promote the export of gems as a part of
exportsof studdedjeweliery . Forthispurpose,
provisions have been made in the Exim
Policy permitting the duty free import gems
against gem replenishment licenses and
other replinishment licenses issued against
the export of jeweliery. Exporters are also
assisted for participation in fairs and
exhibitions and for sending delegations for
market survey in foreign markets.

Substandard Goods by Kendriya
Bhandar
1604. SHRI BRIJBHUSAN SHARAN
SINGH:
SHRI SURYA NARAYAN
YADAV:

Will the PRIME MINISTER be pleased
10 state:

(a)the details of the complaints received
regarding the supply of sub-standard and
adulteratedconsumergoods by the Kendriya
Bhandar;

(b) whether the Government have
conducted any inquiry in this regard; and

(c) if so, the tindings thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) to (c). Eleven
complaints have been received so far from
customers regarding adulterated on sub-
standardgoods sold by the Kendriya Bhandar
during the year 1992-93. A stateme..t
indicating the nature of complaints, findings
of the Kendriya Bhandar and action taken
in this regard is enclosed.
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[English]

improving Trade Balance Due to Policy
of Liberalisation

1605. SHRI RUP CHAND PAL:
SHRI AJOY MUKHOPADYAY:

Willthe PRIME MINISTER be pleased
to state:

(a) whether the policy of liberalisation
has helped inimproving trade balance inthe
country’s favour; and

(b) if so, the details of the balance, both
forrupee terms andgeneralcurrency areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) India’s trade
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deficit during 1991-92 amountto Rs. 3835
crores or US$ 1555 miillion, the lowest in a
decade. India’s atrade deficit during the first
six months of the current financial yeari.e.,
April-September , 1992 amounted 1o Rs.
7485 crores or US$ 2622 million. The higher
trade deficit during the current financial year
was largely due to the increase in imports.
The imports during April-September, 1992
increased by 51.4% in rupee terms or by
22.3% in dollar terms. In this connection it
may be mentioned that the increase in
imports is to a great extent, to compensate
fora severe import compression during the
financial year 1990-91 due o criticalbalance
of payments situation.

(b) The country-wise dataforthe current
financial year 1992-93 is available upto the
period April-August, 1992. Thetrade balance
in respect of Rupee Payment and General
Currency Area countries is given below:

(Value in Rs. Crores)

Trade Balance
April- August, 1992

Rupee Payment Area

General Currency Area

+ 452.73

- 7029.54

[ Transiation]
Expatriate Indians from Uganda

1606. DR. P.R. GANGWAR: Will the
PRIME MINISTER be pleased to state:

(a) whether the issue ol expatriate
Indians from Uganda andtheir property was
discussed during Ugandan President’s visit
recently;

(b) if so, whether any agreement was
reached between the two countries in this
regard; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRO): (a) Yes, Sir. President
Museveni during his recent visit to India
pointedoutthathe hadrequestedthe Asians
of Indian origin to return to Uganda andtake
possession of the property or business left
behind by them when they were expelled
during the di Amin regime.

(b) No, Sir.

(c) Does not arise.
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Proparty Left Behind by Afghan FERTILISERS (DR. CHINTA MOHAN): (a)
Nationais of Indian Origin to (c). imports of petrochemical products ke

High Density Polypropylene etc. are allowsd

1607. SHRI SURYA NARAYAN freely and consumers are directly importing
YADAV: Wil the PRIME MINISTER be  these Items from several countries

pleased to state: the steps taken/proposed
to be taken by the Government regarding
property left behind by Afghan Nationals of
tndian Origin who have come to India from
Afghanistan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS \SHRI
R.L. BHATIA):

Government have taken up with the
Government of Aighanistan the issue of
protection of the property left behind by
Afghan nationals of Indian origin.

The Afghan authorities have given the
Government of India assurances to protect
and safeguard such property to the extent
feasible in the present uncertain political
condttions in that country.

Regarding Import of Petroleum
Products from Czechoslovakia

1608. SHRIUPENDRANATH VERMA:
Will the PRIME MINISTER be pleased to
state.

(a) whether Indian imports petroleum
products like High Density Polyethylene
Polyprolene etc. from Czechoslovakia and
some other countries;

(b) if so, the difference in the prices of
these petroleum products imported from
Czechoslovakia and other countries; and

(c) the total amount received by the
Government every year as customduty on
the said imported products?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &

depending upon prices and volumes
available. custom revenues fromthese ftems
Is dependent on rate of duty and CIF price
which varies from time to time.

[Engfish)
Vacant Posts ir Central Bureau of
Investigation

1609. SHRI RAMACHANDRA

MAROTRAO GHANGARE: Willthe PRIME
MINISTER be pleased to state:

(a) the number of high posts lying vacant
in the Central Bureau of Investigation and
since when;

(b) the number of such posts likely to fall
vacant by the end of 1992; and

(c) the reasons for delay in filling up
those posts andthe time by which the said
posts are likely to be filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES ANDPENSIONS (SHRIMATH
MAFR.GARET ALVA): (a) Four posts in the
rank of Joint Director and above are lying
vacant from the dates as shown below:

(1)  Two posts of Additional Director -
from 26.8.92 and 1.12. 1992

respactively.

(2) Two posts of Joint Directors from
20.7.92 and 1.11.92 respectively.

(b) Nil

(c) While efforts are madeto ensure that



509 Written Answers

‘the vacant posts are filled up expeditiously,
it may be mentioned that high level posts
required proper selection and approval of
the Unpion Public Service Commission/
Appointments Committee of the Cabinet.

Quoting of Shates of Public Sector
Undertakings

1610. SHRIMATI  GEETA
MUKHERJEE: Will the PRIME MINISTER
be pleased to state:

(a) whether thé shares sold by public
sectorundetakings atlow prices were quoted
at very high rates at Delhi Stock Exchange;

(b) if so, whetherthe Government have
evolved any system for the third rund of
disinvestment to ensur2 full vaiue of these
shares; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON}: (a) to (c). No, Sir. Sale
- price of PSU shares have keer decided on
the recommendaticn of professional bodies
ot merchant banks. Fluctuating market
prices based on inadéquate volumes and
period oftrade are notto betaken asthe sole
criteria. Stable market price is established on
the basis of " sufficient volumes of shares
actually traded in the market and for a
sufficient period of time. Both conditions do
not appearto have metinthe case of public
sector shares in which recentdisinvestment
has f.aken'place.

Amount from Disinvestment of Shares

1611. SHRI P.M. SAYEED: Will- the
PRIME MINISTER be pleased to state:

(a) whether the government propose to

AGRAHAYANA 11, 1914 (SAKA)
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release the shares of the disinvested public
sector undertakings directly tothe publicin
aphasedmanner one the share prices have
been establised in the market;

(b) if so, the total amount of the shares
ofthedisinvesied public sectorundertakings
that will directly go to the public and the
amount out of it likely ta go to the worker of
the concerned public sector undertakings;
and

(c) the amount expected from the sale
of shares of disinvestment of public sector
undertakings and the amount likely to be
used for meeting the budgetary deficit and
the amount likely to go to the National
Renewal Fund?

rrie MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT

OF HEAVY INDUSTRY ANDDEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI

P.K.THUNGON]): (a) to {c). Gevernment

have sold shares of some sejected public
secterundertakings in October, 1992 through

openlenderwhich covers any legalenlity or
individual. Through such disinvestment an

amount of Rs.682crores has beenrealised.

As already announcedinthe Budget Speech

of 1992-93. Government would disinvest

sharesinselected public seclorundertakings.
and would realise Rs. 3500 crores to raise

non-inflationary resourceé and tocontribute
Rs. 1000 crores to the National Renewal
Fund. The .number of shares that would be
sold to public financial institutions would
depend upon sale price realised for each
PSE shares. Sale of Governmental shares
to workers of . public sector undertakings.is
also envisaged in the Industrial Policy
Statement of 24th July, 1991.

Target for Disinvestment of Public
« Sector Undertakings

1612. DR. R. MALLU: Willthe PRIME
MINISTER be pleased to state:
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raise Rs. 2500 crores in  1993-94 from
disinvestment of Public Sector Shares as
reported in the Economic Times dated
October 29,1992;

(b) if so, the details thereof and the
rational behind fixing the target of Rs. 2500
crores;

(c) whether the Government have
considered formation of employees
cooperatives to run some of these units to
ensure that private monopolists do not
completelythrottle the interestofthe workers;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPAIRTIMENT
OF HEAVY INDUSTRY AND DEPAH TTAENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) No, Sir.

(b) Does not arise.

(c) and (d). Some trade unions have
suggested the setting up of workers’
cooperatives during the meeting of special
Tripartite Committee held on 20.1.1992.
Government is prepared to consider viable
proposals 'fro runn:ng sick PSUs through
workers' cooperatives where the workers
are willing. However, the details in this
regard have to be worked out based on
specific proposals from  worker's
cooperatives.

[ Translation)
Chinese Aircrafts to Pakistan

1613. SHRI SIMON MARANDI:
DR. LAL BAHADUR RAWAL:

Will the PRIME MINISTER be pleased
1o state:
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(a) whether Pakistan has inducted two
more squadron of Chinese aircraft;

(b) if so, the details of such assistance
and defence material supplied by Chinato
Pakistan since January 1992 till date; and

(c) the steps taken by the Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA):(a)and (b). Government have
seen news reports that Pakistan has been
examining concurrent proposals to acquire’
differentkinds of aircraftfromvarious sources
indulging F-7P aircraftfrom China. However,
there is no confirmation of any of these
reports.

(c) Government have, intheirdiscussions
withthe Chinese Government, emphasised
that the supply of sophisticated arms to
Pakistan beyond its legitimate requirements‘
ofdefense, poses athreatto India’s security
and is not conducive to the maintenance of
peace and stability in South Asia.
Government have additionally stressed the
needforthe avoidance of actions that do not
build mutual confidence and undertaking
between India and China. Government
keep under constantreview alldevelopments
having a bearing on India’s curity and take
appropriate measures to safeguard the
national interest.

[English]
Committee on Medical Education

1614. SHRI BHOGENDRA JHA: Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the National Developmerﬂ
Council had appointed a nine-member
committee on Medical Education; and



513 Written Answers

(b) if so, the composition, tenure and
terms of reference of the committee?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY
SOURCES) (SHRI SUKH RAM): (a) Yes,
Sir.

(b) the composition of the Committee is
as follows:-

(i) Chief Minister, Maharashtra
-Chairman

(i) Chief Minister, Karnaka

-Member

(i) Chief Minister, Orissa -do -
tv) Chief Minister,

Rajasthan -do -
(v) Chief Minister, Andhra

Pradesh -do -
(vi) Union Minister for

Human -do -

Resources Development

(vii) Union Minister for

Finance -do -
(vii) Union Minister for
Health and -do -
Family Welfare
(ix) Member, Planning
Commission - Convenor

(Prof. J.S. Bajaj)

Theterms of reference of the Committee
‘we:-

() To.asses the present availability
and future needs of medical and
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(ii)

(ii)

(iv)

v)

(vi)

(vii)

Written Answers 514

dental manpower in the country,
keeping in view their migration and
atirition rates.

To take stock of annual intake to
students and turnout of graduates
of all systems of medicine, and of
dentistry, from all types of
professionalcolleges, andto assess
the health manpower production in
relation to present and projected
needs of the country.

To assess the present and future
availability of key para-
professionalsto supportthe medical
and dental manpower for the
delivery of preventive, promotive,
curative rehabilitative health
services.

Taking cognisance of the above
factors, to recommend the need, if
any, for starting new medical and
dental colleges inthe countryinthe
private sector, or expanding their
existing intake capacity.

To suggest mechanisms for
ensuring uniformity of standards
amongst the entrants to private
medical and dental colleges and
forimproving the quality education
imparted in such institutions.

To suggest mechanism (s) for
continuous update and review of
medical, dental and para-
professional manpower availability
and projected needs.

To consider and make
recommendations with regard to
any otherrelated matters including
the issues cancerning the existing
unrecognised professional
institutions in dental and medical
sciences. The tenure of the
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Committee is four months.

Disinvestment of Public Sector
Undertakings

1615. SHRI SANATKUMARMANDAL :
Will the PRIME MINISTER be pleased to
state:

(a) the details of the Public Sector
Undertakings whose shares equity holdings
have been disinvested during the current
year and the extent of disinvestment so
made;

(b) whether the Disinvestment was
made by bilateral negotiations or by public
tender system;

(c) whether any assessment has been
made of the losses suffered in the sale of
public shares by bilateral negotiations;

DECEMBER 2, 1962 |,
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(d) if s0, the details thereof;

(e) if not, the reasons therefor;

(f) the reasons for not following the
public tender system; and

{g) the principalbuyers andthe manner
in which the sale price was fixed in each
case by means of bilateral negotiations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES) (SHRI
P.K.THUNGON): (a) astatementis enclosed.

(b) the sale of shares during October
1992 was done by a public tender system.

(c)to (g). Do not arise in view of above.
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[ Translation]

Solar Cooker

1616. SHRI MAHENDER KUMAR
SINGH THAKUR: Willthe PRIME MINISTER
be pleased to state:

(a) whetherthe UnionGovernment have
made any arrangements to make available
additional grant and to popularise the use of
SolarCookerand Solar Water Heateramong
the rural masses;

(b) if so, the details thereof;

(c) whether the Government proposed
toimportforeigntechnology forthis purpose;
and :

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PROGRAMME
IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES)
(SHRI SUKH RAM): (a) and (b). The
Govermnment is implementing Solar Thermal
Extension and Solar Cooker Programmes in
the country through various State nodal

agencies in their respective Stales. Under
these programmes, various low grade solar
thermal devices inclyding Solar Water
Heaters and Solar Cookers are being made
availabe to the users with central subsidy.
The central subsidy is the sameforboth rural
and urban areas.

(c) and (d). The technologies for Solar
Water Heating systems and Solar Cookers
have been developed in the country through
indigenous R&D efforts. These technologies
are working well under Indian conditions.
However if more afficient technology is
available in othercountries we will not hesitate
in importing the same.

DECEMBER 2, 1992
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Shortage of Vital Drugs

1617. SHRI MANORANJAN

BHAKTA:

SHRI RAM VILAS PASWAN:

SHRI DEVENDRA PRASAD
YADAV:

SHRI JANARDAN MISRA:

SHRI CHETAN P.S.
CHAUHAN:

PROF. RITA VERMA:

SHRI CHANDULAL
CHANDRAKAR:

SHRI MARIN PATHAK:

SHRIMADAN LAL KHURANA:

Wilithe PRIME MINSTER bepleasedto
state:

(a) whether Government's attention
has been drawn to the recent press reports
regarding shortage of some vitaldrugs inthe
country; and

(b) if so, the remedial steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS &
FERTILIZERS (DR. CHINTA MOHAN): (a)
and (b). No general shortage of any vital
drug came to the notice of the Government
except instances of shortage of some
branded formulations in some localised
areas, for which therapeutic equivalents
were normally avallable. As soon as any
such shortage is reported, the concerned
companies are advisedto rush stockstothe
area of shortage.

Investment in Management of
Foodgrains by P.D.S.

1618. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleased to state:
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(a) whether the Governments are
considering to improve the management of
foodgrains and other essential commodities
through Public Distribution System;

(b) if so, the details thereof;

(c) the actualquotafixedforeach State
and actual quota released commodity-wise
forthe lastthree years, year-wise and forthe
last six months month-wise;

(d)the percentage of shortfallalong with
total subsidy;

(e)the stepstaken orproposedtoreduce
admintstrative over-heads of total subsidy;
and

(f) the break-up of the composition of
total subsidy for the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,

AGRAHAYANA 11, 1914 (SAKA)
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CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHFRI KAMALUDDIN
AHMED): (a) to (f). Strengthening and
streamlining of Public Distribution System
(PDS) is a continuous process. An Advisory
Council on Public Distribution System has
been constituted in which the Ministers in
charge of Food and Civil Supplies in State
Government/UT Administrations are
members. The demands mace by the
States, inter-se requirements of States/UTs
and seasonal factors are taken into

. consideration while making allocations of

PDS commodities.

Statements showing the allocation and
off-take of PDS commodities in 1989-90,
1990-91 andfrom April, 1992to September,
1992 month-wise are givenin the statement-
| to VIII. '

The total subsidy borne by the
Governmentonthe distribution of foodgrains
are as under:-

Year Consumer Subsidy on Carrying cost Total subsidy )
Rice wheat of foodgrains of FCl on grains
(Rs. per quintal) (Rs. per quintal) (As. in crores)

1989-90 124.23 106.90 52.77 2476°
1990-91 109.03 104.54 61.68 2450°

1991-92 127.67 120.52 81.38 2850

1992-93 78.95 156.68 87.50 2500

(B.E) .

* including sugar

Continuous efforts are made by Central and State Governments to keep administrative
overheads of distributicn of PDS commodities under control through improved management

of the system.
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Contribution to GRF Account

1620. SHRI MADAN LAL KURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
permit the Central Government employees
to contribute any amount to their General
Provident Fund account;

(b) if so, the details thereof; and -
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY .OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Underthe
existing General Provident Fund (Central
Services) Rules, 1960, the Central
Government employees are already
permitted to subscribe to the Fund any
amount not less than six per cent of
emoluments and no more than total
emoluments as detined in the rules.

(c) Does not arise
Development of Small Scale Industries

1621. SHRI HANNAN MOLLAH: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
allocate more funds for development of
small scale industries;

(b) if so, the details thereof; and

(c)thefunds earmarkedforthe purpose
during the current Five Year Plan and the
extentto which this amountis morethanthe
previous Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) AND
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (PROF. P.J.
KURIEN): (a) to (c). Yes, Sir. As per
tentative outlay, the amount for small scale
industries under Central and State Sectors
during the VIl Five Year Plan is about Rs.
2812 crores. In the Seventh Plan this was
Rs. 1120.51 crores. This amountis 150.96%
higher than the previous plan.

[Translation)

Funds to Check the Migration of
Labour

1622. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether some amounthas been set
apart from the National Renewal Fund to
check the migration of labour from the rural
areas;

(b) if so, the details thereof;

(c) whether the amount so set apart is
sufficient for the purpose; and

(d) it not, the steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHRIMATI. KRISNHA SAHI): (a) The
Employment Generation Fund (EGF), which
is a component of the National Renewal
Fund, is meant to provide funds for
employment generation activities in the
organised and unorganised sectors. The
Employment Generation Fund will be
applicable to rural areas also. Details are
being worked out.

(b) to (d). Do not arise.
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STATEMENT CORRECTING REPLY

TO ‘USQ NO. 4305, DT. 5TH AUGUST,,

92 RE; EDUCATED AND UNEDUCATED
UNEMPLOYED PERSONS.

THE MINISTER OF STATE IN THE-

MINISTRY OF TPLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONENERVENTIONAL &
SOURCES (SHRISUKHRAM). Inthe answer
to part (d) of Unstarred Question N0.4305
answered on 5th August, 1992 the figure
*32.1 million” may be corrected as” 22 1
million”.

Thiswasduetoanerrorinthe calculation
of the net increase in employment between
1983 and 1987-88. The error came to notice
whenthe file was received backinthe Division
concerned and the figures in the final reply
were verified. The delay is regretted. The
inconvenience caused to the Lok Sabha is
regretted.

11.25 hrs.

The Look Sabha then adjourned till
fourteen of the clock

The Lok Sabha reassembled at Fourteen
of the Clock.

[MR. SPEAKER in the Chair]
[English)

(Interruptions)

MR. SPEAKER: Pleasetake yourseats.

No interruptions.

(Interruptions)

14.05 hrs
RE SITUATION IN AYODHYA
[ Translation)

SHRINITISHKUMAR (Barh): Whydoes
the Central Government decline to make a
statement?

AGRAHAYANA 11, 1914 (SAKA)
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[English)

SHRI BASUDEB ACHARIA (Bankura):
Why are they sitting quiet?

[Translation)

SHR! NITISH KUMAR: | know, you are
having throat problem and therefore you are
facing much difficulty in controlling and
conducting the proceedings of the House.
Well, the Hon. Prime Minister should come
here and make a statement. (Interruptions)

MR. SPEAKER: I rise to speak to help
youall, butican'ntdoitif you do not allow me
fo speak.

[English)

SHRIBASUDEBACHARIA :Wewanta
statement from the Government.

[Trans/ation]

MR. SPEAKER: | have just come after
having a cup of tea, so please let me speak
as long as | am able to do so. You should
manifest your speechraft and wisdom only
during your speech. | think, all the hon.
Members of the House share yoursentiments
andthatthere are notwo opinions aboutthat.
We are contemplating howto do it. We would
like thatthe things shouldbe done according
to your will. We are all members whetherone
is a Speaker in the Government. Nothing will
be done that goes against the consensus.
Nothing can be done if every one rises to
speak at the same time.

You should first decide whether you
would likethe discussion to be heldtomorrow
our you will wait for the respeonse or a
statement on the part of the Government to
hold the discussion thereatter, you should
leave the rest of the things to me.

SHRI MADAN LAL KHURANA (South
Delhi): We would like to submit that Shri
Vajpayee should be allowed to speak first.

(Interruptions)
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MR. SPEAKER: Please all of you take
your seats... If you are interested to speak
you should wait for your turn..

[English]

SHRI TARIT BARAN TOPDAR
(Barrackpore): We want to understand what
is happening. | cannot understand what is

happening,

MR. SPEAKER: | cannot entertain
things like this. If you do not want | will retire.
Then, you can go on speaking like this. | am
trying to help youto discuss, Please sit down.

[ Translation]
(Interruptions)

MR. SPEAKER: Will the leave if you all
keep doing like this. The speech of the
Members whom | did not allow to speak will
not go on record.

SHRI ATAL BEHARI
VAJPAPEE()Lucknow) : Mr. Speaker, Sr...

(Interruptions)
[English]

ME. SPEAK.ER: If youdo notwant|can
easily go to the Chamber and | can adjourn
the House. If you haveto make yoursay lwill
allow you to make your say.

(Interruptions)
[ Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you have put forth two
suggestion when we reassembled here after
the adjournment of the House. | think that
both the suggestions are acceptable to us.
We do not wantto refrain ourselves fromany
discussion on Ayodhya. Rather, we want
that there must be a discussion on it but what
shouldbe the nature of the discussion. There
are two options to hold the discussion. The
first is the Government shouid first make a
statement and then discussion should follow
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thereon; the second is let there be a
discussion first and then in response to that
the Government will have to make a reply.
My submission is, however, that whatever
happened today in the morning.
(Interruptions)... 1do not have any complaint
against the Members who are sitting on my
left; they are doing their duty. Indeed my
complaint is against the members of the
Congress party because this is the party that
enjoys the majority in the House and this is
the party that holds the power. It is really
something very strange that a party which
enjoys majority wants suspension of the
Question Hour. There is a prescribed
procedure to get the Question Hour
suspended. (Interruptions)

SHRI MUKUL BALKRISHNA WASNIK
(Buldana): He is speaking irrelevant
things.(/nterruptions)

MR. SPEAKER: Mr. Vajpayee, neither
he noranyone else soughtsuspensionofthe
Question Hour.

(Interruptions)
[English]

MR. SPEAKER: Pleas sit down. | have
spokentioryouandyoudonothavetogetup.

[Translation)

SHRI ATAL BIHARI VAJPAYEE: You
have made my job all the more easier. If he
rose to plead for the suspension of the
Question Hour, well, then | could have
understood his point.(/Interruptions)

MR. SPEAKER: He did not make any
such submission, nor anybody else mada it.

SHRI ATAL BIHARI VAJPAYEE: Why
did he rise then?

(Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAJESH PILOT): lold it two days ago when
Shri Advanijiwas sitting here. itwas the point
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of giving an assurance and | again repeat
that you please give an assurance.
(Interruptions)

MR. SPEAKER: There should not be a
cross discussion like this.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: If the
Members of the Congress stood up to raise
the issue of Ayodhya.. (Interruptions)

SHRI RAJESH PILOT: it was not the
issue of Ayodhya, it was the matter pertaining
to the statement made by the leader of the
opposition, it was the matter of giving an
assurance by a responsible
person..(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: If the
Members want to make an issue regarding
the statement made by the leader of the
opposition with regard to Ayodhya, then
there could be a proper way of doing that.
Thatissue could be raised afterthe Question
Hour. It the Government was ready for
discussion then that could be held even
earlier and It can be held even now.

SHR| RAJESH PILOT: |t is not the
matter of discussion. We were interested
only to know your intention. On then one
hand you claim that you have full regard far
the court of justice but ont he otherhand you
are not ready to abide by the orders of the
Court. Uttimately, what is your intention?

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Siryou willfirst havetolistento me.
We will not tolerate the way the things are
being taken (Interruptions)

MR. SPEAKER: The proceedings ofthe
House cannot be run in such a situation.
They are not allowing me to speak.
(Interruptions) | have completed 30 yearsin
the Parliament.

SHRI VILAS MUTTEMWAR (Chimu'r):
So, what? Things will not go like this.
(Interruptions)
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[ Transiation)

SHRI ATAL BIHARI VAJPAYEE; But
you cannot shout my mouth.

(Interruptions)

MR. SPEAKER: | am also saying to the
Members of the ruling party that Shri Vajpayee
has not made any such point in his speech
that may provoke anybody. If you want to
speak something in reply to it, | will give you
a chance but don't interrupt him.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, if, Congress Party does not
express regret over the behavior of its
Members, we will also decide upon our
course of action in this regard. This can not
be allowed. (Interruptions)

MR. SPEAKER: You please sit down.
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: | you
want to discuss Ayodhya issue without our
participation, you arefree to dothat. Do you
think that the discussion will be meaningful?
If so, go ahead. Ayodhya issue will only be
solved with mutual trust and through
discussions.

Mr. Speaker, Sir, this time also efforts
are being made to find a solution through
negotiations.

SHRI BASUDEB ACHARIA:(Bankura):
How?

SHRIATAL BIHARIVAJPAYEE:And in
this way you had rightly said in the
morning.(Interruptions) You had rightly said
that let the negotiation take place and
wherever is being published in the
newspapers

SHR!I BASUDEB ACHARIA: The
Government should tell us as to what
negotiations are going on. (Interruptions)

SHRIATAL BIHARI VAJPAYEE: Inthis
manner discussion cannot be held. If you
don't allow the discussion totake place, then
we will also interrupt you at every point and
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don't forget that our
greater..(Interruptions)

nimber is

SHRI BASHDEB ACHARIA: Then you
should contradict your own
statement.(Interruptions)

MR. SPEAKER: Mr. Topur, you please
sit down.

(Interruptions)

MR. SPEAKER: Look, you are a good
orator.

(Interruptions)

SHRI TARIT BARAN TOPDAR: If you
seek their suggestions first this will be the
result.(Interruptions)

[English]

MR. SPEAKER: Mr. Topdar, you are
behaving properly; every time | have been
seeing that.

(Interruptions)

[ Translation)

SHRI MADAN I_LAL KHURANA ( South
Delhi): It you interrupt , it will happen.

MR. SPEAKER: Khurana ji, if you have
to speak then | shall go to my chamber.

(Interruptions)

MR. SPEAKER: You are a good orator
and you have good vocabulary and
arguments that we are eager to listen. You
should say all that one by be. If all of you
speak together, we would bein loss because
we would not be able to hear your points.

(Interruptions)
SHR!I ANIL BASU (Arambagh): Mr.
Speaker, Sir, they are threatening.
(Interruptions)

. SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you know that | do not give
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threat to anybody. It is not my nature to
threaten anybody, but when a Minister
interrupts me, tries to prevent me from
speaking. (Interruptions) Mr. Speaker, Sir,
we have come here to discuss issues. ltis a
platform for resolving the issues through
discussion.{Interruptions)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, send all of them to participate
in Kar-seva (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, my colleague wants that we
should participate in Kar seva and they
themselves want to be here in the service of
the Government. We do not want to give
then this chance.

MR. SPEAKER: We all should serve the
nation together.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you had rightly observed that if
we continue to hold discussion on the basis
of reports published in the newspapers then
that will not help us to reach any conclusion.

Today, | have gone through the
newspapers. Do you want me to make
reference to them?

MR. SPEAKER: No, No.

SHRI ATAL BIHARI VAJPAYEE: | had
told the hon. Prime Minister and would also
like to tell my friends of the Congress Party
that news of both sides are being published
in the newspapers. You are taking only
negative aspect. Some news are good also.
Some news console us that the issue canbe
resolved through negotiations and there will
not be any confrontation.

The statement made by Advani ji about
the nature and place of Kar seva has also
been published. It will be decided on 4th
December.

SHRI SOMNATH CHATTERJEE
(Bolpur): There is one line. Please read next
you line.

SHRI ATAL BIHARI VAJPAYEE; Now
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he is not reading the first line. He is reading
the second line(Interruptions)

In the same newspaper, It has also
been published that Shri Vinaly Katiyar, a
Memberof ourparty, about whomit was said
that he is not bound by any court order, has
stated in Lucknow that Kar-seva will take
place but courts order will not be violated.

Mr. Speaker, Sir, it has also been
publishedthat the Kar-sevawili be started at
some place qutside the disputed area of land
which is yet to be settled by the Court. This
proposal is also being discussed in Ayodhya
and you have not gone through
that. (Interruptions) i would like to saythat we
are ready to discuss Ayodhya issue. We are
still in favour of resolving the issue through
negotiations but some of our colleagues
might be appreciating the policy of
confrontation on this occasion. They may
like thatthe Government of Uttar Pradeshbe
dismissed and the Central Government
should also fall. But our party is interested in
the construction of the temple and not in
confrontation. If the Government is for the
policy of confrontation we are ready to
confront it. (Interruptions)

[English)

SHRI ANIL BASU (Arambagh): Sir, this
is on open threat.

(Interruptions) They are speaking in
two voices.(Interruptions)

[Translation)

SHRI NITISH KUMAR: (Barh): Mr.
Speaker, Sir, you should decide
it.(Interruptions) is this House their
estate.(Interruptions)

SHRI ANNA JOSHI( Pune): an way
traffic would not be allowed.(Interruptions)

MR. SPEAKER: Yov please sit down.
(Interruptions)

SHRI VISHWANATH PARATAP
SINGH(Fatehpur): Mr. Speaker, Sir, at
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present | would like to concentrate only on
one point and would not like to go into full -
fledged debate. Keeping in view the feelings
of all Members you suddenly became ready
toholddissuasions onthisissue. Thequestion
is whether the Government would make a
statementbefore the discussion or afterthat.
| urge that it is better if the Government
makes a statement prior to it. There are
several reasons for it. Several things are
being discussed in the debate, and various
interpretations being made of the newspaper
reports and some new information is being
received. If | go into the details then you will
saythat|have started a discussion. | believe
that the Government should make a
statement in this regard at first and then we
willmake ourcomments onit. We have come
to know a few things, but we do not know
whether these are correct or incorrect; the
government aone knows better their
autheulicuty So whatever statement would
be made by the Government, the discussion
willbe held on it and then only the discussion
can be meaningful and it can provide a solid
ground for a constructive discussion.

Apartgomalithisthe Government should
have made a statement in this regard after
the meeting of the N.I.C., butthe Government
has not come forward in the House with
authenticity and a,complete background of
this issue. This is the privilege of the House
thatthe issue, which has become atalk ofthe
town, and which causes anxiety should be
discussed in the House. lt is therefore,
necessary that the Government should
discharge its responsibility. This is an elected
Government. TheGovernmentis gnswerable
to this House and to the public. So, it can not
go scot free by making a statement at the
eleventh hour. It is also not proper that the
Government remains a silent spectator and
the colleagues continue to go on for Kar
Seva. We are still engaged in the fruitless
discussion. Now you cannot go on like that.
Youcan notkeepmumlikethis. You willhave
to assess the situation there. We are worried
about it and we want information about it. if
not 15 days then at least 10 days have
passed when an order was passeq by the
High Court. At that time the Executive kept
silent like this and the House was helpless.
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The date is approaching and no assurance

is being give to us. It raises doubts in our
minds. It is very strange that the very basis
of our democracy is of judiciary and the

Executive is going on sitting helpless and

mum. It is not a healthy tradition. When we

think of all these things, we are worried. We

have authorised you in the meeting of NIC.

We have not supported the Government

rather we have supported the Cgnstitution

andthe judgment of the court. If you stand by

it, we will support you firmly. If you change

your stand, we will oppose you. Therefore

you can not withdraw. We would like to ask

you aquestion. Despite our massive support

tothe Governmentwhy everyone is worried?

Iwillnotgointoits detailbecause you willsay
that the discussion on it had already taken

place. When we are extending our outright
supportto you on this issue then why are we
passing through this stage? Tell, us, where
has your strength gone? The opposition has
a right to know all these things. You must

inform us in detail about the incidents that

tookplace. Please make itclearasto howthe

orders of the court would be honored and in

case the orders are violated, how you will

protect the provisions of the Constitution

because it is your moral duty to protect the

Constitution. You sought our support in the
meeting of N.I.C. If you do not want our
support, you must make it clear that you
don't want our support but if you want our
support, you will have to reply our quarries.

It is your duty.

SHRI SOMMNATH CHATTERJEE
(Bolpur): Mr. Speaker Sir, yesterday lwanted
toraisethis question but | believe anticipating
that a statement would come from the
Government, you were good enough to ask
me not to raise it and | did not raise it. Sir, we
were naturally very agitated and we are still
very agitated.

MR. SPEAKER: | openly thank for the
stand you took yesterday.

SHRI SOMNATH CHATTERJEE: But |
do not want 10 say something which will only
aggravate the situation. We are trying to find
out a solution. That is why, we patiently
waitec and | atleast waitedfor Mr. Vajpayee’s
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statement. Not a single sentence of the
statement which has appeared in the papers
has been denied or disputed by him. He has
selected orchoosen one or two sentence for
the statement which has come up. The most
troublesome observations have not been
disputed. Therefore, we can proceed on the
basisthat as Vajpayeejiis notin a positionto
contradict that, those things have been said
by the leader of the Opposition who is also to
upholdthe Constitution of India and maintain
the unity and Iintegrity of the
country(Interruptions) Vajpayeeji referred
to Kar Sevaand Sarkar Seva. Your Kar Seva
is for dividing the country oncommunal lines.
(Interruptions)
HON.

SEVERAL MEMBERS:

No.(Interruptions)

SHRI SOMNATH CHATTERJEE: And

be said that we are doing Sarkar Seva ..
(Interruptions) .. | did not disturb your
leader.(Interruptions) Sir, to us, Sarkaristhe
Constitution of India and if supponting or
upholding the Constitutionof Indiaisacrime,
then we have committed a crime, otherwise
not. Sir, today the country is sitting on a
powderkeg. The situation is most explosive.
When attempts are being made to solve this
prcbiem by negotiations and settle it by
negotiations, suddenly we found that one of
the negotiating partis, viz, the VHP came out
with a unilateral declaration, selecting the
date of 6 December, | do not know why this
date has been selected. | do not know under
which almanac this auspicious date has
been selected. Itis forthemto say as I do not
believe in any almanac. Suddenly 6th of
Decemberwas fixed as the date. Now we are
only four days away from 6th of December.
Therearethreedaysinbetween. Andwefind
that in spite of the court’s definite orders,
elaborate arrangements have been made by
apolitical party which is represented here as

the largest opposition party..

SHRI RAM NAIK(Bombay North): Sir,
has the debate staned?

SHRI SOMNATH CHATTERJEE: | am
only referring to certain most disquieting
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features,

Arrangements are being made by a
political party in an organised manner to
accumulate people. When the directive of
the Supreme Court is only to sing Kirtans,
why do they need on lakh of people to sing
Kritans? | am sure God will be
disturbed(/nterruptions) Now, | had referred
to a statement which has not been
diaputed.Therefore, | can refer to it.The
leader ofthe opposition has accusedthatthe
judiciary has been
pressurised..(Interruptions)

MR. SPEAKER: Somnathji, at this point
of time, we are on the point whether we
should discuss it or await the Government’s
statement.

SHRI SOMNATH CHATTERJEE: | am
coming to it. | am coming to the point as to
why we should discussiit. Itis because of the
statements that are coming out. The leader
of the opposition has stated that Kar seva
does not mean bhajan and kirtans. He has
said that they would be performing Kara
seva with shovels and bricks on 2.77 acres
of land.(Interruptions)

SHRI RAM NAIK: My point of order is
whether a Member and thattoo the leader of
the opposition can be criticised in the House
in his absence justonthe basis of newspaper
reports,without confirming the
same(Interruptions)

SHRISOMNATHCHATTERJEE: When
ShriVajpayeereferredto ShriVinay Katiyar's
statement and to Shri Advan's statement,
they have not objected! any any, | did not
criticise. | have only read out.(Interruptions)

SHRIRAM NAIK: Has my point of order
been overruled Sir?

MR. SPEAKER: You know the ruling!
Do you want the ruling?

SHRISOMNATHCHATTERJEE: Ithas
been said that they would take mortar and
bricks for the purpose of construction. In
these circumstances, we would like to know
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the Government's reaction. There was a
commitmentby the Minister of Parliamentary
Affairs thatthe Government would come out
with a statement from the Home Minister.
The Home Minister is here. We would like to
know whatthey are going to doto enforce the
court’s order which is categorical and which
has again been repeated by the Supreme
Court. what is your reaction? How do you
propose to see that the security of the
structure is maintained at all costs and this
country is saved from a holocaust? Will it
depend on the good wishes of a political
party or their cohorts like VHP and the
Bajrang Dal who are openly threatening or
violating the court’s order? We do not know
how many Ministers 20 to 60- are sitting
there. We do not want 60 MauniBabas here!
We want to hear the Government. | wonder
whetnerthey have lost the powerto thinktoo!
They have already lost he powerto act. They
are unable to take any action and now they
seem to have lost the power to think even.
This House is the highest and biggest forum
in this country, Yet, we are not able to know
what the Governments is doing. We are not
discussing and nobody saying anything. After
three days, a serious situation may occur,
People are being brought in an organised
manner. Even Vajpayeejihasto startanother
farewell ceremony from haipur. When the
court has stated that except Kirtans, nothing
else should be allowed, | thought they would
have askedthe people to disperse. Now only
for ‘Kristen’ they are bringing in people, with
open threat by the Leader of the Opposition
of violating the court's order. | want the
Government; | demand from the
Government...{Interruptions)

SHRI RAM NAIK: | want a ruling, Sir.

MR. SPEAKER: | am giving a ruling
now.

There are two parts of my ruling; one
part relates to the procedure which is to be
followed and the other part relates to the
points which we are discussing now. As far
as first part is concerned, if the Member of
the House s criticised and if it is adefamatory
statement, then he shouldbe informed about
it tirst and then it may be raised. It it is nota
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defamatory statement then he can come
here and explain the position himself or
through anyone else.

As far as the points which we are
discussing, at this point of time we are trying
to decide whether we should discuss it first
and then the Government should reply or
Government should make a statement first
and then you should discuss it. | would
requast Somnath ji only to restrict to that
point.

SHRI SOMNATH CHATTERJEE: | am
on the last point, Sir. There can be a
meaningful, discussion only of the
Government comes out with a statement,
otherwise we sihall be stating our respective
positions withoutknowing the Government’s
mind in this regard. Therefore, Sir, |ldemand
that this Government must come out with a
statement immediately. And, Sir, when the
situation is such that the whole unity and
integrity of our country is stake, we would
have expected the Prime Ministerto be here
and take the House in the confidence or at
least assurethe people ofthe countrythrough
this House that unity and integrity will be
maintained at all cost and the Central
Government willdo its duty. We would like to
know how is the NIC resolution going to be
implemented.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Speaker, Sir, everyoneinthis
countrywants settlementthrough negotiation,
but there are centain people who say that
they want settlement through negotiations
butthey are nothonestaboutit. My respected
leader, Vajpayee ji said now, “Charcha Se
bat Ho Sakti Hai”, but let me ask him, who
broke negotiation. First of all we should
understand that it is the declaration of ‘Kar
Sevathat led to break down of negotiation.

MR. SPEAKER: Mr. Sait, you please
hear me first. Why do you take interest in
talking to each other? if you talk through me
it wili be more useful. At this point of time, |
am repeating i, let us know whether you
want a discussion and then reply or the
statment first and then discussion. No other
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point may please be discussed.

SHRIEBRAHIM SULAIMAN SAIT: lam
coming to that point.

MR. SPEAKER: Pleas, no other point,
otherwise they will ask for the time.

SHRI EBRAHIM SULAIMAN SAIT: Sir,
lamcoming tothat point. When VHP declared
Kar Seva, it ledto breakdown of negotiations;
when the Mahatma Sangh declared that Kar
Seva will start on 6th, it led to break of
negotiations.(Interruptions)

[ Translation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, if a question is put before me
then | will have to answer it. Sulaminji has
asked me aquestion. He is raising aquestion
and | want to reply it.

(Interruptions)
[English]

MR. SPEAKER: Vajpee ji, you have
always been helping us. Exactly for this
reason the Government is very circumspect
on disucssion. It is not that the Government
does notwantdisucsssion butif the discussion
goes haywire and if you discuss anything
which is the uppermost in your mind; if yot
discuss the points which are really nof
relevarid, if the situation gets aggravated anc
if the situation goes haywire then all of us
would not have donethe service. Thisexactly
why we shall have to be circumspect in
discussing and if we discuss, we should
discuss the points which will really help is.
There is no point in just making speeches.
There is no peintingettingthethings reported
in newspaper. The point is that all of us, as
veryresponsible citizens and representatives
of people help in solving the problem and not
aggravating it.

SHRI EBRAHIM SULAIMAN SAIT: It
was at this stage when the negotiations
broke.(Interruptions)

(Interruptions)

SHRIEBRAHIM SULAIMAN SAIT: The
Supreme Court came into pricture and the
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face saving for the BJP Government was
that they said there will be only a symbolic
Kar Seva(Interruptions)

The intentions are out. Here Advani
says that they are going to construct a
Mandir;thatmeansthey are goingtodiscovey
the directive of the Supreme Court. Itis very
clear.

MR. SPEAKER: But this is not the time
whenyou arerequiredtosay allthese points.

SHRIEBRAHIM SULAIMAN SAIT: Now
it1s for the Government to decide. A crisis is
developing. Kar Sevaks are arnving. Advaniji
isin Rath Yatra. Jshijiis alsoonaRath Yatra
Theywantlakhs of peopletocome Theretore,
acrisis is developing. There 1s going to be a
clash between the Centre and the State

Therefore, thee Centre must take the
responsibiity and dismiss the BJP
Government. That is the only one sotution
Then you take into consideration those
-suggestions and see that the matter is
cettled.(Interrupticns)

MR SPEAKER" You heipthe Centre to
take a decision

{Interruptions)

SHRIEBRAHIM SULAIMAN SAIT: You
see that the mosque is saved. Discussion
should be there. The Government should
comeforwardwith astatementwhattheyare
going to do to meet the crisis and how they
are going to save the country from anarchy
and bloodshed. (Interruptions)

THE MINISTER OF HOME AFFAIRS
{SHRI S.B. CHAVAN): In order to cut
discussion shon, in fact, I do not propose to
enter into any kind of controversy or reply to
all the points which have seen made. |
propose to make a statement tomorrow and
therafter you can have a discussion; and In
my reply again, | will clarfy what the
Government wants to do.

MR. SPEAKER: Very good.
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SHRIMATI GEETA MUKHERJEE
(Panskura): | want to speak.

MR. SPEAKER: | am not going to give
you permission. Tomorrow you can speak.
Please understand because tomorrow we
will decide.

(Interruptions)

SHRIMATIGEETAMUKHERJEE: Very
serious information is coming to our office.
Unless these are taken into consideration
very seriously.....(Interruptions)

MR. SPEAKER: If | allow you, then |
have to aliow otners also. | will allow you
tomorrow.

[Translation)

SHRI NITISH KUMAR: Mr. Speaker
Sir, the hon, Minister should give the
statement today, it self. it will make your
position convenient.(/nterruptions)

MR. SPEAKER: No, | do not want any
convenience. | do not want your
help.(Interruptions)

SHRINITISHKUMAR: The hon. Minister
should make the statement
today..(/nterruptions)

[English]

MR. SPEAKER: You want to have the
pleasure of just speaking. Mr. Basudeb
Acharia, please sitdown. Mr. Sontosh Mohan
Dev, please take pity on my throat. Now
please sit down. | you understand the rules,
uyou don't have to get up now and then.

I would like to thank the hon Members
forcocperating. | appreciate the standtaken
by the Governemnt that they are going to
make astatement |would liketosaythatthe
Government may give information on what
has happened in NIC, what has happened
before the court and on all relevant prints
which they think can be brought to the notice
of the House in a manner which willsolve the
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| would request all other hon. Members
at whose heart the national interest is very
uppermost to make a statement in such a
fashion as please to solve the problem,
which you always have been doing; and
nobody doubts it. You may express your
views and again, would like to say thatdon’t
speak only for the sake of speaking.

(Inte ruptions)

MR. SPEAKER: | will just see to it. | will
consult you and fix the time; | cannot fix the
time like this. | will have to look into it.

{Interruptions)

MR. SPEAKER: You don't show your
wisdom while arguing a case. How do you
show your wisdom like this? | shall have to
consult the papers before fixing the time. |
cannot reply to all of your points like this. You
please sit down.

(Interruptions)

MR. SPEAKER: | will consult all of you.
I will consuit you also. | will consult Mr.
Somnath Chatterjee and you also.

14.44 hrs
PAPERS LAID ON THE TABLE

Report of the Comptroller and Auditor
General of India, Union Government
(No-18 of 1991) (commercial) - Oil and
Natural Gas Commission for 1991.

[English)

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKARNAD):
| beg to lay the Table a copy of he Report
(Hindi and English versions) of the
Comptroller and Auditor General of India-
Union Government (No. 18 of 1991)
(commercial) - Oil and Natural Gas
Commission - Inventory Controlunder article
151 (1) of the Constitution.
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92)

Audited Accounts and Review on
the working and Annual Report of the
Institute of Applied Manpower
Research, New Delhi for 1991-92

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL
ENERGYSOURCE (SHRI SUKH RAM): |
beg to lay on the Table:-

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Institute of Applied manpower
Research, New Delhi, for the
year 1991-92 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of -
the Institute of Applied Manpower
Research, New Delhi, for the
year 1991-92.

[Placed in Library . See No. LT-
28 04/92]

1445 hrs.
[MR. DEPUTY SPEAKER in the Chair]

Notification under Representation of the
People Act 1950

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): | bag to lay on the Table a
copy of the Registration of Electors
(Amendment) Rules, 1992 (Hindiand English
versions) Published in Notification No. 8.0.
537 (E) in Gazette of India dated the 22nd
July, 1992 under subsection (3) of section28
of the Representation of the People Act,
1950
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[Placed in Library . See No. LT-28 04/

92]

Notification under All India Service Act 1951

elc.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): ! beg to lay on the

Table:-

(1) A copy each of the following

(i

(i)

(iii)

(iv)

v)

Notifications (Hindi and English
versions) Under sub-section (2)
of section 3 of the All India
Services Act, 1951:-

The Indian Administrative Service
(Fixation of Cadre Strength) Ninth
Amendrnent Regulations, 1992
published in Notification No.
G.S.R. 404 in Gazette of India
datedthe 12th September, 1992.

Thelndian Administrative Service
(Pay) Eighth Amendment Rules,
1992 published in Notification No.
G.S..R. 405 in Gazette of India
datedthe 12th September, 1992.

The Indian Administrative Service
(Fixation of Cadre Strength)
Tenth Amendment Regulations,
1992 published in Notification No.
G.S.R. 406 in Gazette of India
datedthe 12th September, 1992.

The Indian Administrative Service
(Pay) Ninth Amendment Rules,
1992 published in Notification No.
G.S.R. 407 in Gazette of India
datedthe 12th September, 1992

The Indian Administrative Service
(Pay) Tenth Amendment Rules,
1992 publishedin Notification No.
G.S.R. 413 in Gazette of India
datedthe 19th September, 1992

(vi) The Indian Police Service

)
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(Fixation of Cadre Strength)
Seventh Amendment Rules,
1992 publishedin Notification No.
G.S.R. 411 in Gazette of India
datedthe 19th September, 1992

(vii) The Indian Police Service (Pay)

Forth Amendment Rules, 1992
published in Notification No.
G.S.R. 412 in Gazette of India
datedthe 19th September, 1992

(viii) The Indian Administrative Service

(ix)

(x)

(xi)

®

(i)

(fixation of Cadre Strength )
Eleventh a mandment
Reguylations, 1992 publiclushed
in Notification No. G.S.R. 438in
Gazette of India dated the 3rd
October, 1992.

The Indian Administrative Service
(Pay) Eleventh Amendment
Rules, 1992 published in
Notification No. G.S.R. 449 in
Gazette of India dated the 10th
October, 1992

TheIndian Administrative Service
(Fixation of Cadre Strength)
Twelfth Amendment
Regulations, 1992 published in
Notification No. G.S.R. 450 in
Gazette of India dated the 10th
October , 1992

The All India Services (Leave)
Amendment Rules, 1992
published in Notification No.
G.S.R. 422 in Gazette of India
dated the 26th September, 1992.

[Placed in Library See No LT.
2806/92]

A copy of the Annual Report
(Hindi and English versions) of
the Indian Institute of Public
Administration, New Delhi, for
the year 1991-92 alongwith
Audited Accounts.

A copy of the Review (Hindi and
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English versions) by the
Government on the working of
the Indian Institute of Public
Administration, New Delhi, for
the year 1991-92

[Placed in Library See No LT.
2807/92)

Annual Report, Audited Account and
Review on the working of the Centre
for Electronic Technology, Delhi for
1990-91 and statement showing
reasons for delay in laying these
papers.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): |
beg to lay on the Table:-

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Centre for Materials for
Electronics Technology, Delhi,
for the year 1990-91 alongwith
audited Accounts.

(ii) A staternent (Hindi and English
versions) regarding Review by
the Government on the working
of the Centre for Materials for
Electronics Technology, Delhi,
for the year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons for
delay ‘n !aying the papers
mentionad at (1) above.

[Placed in Library See No. LT
2808/92]
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Notification under coffee Act, 1942,
Audited Report of the caffee Board for
1990-91 and statement showing
reasons for delay in laying these

papers.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES
(PROF.P.J. KURIEN): 1 beg to lay on the
Table:-

(1) A copy of the Coffee
(Amendment) Rules, 1992 (Hindi
and English versions) publish in
Notification No.G.S.R. 317 in
Gazette of India dated the 11th
July, 1992 under sub-section (3)
of section 48 of the Coffee Act,
1942.

[Placed in Library See No LT -
2809/92)

(2) Acopy of the Audit Report (Hindi
and English versions) on the
General Fund Accounts of the
Coffee Board for the year 1990-
91.

(3) A statement (Hindi and English
versions) showing reasons for
delay In laying the papers
mentioned at (2) above.

[Placed in Library See No LT-
2810/92]

Notification under Trade and Merchandise
Marks Act 1958,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT
(SHRIMATIKRISHNA SAHT): Ibegto lay on
the Table:- a copy of the Trade and
Merchandise Marks (Amendment) Rules,
1992 (Hindi and English versions) published
in Notification No. G.S.R. 770 (E) in Gazette
of India dated the 18th September, 1992
under section 134 of the Trade and
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Merchandise Marks Act, 1958.

[Placed in Library See No LT 2811/
92]

Review on the working of and
Annual Report of spices Trading
corporation Ltd New Delhi for 1991-92
and council for Leather Export Madtras
for 1991-92.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): | beg to lay on the
Table:-

(1)  Acopy each of the following papers
(Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956:-

(i) Review by the Government on
the working of the Spices Trading
Corporation Limited, Bangalore,
for the year 1991-92.

(i) Annual Report of the Spices
Trading Corporation Limited,
Bangalore, forthe year 1991-92
alongwith Audited Accounts and
comments of the Comptrollerand
Auditor General thereon.

[Placed in Library See No LT.
2812/92]

A copy of the Annual Report
(Hindi and English) versions) of
the Ccuncil for Leather Exports,
Madras, for the year 1991-92
alongwith Audited Accounts.

2

(i) A copy of the Review (Hinai and
English versions) by the
Government on the working of
the Council for Leather Exports
Madras, for the year 1991-92.

[Placed in Library See No LT.
2813/92]
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ommittee Marine Products
Export Development Authority

14. 46 hrs.
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY-GENERAL: Sir, | have to
report the following message received from
the Secretary-Central of Rajya Sabha:-

“In accordance with the provisions
rule 127 of the rules of Procedure and
Conduct of Business in the Rajya
Sabha, | am direted to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 30th November,
1992, agreed without any amendment
to the Citizenship (Amendment) Bill,
1992, which was passed by the Lok
Sabha at its sitting held on the 24th
November, 1992."

ELECTION TO COMMITTEE

Marine Products Export Development
Authority

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES)(PROF.
P.J. KURIEN): | beg to move:

“Thatin pursuance of Section 4 (3) (c) &
the Marine Products Export
Development Authority Act, 1972, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Marine Products Export Development
Authority, subject to other provisions of
the said Act.”

MR. DEPUTY SPEAKER: The question is:

“That in pursuance of Section 4
(3) (c) of the Marine Products
Export Development Authority
Act, 1972 the members of this
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House do proceed to elect, in
such manner as the Speaker
may direct, two members from
among ‘hemselves to serve as
members of the Marine Products
Export Development Authority,
subject to other provisions of the
said Act.”

The Motion was adopted

THE BUSINESS ADVISORY
COMMITTEE

Twenty Third Report
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHR!
RANGARAJAN KUMARAMANGALAM): |
beg to move:

“That this House do agree with
the Twenty-third Report of the
Business Advisory Committee
presentedtothe Houseonthe Ist
December, 1992".

MR. DEPUTY SPEAKER: The question is:

“That this House do agree with
the Twenty-third Report of the
Business Advisory Committee
present 2dtothe House onthe Ist
December, 1992.”

The Motion was adopted

DECEMBER 2, 1992

Matters under Rule 377 648
14.48 hrs.

MATTERS UNDER RULE 377

(i) Need for early release of
amount due to Maharashtra
Government from Central
Road fund

(English)

SHRI ANANTRAO DESHMUKH(
Washim): As per the modified resolution
adopted by the Parliament on 13.5. 1988
regarding Central Road Fund, the amount
accrued each year on the sale of fuel booth
petrol and diesel is to be credited to Central
Road Fund of that State and is to be utilised
for road development as per the principles
and guldelines laid down by the Central
Government.

Consequently, Maharashtra State is
likely to get an annual sum of about Rs. 40
crores every year. The State PWD hat
furnished requisite information and proposal
to the Ministry of Surface Transport in 1989.
The matter has beenconstantly purssued by
the Government of Maharshtra with the
Surface Transport Ministry, the Finance
Ministry and even the Honourable Prime
Ministerforearly release of this amount. This
issue was also raised in the meetings of the
National Development Councils. Theretore,
| would urge the Government to release this
amount to the Government of Maharashtra
without any further delay.

(i) Need to give clearance to
the proposal of Kerala
Government for setting
Natural Gas Grid,

[ Translation}

*SHRl V.S. VIJAYARAGHAVAN
(Palghat): The Kerala Governmaent has sent
a proposal to the Central Government for
setting up a Natural Gas Grid for the South

“Translation of the matter originaliy raised in Mayalam.



649 Matters under Rule 377AGRAHAYANA 11, 1914 (SAKA)Matters under Rule 377 650

Indian States like Kerala, Karnataka and
Andhra Pradesh. If this project is
implemented, the NaturalGas which isflared
up in Bombay High could be transported to
Kerala and a power plan with 1200 M.V.
capacity could be set up in the State. The
Kerala State Electricity Board has such a
propcsal. If this project is set up in the
Malabar region of Kerala, it will'be a great
relief to the people of this region who are
suffering due to low voltage. Forthis purpose
a 1000 km. long pipeline will have to be laid.
This can be laid parallel to the Konkan
Railway which is underconstruction now. No
separate survey need to be conducted for
this purpose. | would request the Central
Government to sanction this project which
will benefit Kerala and the other two South
Indian States.

[English)

(i) - Need ro upgrade the
Chandigarh airport to an
international airport

SHRI PAWAN KUMAR BAMSAL
(Chandigarh): Chandigarh is an important
city that serves as the capital of both Punjab
and Haryana. A large number of people from
the region are settled abriad and have to
often visit their relatives in India. Theirtravel
to and from Delhi causes much incenvenie.
With Chandirgrah as an intemational airport
and some international flights emanating
from there to Middle East and Europe willbe
of great help to them besides helping the
decision at Indian Gandhi International
Airpont. This will also encourage export of
cuft-flowers and other horticultural products
fromthe region and attract largest number of
tourists to Punjab, Haryana, Chandigarh and
Himachal Pradesh.

lurgethé Governmenttotake necessary
steps 1o upgrade the Chandigarh Airport.

[Translation)
(iv) Need for early release of
sanctioned fundstoH.E.C.,
Ranchi, Bihar

[Translation]

SHRI RAM TAHAL CHOUDHARY
(Ranchi): Mr. Deputy Speaker, Sir, the Union
Government had sanctioned an amount of
Rs. 63-64 crore during the Budget Session
for improving the condition of the Heavy
Engineering Corporaticn, Ranchi, but
unfortunately the same has not been made
available as a result of which , HEE.C. is
facing hardship in its normal functioning.
This Corporation is widely known as the
‘Mother of Industries’ in Asia and many small
scale ancillary industries are attached to it.
This industry provides livelihood to lakhs of
families and nearly 20, 000 people are directly
employed in it.

The H.E.C. is finding it difficult to fulfill
eventheordersithasreceived. Tnese orders
will prove beneficial in the development of
many units. Therefore, the Government is
urged to make available immediately the
funds sanctioned to H.E.C. and thus save
this industry from ruination.

(v) Needto declare Darbhanga-
.Forbesganj road In Bihar as
National Highway

{Translation)

SHRI MOHAMMED ALI ASHRAF
FATMI (Darbhanga): Mr. Deputy Speaker,
Sir, the State of Bihar lags far behind, when
itcomestothe question of National Highways.
At present, Bihar has 17 kilometres of road
for a 100 square kilometer area, while the
Naticnal average stands at 22 kilometers.

The 150 kilometer Darbhanga-
Forebesganj Road remains to be declared a
National Highways, as result of which
development is not taking place in Bihar.
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Therefore, the Central Government is
recsested to immediately Decker the
Dz:bhanga-forebesganj road as a National
Highway andallocate the necessaryfinances.

(vi) Need for immediately filling
up of vacant posts of SC/ST
quote in Central Government

[ Translation!

SHRi TEJ NARAYAN SINGH
(Buxar).Mr. Deputy Speaker, Sir, while the
Central Government always cries hoarse
about recruiling more and more people
belonging to the Scheduled Castes and
Scheduled Tribes in Central Government
jobs, even the reserved vacancies have not
been filled up so far. As per official figures
available for the period 1985-1990, 15
vacancies of L.P.S. officers, reserved for
Scheduled Castes and nearly 9 vacancies of
1.P.S. officers, reservedfor Scheduled Tribes
are there. Therefore, | demand from the
Union Government to fill up all vacancies
reserved for Scheduled Castes and
Scheduled Tribes in Central Government
jobs at the earliest.

(vii) Need to amount Motor
Vechimcles Act with the
provision of more foowers
to Regional Transport
Authorities

[English]

SHRI P.C. THOMAS (Muvattupuzhay):
Sir, Motor Vehicles Act had earlier provided
adequate powers to regional transport
authorities to keep in view public interest
while giving route permits for stage carriers.
This enabled R.T.Asto provide bus services
inrural areas. The amended Motor Vehicles,
Act of 1988 does not stage carriers. This
enabled R.T.As to provide bus services Iin
rural areas. The amended Motor Vehicles
Act of 1988 does not provide such power 1o
R.T.As.Asaresult, they areboundto sanction
routes as demanded by bus operators. Due
to this, bus services to rural areas have

declined numerically whereas their number
hasincreasedinurban areas and particularly
on profitable routes. | request the Central
Governmentthatthe Act shouldbe amended
and RTAs should be given more powers o
persuade operators to run buses in rural
areas in Kerala so that the difficulties faced
by people in rural areas are mitigated.

14.56 hrs

CONSTITUTION (SEVENTY-SECOND
AMENDMENT) BILL
(Insertion of new Part IX)As Report of the
Join: Commitee and Joint Committee And

CONSTITUTUION (SERVENTY-
THIRD AMENDMENT) BILL 9INSERTION
OF NEW PART IXA (AS REPORTED BY
JONT COMMITTEE CONTD

[English)

MR.DEPUTY -SPEAKER: Now we shall
take up Legislative Business. Shri Anil Basu.

SHRI ANIL BASU (Arambagh): Sir,
yesterday | tried to impress upon my friends
on the Treasury benches the reasons as to
why the Panchayatinstitutions in ourcountry
could not grow, could not flourish after
independence. If you study the genesis and
the evolution of the Panchayat Rajinstitutions
in the country, you will come to a conclusion
that itis because of the lack of political will on
the part of the ruling Party at the Centre,
whoare ruling this country since
independence, for the last 42 yeas and that
is why the Panchayat institutions could not
flourish.

I will quote a glaring example. ShriMani
Shankar Alyar is here. | will request him to
see what situation is prevailing in the Tripura
State. When it was ruled by the Left Front
Government, successive Panchayat
elections were held in Tripura, and an
Autonomous District Councilfortribal people
of Tripura was constituted. Conegress Party
came to power in Tripura after disliodging the
Left Front Government by all unfair means
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and from the last Assembly election to the
ensuing Assembly election, the whole
Panchayat institution which was builet up in
Tripura had been dislodged, had been
dismissed by the Congress-i Governmentin
Trpura. Four hundred Village Panchayats
had been dislodged in Tripura by the
Congress- | Government. Shri Sontoshiji is
not here. Theirare peopleinthe Government
who do not believe in decentralisation of
power, do not believe in giving power to the
people andtheybelieve in muscle powerand
money power. And such type of people are
in your Parly and are also in the Cabinet.
From the Tripura experience, you will see
that Ithink, those people should repentwhen
this Constitution Amendment Bill is before us
forconsideration and passing. Those people
who believed in money power and muscle
power those who dislodged 400 Village
Panchayats in Tripura and those who have
not conducted any Pancgatat election in
Tripura should repent. They should learn
from the history and they should learn from
the letters written on the wall. If theft fail to
learn then the history will teach them in a
proper manner.

Sir, when we come to the other side of
the coin, the largest Opposition Party in the
House,that is, the BJP we see that now-a
daysthereis alct of talk regarding Ram Seva
and the number of pseudo-Ram Sevaks has
increased in number.

15.00 hrs.
[SHRI TARA SINGH in the Chair]

And instead of jana seva, in the name
ot Ram seva, they want to fulfill their own
political desire in this country, by pursting a
communalline, by dividing the people of this
country, by challenging the unity and integrity
of this country.(Interruptions)

[ Translation)

PROF RASA SINGH RAWAT: Are you
speaking on the Panchayat Bill or on the Kar
Seva ?

Third Amend.) Bill (Ins. of new part IX-

[English]

SHRI ANIL BASU: So, | see the other
side of the coin, the iargest Opposition Party
also does not believe in decentralisation of
power. They does notbelieve ingiving power
tothepecple. They have failedto understand
the preaching of Rama. The most essenceof
the Rama Rajya was the wishes of the
peopie. Instead of wishes of the people, we
see thatthe wishes of, VHP and Bajrang Dal
are prevailing upon them.

Now, when are talking of
decentralisation gffower, whenwe aretalking
of giving power/to the people, we see that
more centralisation is talking pkace both in
the administrative sphere and economic
sphere of ourcountry. With the new Economic
Policy, Industrial Policy and Trade Policy, all
sonts of centralisation is going on. The powers
of the State are taken away.

Now, we are discussing he 72nd and
73rd Amendment Bills. If we see all the
amendmenis from Ist to 68th , the
amendments which we have already made
inthe Constitution - we will see that more and
more power has been taken away from the
State Governments and the centralisedpower
system has grown up over the years.

Coming to the Bill, it may be noted that
in terms of Entry 5 of List Il, State List, of the
Constitution, the State Governments are
competent to legislate on issues relating to
local self-Government. Article 14 of the
Constitution also makes it incumbent on the
State Governmentstotake stepstoorganise
panchyats village level and also intermediate
and distict level panchayats can be
constituted by the respective State
Governments and necessary powers canbe
given to them. '

So, instead of a confrontationist outlook,
which we saw at the time of introduction of
the constitution (Seventy-second
Amendment) Bill by the hon. Minister, Shri
G. Venkat Swamy, State Governments and
State Legislatures should be taken into
confidence while enacting the proposed
Constitution Amendment.
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lam very much surprised and | amvery
myuch amused to hear the introductory
speeches of the two Ministers of Shri P.V.
Narasimha Rao’s Government. One of the
themwas SkriG. Venkat Swamy, the Minister
of State inthe Ministry of Rural Development
(Department of Rural Development) and the
other was Shrimati Sheila Kaul, the Minister
of Urban Development. Both of them took a
contradictory position. Shrimati Sheila Kaul
has said that the power of the State
Governments and the right of the State
Legislatures would not be infringed at any
cost whereas Shri G. Venkat Swamy wants
impose something vn the State Legislatures
and State Governments in the name of
uniformity. So, there is a contradictory stand.
One Cabinet Minister while introducing the
73rd Amendment Billis aying thatthe powers
of the State Governments would not be
infringed and the powers of the State
Legislatures would not be taken away, while
the other Minister, who is a Ministerof State
of the same Council ot Ministers, is saying
that something would be imposed on the
State Legislature inthe name ofthe uniformity.
Thatis surprising. How thenis the consensus
tobe aired at. According to ourview, it should
be confinedtothree dis'inct outlooks, that is:
(1) ensuring regular elections; (2)
reservations for Scheduled Castes,
Scheduled Tribes and Women and (3)
consitutional sanction for devolution of power
by way of providing a separate list in that
Schedule. Besides this, State Legislatures
should be given free hand to prescribe all
other details according to the suitability,
convenience and regional needs.

Through clause 2431 and 243E of the
proposed Amendment Bill, Constitution,
duration and elections of panchayats have
been ensured and we on behalf of our party,
wholeheartedly support these clause, that
is, 2438 and 243E.

Reservations for Scheduled Castes,
Scheduled Tribes and women, including
Scheduled Caste and Scheduled Tribe
women, have been ensured through cause

243d. Nedessary safeguards hgfre been
provided in Clause 243 B sub-clause(4) to
seethatthe offices of the Chairpersonsinthe
Panchayats at the village level or any other
shall be kept level for Scheduled Caste and
Scheduled Tribe population proportionately
to the population of Scheduled Castes or
Scheduled Tribes in the State. Similarly, not
less than one-third of the total number of
offices ofthe Chairpersonsinthe Panchayats
at the village level and at each level shall be
kept reserved for women. So, the
apprehension the agency expressed by Shri
Mohan Singh ji the is not here- and also by
Shri Pawan Bansal jithe is also not here-that
without direct election to the office of the
Chairperson, weaker sections poorer
sections would not be able to be elected as
Chairpersons at the village level panchayat,
is not at all maintainable because sufficient .
safeguards have been provided in the
proposed amendment of the Constitution.

Our party strongly objects to sub-
clause(5) of Clause 243C which provides for
direct election of the Chairperson at the
village level panchayat. Wefailto understand
what is the rationale behind it while it in the
case of panchayats of the intermediate and
district level it has been proposed that the
Chairperson shall be elected by and from
amongst elected members thereof but atthe
village level panchayat by direct election to
the office of the Chairperson. This would
unnecessarily create problem . Instead of
panch- the five wise persons of the village -
instead of colictive functioning, instead of
collective wisdom, instead of collective
decision one person diectly elected will
govemn everything at the grass-root level.
The democratic function of the Panchayats
atthevillage level through active participation
of the directly elected representatives in the
decision making and implementation of the
decision again would be weakened. The
democracy at the grassroot level-of which
you are shouting somuch - would not flourish.

The sub-clause 6 is also against the
concept of strengthening democracy Butwe
find that by your own Government
amendment you want to withdraw it.
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sub-clause 5 of Clause 243 (c). ltisregarding
the problem of directly-elected chairperson
If the directly elected chairperson does not
enjoy the majorty support of the elected
representatives, then a peculiar and
contradictory situation would prevail at the
village-level Panchayats. The village-leve!
Panchayats would be in a state of contiuous
confrontation. Instead of flourishing
democracy, instead of collocate decision
and instead of collective wisdom, if we have
a situation where the directly-elected
Panchayat membersflourising who are not
supporting the directly-elected Panchayat
members -who are not supporting the directly-
electedchairperson - are following a different
path, then the whole concept of the vibrant
democracy would be destroyed. So, in order
to strengthen the grassroot level democracy
so that the vibrant democracy can flourish,
we propose that sub-clause 5 of Clause 243
(c) be amended.

MR. CHAIRMAN: Shri Basu, Please
conclude.

SHRI ANIL BASU: Sir, | have now just
started.

MR.CHA!RMAN: You spoke for nearly
30 imbues 13 yesterday and of 17 miues
today.please conclude.

SHRIANIL BASU: Sir, yesterday | spoke
in the extended time. We sat here. Anyway,
! am trying to compete.

The above amendment is necessary
because instead of directly -elected
chairperson, a chairperson of Panchayat at
the village level sha'l be chosen by electicn
in such a manner as the State Legislature of
the State may by law, provide. | suggest that
for a consensus, instead of your sub-clause
5, you can take up this amendment.

You have deleted sub-clause 6 ana we
support it. we fighter propose that in clues
243 M2 (b) , that is where the Darjeeling
Gorkha Hill Council has been kept, there is
some amendment necessary. While we see

Third Amend,) Biil

that the Panchg{r,asfso'a'twt‘ggagﬂlaxgé and
intermediate levelinthe hillareas of Darjeeling
district are to continue, Sections 31 and 32 of
the Darjeeling Gorkhe Hill Council Act of
1988 empowered the Darjeeling Gorkha Hill
Council to exercise supervision of the
municipalities Panchayat samithis which are
Panchayats at theintermediate level and
Gram Panchanyats which are Panchayats
at the village level, including inspection of
theirwork. So, this clearly underlines the fact
thatthereis no barin constituting Panchayats
at the village and intermediate level, under
the Darjeeling GorkhaHill Council Act, 1988.
So we propose that in cause 243 M.2 (b) the
D.G. H. C. should be excluded.

Sir, coming to the constitution of the
Finance Commission the as proposed in
clauses 243-1, we have objection, we are
supporting this. But the question now arises
1s whether the State Governments have the
necessary resources to support the
activitiesof the panchayats and Nanger
palikas in the county, Sir, the main problem
is not the Finance Commission, the main
problem is the resource constraint because
most. of the resources are pooled at the
Centre and the State Governments are left
with little resource to mange their own affairs.
So, what is required is that from the
Consolidated Fund of India, the State
Consolidated Fund should be augmented so
that the State Finance Commission can
come to properconclusion andtheresources
required for panchayats and municipalities
can be arranged. So, Article 280-36 should
be amended suitably so that the Central
Finance Commission can have aconnection
with the State Finance Commission and can
transfer funds from the Consolidated Fund
of India to the State Finance Commission
and the State Governments to enable the
grass-root level democracy to evolve.

Sir, the main problem ofthe State is that
they cannot borrow from the outside
agencies, from the International agencies
andremittances fromthe N.R.Is. are also not
available to the State Governments. They
cannot print currency notes as you can. So,
what canthe State Governments doif youdo
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not provide necessary funds? How will they
work? All the State Governments including
the Congress(l) ruied State Governments
are suffering from resource crunch.

MR. CHAIRMAN: Please conclude.

SHRIANIL BASU: lamconcluding within
cne minute to your satisfaction.

We also support the addition of the
Eleventh Schedule as per Article 243G. It1s
also welcome, some more functions, some
more developmental activiies should be
incorporated in the Schedule ana the
Schedule shouid be made an exnhaustive
one. We propose to include in the Eleventn
Schedu's some rmponont aspecls regarding
schemes for economic developmert and
social justice. In Seria'No |where agriculture
is provided, we want tc add rorticuiture,
flouriculture and senculture In S No 2, we
want to add land reforms. S, what is
surprising is that when th's Government has
preached about so many reforms. they are
sery shy of larcreferms. 1 donot understand
what is the rat.onale behind it because land
reforms is cne ¢‘ the most important
productive measures of our country and the
two pillars- panchayats and land reforms-
are the twc ctrongest pilars tor effective
functioning of the democracy at the grass-
root level. The other day | heard the Prime
Minister lamerting that the foodgrains
preduction crop area has been considerably
reduced and the farmers are going for
production of cash crogs, He was lamenting
about that. If land reforms are not
implemented, that would be the state of
affairs If land re‘orms are implemented, if
the agricufturallabourer andthe poorpeasant
could gei the tard, he can cultivate the land
andfor his survival atleast he would go in for
the foodgrains crcp But the other farmers,
whoarebigfarmers, donotgoinforfoodgrains
crop. Instead of lamenting, | will tell this
Government that land reforms should be
implemented and that should be given the
topmost priority. Withcut land reforms, the
county cannct progress , the industries
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cannot grow, the market cannot be created
and the purchasing power cannot be
improved. That is why, land reforms should
be included in senal number- 2.

Sir, 1 request that cooperatives should
be included and welfare of the destutes and
the aged should also be included in serial
number-26. While concluding, | must say
that with the genesis and evolution of
PanchayatiRajit would certainlyfiourish with
the passing of the 72nd Constitution
(Amendment ) Bill and in the towns and
metropolitan cities, the Nagarpalkas would
also flounsh after the passing of 73ra
Constitut:on(Amendment) Btilin this House

S, this Parhament of India I1s the womb
democracy and let us hope that after 45
years ¢f independence it will give birth to a
healthy baby. We allhaveto take care of that
baby so that the baby can play a part to build
up the future of our country So, | appeal to
all sections of the House cutting across the
party lines, to suppont the Bill with the
amendments proposed by our Party. So, on
behalf of our Panty, I support this Bill with the
proposed amendments.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Mr. Chairman, Sir, thisis a
red letter day in the life of our country, a red
letter day in the life of our Parliament and a
red lotter day in my life because from the
10th of December,1987 which, almasttothis
day, was five years ago a group of District
Magistrates meeting the then Prime Minister
stated unambiguously that it was impossible
to continue the administration of this country
on the basis of the kind of bene violent
dictatorship of .LA.S officers that takes place
atthegrassroots level, 1have beenpersonally
associated with the evolution of the ideas
which now find concrete expression in the
72ndandthe 73rd Constitution (Amendment)
Bills placed before this House and because
I have been associated with this exercise in
avariety of persons, as a civil servant, as a
Member of Parliament and as Member of the
Select Committee, | can only express, onthe
one hand, my joy at what appears to be the
culmination of this present endeavour of iive
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years, which in itself is the culmination of an
endeavour that goes back at least 50 years
andatthe sametime my regretthat when we
are at the brink of the single most important
systemic change in our Constitution and our
method of governance, we shouldhave such
athin attendance here in this House and an
even thinner attendanace in the Press
Galleries. If-we, as a Parliament and the
watchdogs of Parliament were to devote as
much attention to constructive endeavours
as is devoted to destructive endeavours,
perhaps we will sooner be able torealise our
goal of a great and prosperous India.

However that might be, Sir, we have
arrived at this noble, historic turning point,
which even if it will not make headlines in
tomorrow’s newspapers, is going to constitute
anew chapter in the history of constitutional
India when that constitutional history comes
1o be written.

I, as a Member of Parliament and
specifically as a Member of the Joint
Committee, would iiketo express mypersonal
gratitudeto a'l my Fiends fromthe Opposition
Parties, whether of the BJP orof the National
Frontorofthe Left Frontorof any of the other
parties that were represented in the Joint
Committee for the very constructive and
cooperative way in which discussions tock
place which enabled us, in what historians
willagree was an exceptionally a short period
of time to evolve not merely a consensus
within the Committee but a consensus inthe
nation at large on how to take this small step
for Parliament and this giant step for the
people of India.

| was, therefore, a bit surprised at the
tone adopted by Shri Anil Basu In attempting
to deny everything that we have dene and
attempting to pretend that it is only the West
Bengal experience which is relevant to be
the evlution of Panchayati Rajin this country.

thope you will forgive meif through you,
| draw the attention of my friends of the Left
Front to a confession and an expression of
gratitude to which Shri Rajiv Gandhi gave
voice in this House when he was presenting

Third Amend.) Bill (Ins. of new part (X-A

the earlier version of the Seventy-Second
andthe Seventy-third Amendment Bills. I will
quote from his speech here, which of course,
at that time, the members of the Opposition
were unable to listen to since they had
decided to strengthen our democracy by
abdicating their democratic responsibilities
and walking out of this House totally.

SHRISYED SHBUDDIN (Krishnanganj)
I was here.

SHRI MANI SHANKAR AIYAR: Yes,
indeed He was the noblest Roman of them
all.

Shri Rajiv Gandhi said: “In preparing
these Bills, we have drawn upon the
experience of all- of Congress States as
much as of non-Congress States.” He said,
We have freely and repeatedly acknowledged
our debt to Opposition Governments like
those in West Bengal and Andhra Pradesh
and the earlier Janata Government in
Karnataka who have made innovative
contributions to the improvement of
Panchayati Raj in our country”. After paying
this handsome compliment to our friends of
the Left Front for having made extremely
innovative contributions to Panchayati Rajin
their State. Shri Rajiv Gandhiwent onto say:
“There is no partisan politics in this. Our only
interestis the nationalinterest, the interest of
development, the interest of the poor, the
interest of the weak.”

Sir, in praising the role played by men
like ShriN.T. Rama Rao, Shri Ramakrishna
Hegde and ShriJyoti Basu { should also add
Shri Karpoori Thakur-to the evolution of the
thinking of this country to the point where it
has crystallised in the Seventy-second
Amendment Bill and the Seventy-third
Amedment Bill,

Shri Rajiv Gandhi was the first to
acknowledge it exactly in the same speech.
“There are also negative lessons to be leamt
from the experience of Congress
Governments,”the Congress Prime Minister
of India said on the floor of the House, when
allwe had by way of the Opposition was Shri
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Syed Shahabuddin, that the Congress itself
has made many mistakes in respect of
Panchayati Raj while bringing forward the
ealier Bill. | do not think we need any lesson
in history from Shri Anil Basu although
perhaps Shri Anil Basu needs to learn some
lessson in gratituce from the Congress.
Graciousness is notalways the quality which
is assoiciated with the Left Front but
intelligence is. | think, their experenceis
something which we can draw upon. | will
take the barbs that were aimed at us by Shri
Anil Basu and his colleagues as mererly
paper darts which have glanced off our
breasts and pay much maore attention to the
real and dynamic contribution which the
Communist Party of India (Marxist) and the
Communist Partyies of India with all the
lettersfrom'A’'to'Z’, alitheir little factions and
groupuscules have made in India towards
compensating the madnesses and murders
that have been associated with communism
in most other parts of this world.

| would also with to stress that unlike
Shri Anil Basu, I believe that the contribution
made to this debate by Shri Mohan Singh is
something that should perhaps be written up
in letters of gold in the work that is still to be
undertaken. | think Shri Mohan Singh was
completely right in pointing to the hyperbole
that is involved in pretending that by two
Constitutioy Amendment Bills we have
succeeded in releasing the dream of
Mahatma Gandhi. Not at all. | think Shri
Mohan Singh is completely right that all we
have done is to open the way towards the
realisation of that dream in order to realise
thatdream, itis not ShriG. Venkat Swamy or
any member of the Central Governmentwho
1s going to be ableto succeedin attaining that
dream of Ram Rajya through Panchyati Raj
which Mahatma Gandkhi had in mind. Thatis
going 1o be a long endeavour and that is an
endeavour that is going to succeed only if
State Governments and State Legislatures
Actin perfect concordance with the letter and
the spirit of the amendment Bills, that are
now -.zing moved in this House. | have full
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faith that the West Bengal Govemment will
have no difficulty whatsoever an making the
few minoramendments in its State law which
willbe required iobring theirlaw in accordance
with the new Constitution. | also have no
doubt that there are several Congress
Governments such asthose in Maharashtra
andKarnataka, Andhra Pradesh and Gujarat
which too would have no difficulty in
acknowledging the debt that they owe to
non-congress predecessors and
gonsolidating the future by bringing their
legislation in line with what we will have just
now and lthink there is a special reponsibility
thatdevolves uponthe BJP because the BJP
and its earlier incarnation, its earlier avatar,
the Bharatiya Jan Sangh, have perhaps
beenthe most consistent of all political parties
in Indian in asking for Panchayati Raj. | take
my hat off ormy saffronturbanofftothemfor
having consistantly stood for Panchayati
Raj. Butitis very easytostandfor Panchayati
Raj when you are not in government. | am
sure the BJP was as surprised, if not as
shockea, as the rest of us were when
suddenly they found themselves catapulted
into the seats of power in no less then four
capitals of thiscountry. Inthe nextfew years,
we are going to have to se whether the
BharatiyaJanata Party Governments of Uttar
Pradesh and Madhya Pradesh Rajasthan
and Himachal Pradesh.

[ Translation]

PROF. RASA SINGH RAWAT
(AJMER):Sir, this Bill is applicable to all the
States, not just to the B.J.P. ruled States.

SHRIMANISHANKAR AIYAR: I said at
the very outset and lamfully confiident that..

PROF.RASASINGHRAWAT:Why are
you anxious?

SHRIMANISHANKARAIYAR: lamnot
expressing any anxiety. | am praising you. |
want to say..

SHRI KALKA DAS (Karol bagh): We
can very well understand your praise.
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SHRI MANI SHANKAR AIYAR: Thank
you. | would like to make a clarification to a
party colleague of yours, who did not seem
to understand that | was praising the
Bharatiya Janata Party and the Bharatiya
Jan Sangh for supporting the twin concepts
of decentralisation and Panchayati Raj, in
principale, right from 1951 to 1992. Your
party Is also in power in serveral States, and
as Shri Mohan Singh correctly put it, this
Legislation won't serve any purpose, unless
and unitl the State Governments sincerely
implementthe new constitutional provisions.
| would like to make a similar appeal to the
B.J.P. ruled State Governments that now
thatthetime has come forthe implementation
of the Constitutional provisions, they
shouldgive concerte shape to the concept of
Panchayat Raj, which they have supported
,in principle, alllong. Along with this, | would
also like to say that the experience of the
Congress ruled States have been both good
and bad. | would like to invoke of the name
of the late Rajiv Gandhi for the benefit of my
party colleagues hare and the B.J.P. It was
the dream of late Shri Rajiv Gandhito give a
practical shape tothe concept of Panchayati
Raj. The Congress Chief Ministers should
also implemeni the new provisions with the
same enthusiasm, with which we have
struggled in ths last five years to achieve it.

[English]

But, Sir, in saying the, lwantto drawthe
specific attention of Shri Venkat Swamy-
who | deeply regret to say does not appear
to be here - to the official amendments
proposed by our Government. Sir, we have
before us the list.

MR. CHAIRMAN: Please wind up.

SHRI MANI SHANKAR AIYAR: | have
beendealingwiththisissueforyears. lwillbe
gratefulif you please give me the opportunity
1o speak.

MR. CHAIRMAN: Please take five
minutes more.

(Interruptions)
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SHRIMANISHANKARAIYAR: Allright.

While pleading with you to listen to my
arguments to see whether there is any need
to give me a few more minutes, let me just
continue. We have presentedbefore us aset
of 15 amendments, official amendments of
the Government. | want to drawthe attention
to the amendments proposed from serial
number 6 to. 12, that is, seven of the 15
amendments, officially proposed by us. All
these seven amendments have only one
purpose. That purpose is that? whereas the
Billproposes thatmembers ofthe Panchayat
at the village level be directly etected and
members ofthe panchayat atthe intermediate
level be directly elected for some reasons
that | amunabletofathom, an option created
as to whether members of the Panchayat at
the zilla level, at the district level will be
directly elected by the people or indirectly
elected somewhere along the way. | am
unable to understand why we are diluting
democracy at the grass-roots by opening a
possibility of indirect election of members |
am not talking of the Chairperson by the
indirect election of members who to the
Panchayat at the district level.

Sir,  would like to draw the attention of
the Governmentin this connection-because,
afteritisthe Governmentthat wasformedon
the basis of the manifesto written by Shri
Rajiv Gandhi to what Shri Rajiv Gandhi
himself had to say in regard to the direct
election of members to all the three tiers of
Panchayat Raj when he was speaking here
in this House. He drew attention to ‘the vast
chasm that separates the general body of
the electorate fromsmallnumber of its elected
representatives.” He said that Ahis gap has
been occupied by the power brokers the.
Thenee went on to say that”to end any role
for power brokers in the system, the Bill
provides for the direct election of members
to Panchayats at all levels. Every voter wil
have his own representative in the Gram
Panchayat, the middle level Panchayat and
the Zilla Panchayat. When its ourestablished
policy for the lastfive years to have the direct
election of members to the village,
intermediate and district-level Panchayats,
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when this view has been endorsed by
consensus in the Select Committee, when
Shri Anil Basu, speaking on behalf of the
Communist Party of India (Marxist) has
exprassed their undiluted support to this
concept of each level of the Panchayati
System having directly elected members
and when no representative of any other
party has exprassed any difficulty in this
regard, | am just unable to understand
where is the purpose of the amendments
from serial numbers 6 to 12 that have been
incorporated in our official amendments. |
would plead on bended knees with the
Government to kindly not flout the will of the
Select Committee, the will of the Communist
Party of India( Marxist), the will of the
BharatiyaJanata Party, the will of he Congress
Party and the should of Shri Rajiv Gandhi by
instituting on the amendments that have
been listed at serial numbers 6 to 12.

| was going to object to the amendment
that has been moved at serial number 13.
But as | find that Shri Anil Basu supports the
delection of lines 18- 44 at page 3, since he
wishes it and since | think it is more important
to get a two-thirds majority for our Bills than
to win this aimendimen: with half the House,
I am ready not because | am convinced and
|amsure my friend Shri Nitish Kumar will not
be convinced either of omitting the right to
recall which forthe first time is going to come
into our Constitution. Butinthetactical interest
of securing Left Front support | am willing to
go along with my Government with regardto
the amendment at Serial Number 13.

| have comments about the others
amendments too but | am not going to make
them. You have already indicated to me that
I have exhausted my time | wish to make my
penultimate statament again by pleading
with Shri Venkat Swamy and the other
Members of the Council of Ministers of kindly
agree to withdrawing the amendments
proposed by the from serial numbers six to
twelve, all of which are connected with the
single objectiva of not having aconstitutional
provision on tha direct election of members
to the Zilla Parishads.
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AT SRR R B oA out of
time, alithat | wish to say in conclusion is to
remind this House of the very last words that
Rajiv Gandhi ever uttered in Parliament as
the Prime Minister of India rather than find
my own words to explain the importance of
the Bills which are before us. On the 13th of
October, 1989, Shri Rajiv Gandhi uttered in
Parliament as the Prime Minister of India
these last in words which pertain to this Bil:

“We ara now on the threshold of the
most significant systemic change to
take place since the adoption of the
Constitution forty years ago. With these
two Bills we redeem our pledge to our
people, powerto the people. The people
are with us.”

MR. CHAIRMAN: Since a special
request has been made by ShriNitish Kumar,
| am allowing him to speak now.

[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Chairman, Sir, like Shri Mani Shanker Alyar,
| was also a Member of the Joint Select
Committee and the Government as well as
other hon. Members should have been told
that we had put inalot of etforts to submit the
report intime. it is our misfortune that we are
ourselves patting our back, for the same. |
would like to draw the attention of the
Government to certain matters. | can
understand the difficulties faced by Shri
Mani Shankar Aliyar and he is honest in
some respects. He admittedthat his attention
was drawn to this issue, only from 1987. He
read a lot and hears about it from people
thereafter. However, what Is most
unfortunate is the factthat he has hadto omit
the name of Mahatma Gandhi and invoke
Rajiv Gandhi’s name to convince hisfriends
and party colleagues on certain points and
to draw their applause. The debate on
decentralisation traces Its origin to the
freedommovement. The hon. Ministershould
have given an oral statement yesterday,
instead of the written statement. This is
neither the United Kingdom, nor the U.S.A.
and written statements are not mandatory.
Rather, people pay more attention to verbal
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statements(/nterruptions) |was addressing
the hon. Minister. | regret that you are not
giving me a patients hearing. But,
Government should not try to take full credit
for this. He made a reference to the time of
Rajiv Gandhi, when a furtile attempt was
made to get the Bill passed by the Lok
Sabha. The Congress party is soley
responsible for that fiasco. Today there is,
however, acunsensus onit. The Joint Select
Committee has submitted its report, after
putting in much effort. The hon. Minister
himself has presented himself before the
committee, with his valued opinion. His
component officials used to be present in
strength during the proceedings of the
committee, so were hon. Members from all
political parities. Each and every point was
thoroughly discussed and only thereafter did
we prepare the report But, my complaint is
that, despite alithis, the Governmentdeemed
it appropriate to bring forward such
amendments, which are bound to weaken
the very spirit of the Bill. iwould like to oppose
this move because the Government did not
put forward these amendments for
discussion, evan duringthe all-party meeting,
convenedtodiscussthe Bill. The only note of
dissent, was raised by a C.P.| (M) Member,
on a particular, point. (The ' note of dissent
‘raisedby the C.P.L.was in atotally different
issue of ' Nyay Panchayat). The C.P.I (M)
Members had objected to the direct election
of the Chairperson of the Gram Panchayat,
asenvisagedby:hereport. They wanted the
issue to be left to the State Legislatures to
decids. It was there note of dissent. There
were otherrelatedissues. We did something
revolutionary by raducing the age-limit for
election to the post of Panchayat
Chairperson, fromthe existing 25t0 21. After
a comprehensive debate, we drove home
the pointthat 21 yrear-old youngsters can do
a lot for the ccuntry and that there is no
reason to believes that he or she is
incompetent or unfit to occupy the
Chairpersonship of village Panchayats.
Further we also said that gradually the age-
limitfor the country’s Prime Minister, we also
said that gradually the age-limit for the
country’s Prime Ministership should also be
reduced to twenty one. Today girls and boys
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of young age in the world have a lot of
knowledge, which could not be there earlier
without proper communication. Time is
changing, so we have reduced the age-limit.
The Government wanted to bring an
amendment to the effect that the age limit
may remain 25 years. The Government
accepted it when we disagreed.

Shri Mani Shankar Alyar has raised
another points.

THE MINISTER IN STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI Gx VENKAT
SWAMY): It has been accepted.

SHRINITISH KUMAR: Direct elections
should also be held at Zila Panchayat level.
The Government may withdraw it. | know
there is no consensus on this issue. Members
should also be elected direct at district level.
Onlythenthere willbe people’s representation
in true sense.

The second point is about the right to
recall. It is stated in this report that if any
memeber commits mistake, he cannot be
recalled. | don’t think that this should be
deleted. These all are revolutionary
suggestions and will give a new direction to
the politics of this country in near future.
Therefore the Government should withdraw
its amendment. Discussion was not held on
it. Discussion should be held on two fora. It
was not discussed in the Joint Select
Committee nor in the meeting of the leaders
of political parties. The Government may
withdraw this amendment. | think it is not
proper. What has emerged out of consensus
should not be spoiled. There is difference of
opinion on only one point andthat is whether
the Chairperson should be eiected at Gram
Panchayat leveldirectly or it should be lefton
the State Government. The Member of
C.P.I(M) had dissented on this point. We are
their colleagues we as weil as' they have
startedthe discussion. They have also some
association with Government. The
Goverrment also agreed on this pointthatin
case they agreed, the Government will also
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accept it. It would like to tell them that there
should be direct election for chairperson at
Panchayat level. Such electionis heldamong
10-12 thousand people. If the Government
will not do so, there will be no
decentralidsaticn. | think they are thinking
fromtheir own point of view. They have their
own compulsions. They want to maintainthe
pattern of West Bengal.

Mr. Chairman, Sir, lliketosaythatwhen
there is direct election at Gram Panchayat
level, then the feeling of leadership centainly
develops among the weaker sections of
society. It should be analysed. | have been
given some more time on my special request.
So, | would not iike to go into detail but if it is
got analysed from any sociologist, it will be
known that when there is direct election, the
weaker sections of society get poor. If
Member of Parliament is also elected
indirectly persons like me cannot be elected
an M.P. | know when direct elections are
held, the capability of leadership reaches the
grassroots level. Therefore, if Gram Pradhan
or Pradhan or Chairperson is electeddirectly,
he will also be elected from lower strata of
society. Whenindirect elections are held, the
party manipulates to ensure that only the
person belonging to the party is elected as
Chairperson. Whichever party other
representatives or ward members may
belong to and whatever may be their social
status but when party will issue directives
they will elect Pradhan in accordance with
such directive. Therefore, people cannot get
powerintrue sense butthey are adamant on
their point. West Bengal has its own pattern.
We have to say notning on this point. The
Government wants to have a broad
consensus on this issue and wants to leave
it on the State Legislature. We don't want to
remain adamant. | am saying so to know as
to what was the intention to press us on this
point? Whatever discussiontook placeinthe
Select Committee, we tried 10 evolve
consensus but only on this point the note of
dissent came because ours was a strong
argument in support of this point. Again I*
would like to submit as also | think that the
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Government might have held discussion
with the members of all the parties on other
amendments. Therefore, | would like to
request that we must fuffill the frame of four-
tieradministrative setupdreamt-by Mahatma
Gandhi, Loknayak Jayaprakash Narayan
and Dr. Lohia. Even if you want to fuffill the
dream of Late Rajiv Gandhi and if all people
wantto achieve thetarget of decontralisation,
then there should be decentralisation of
power in true sense. And for that a Member
of our party has rightly said that we have
given an amendment to the Bill but the four-
tier administrative set-up will be established
only when the Government gives power to
people. | would also like to reply to the false
notion of decentralisation. Decentralisation
does not mean giving powers to the state
capitals. It means power percolates down
from state capitals to districts and then to
GramPanchayats. This alone means afour-
tier administrative set-up. It does not mean
that Delhi has given powers to Patna or
Lucknow and they will decide whether they
should give power to the district or not ano
whether they should give power to Gram
Panchayat or not.

Mr. Chairman, Sir, the representatives
of all the States are sitting here in the
Parliament. Today we are going to amend
the Constitution of indiaand we will decide as
to what will be the set-up in th® country. Will
there be decentralisation only when every
thing will be left on the State Legislatures?
We are not in favour of reducing the powers
of States. We are in favour of giving more
powersto the states but at the same time we
are in favour of giving more powers to Zila
Panchayat and Gram Panchayats also.
Therefore, | would like to submit that today
an amendment has been brought on the
basis of consensus. | think it is a great thing.
At least the elections will be held after every
five years. In my state Bihar elections were
held in 1969 when non-congress
Governments came to power and after that
in 1978 when Late Shri Karpoori Thakur
came to power but during the last 15 years
elections were not held there. Now election
will held after five years. It is a begining and
not an end. And | am satisfied with it that it is
not an insignificant thing.
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Mr. Chairman, Sir, | have contested as
many as four elections and found that the
Pradhanis the same andthe GramPanchayat
is also the same. This should not be the
situation. With this amendment the
achievement is that the Panchayats have
got constitutional status and other thing is
that regular elections will be held for these
bodies but we have to go beyond this and
these bodies should be given more powers.
Besides financial powers administrative
powers should also be given to them. The
Government should proceed in this direction
andwe will fully supportitinthis matter. Inthe
end, | would also like to say again that we
have been in favour of the provision of “ right
to recall “, made in it. Shri Jayaprakash
Narayan had led the movement of 1974 on
the basis of right to recall. Therefore | am
requesting you that | am not raising a
discussion on it because | have been a
fighter in that movement but | am saying so
because there was a broad consensus on
this point and there was no difference of
opinionas well. So, youshouldnottrytoraise
any new points. And at least the report of the
select committee may be accepted as it is
because the reportofthe Joint Parliamentary
Committee constituted by the Government
should be accepted. And if the Government
wants to leave the issue of electing the
Chairperson of Gram Panchayatonthe State
Legislatures keeping in view the dissent
note, then it may at least do that but the
report of Select Committee is good. We hope
this 72nd and 73rd Constitution Amendment
will be written in red letters in the history of
our Constitutional Government. Its credit
does not go to the Government alone but its
creditgoes to the whole Parliament, to allthe
political parties of the country and not only to
the political parties alone but also to all social
organisations other than political parties
which have supportedit widely. Ultimately its
credit goes to the people of India to the public
opinion as also to the will and determination
ofthe people. Withthese words | requestthe
Governmentto withdrawits amendment and
Iconclude. Mr. Chairman, Sir, | would like to
thank you for giving me time to speak.

MR. CHAIRMAN: Shri K.M. Madhukar.

1914 (SAKA)Constitution (Seventy-674

Third Amend.) Bill {Ins. of new part IX-A

SHRI KALKA DAS (Karolbagh): Mr.
Chairman, Sir, the hon. Members of the
Communist Party have already spoken. Now
it should be ours tum.

MR. CHAIRMAN: He had arequest. So
I had given him a chance.

SHRI KALKA DAS: But no one spoke
from our side. So, now it is our tumn.

MR. CHAIRMAN: Now the hon.
Members of C.P.I will speak. You will be
called afterwards.

SHRI KALKA DAS: The B.J.P. has its
own strength and number in the House, on
the basis of which the name are called, Just
now an hon. Member of the Community
Farty spoke. The hon. Members of the
‘Congress party also spoke and those of the
Janata Dal have just taken their seats after
speaking. Assuch B.J.P.’sturn shouldcome
now. .

MR. CHAIRMAN: Your tum will come
after the C.P.1. Tillthen you may please take
your seats.

SHRI VISHWANATH SHASTRI
(Gazipur): Mr. Chairman, Sir, | am thankful
to you of giving me an opportunity to speak
on the Constitutional Amendment Bills.
Supporting both these Bills, | would like to
say that it was very necessary to have a
provision for the election of the Panchayats
andtheir heads after every S years., It takes
10-15 year for holding selections to these
bodies. | know the position in regardto Uttar
Pradesh. The Gram Pradhan is elected
directly by the people in our Sttate. | support
the present proposal that has been brought
forward in the Constitutional Amendment
Bill.

Secondly, | appreciate the views of my
hon. friend, Shri Nitish Kumar. There is a
need to enhance the financial powers of
these institutions. Today our Gram Sabhas
and otherbodies are not financially stable to
undertake any public interest work. They
have nofunds. Theirfinancial condition is not
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that sound as it ought to be. The State
Governments run these institutions in their
own way and due to it people’s participation
in them is very negligible. Therefore, the
Panchayats should be given more financial
powers for their smooth fanctioning. With
these words | support this Bill.

SHRI KALKA DAS: (Karolbagh): Mr.
Chairman, Sir, \oday we are discussing the
72and and 73rd Constitutional Amendment
Bills, which are based on the report of the
Joint Parliamentary Committee. Panchayats
and Municipalities are the lowest rings in a
democracy and the plight of both these
institutions is the worst in the country.

Onthe one handwe treatthe Panchayats
and the Muriicipalities as the lowest rung of
democracy but onthe otherhandthey always
experience financial hardship. They have no
definite tenure. If dissolved, they remain in
this state for as many as 15 years. If in
existence, they cuntinue tofunctionforlonger
durations even after completion of their
tenure. They have not been given any
statutory status. Keeping all this in view the
hon. Minister, Smt. Sheila Kaulre-introduced
this Constitutional Amendment Billinthe Lok
Sabha on the September, 1991. On 20th
September, 1991 hon. Smt. Sheila Kaul
requested the House to discuss this Bill in a
Joint Parliamentary Committee.

Mr. Chairman, Sir, keeping the above
suggestion in view a Joint Parliamentary
Committee was set up and it held 34
meetings. All serious and important points
were discussed in them. Though | am not a
member of this Joint Parliamentary
Committee, yet aftergoing through the report
of the Comnittee. lamvery much convinced
that it has madz very good suggestion by
putting hard latour. Among the main issues
dealt with by the committee, it suggests
measures how to constitute the Panchayats
and Municipalitizs. ltrecommends that largely
poputated major ciies should have separate
Boards and as many representatives as
would enabls them establish contact with
people easily.
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Mr. Chairman Sir, it has also been
considered that reservation of seats should
be made for SCs, STs Backward Classes
and Women in Panchayats and
Municipalities. thas beendiscussed atlength
and | would like to express my thanks to the
Joint Parliamentary Committee for making
such basic and essential suggestions to
make reservation of seats for Scheduled
Castes, Scheduled Tribes, Backward Classes
and women who consist of nearly half of the
total population of the country.

Sir, the other important issue that has
been discussed in it in details and a solution
that has been found out is that the
Municipalities and the Panchayats become
handicapped whentheydo nothave sufficient
financial resources. Therefore, the Joint
Parliamentary Committee has made a
suggestionthatin order to mobiles resources
for these bodies they should be allowed to
raise municipal tax, toll tax and other taxes
and some funds should also be allocated to
them from the State Budget. if they are not
provided funds and if their financial strength
is reduced then the important works which
they are supposed to do, cannot be done.
Therefore, stress has been laid on
arrangement of funds for them. It was also
consideredto prepare its economic schemes.
Development of cities and villages have also
been suggested in it on the basis of their
basic fabric and strength. Suggestions have
also been made forincreasing their financial
strength.

The suggestion for imposing taxes on
Municipalities by the State Legislatures is
also very good. The exercise done on a very
important thing is to fix a time limit for it, As
it has been stated just now that a Pradhan
holds office for as many as 15 years. Where
elections to Panchayats and Municipalities
were not conducted, there they remain
dissolvedfor 10iong years. The tenure fixed
tor Panchayatsin Delhiis three years and for
the Municipal Corporation it is four years.
Elec*ions were held here in 1983. Since then
the Panchayats and Municipal Corporation
liedissolvedtilldate. Neitherthe Panchayats
nor the Municipal Corporation is working
here due to which neither the schemes for
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development takes place in village. The
amendment made in it assumes great
importance. The time Iimit fixed for it is five
years. It has also been suggested that if it is
dissolveditis very necessaryto hold elections
within six months. In case of a natural
calamity, it can be postponed for another six
months. Joint Parliamentary Committee
suggests that holding of elections within one
year after the completion of the tenure is a
must. It is suitable and acceptable. Then it
would seem that Panchayats and the
Municipalities are the lowest ring of
democracy. The Joint Parliamentary
Committee has tried to give it a statutory by
giving deep through to it.

Aslhave statedthat, aftergoingthrough
it, 1 have come to know that it held 13
meetings and constituted three sub-
committees. They visited different States of
the country and called for their suggestions.
In Delhialso called frothey suggestionsfrom
various organisations and experts. Their
suggestions came. They were interviewed
They drew a democratic conclusion out of
them and prepared the same so as to
strengthen these initial steps of democracy.

The decision to put aban on the rotation
of reserved seats is very good. The
Committee has rightly decided that the State
Legislature Assemblies shouldtake adecision
inthis regard. If aMembercometoknowthat
next time he would not be allowed to contest
from a particular reserved constituency he
would take little interest in the affairs of the
Constituency. The new leadership would not
develop. The Committee has understood
the seriousness of the situation and has put
aban on rotation of reserved constituencies.

The recommendation of the Committee
that the age of contestant should be at least
21 years is awelcome step. This is essential
keeping in view the fast changing scenerio.
| support this suggestion.

The Municipal Committee is responsible
for providing healthy environment by proper
and planned development of slums and
providing civic amenities everywhere. But
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into able to discharge their duties. The Joint
Committee has, therefore, suggested to
provide financial powers to these bodies. |
supportthis suggestion. It has also suggested
mobilisation of resources through octroi and
othertaxes. This is essential. If these bodies
are not financially strong, we cannot expect.
them to implement all the proposals and
schemes. They have to do many important
things. They have toprovide electricity, roads
in cities, work for the development of
Panchayats and open hospitals in village.
Thisis of aprime importance. The Committee
has particularly asked the State Finance
Commission to take necessary steps to
improve the financial position of Municipal
Committees.

My friend Shri Alyar was speaking just
now. | want to thank him for presenting the
view point of Bharatiya Janata Party in this
regard. The Bharatiya Janata Party has
always been in favour of decentralisation
and providing more powerstothe panchayats
and Municipal Committees. In BJP ruled
states steps are being taken to amend the
rules and. provide more powers to these
institutions. Thisis thefirst step of democracy.
I am sure that those who are in favour of
providing more powers to the Panchayats
would certainly fulfill their promise and
discharge their duty. As there are many
goocd things in this, | rise above party
considerations and fully support the
recommendations of the Committee. | would
like to add here that some experts in different
fields should also be made Aldermen in
Panchayats and Municipal Committee.

Ithank you for giving me an opportunity
to speak,

SHRIRAMNIHORE RAI (Robertsganj):
Mr. Chairman, Sir, Ithank you for giving me
an opportunity to speak.

India is a country of villages and 85 per
cent of the people live in the villages. There
have been no elections tothe Panchayatsfor
the last 20 years irespective of the Party
which was in power be it Congress, the
Janata Dal or any other party. As a result
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there are enumerous cases pending in the
courts throughout the country. The dream
which Mahatma Gandhi, Chaudhary Charan
Singh and Lohia Cherished was of * Ram
Rajya‘butitwas notfulfilled. Electionsto the
Lok Sabha andstate legislative are held after
every five yearsbut elections to Panchayats
are not held. These elections are not held
hecause of vested interests which are
everywhere whether this panty is in per or
that party is in power. If aseatin Lok Sabha
or State Legislative falls vacant, electionto it
is held within six months butelections are not
held if the past of Mukhiya falls vacant.

Therefore, | welcome this revolutionary
Bill. After the village Panchayat next in the
ladder is Developrrent Block. Elections for
Block * Pramukh ‘ are held but | would
suggest that people should elect them.
Similarly, the people should elect members
and the President of District Council. This
would provide more power to the poor, and
scheduled castes and scheduled tribes. Shri
Nitish Kumarhasrightly saidthat itis because
of elections that we have been electedto the
Lok Sabha and State Legislatures today,.
Had there been no elections people like us
wouldneverhavebaen electedtothis House.

| would like to submit that as there is
reservation of seats in the Municipal
Corporation, Development Councils, State
Legislative and Lok Sabha, similarly, there
should be reservation of seats for the
scheduledcastes andbackward communities
in the Development Blocks. There is a
provision 1o this effect and that is why |
welcome it. | congratulate the hon. Minister
andthe ruling party fortaking this revolutionary
step.

| want that the Panchayats and Gram
Sabhas shou'd be empowered to resolve
farmers problems and provide them all
possible facilities. The farmers are generally
looted in the market. | want that the
panchayats should construct the Godowns
themselves so that the poor farmers could
create a abufferstock and have more
bargaining power. They should get more
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The provision of recalling the
representatives is totally wrong. The
influential people would try their level best
and conspire to recall the representatives of
scheduled castes and scheduled tribes. 1.,
say that this provision is totally wrong and
should be withdrawn.

While concluding thank you for giving
me anopportunity to speak onthe Panchayati
Raj.

SHRI K.V. THANGKABALU
(Dharmapuri): Mr. Chairman today is a
historic day in the annals of Indian
Independence because the House is going
topassthe historic Panchayat RajBill. Today,
after four decades of independence under
the illustrious Prime Ministership of Shri
Narasimha Rao we brought this Bill and that
too with a consensus.

Sir, our late \amented Prime Minister
Shri Rajiv Gandhi was the author of this
Panchayat Raj Bill; though we are passing it
todaythe whole creditshouldgotothe leader
ShriRajive Gandhibecausethe dream of our
greatleader Mahatma Gandhiwas taken up
by anotherGandhi, thatis, Shri Rajiv Gandhi,
who realised the importance of the viiages,
of the poor and the lowest ebb of the society
people who are living in the villages. Their
interests were taken into consiceration while
trying to bring in the Panchayat Raj system.

Though this Bill could not be passed
when Shri Rajiv Gandhiwas in power, we are
happyas Congressmenthatitis being passed
now. Inthe Congress Party’s manifesto itseif
we have told the people of India that it is our
prime concernthatthe Panchayat Rajsystem
should be inducted, by passing this Bill, for
the sake of Indian public.

Today, through these Construction
(Seventy-second) and (Seventy-third)
Amendment Bills we are giving power to the
people who are living in the villages. Some .
political parties in this land are demanding
autonomy to the States whereas the
Congress Party wants ‘o give autonomy to
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villages and village administtration. This is
the achievement and the concern of the
Congress Party for the poor and down-
trodden of this great nation.

Sir, eventoday certain parties are trying
to politicise some issues through Ram. We
are not against Ram, we are not against any
temple construction. Real Ram Rajya can
come only when the people are given powers.
The Congress Party is conscious of this fact
that the Panchayat Raj system would be an
effective instrument to develop the people of
the villages. This system is going to help the
majority section of the society.

One great Tamil had said that the
construction of thousands of hundred of
choultries, and the contraction of tens of
thousands of temples and so on will not help
the poor man in this country. But the
construction of one school will help and
render justice to the common man.

In Tamil, they said:

* ANNACHATHIRAM AAYIRAM
VAITHTHAL

AALAYAM PATHINAYIRAM NATTAL

PINNAYAVINUM PUNNIYAM KODI
AANGOR EZHAIKKU
EZHUTHARIVITHTHAL “

Through the first two stanza, that the
realRam Rajwillcome only whenwebuild an
effective society, whenwebuild aninstrument
forthe weaker and the power sections of the
society through Panchayat Raj. That
Panchayat Raj svstemcan eliminate the real
problem of this great nation.

« Inthis Bill, w2 have given avery important
assignment,. that is, reservation forwomen.
Their population in this country are more
than men and itis 51 per cent. We must still
confess that this is men's world. We have to
salute and honour the womenfolk of our
great motherland, India. Through this Bill,
womenwillget a statue and aguarantee that
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they are going to be a part of the
administration. Then, reservation to the
Scheduled Castes andthe Scheduled Tribes
is another landmark. We have given
reservation in the Legislatures, in the
Parliamment and proportionate to that level in
the villages also, they are going to get
reservation through this Bill, arid that too by
rotation. Now we have problems in the
Legislature, even in the Parliament.
Continuously for 15 or 25 years,, one
particularcommunity orone particular person
is representing one area. And by this
legislation, we are removing the stigma of
allowing one person or one particular
community to represent one particular area.
And through reservation by rotation, all the
communities and persons belonging to the
Scheduled Castes and Scheduledtribes can
also participate in other area than the one
particular area.

Sir, Clause 243 (d) Sub-section (6) says:

“ Nothing in this Bill shall prevent
the Legislature of a State from
making anyprovisionforreservation
of seats in any Panchayat or Office
of Chairman, Chairpersons in the
Panchayat at any level in favour of
backward classes of citizens.”

In this regard, let me state that the
backward classes constitute 60% of the total
population. If there is a clear statutory
provision for compulsory reservation to the
backward classes, then that would have
beensalutary Tovestinthe State legislatures
the enabling and optional powers to provide
for such reservation may a lead in some
Statelegislatures providing forthe reservation
and some not providing for the same.
Therefore, the reservation for backward
classes in Panchayat institutions must be
enshrined in the Bill and thereby in the
Constitution.

We are concerned about the backward
class communities and the majority section
should be protected. And if this backward
class community is also given a constitution
right to be a-part of this legislation, then it
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Sir, 1 do not want to deal with much of
these issues.

Sir, the Scheduled Castes, the
Scheduled Tribes and the backward class,
the socially pppressed people, cannot face
today’s elections because without money
without financial soundness it is impossible
to contest against the landlords, against the
big money power people. At this juncture. |
would urge upon the Government and also
all other political narties and friends one
thing. | submit that we should bring a
legislationforprovidingfunds forthe elections
by the control State Governments. This may
be brought, if not in this Session, at least in
the next Session. It will avoid corruption and
s0 many cther things. Today, as you know,
in the elections, we have to spend more
money. According to the rules, Members of
either State Legislatures or Parliament have
to give afalse certificate. Butt, it is true that
if the State is funding for the elections,
irrespective ofthe political parties, irrespective
ofthe candidates, it willbe good forthe nation
and also the money power cannot come in
the way of electing aright people, whichever
party he or she may belong.

Today, though this Bill, when we give
power to the villagers, the villagers by their
elected representatives can decide the
priorities in the villages that are needed for
the immediate benefit of the village like
health, agriculture etc. The present position
is going to be chianged through this Bill and
the real Ram Rajya wi'l come, the real
Gandhiandream wi'lbe translated into actby
making this great endeavour.

The Congress Party is always with the
poor people of this gret land. Our great
leader late Shri Gandhi's vision of
implementing Mahatma Gandhi's dreaminto
action is coming into reality by this august
Bill.
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'W?v hese words, |W£QUOSI all the

political parties and Members to support this
Bill unanimously.

SHRI P.G. NARAYANAN
(Gobichettipalayam): Sir, while we welcome
any attempts at decentralisation of powers
and strengthening of the Panchayati Raj
institutions, we oppose certain provisions of
the Seventy-second Constitution
Amendment Bill because we firmly believe
that these are encroachments upon the
powers of the State and not strengthening of
the Panchayati Raj Institutions.

Among the constitutional grounds on
which | object to this Bill are, apart from the
encroachmentupon the powers of the State,
this will go against the spirit of the federalism
itself and against the division of powers
between the Centre and the State. Let me
make it clear that we welcome any genuine
move to decentralise the administration,
strengthen the PanchayatiRajand give more
power to the people, but the present
Constitutional amendment is not the correct
way of going about it. We are also committed
to holding elections within the Panchayati
Raj institutions regularly.

The 64th and 72nd amendments draw
their sanction from the Directive principles of
State Policy (Article 40) which enjoins upon
the State to establish Panchayats as ‘ units
of self-government. By itself, the 72nd
Amendment is primarily as enabling
enactment for the establishment of
Panchayats. It has little to offer to the
panchayats by way of functions, powers and
resources to shape them as ‘ units of self-
government * This task is left to each State
legislature to determine. On the enabling
plane, the amendment requires the State to:

(1) establish at the very base a Gram
SabhaComprising alleligile voters
in the village, to which the
Panchayat willbe accountable. The
64th amendment had no such
provision;

(2 mandatory periodic elections every
five years and where superseded
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in mid-term, a mid- term election
within six months; and
(3) reservation to ensure

representation of women in
panchayats and representation of
Scheduled Castes and Scheduled
Tribes in proportion of their local
population.

No I would like to briefly recapitulate
the few points which form the basis of my
objection to this Constitution Amendment
Bill.

Administration of Panchayati Rajbodies
is totally within the powers of the State
Legislature as it falls within the scope of
Entry 5 of the State List. Any attempt to
provide for Constitutional provision in the
Panchayati Raj bodies will be an indirect
intrusion into the powers of the State
legislature. It was also suggested by the
Government cf Tamil Nadu that the Centre
may have some guidelines evolved and
communicate the same to the States for
being followed with such modifications as
are suited to the respective States.

Firstly, as far as Gram Sabhas are
concerned, it is proposed to be created
below the level of the existing Panchayats.
These Sabhas comprise of all voters of the
villages and they have to perform the
functions and duties that are entrusted to
them. As such, Gram Sabhawill comprise of
all volers, they will be very unwidely in size,
andtransaction of business andthe process
of reaching decision would be very difficult.
Sensitive issues like removal of Chairperson
of Panchayats could even create law and
order problems. In my State, Tamil Nadu
with a population of 500 ard above. There
will, thereof, be no need to have such a
massive size body, more or less atthe same
level once again.

Secondly, as regards the Constitution
of Panchayats at village, intermediate and

district levels, at present we have practically -

two-tier system, in Tamil Nadu, that is,
Panchayats and Panchayats Unions. But
the Bill seeks to have a three-tier system,
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with full-fledged local self-government also
at the District level, administered by elected
members and Chairpersons. As far as our
State, Tamil Nadu, is concerned, they are
not in favour of forming such elected local
bodies at District level. In Tamil Nadu, the
District Development Councils are in
existence elected M.Ps. MLAs, Panchayat
Union Chairman and District level officials as
Members under the Chairmanship of
Collector, serving the purpose well.

Next | come to the composition of
Panchayats. Underthe provisions of the Bill,
the composition of Panchayats would warrant
holding of elections to the officers of the
Members of Panchayat Union Councils and
Members of the District level Panchayats. In
my State, Tamil Nadu, the elected Presidents
of village Panchayats are Members of
Panchayat Union Councils. At District level,
all the Members of District Development
Councils are nominated and not elected
directly.

As regards elections to constitute
Panchayats, the Bill provides that at all levels
elections nave to be completed before the
expiry of the term. But, atthe same time, the
State Legislatures have not been vested
with any power to extend the terms of
panchayats tocope up with any extraordinary
circumstances under which the State
Government is unable to conduct elections.
This is an important thing which should be
incorporated in the Bill.

As regards powers and functions of the
Panchayats, in my State, Tamil Nadu, areas
fike agriculture, elementary education, public
health etc. which were originally entrustedto
the Panchayats had to be withdrawn for
various practical reaoss. These items find
place in the Eleventh Schedule. Transfer of
such powers and functions in these spheres
would adversely affectthe smoothfunctioning
under the various departments of the
Government.

Sir, the present amendment Bill retains
the provision for the establishment of a
statutory State Finance Commission whose
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scope is to be determined by the State
Legislature.

Wisely, the present amendment Bill
takes the sting out of the 64 the amendment
by leaving supervision of Panchayat elections
and accounts to be provided for by the State
Legislatures. This, as may be recalled, had
sown the seeds of suspicion that the centre
is attempting to subvert the constitutional
personality and authority of the States.

While it is sensible for the Centre notto
legislate on the functions of the Panchayats
to lend them substance as units of self-
govermment, itis reasonableto presume that
such administrative and financial powers as
lie with the Centre will be so exercised
hereatfter also the enable the States to vest
autonomy and resources to the new-born
Panchayats. But the very first step of the
centre does not inspire such confidence.
Therecent retrograde decision of the Planning
Commission is to withhold the transfer of the
major centrally-sponsored schemes to the
States which are particularly apt for the
Panchayats.

The hon. Prime Minister, as Chairman
of the Planning commission, has wittingly or
unwittingly become party to stabbing the
Panchayats inthe back by denying themthe
core and bulk of the resources, the latter
must have been to plan local development
unfettered by the Centre.

Finally, another questionable action of
the Centre is the provision in the proposed
amendment relating to the time limit. The
64th Amendment had allowed a maximum
period of one year, but the present
Amendment is so worded as to allow as
much as five years for ‘the writ of the
amendment to bacome fully operative.

| would, therefore, say that some
provisions in the present Bill will definitely
deprive the States making Panchayati Raj
and Municipal Rajunworkable andinefficient
with a huge Central bureaucracy. This Bill

haé%%%go%gt«?géSéaeen“tlleea(ar{ga?nental.
basic andfederal character of the Constitution
by converting it into a unitary one. This is
dangerous to the unity and integrity of our
country. We cannot be a party to the
destruction of the basic structure of the
Constitution.

So, my demand to the Government is
that my amendments may be allowed in
order to strengthen the Panchayati Raj
institutions.

[Translation)

SHRI RAJESH KUMAR (Gaya): Mr.
Chairman, Sir, | support and welcome the Bill
which has been introduced here because it
is the first step in realising the dream of
Mahatma Gandhi who said that “ village
should be ruled by the village itself *.

I thank the hon. Members who were
assdciated with the Select Committee which
finalised the amendments after lot of
deliberations. They all deserve
congratulations.

I would like to give a few suggestions |
welcome the provision of reservation in the
Panchayati Raj Bill. Reservation has been
made on the basic of number. In this regard
my submission is that in 1987 when Shri
BindeshwariDubey was the Chief Minister of
Biharhe had madethe provision of reservation
in Panchayati election. The reservation was
done at the district level and it was decided
that district would be a unit. But while
implementing it there was some hurdle and
what haopened was that in some blocks
where there were 20 Panchayats, most of
the Panchayats were reserved whereas in
some blocks there was not even a single
Panchayat which was reserved. Therefore,
my suggestion Is that instead of district,
block should be considered as a unit so that
the scheduled castes and scheduled tribe
people get proper representation at block
level.

Besides, there is provision for direct
elections to the Panchayats in this Bill. I fully
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support it. | would like to make a small
correction to what _ Shri Nitish Kumar has
said while develling upon certain issues in
regard to direct election provision in this Bill.
He supported the provision of right to recall
but | am against the right to recall which is in
the Bill. 1 would like to cite an example here.
Iwon the election from my constituency with
about 4 lakh votes. There are about ten lakh
voters in the constituency, of whom eight
lakhs are against me. As long as the rural
populace, the poor, the Harijans, the Adivasis
and the backward classes lack self-
confidence, self-respect, courage and
education, | will continue to oppose this
concept of * Rightto recall *. This concept of
‘Rightto recall ‘i3 nothing, but Humbuggery
and deceit. It is a very convenient ways to
deprive the Mernbership of poor people with
a rural background like me, who somehow
get elected to the Lok Sabha. Therefore |
vehemently oppose this suggestion.

As of now. the ' Mukhiyas ' and
Surpanches * are directly elected to the
Panchayats. This Bill has bestowed powers
on the ' Nyay Panchayats * also. It is my
suggestion that Panchayats and Nyay
Panchayat should be given more powers, as
the existing powers are too inadequate. Not
only the Panchayats, but all the elected
bodies including corporations, Municipalities
etc., should be conferred with more powers,
so that they can do something concrete for
the welfare of the masses.

Now, | will conclude after making a
couple of suggestions. So far as the
development of Panchayats is concerned,
we are thinking of developing the villages
&nd decentralistion of power through these
Bills. When decentralisation is the issue,
there should notbe any compromise with the
powers andrights of the State Governments.
The States should have all their due powers
and | support it whole-heartedly.

While we would like the local bodies like
Gram Panchayats, Corporations and
Municipalities to get more powers, Gram
Swaraj has been our dream for long.
Mahatma Gandhi was an ardent supporter

690

ofthis concept and he wantedthe panchayats
to play amaiorrole in ourpolitical systemand
wanted ther ;~ be the very foundations of
our democratic structure. Difference of
opinion within the villages should be sorted
outbythevillage folkthemselves. Waterand
electricity should be adequately available in
the villages and the .villagers should be
provided with ameans of livelihoodwithin the
villags itself. Now, Iwould like to place before
vou some suggestions with regard to the
objectives to be achieved through the
Panchayats and the Panchayati Raj. By
Panchayati Raj, we mean the actual
development of villages. The disputes and
conflicts in the villages should be sorted out,
within the villages itself. Therefore, I feelthat
it is necessary for the Panchayats to have
more financial powers and more funds at
their disposal so that the development work
in the villages can be acceierated.

Mr. Chairman, Sir, lastly with regara to
the Panchayati Rajsystem, envisagedin the
Bull, I would like to say that as long as
adequate funds are not made available, the
idea of decentralistion of power holds no
meaning.

Mr. Chairman, Sir, Panchayat election
are not held, sometimes, even upto 15years
at a stretch and at many places, the same
Mukhiyas is occupying the Chair for 15-16
years and misusing his position. This should
not happen. Similarly, a Mukhiya should not
be allowed to decide all alone about the
funds allocated for the Jawahar Rozgar
Yojana (JRY) and other programmes. Such
drawbacks and lacunae can be checked, if
elections are held regularly and in time.

Mr. Chairman, Sir, | would also like to
suggest here that elected bodies like
Nagarpalikas, Corporations, Municipalities
and Panchayats should not be dissolved at
random. As of now, they are dissolved without
of any rhyme or reason. Therefore it is my
suggestion that unless and until the
involvement of elected Representative of
Corporations, Nagarpalikas or Panchayats
in anti-national activities, corruption and
bunglings are proved, these local bodies
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should not be dissolved. It is very much
necessarytocheckthe misuse of the provision
to dissolve elected bodies.

Mr. Chairman. Sir, with these words, |
whole heartedly welcome and support this
Bill, because I sincerely hope that this Bill
would heraldthe advent of Gramswaraj, and
provision of potable water and electricity in
the rural areas. | am grateful to you for
providing me an opportunity to speak.

[English)

DR. DEBIPROSAD PAL (CalcuttaNorth
West): Mr. Chairman, Sir, | rise to suppont
the 72nd and the 73rd Constitution
(Amendment) Bills which mark a milestone
in the development of democracy in this
country. Since the very inception of out
Constitution and even earlier our national
leaders andthefather of the Nation Mahatma
Gandhi had always advocated that if
democracy is to be firmly established in this
country, it has to reach the grassroots of the
people. Article 40 of the Constitution has
given a mandate to the States and to the
Central Government also to establish the
Panchayati Raj so that these institutions can
function with efficiency and effectiveness.
There had been various Committees which
had been appointed for the institution of
these self-governing, village institutions. It
was, late Shri Rajiv Gandhi introduced the
Panchayati Raj 3illin this House, because of
certain Opposttion tacties that Bill could not
be passed. It has been the primary concern
of our Prime Minister that the pledge which
the Congress Party had given in its Election
manifesto,. hastobe redeemedatthe earliest
opportunity andthac his Bill has beensentto
the Joint Parliamentary Committee. Although
I was a Member of that Committee, not
because | was a Member of that Committee,
but otherwise also, the contribution which
the Joint Committee had made and the
recommendatiorwhich hadbeen giventhere
are of great importance | am not, at the
present moment, examining all the different
aspects of the two Bills.
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which are soughttobe introduced are: There
shall be direct elections to self-governing
institution like the Panchayats and also the
Municipalities, municipal corporations. Now
lfind that one of the amendments which has
been introduced is that election to the Zilla
Parishad or district councils may not be
directelection. Althoughthe recommendation
of the Joint Committee was that at all stages,
there will be direct elections, | do not know
why there has been a departure from the
recommendation at the stage of Zilla
Parishad. lthas always béen ourconstitutional
goal, namely that at alithese level of the self-
governing institution, the elections shouldbe
direct so that people’s participation, peoples
involvement inthe self-governing institutions
can be direct and they can have a dynamic
and creative role to play in the development
of these institutions. | should have thought
that the same principle on which direct
eiections have been advocated should have
been also at the district level.

The other thing is, these institutions are
very often superseded at some stage or
other by the State Governments and
therefore, many of these institutions like
Panchayats, municipal corporation are not
functioning democratically for many years.
In order to remove that type of deficiency in
the administration of self-governing
institutions, the Bill seeks to ensure that the
tenure of the institution will be fixed for five
years but if there is any suppression at an
earlier stage atime limithas beenfixedforsix
months within which there shall be a free
election top the self-governing bodies, That
is a welcome feature and | think, there is
almost a consensus on this point by the
different political parities.

If these institutions are to function
effectively andefficiently, two important things
are to be considered. One is. they should be
vested with powers so that they can play
certain creative and constructive role in the
implementation of the different economic
programmes concerning village Panchayat,
concerning municipality or municipal
corporation. These powers have been given
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underthe Billwhich is awelcome feature. But
at the same time, one has to consider the
financial powers with which these bodies
shouldbe vested with. Otherwise they cannot
function effectively. If they are to depend
upon the grants which are to be given at the
State level or by the State Government and
they have no independent source of raising
the revenues on their own, the result will be,
even if they have to function, they have
ultimately to depend upon the State
Government.

Now it is true that the Central
Government does not propose to interfere
with the functioning ofthe State Govarnment
vis avisthe functioning of the self-governing
institutions. But at the same time, the Bill
provides that in certain cases, they will be
given the powers of raising the revenues in
matters of different tolls, duties, and taxes.
There, they will have independent power of
raising the sources of revenue.

17.00 hrs.

In certain other spheres, they will have
to share the revenues which will be levied
and collected by the State Government.

Lastly, they will have to depend uponthe
grants-in-aid which the State Government
might give for the functioning of these self-
governing institutions. The establishment of
a State Finance Commission has been
provided for.

MR. CHAIRMAN: Please conclude.

DR. DEBIPROSAD PAL: | amtryingto
minimise and shorten my time.

MR. CHAIRMAN: Seventeen members
are to speak.

DR. DEBIPROSAD PAL: Ishallbe very
brief. The commission should be given the
power to determine the distribution of taxes,
doles and duties., One thing | want to point
out before this House is that the Central
Government also has to give certain amount
of grants-in-aid to the State Governmgnls
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and out of these, the State Ggvemment has
to give the finance to the self-governi
bodies by way of financial assistance. r?‘
such cases, the recommendation of the
JointCommittee wasthatthe Central Finance
Commission should have the power to give
recommendations on the basis of the States
‘ scheme for giving grants-in-aid. According
to my opinion, the Central Finance
Commission should have been given the
power as recommended by the Joint
Committee because ultimately the grant-in-
aid which is to be given by the State
Governmenttothe village municipalities and
village self-governinginstitutions, willdepend
upon what is the total quantumof the grants-
in-aid which the Finance Commission may
recommend for the different States. In such
acause, if the State Government willdepend
upon the findances which the Finance
Commission has to allocate, it is but
reasonable that Central Finance Commission
also should have been given the power to
mae recommendations on the basis of the
schemes which the State Government might
be making.

| request the Government to consider
whether the recommendations of the Joint
Committee should not have been
implemented in this Bill. In the Bill,
undoubtedly many major features are there.
Because of the shortage of time, | do not like
to developmentthem. But it is significant that
both 72 arid 73 Amendment Bills willintroduce
a vital and basic change regarding
decentralistion of democratic institutions in
our country., Itis for this reason that | would
recommend, the two Bills, shouldbe approved
by all the Members of the House.

[ Translation)

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman., Sir | support the 72nd and
73rd  Constitution Amendment Bills. My
friends from the Congress Party were
repeatedly invoking the name of the late
Rajiv Gandhi, in their speeches. | would like
to remind them here that while Rajiv Gandhi
wantedto introduce this Bill, he was particular
about one point, which he made clear at the



695 Constitution Savent ot g
ATQ s o new a
[Prof. Rasa gmg awat] P )

Panchayati RajSammelan, held onJanuary,
27, 1989. He said that” The Paper tigers
sitting in the capital are the least concerned
about the common man. It Is essential to
eliminate power brokers from the system.
The Eighth plan will be drawn at the district
level”.

Everything will become clear if we pay
ourattentiontothese two-three points raised
by him. The treatment meted out to the local
Governments, since indepengence proves
that whenever power passed into the hands
of authoritarian Congress regimes, theyhave
constantly endeavoured to downgrade the
importance and prestige of local elected
bodies like GramPanchayats,. Municipalities,
Corporation etc., which constitute the very
foundations of our democratic structure and
there should not be hesitation in accepting
this fact.

Mr. Chairman, Sir, through you,, Iwould
like to draw your attention towards and
observation made by Gandhiji. It is indeed
welcome that all political parties welcome
these two Constitutional Amendments and
lavishpraises have beenshoweredonthem.
| also appreciate and welcome the
Amendments, but mere rehetories or hopes
that they will herald the strengthening of the
village economy or provide social justice to
the ruralfolk or make the villagers feel that it
is their Government and that they are
contributing their mite towards the
development of the villages etc. and the
feeling that we want to inculcate in the
villagers about self-reliance and self-
determination, in the name of democratic
decentralisation, should be viewed in the
context of Gandhiji's observationinthe ' Hind
swaraj ‘ in 1908 that ' the adopticn of a
western styled centralised administrative set
up and industrial policy would spell disaster
for this country’'.

Even after, 45 years of independence
we find that the tendency towards
centralisation is on the rise, Delhi has
concentratedalltemporal powers inits hands.
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autonomy andeven theirlimited autonomy is
being interfered into. Exhibiting its
arbitrariness the Central Government Is
despatching many companies of Para Military
forces to the large and thickly populated
State of Uttar Pradesh, without the prior
permission of and without any request from
the opposition B.J.P. ruled State Government
and thus aggravating tension in Ayodhya.
When the Central Government,
concentrating and centralising all powers,
arbitrarily, imposes its decision onthe States
and threatens to misuse Article 356, then
where does the poor Municipal Corporation,
Metropolitan councils and Gram Panchayats
stand? So, | vehemently oppose the Union
Government's growing tendency towards
centralisation.

Today, one hasto run frompillarto post
at District headquarters, State capitals and
the national capital, to get a thing done. The
poor village Sarpanches, along with their
men are force to make the rounds of these
power centres and the Ministers not want to
decrease their powers, centres and the
Ministers notwantto decreasetheirpowers
even by an iota, so is the case with LA, S
ofticers. Under the circumstances, we Wil
have to change out approach and outlook
towards the panchayats andthe responsibility
tofulfill ourdreams of makingthe Panchayats
self-relient, providing them with autonomy
andfinancialresources, upgrading theirfiscal
powers, deliberating their duties and
responsibilities, providing them with
Constitutional Status, etc., rests on our
shoulders.

17.07 hrs
[MR. DEPUTY SPEAKER in the Chair]

My friends inthe Congress Party should
not take it otherwise but it is also a fact that
while they invoke the name of the late Rajiv
Gandhi, they tend to forget that he never
bothered to introduce these Bills, during his
five yeartenure as Prime Minister. Whenthe
1989 elections were on he horizon, he felt
that no strengthen the rural vote bank, there
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and 73rd Amendments to confer Statutory
Status to the Gram Panchayats,
Municipalities etc., where was his concern
for grassroots democracy when he was at
the halm of affairs? Then, he never paid any
attention towards it.

The Panchayat at systemin our country
is very old and the concept of * Panch
Parameshwar ' has been in vogue, for ages.
Ican quote a number of instances of several
States where the ruling Congress party did
not hold Panchayat elections for 20 to 25
years. li was only in 1977 when the Janata
Party Government with the alliance of the
then Jana Sangh came to power, elections
were held in several states. Today, these
people are shedding tears and giving
impressive speeches to welcome it. | would
submit to them that they should do
introspection and try to remove difference in
their profession and practice. Indeed in
democratic setup, the local self Government
means the administration by the elected
body whetheritisin avillage,town orcity and
whether it is a village Panchayat, Municipal
committee or District Board. It is not at all
proper to dissolve these bodies with the
change ofthe Governmentsintothe State as
the tendency is going on at present. Now |
think that the constitutional status is being
giventothemand lamgladthattheirtermwill
be of five years.

Mr. Deputy Speaker, Sir, the bell being
rung is not only an indication of the time limit
butitalso cautions the Members sittinginthe
House 72nd 73rd Constitution Amendment
Bills are being passed virtually to implement
Panchayati Raj and to realise the dream of
Gandhiji who propogated human values,
and had laid emphasis on the development
of rural areas as well as urban areas. On
Dec. 6, 1944, Gandhi ji had said that there is
avast difference between the culture of rural
areas and the culture of urban areas. lam a
villager and belong 1o a farmer's family. |
knowthe faced Panchayats, | know
how Panchayats are exploited. Paliticians
make misuse of Panchayats to fuffill their
political motives, Gandhiji had also warned
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wouldbe ruined. Theretore, itis very essential
tomake villages self-reliant and to implement
PanchayatiRajfortheirall round development
in the real sense. Now, the present 72nd
Amendment Bill is in consonance with the
basic spirit of the Panchayati Raj. Pandit
Jawaharlal Nehru had pointed out that
freedom should start from the lower leval.
Real democracy or Panchayati Raj would
exist in villages only if they have complete
power, and attain self-reliance. He also
suggestedthatthe Sarpanch of everyvillage
should be the Prime Minister of the area.
However, no efforts were made thereafterto
honour his sentiments.

Sir, | will conclude in two minutes. In
1957, Balwant Rai Mehta Committee
recommended three tier Panchayats Gram
Panchayat at village dJevel, Panchayat
committee at block level and thereafter Zilla
Parishad. The Committee had also made a
number of suggestions in this respect. Later
on, Ashok Mehta Committee was constituted
in 1977 and it als~ gave some suggestions
with regard to three tier Panchayat system.
Then GKV Rao and Singhvi Committee were
formed and they also gave certain
recommendations. Now, 72nd and 73rd
Amendment Bills are before the House. All
these factors prove that the efforts made
with regard to the implementation of
panchayati Raj or Self-rule have been very
slowandhow muchconscious we aretowards
the rural system. It can be easily judged from
the above factors that our consciousness
was nothing more an outward than show.

The total number of MLAs and MPs in

" the States in about 6000,, and the number of

Panchayats for six lakh villages is only two
lakh and twenty thousand and the number of
blocks Is only five thousand. If electians are,
held regularly in those areas too, it would
enable the elected representatives to be
more and more efficient towards their duties
and responsibilities.

Inthe end, | would like to give you-a few-
suggestions. There is a wide-spread
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corruption atParchayatlevel. The sarpanchs
of villages beirg illiterate get the whole work
done throughthe Gram Sewaks whowork as
the secretary of sarpachs and get things of
their own choice done buy the sarpanchs.
So, the Gram Panchayats should be made
abligatory forthe GramPanchayatsto provide
detailed information to the villages about
their earnings cs well as the grants received
from the Government and the details of the
items on which the expenditure has been
incurred duringhe last six months. Asystem
should alsobe evolvedto have acheckonall
these things andto maintain aproper acccunt
inthisregard, is thatthe villagers may be able
to know was to how much amount was spent
on their development.

Through you, | would like to submit to
the Central Governmentthat the Government
of Rajasthan has done a very good work by
formulating ascheme ‘ Apnagaon apnakam
* When a perscn does his own work, he ties
to do as much as possible with the last
expenditure and remains completely vigilant.
But when he is employed in a Government
job, he is least bothered about the work
because the investment is made by the
Government . Linder the above mentioned
scheme 70 percent of the investment is
made by the Government and 30 percent by
the villagers. In this way the villagers develop
a feeling of inierest in the development
works. Thus, they have a sense of faith that
their village is developing; electrification is
being done in their villages; roads are being
constructed and oiherfacilities like education,
water etc. are heing provide there.

Every precaution should be taken while
setting up the judicial system in the villages.
For instance if 2 Panchayat area is formed
and a politicai party deliberately merges it

‘with some otherareas, whichis quite distant,
the Panchayat should have a right to go to
court for seeking justice.

Sir, there should be no interference in
the autonomy of States through this Bill. The
Central Government is framing a model.

Amend.) Bill (Ins. of new part IX-A

There are five main characteristics of this
Bill. These characteristics are that these
panchayats should be given a constitutional
sautés; they should have financial powers;
elections should be held after every five
years. But it should be the right of the states
as how the reservations would be made to
which Sarpanch the reservation would be
provided, in which condition it would be
proyided and which area is to be reserved.

With these words | conclude and | am
grateful to you for the opportunity you have
given to me to speak.

[English)
17.17 hrs

. SHRI SYED SHAHABUDDIN
(Kishanganij): Mr. Deputy Speaker, Sir, the
Bill before us is indeed a historic Bill, but it is
not the last word pn the subject nor is it a
perfect or an ideal Bill. It takes us a step
forwardtowards the structural reorganisation
of ourpolity inline with our nationally accepted
concept of decentralisation of administrative
power. it may also be said that it constitutes
a step forward towards the realisation of
Gram Rajwhich was Gandhiji's dream; and
towards the implementation of the spirit of
Article 40 of the Constitution.

| would like to place before you a very
apt quotation from Mahatma Gandhi:

“Indialivesinourvillages, notinour
cities. When | succeed in ridding
the villages of their poverty, | have
won Swaraj”.

Gandhiequated Swarajwith the freedom
and power to be vasted in the people of the
village.

Mr. Deputy Speaker, Sir, | generally
support the Bill, with all the lacunae and all
the faults and all the omissions that | find
therein. But., Iwould like to place afew points
before you. When we speak of the Gram
Sabha in Article a243 A, our experience in
the implementation of the J.R.Y. progrmme
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has been rather unfortunate. There are still
powers who can manipulatethe GramSabha
because of the lack of consciousness and
the result is that the vested interests grab all
the money that is rneant for the villages. |
think, the State legislations that we are going
to have must ttake into account that the
Gram Sabha must be protected and
immunised 2gainst such usurpation of
authority by th2 vested interests.

In the propoced Article 243 (c), the Bill
lays down diffe1ent proportion for the rate of
representation of the people in the
Panchayats. | would have felt that the Bill
should have laid down a uniform pattern of
representation of the people in the Gram
Panchayats say onerepresentative forevery
500 people or one representative for every
thousand people, so that the disparity that
we see tocay into he representation of our
peopleinthe Lok Sabhaandinthe Assemblies
will r ot arise. Thase are all single member
constituencies andthe billenvisages a direct
elect:on. | would have thought that was time
that we start exparimenting with the idea of
oroportional representation at least at this
case level, and perhaps, if not that, at least
w.th the system of a run-off election so that
the person who is chosen by this electorate
atleastenjoysthe confidence of amajority of
the people of that constituency.

The mernbarship of the chairperson in
the next higher echelon of the system is not
guaranteed. Again it was been left to the
mercies of the State L egislature. I think, the
Bill should havz laid down a uniform pattern
that all chairpzrsons shall be ex-officio
members of the Panchayat atthe nexthigher
level.

There is als a distinction in this very
article in part 7 where Isay thatthechairperson
of a Pancyahat at the village level or at the
intermediate level shall be chosen by direct
election whiletiiat at the district level again is
lefttothe legislature. |do notsee any rational
for this. | believe that all chairpersons at all
the three level should be chosen by direct
election.

Third Amend.) Bill {Ins. of new

When we come to clause relating to
reservation, | must express my regret that
minoritiés have been left out of the scheme
of reservation and also the other backward
classes, although there is a consolation
clause putin atthe end of that section I think,
there should be a very, clear element of
reservation in favour of both the minorities
and other backward classes.

With due respect to the hon. Minister, |
made this point fast time also when | had
spoken in.tis debate. | do not regard the
women either as a separate community oras
a class or as a caste or even as a social
group. In fact, our historical experience is
that reservation for women has been used
by the vested interests in order to augment
theirpowerwithinthe elected bodies because
of the disparity in the level of education and
consciousness among women belonging to
different strata of society. Therefore, in
principle, when all the general seats - two-
third of the seats - are left aside, there is a
possibility that the very elements who are
today dominating the village life shall find
their way back ridding on the strength of the
women members who will be elected largely
from their group.

243A lays down the duration of the
Panchayat. | feel that five years is too long
a period. | think, at the Panchayat leyel, we
should have introduced a three- year period
as exists in some States.

243A lays down a very peculiar clause
for disqualification. It is absolutely correct to
say that a person is disqualified from being
amember of the Panchayat if he is citizen of
India orvoluntarily acquires the citizenship of
a foreign State. But this phase under any
acknowledgment of allegiance oradherence
to a foreign State * is rather vague and
unnecessary. Who is going 1o determine
whois loyaltowas an agent of foreign State?

Therefore, this gives a loophole for the
authorities to disqualify people on a political
basis. | think, this was totally unnecessary
and should withdrawn.
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243Alaysdownthatthe power, authority
and responsibility of the Panchayat. If you
read par (i), it says with respect to the
implementation of schemes for economic
development and social justice’ Good as far
as it goes. Then, it qualifies by saying, * as
may be entrusted to them, including those in
relation to matters listed in the Eleventh
Schedule ‘. | think, Eleventh Schedule is
alreadythere. Whowillentrust whattothem?
Do we accept any other authority which will
take away fromthe Eleventh Schedule. Why
limit; why qualify? The villages should be
totally autonomous in preparing their plans
foreconomic development and social justice
and authorisedinimplementingtheir scherhes
foreconomic development and socialjustice
within the confines of Schedule 11. There
should be no other external authority to put
alimit onthe exercise ofthis basic powerthat
we are vesting in the panchayats.

Under 243-|, there is no mention about
the distribution of central allocation. Every
State today receives a substantial allocation
from the Centre. How is the State going to
divide that? What part of that or what
percentage of that is going to go down to the
villages? Thisis the realquestion. We are not
talking merely of the taxes levied by the
State. We should also mention that any
central allocation shouid be subject to this
division between the State andthe Panchayat
this is not clearly laid down.

I come to the Eleventh Schedule. 1 find
two very serious omissions., One relates to
thecooperatives. limagme thatthe Panchayat
itself should act as a cooperative and should
breed lots of primary cooperatives invarious
fields of activity. Sir, the second element
which is left out is the marketing when the
price is high and then finance back the protit
to the grower. That should be one of the
functions of the Panchayat. Marketing of
agricultural products is totally left out.

| find that the panchayats have been
given some financial resources some
administrative authority and also some
authority to choose what they want to do for
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the development of the villages but noaword
appears abouttheircontrol onthe personnel
which wouldbe employed by the panchayats
to implement those schemes. Panchayats
are going to be cheated of all authority and
all the power that we are vesting in them
under this Bill, if they have no control or
powertodiscipline, toappoint, tohire andfire
the personnel that they require for
implementing their schemes at their level.
Weknow the States are very reluctanttopart
with the real substance of power. | think that
should have been brought into this Bill.

. There is another omission. The
relationship between the gram Panchayat,
intermediate Panchayatand ZillaPanchayat
1s not defined. In what way the power on the
subjects included in the Eleventh Schedule
shall be divided among these three levels is
not laid down anywhere in this Bill.

Finally, | make one very humble point. |
have seen the list of Government
amendments. With all this lacunae that |
spoke about, | still support this Bill because
this Bill represents the national consensus.
This BIll, has come out of the Select
Committee. | may have differences or my

‘personnel opinion about it. But | support the

Bill. But | certainly cannot bring myself to
supportthe Governmentamendments which
are unilateral and which have been brought
on the floor of the House without due
consultation with other parties. These Il is a
dilution of the Billand therefore, Sir, many of
us will be very much disinclined to support
the Government amendments. | do hope
that the Government will find its way to
withdraw those amendments as they go a
long way to dilute the impact of the Bill and
which have been objected to by very senior
colleagues from the treasury benches
themselves. With these 'words, | generally
supportthe Billbut Irequestthe hon. Minister
to consider some of the suggestions that !
have made.

SHRI D.K. NAIKAR (Dharwad North):
Sir, I thank, you for giving me an opportunity
to speak on this Bill. | fully support this Bill.
But | make some suggestions in relation to
reservation of seats. In Clause 243B,
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reservation is made in respect of SCs, STs
and women. Sub-clauses 1.2.3 nd 4 off the
clauseisinrespect of SCs, STs and women.
These are the specific directions givenin the
Bill itself. Under-sub-clause 6 of the same
clause, reservation is provided in relation to
backward classes. It is very vague and not
specific. | do not know what prevented the
Government is not spelling out the same
provision of what has been done in relation
to-SCs, STs and womento backwardclasses
also. lexpectedthat atleast afterthe decision
of the Supreme Court on Mandal
Commission, Government would think twice
and bring certain amendments as official
amendments to the saame provision also.
Even now, though not late,, | request the
hon. Minister that with his official
amendments, this should alsobe brought as
official amendment so as to do justice in
relation to the backward classes.

Anothersuggestionisregarding Clause
343 B and C where provision is provided in
respect of composition of the panchayats.

Imaytell ourexperience in Karnataka. During
the time of Janata Government, the Zilla
Parishads Bili was passed in which a single-
member constituency was provided. At the
time of delimitaticn, -the density of the

population of one particular community was’

very thick. This ‘provision of one-member
constituency was encouraging the election
of members belonging to a particular
community alone. There is no justice for
backward and weaker sections and they do
not have any opportunity to come up in any.
ofthevillage orcities. Therefore, if aprovision
for multi-membership is given here in this Bill
as a directive, then the States will follow it
and even the backward and minority
community people or weaker sections will
, get a chance for representation along with
the other caste people. There will be an
opportunity forthemtoget elected along with
the other caste people. Therefore | suggest
that the hon. Minister may think again on this
aspect and bring forward an amendment to
provide a direction at the Central level itself
not leaving the entire matterto the sweet will
of the State Government, as far as this
provision for multi-member constituency is

Third Amend.) Biil (Ins. of new part IX-A

concerned. Thank you.

SHRI! S.B. SIDNAL (Belgaum): Thank
you very much for giving me an opportunity
to speak. I rise to support this Bill. This is one
of the historical Bills and it will bring social
change in this country. | congratulate the
CGovernment and the: Prime Minister for
brining this Bill. Today is really a day of
celebration in the history of Parliament | say
thisbecause democracy should be the replica
of society and today in this Bill we find the
culmination of democracy. With the
implementation of the provisions contained
in this Bill, the village units will become self-
relient andthey wiltbe atle to organise their
won economy. All these days, villages have
been treated in a different way. They have
to go and beg the State Legislatures andthe
Parliament-to bestow some worth to them.
Today, withthis Bill, they can have theirplans
and their own economic achievements. It

. was not there all these days.

Sir, in this country, the effect of
urbanisation are very bad. Urbanisation has
been creating so many problems and there
is a wide gap between urban and rural India.
Actually there are two countries within one,
viz. India and Bharat. In Bharaf 80 per cent
of the total population lives and they are
backward. In any opinion, it is not only those
who areidentified by the Mandal Commission
are backward, butthe whole rural population
are backward. According to the whole of
rural society is backward. This Bill is the
dreamof late ShriRajiv Gandhiand it was his
idea to take India to the 21st Century. As
conceivedby him, this Billisthe real stepping
stoneforthe allround progress of this country.

Secondly, the term of the local bodies is
prescribed as five years. This is good. Shri
Syed Shahabuddin has said that it should be
three years. | do not agree with the hon
Member and | do not appreciate his point.
Holding elections every now and then will be
very expensive. We have to see this aspect
fromthat point of view also. Moreover, people
should have time to implement plans and
progrmme as devised by them. Therefore
the time-trame. of five years is completely
justified.
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" As far as developmental aspects are
concerned., | feel one or two points have
beenleftout. One of themis the cooperatives.
Cooperatives are now in avery poorcondition
and the public sector is not reaching out to
villages. It has been the experience of
Maharashtra that if there is a cooperative
instifutions, we could generate rural
economy. In addition to that, if we have

cooperative institutions like the sugarfactory *

orspinning mills, it will generate employment
fort the rural poor. This is an important
aspect. | would request the hon. Minister to
include this cooperative sector in the 11th
Schedule of the Bill.

Anotherthing which is missing in the Bill
is the Horticulture. Itis more important today
when the Government and the whole world
is thinking of deriving the environmental
benefits. Irequestthe hon. Minstertoinclude
horticulture as one of its programmes for
economic development. In rural areas,
activities like the fishery, forestry and so on
can generate a good amount of rural
economy.

Iwillnow talk about the three-tiersystem.
| have some doubts about the intermediate
institution at the Taluka level. | do not know
how the State Government will create this
institution. | do not know what exactly is the
thinking of the Government in brining this
point in the Bill. | am not clear about the
perception of the Bill, as to what it means by
second intermediate provision. When the
State Government gives certain powers,
with regardtotax collection or administration,
it may not be become only a political
institution. The three tiers should be
.distributed in such a way that is even
distribution of rights and dutie  which are
suitabletothelocalconditions andresources.
If some indifference is shownwhile distributing
the powers to the local units, it will totally
hamperallthe developmental activities. There
is no clear direction with regard to this.

The Government has proposed an
amendment that at the district level indirect
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election should be there. | do not agree with
it because indirect elections can easily be
managed and manipulated by powerful
people who have vested interest in the rural
areas. | think there should be no harm in
goingforthe ditectelection. It has beendone
in Karnata s0. Independent elections for
alithe Chamlrsons should be held as it was

* conceived earlier and the Government

amgndment need not be taken up.

I'supportboth these Bills as they propose
to bring back a healthy rural economy, as
conceived by Mahatma Gandhi.

[Translation)

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, 1am
grateful to you that you gave me an
opportunity to speak. Firstof allthe proposed
72ndand 73rd Amendmentinthe constitution
is a historic step. The reason being that
Mahatma Gandhi expressed his desire for
setting up of ‘ Ram-Rajya". Moreover, when
Iwas no more a Member of this House since
lresigned on July 27 the then Prime Minister
late Shri Rajiv Gandhi had expressed his
views in the month of October and | quote
that only 15 per cent of the total funds
sanctioned underthe JawaharRozgar Yojana
and mean for gram Panchayats reaches
rural areas and the remaining 85 percent is
eaten up by middlemen. Since then it has
been a part of our thinking and in view ot all
there things the Constitution Amendment Bill
has been brought.

Mr. Deputy Speaker, Sir, secondly,
Panchayat system had become just a
mockery in several states if not in all the
states in the country. Though we get
informationthrough newspapersthat regular
Panchayat elections are held in some states
like West Bengal, Maharashtra and Gujarat
etc., but most of the states treat Panchayats
as their legacy and have given the complete
charge in the hands of a single person. That
is why no reformation could take place in
rural areas so far. Everybody is aware of this
situation and keeping in view these
circumstances, we have raised the voice of
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a common man here. | would like to submit
that the Government deserves to be
appreciated thatthe term of Panchayats has
been restricted. Though, there is nothing
new in it. When our country was under
subjugation, the people of this country fought
against the Britishers and succeeded in
achieving a few things- they succeeded in
getting a limited power, under which we set
up Zila Parishads, local Boards and Union
Boards., Since then , direct elections to
these bodies were held and they were the
medium through which work in the fields of
education and health was accomplished.
But there was deterioration as soon as we
attained independence and got power in our
own hands and a single party formed the
Government. That single party Government
ruledfor along time. When it become weak,,
the elections to district boards and local
bodies were as stopped and these bodies
were placed in charge of officers.

Mr. Deputy Speaker, Sir, it is a matter of
concern that we struggled for long to attain
these things and the Congress set all these

, thing at naught. Rather this Government did
not bother to protect these systems. Now
Panchayati Raj has been implemented in
states under Article 40 of the Constitution, as
a result of which State Governments
constituted Panchayats. Today amendment
hasbeen broughttorestrictits term. It makes
itevidentthatthe amendmentis appreciating.
However, there are certain factors- for
instance states have been given the right to
constitute Panchayats under Article 40 and
an amendment has been brought to protect
that right. But the Government has ignored
Article 243 under which Legislative council
shall make provision by law. This Article has
been ignored because the right of the state
Government over Panchayat may continue.

Another point raised by the hon.
Members of the House is that the Pradhan
should be elected directly. | support this
view. The Chief Minister from Legislative
Assembly is not elected directly nor the
Prime Minister from Lok Sabha is elected
directly. But the Pradhan should be elected
directly because Panchayat is a very small
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unit representing 5 to 10 thousand people
and it is the backbone of democracy. The
Pradhan may not break.

| have been reiterating in this House if
there is no reservation in Panchayat,
candidates from Scheduled Castes and
Scheduled Tribes would never get opportunity
to rise. It is good that women have been
given representation.

There are some shortcomings init which
should be removed | support thé proposal of
recall. It is a very essential to strengthen
democracy. We may have to go if we do not
perform well and qn the cother hand, if we
performwell, our opponentswill be defeated.
It is a long process., It will become more
effective if it is implemented in a lawful
manner.

Since time is short, | conclude.

SHRIPIYUSTIRKEY (Alipurduars): Mr.
Deputy Speaker, Sir, | support this Bill as a
whole but | would like to raise some very
important points which none of the Members
hasraised. Thetribals havetheir ownsystem
in tribal areas and it has been existing for a
long time. Panchayat system is disturbing
that system, particularly Mankimunda
system. Mankimunda has got the complete
authority to decide, all the land disputes.
They posses even police powers from the
days of British regime. Police officers cannot
file afalse case without taking the consent of
Mankimunda. They possess administrative
as well as police powers. They do not have
powers only in murder cases. Police is free
to interfere in such cases. But they have
complete authority to decide matters in all
other respects including alltypes of disputes.
Inthe prevailing circumstances itis difficultto
get justice, poor people and tribals are being
deprived of their rights, they are being
displaced, there is none to hear them. They
had right to catch fish in rivers etc. and
Panchayat is disturbing them even ih this
field. They may enjoy these rights at least in
their own state such as Nagaland.

Tribals are being distributed in some
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states, particularly in Andhra Pradesh,
Madhya Pradesh, Bihar, Orissa etc. where
they are in large number. Without giving any
prior information to them they are displaced
and industries are set up at those places.
They have no right to raise. their voice.
Thousands of acres of land has been
snatchedfromthetribalsin Rourkela, Bokaro
and Ranchi. This has been the cause of wide
spread resentment among the tribals. No
proposals are taken up for their upliftment
even in our Parliament. They are being
harassed from all sides. Reservation will
have to be provided to them at places where
they are in majority. Tribals, who never
begged, aretorcedtodo so. The Government
willhavetoimprove theireconomic condition.

Only those candidates are elected in
Panchayats who dance to the Yune of
influential people. Mankimunda system
should be restored in tribal areas, only then
Panchayati Raj would function smoothly
otherwise it will be an utter failure. Today,
Adivasis are being deprived of their rights
andbeing displaced fromtheir native places.
Allofyou are already aware that ShriSharma
was paraded naked in the entire market in
Madhya Pradesh. The situation has
deteriorated to this extent.

it is my submission to the Government
that Mankimunda systemshould be restored
in all those areas where the tribals are in
majority This is my only submission.

SHRI BHUPINDER SINGH HOODA
(Rohtak): Mr. Deputy Speaker, Sir, I rise to
support this Bill. This Bill should have been
brought 45 years ago, but now it is going to
realise the dream of Gandhiji. | don't think
that the form in which this Bill has been
presented, would be effective 10 implement
Panchayati Raj or Gram Swarajya
completely. However, itis afirst steptowards
that dire~tion.

it was after the period of 40 years that
Shri Rajiv Gandhi thought of bringing about
Gram Swarajya ‘ and to realise the dream
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of Mahatma Gandhi and now it is being
realised . How to form Panchayats and what
should be its term have been included in this
Bill.

When the Constituent Assembly was
considering the Draft Constitution, it did not
even make areferencetoit. When Iread the
proceedings of Drafting Committee, | found
that only a single Member Shri Munshi who
had got the opportunity to live in rural areas,
wasthereinthe Constituent Assembly. When
the Draft Constitution was introduced in the
Constituent Assembly, a number of senior
hon. Member were there in the Constituent
Assembly, anumber of seniorhon. Members
were there in the Constituent Assembly
including ShrH.V. Kamath, Rangaji, Shibban
Lal Saxena and my father Ch. Ranbir Singh.
Allofthemincluding hon. Narayan Singh and
Ranbir Singh expressed their reactions to it.
And only after that, it was included in the
Directive Principles. |l havebeenthe Chairman
of Panchayat samiti in Rohtak. As per my
experience as sucth, | may say thatit was the
only system existed at intermediate level in
Haryana though the Bill is being presented
today. The Chairman has no supervisory
powers. So, merely having an institution is of
no meaning unless the work accomplished
there is supervised by Chairman. As Shri
Mani Shankar Aiyar has-already pointed out
that of all levels direct election is a must
whetheritis Panchayat Samiti. Panchayat or
Zila Parishad. Good polices have been
formulatedin ourcountry andthe contribution
of ShriRajiv Gandhitoo has beenconsidered
inthis respect. But he also admitted that only
15 percent of the total funds reaches the
rural areas. What is the reason? Complete
hold of bureaucracy in these matters is the
reasons. The situation cannot be changed
unless the interference of buroacracy inthe
development works at village level is
removed. An IAS officer is not the only
persontobe considered as bureaucrat, rather
thefunctionary like Gram Sewak orsecretary,
who looks after the entire work of Panchayat
is also bureaucrat. The Pradhan of Gram
Sabha or the gram Panchayat has got no
control over them. He does not put up any
appraisalthroughoutthe yearnorany elected
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person is the reviewing authority of such
appraisals. The Chairman of the Panchayat
Samiti, which is called as intermediate level,
has got no power as he does not write his
report nor BDO has any reviewing authority
in Zila Parishad. I narrate, an incidence from
my own experience. Firstday, when lwentto
join the meeting of Panchayat Samiti, | was
well in time and he office time was from 9.00
a.m. There were Some employees including
acc¢ountants etc. who were also supposedto
be represent there in time. But | found 5-6
employees absent. When | marked them
absent, the BDO objectedtoit. [ told himthat
since | was supervisor, | could do it, he said
that | had no authority to do that. How is it
possibte to get work done by the employees
if the supervisor has no authority to check
them? How will it be possible to utilize funds
for development works allocated by the
Government for the purpose.

[Translation]

The second amendment brought about
the financial power is that the Panchayat
Samiti will pass the resolution regarding
financial power and it is to be entrusted one
person, that is the B.D.O.. It should not be
like that and the financial power rest with the
financial Committee whetherit is atthe block
committee level or at the level of District
Council.

We have to ponder as to what other
things besides panchayats are necessary
for villages. Co-operative Society is one
such thing; after the nationalisation of the
Co-operative Societies, what is required is
thatthe elections shouldbe made mandatory.
Secondly, waterways and several other
things have been included in the 11th
Scheduled. Waterways department deals
with the affairs of canals. Waterways
department deals with the affairs of canals.
Patwariis not responsible to the Sapranch of
a Gram Panchayat. A Patwari deals with
revenue matters. The Sarpunch of the gram
Panchayat cannot interfere in his work. This
isnotasupervisoryfunction. Things invillages
will not improve unless the Gram Panchayat
is giventhe supervisory function wandthese
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are Co-operative revenue, irrigation,
education etc. Now, there has béen
nationalisation of education. When the S.S.
Boardselects as teacherand appoints himin
avillage, the Pancyahat Samitioranyperson
of that village has got absolutely no control
on the teacher- even when ‘the teacher
neglects his duty by notteaching the students.
During the British period all such powers
were with the district council. As a matter of
fact, the Sarpanch of a village and the
Panchayat should be vested with the
responsibility to watch as to which teacheris
teaching the students and which one is not
doing so. And their remarks should have
significance and weightage evenifthe matter
concerns financial power.

Gram Panchayat has no check even
over the police. Following any incident, the
police goes to the village and arrests 20
persons in any arbitrary manner withoutany
consultation withthe Panchayatof the village.
The dream of Gram Swaraj may be made
possible in the real sense only when the
villages are made integrated units giving all
such powars to gram Panchayat.

There was also a discussion regarding
district planning committees. The district
planning committees shouldcome underthe
District Council. If the District Planning
Committee has an independent existence,
then there will hardly be any co-ordination
between the Planning and implementation
and this will ultimately result into non-
competition of the scheme. The power of
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appraisal being enjoyed by the B.D.Os
at present should be terms ferred to the
chairman of the Panchayat Samiti and
similarly the reviewing power should be
transterred 1o the Chairman of the District
Council. Mr. Nitish Kumar had, a little while
ago, pleaded for a direct election but out
colleaguesbelongingtothe Communistparty
objected to this proposal and therefore this
proposal was putto an end. Well, the same
issue was raisedin the Constituent Assernbly
45 years back. The question was -
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[English)

Whetherthe individual is forthe State or
the State if for the individual.

[ Translation)

As aresult Mahatma Gandhiintroduced
Panchayati Raj

[English)

Panchayat is the balancing institution of
this which makes the State exist forindividual
rather than the individual for the State.

[Translation]
The confrontation that -
[English)

State itself has no power. It is for the
people.

[Translation]

Probably, the Government claims to
have attained that State and 1t is afraid lest
there be some disturbances and perhaps
that is why it did not prefer the provision of
adirect election. Butitis afactthatcorruption
has now pollutedthe Indian polttics. Suppose,
twenty members are elected throughindirect
election, then-it that case they may be
purchased by the big guns. No defection bill
is applicable there and elections may not
necessarily be fought on party symbols.

AN. HONOURABLE MEMBER: This
may be in this state.

SHRI BHUPINDER SINGH HOODA: |
am talking of the whole of India, | am not
talking of any particular state. Direct election
is the only solution to contain corruption.
Otherwise, corruption will spread to lower
levels to onthe extentimagination. Thenthe
Government may again think aftertwo, three,
four or ten years to introduce something like
this to face the situation. Now is the time to
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do sbmething and | welcome it. | welcome
the Bill with the core of my heart for the hon.
Prime Minister Shri Narasimha Rao has
brought forward this Bill to realise the dream
of Mahatma Gandhi and Rajiv Gandhi. Now
is the time to give a patient thought to all
these points because this is not the question
of India alone rather the communities of the
world that desire peace and prosperity will
have or really:

[English)

* Village republic is the only answer for
that!

[Trans/ation)

Unlessthere is Gram Swaraj throughout
the world, peace and progress cannot prevaii.

With these words Ithank youfor providing
me an opportunity to speak. | had many
more things to say but as the time is limiteq
| conclude.

SHRI RAMESHWAR PATIDAR
(Khargona): Mr. Deputy Speaker, Sir, lrise
to support the 72nd Constitutional
Amendment. Our colleague Shri Nitish
Kumar,, who was also a member of the
Select Committee, was telling during his
speech that there should be adirect election
to a Panchayats. As his Communist
colleagues have suggestion not to hold a
direct election at a Panchayat level, so again
asuggestioncamethat it shouldbe lefttothe
states to decide. Mr. Deputy Speaker, Sir, |
oppose this view too. It is an open secretand
it has also been the experience of the forty
years of democracy as how money and
muscle power are used in the lower leve!
elections. Election is influenced by mondy
and muscle power. Lesser the number of
members, easier it Is to influence them.
Therefore, the candidate for Sarpanch Is
influenced and at times even abducted and
terroristed and that way the election is won.
The right method is that there should be a
direct election. | therefore, also oppose the
idea that this issue should be left to the
States. This decision cannot be left to the
State Governments because today we are
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going fo amend the Gonstitution which is in

itself an impogtant thirrg andthis issugshould
be included in this Bill.

Hon. Member Shri Mani Shankar Aiyar
has praised everything that this Bill continue
| say, there is a difference between what is
said and what is done in the Congress
Covernment. There was a Janata Party
Government in Madhya Pradesh in 1977 of
which the Bhartiya Janata party was a
constituent and during thattime the provision
was made to hold a direct election to
panchayats, Districts councils, Chairman of
District councils Sarpanch of panchayats,
etc. This was same as has been laid down in
the present Bill. But as soon as the Congress
Government came to power in Madhya
Pradesh in 1980, it change those provisions
and conducted the election for Sarpanch
thoughindirect method by making anew law.
Solongthe Congress Governmentremained
in power it kept conducting the election
*hrough indirect process and kept getting its
own candidates elected. The Congress Party
played the policy of winning election for
assemblies with the help of Sarpanchs and
with the help Members of Legislative
Assemblies the election of Sarpanchs. In
this way such a circle was made by the
Congress Party that it has been maintaining
agrip at village-level. | welcome the present
Biliforthe simple factthat it has the provision
fordirect election and itis also a very healthy
thingfora democracy. iwould liketo say that
when we conclude that the préssure may be
mountedon Panch with the aid of money and
muscle power, is it then not possible to
influence the representatives of district and
intermediate levels inthe same manner. The
present Bill provides four indirect election at
district and intermediate level. Mr. Deputy
Speaker, Sir, | would like to suggest that
there should be a direct election at
intermediate level which is otherwise also
called block level and at district level. Shri
Mani Shankar Aiyarwas statinga littie while
ago that ever since the time of Jan Sangh,
the Bhartiya Janata Party has been
advocating strengthening of the Panchayat
system and democratic system; why then
these provisions have notbeenintroducedin
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the four states ruled by the Bhartlya Janata
party. In this context, | would like to tell our
colleague Mr. Aiyarthatthe BharatiyaJanata
party came to power in Madhya Pradesh in
April 1990 and withinthe short period of three
months thatis in July 1990 it introduced a
new Panchayat rule and implemented it. All
the provisions proposal now are already
there in practice in the Panchayat rule of
Madhya Pradesh. Moreover, our party has
gone to the extent of making provision of
directelection at districtlevel which otherwise
also known as block level or intermediate
level. Besides, | would also like to pose a
question as to why election for four differeat
bodies is not possible & one and the same
time. | propose that casting vote for the
election of Panchayat, Sarpanch, Janpad
chairman and district Chairman should be'at
one and the same time. Forthis purpose the

- voters may be provided a ballot-papers and

in this way all the elections in a district may
be overinasingle stretch., The Government
cando this experiment andthat willbe a very
nice thingforademocracy. Iwould therefore
like, to suggest that elections on every level
shouldbe ondirect election basis and that all
the elections should be conducted on the
same and single day (Interruptions)

Sir, there is one more point which |
wouldliketo suggest. ltiscommonknowledge
that whenever a particular political party
comestopowerit tampers withthe equations
of all the Panchayats to suit its own interest
Even the boundaries of Panchayats are
changed. Attimes, a village is annexed to a
different Panchayat and there by the village
iseasily brought underthe hold of aparticular
poiitical party. There should therefore be#
definite defined line of demacration.

AN. HONOURABLE MEMBER: This is
what is done by the Bhartiya Janata Party.

SHRI RAMESHWAR PATIDAR: The
hon. Member has perhaps forgottenthatitis
the Congress Government that has been
doing it for the first 40 years. History bears
testimony that the equation of Panchayats
has been tempered and boundaries of
Panchayat have been changed whenever
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the Congress Party has formed a
Government. This fact cannot be belied by
the misrepresentation by a handful of
persons. | would therefore, like to suggest
thatthe boundaries of Panchayats should be
demarcated on permanent basis. A patwari
is aman of the revenue department working
at the grassroots level and it is through him
the people deposit many taxes The problem
of demarcating the area of a Panchayat may
be solved by restricting it to the area of
jurisdictior of a Patwari. Inthis way changes
of political motives and leveling allegations
may also be stopp@. | would, therefore,
repeat that this suggestion should be
accepted so that frequent changes being
brought about in the boundaries of
Panchayats are avoided..

Sir, the word ‘ Pradeshi ‘ in Hindi. has
been used in this Bill, “ Panchayat Kshetra
men Panchayatcapradeshik kshetraabhipret
hai”. the English word used for this word is *
territorial . Therefore, the use of the word *
Pradeshik “ is not proper here. “ Panchayat
ka sammilit kshetra * should be used for it.

Similalry the word * striyon * is used for
women in section 243 (d) of this Bill which
relates to reservation for women. Since the
word ‘ striyon * does not appeal to the sense
of hearing, the word * Mahila ‘should be used
for it.

Iwouldlike to give one more suggestion.
We talk of unity and integrity of the country
andforthe sake of it we are incorporating this
provision in the Constitution today. So, |
would like to suggest that the Chairperson of
the Panchayat who is known by the name of
Sarpanch should be known by this name
throughout the country. It is essential for
unity and emotional integrity of the country
that the Pradhan of remote villages should
be addressed by this name.’

SHRI MANI SHANKAR AIYAR: Then
you should use Tamil word for it because
Hindi word cannot be used in my state.

SHRI RAMESHWAR PATIDAR. Any
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word can be used. If you talk of democracy,
then wc:dofthe language spoken by majority
of people should bg used. This suggestion
should be acceptedforthe sake of emotional
integrity of the country. The word Panchayat
should be used for village Panchayat and *
Janpad * for district. Similarly it would be
better if the Block Development Committee
is called by a single name.

Allthe elections formunicipalcommittees
are contested on party lines. Similarly, why
should notthe elections be held at Panchayat
leveland district ievel onparty lines: Charges
of corruptions are levelled against the
Sarpanch atseveralplaces. The Sarpanchis
not at all separate from any party. No matter
whether elections are contested without
parties butthey are contested on party lines.
Therelore, why shouid not the elections be
heldforthesebodies onpartylines. Elections
shouldbe heldon party lines from Panchayat
level to district level so that political parties
are directly responsible forthem. Today th-,
party cannot be held responsible whereas
charges and counter charges are levelled
against the particufar person who contests
the election. The political party and its
members should be held responsible forit. it
will prove more useful if responsibilities are
fixed at village lavel.

Mr. Deputy Speaker, Sir, as reservation
has been made for the people belonging to
Scheduled Castes and Scheduled tribes,
reservation shouldalsobe made forbackward
classes at village level because we find that
affluent people easily win Panchayatelections
indemocracywith money power and build up

- muscle powerwith money power. Thus, they

win elections and people belonging to
backward classes cannot win
elections.Therefore as there is reservation
for SCs, STs and women, a provision of
reservation for backward classes shoufd
also be made.

Provision of appointing a financlal
commission has been made in Madhya
Pradesh. As | have said that a provision has
been made for a state financial commission
right from 1990, such state financial
commission will help remove financial
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difficulties bet)ng 1aged by Pancrfayats.)l shall

gobeyondthis and say that acertain amount
of fund should be given to the panchayats on
the basis of population. Then, the ruling party
will not succeed in exercising partially at a
place where opposition party is having its
Panchayat. | would like to give one more
suggestion with regard to the 73rd
Constitution Amendment Bill that the anti-
defection law should also be applicA to the
Municipalcommittees. Alithe political parties
feel that some undisciplined councilors or
councilors of other ideology win ele€tions.
With the support of any political party and
after that they create d.fficulties. Therefore
anti-defection law should be applied to the
municipal committees as well.

Mr. Deputy SpeaXer, Sir, alisthas been
submitted with regard to tasks entrusted to
Panchayat. It is a long list. One more thing
may be includad in it that the new industry
tobe sct up should be set up in rural areas.
Industrial estates should be developed in
villages. This suggestion shouldbe accepted
in view of the increasing pollution, population
and de:ef.oratmg situat.on of law and order
in urban areas, The develepment of rural
areas will not take place unless the
Government does not make provision for
setting upon of industrial units in rural areas.
There is a shortcoming in this Bill that there
is no provision of conciliation courts In it.
Madhya Pradesh has enactedits Panchayat
Act and provision of Conciliation Board is
alsothere. Minor disputes of villagers can be
settle mutually. You may term it nyay
Panchayat” or conciliation court but this
provision should also be made in the Bill. In
such court Panch (arbitrator) can be
nominated with the consent of the parties
and Sarpanch can be its Deputy-Chairman
orthe Chairman. In this way the disputes of
villages can be settled in the village itself.
Therefore, this provision should also be
made. No provision of audit of the accounts
should be fixed directly on the district
magistrates or the district coliectors.

o |f a particular party is in power in @
particular state and if the Sarpanchas ofthe
particular party, are there then no action will
be taken againstthe Sarpanches in case the
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audit repon)goes(against therﬁ and they will

continue to remain in offices for five years.
The responsibility of taking such action
against them should be given to the district
collector and district magistrate. Lastly, the
people of the ruling party do not take action
so long as they care in power. | wish a lotus
may blossom in the reservior of democracy
in which filth has accumulated over the past
forty years since independence so that each
and every village may prosper.

[English]

MR. DEPUTY SPEAKER: Now, Mr.
Suryanarayan Yadav. Mr. Mumtaz Ansari
also has to go somewhere. There should be
some understanding between you. Mr.
Suryanarayan Yzadav's serialnumbercomes
now and Mr. Ansari’'s Serial number is 22. If
both of you were to adjust, we have no
objection.

SHRI MUMTAZ ANSARI (Kodarma):
Yes, | have already adjusted.

SHRI V. DHANANJAYA KUMAR
(Mangalore): The Janata Dal has gotonly 30
Membars and four of them have already
spoken today. The B.J.P. whichwas got 120
Members here, you are not giving the
opportunity to them. There should be some
proccdure. (Interruptions)

We are also in a hurry today. Why not
give us the opportunity? . (Interruptions)

MR. DEPUTY SPEAKER: It is a matter
of accommodation.

(Interruptions)

MR. DEPUTY SPEAKER: We cansend
Mr. Dhananjaya Kumar also much earlier. Is
it Okay?

(Interruptions)

MR. DEPUTY SPEAKER: Itis a matter
of accommodation among our own
colleagues in the House.

(Interruptions)
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SHRI MUMTAZ ANSARI (Kodarma):
Mr. Deputy Speaker, Sir, | am very much
thankful that you, for you have allotted the
time to me.

| rise to support this Bill because the
Seventy-third Amendment Bill is a historic
Bill which put forward various provisions in
the Panchayati Raj system and this
Panchayati Raj System is a long cherished
desire of the tounding fathers of our
Constitution and now this Bill is going to fulfill
the dreams and desires of the founding
fathers of the Constitution.

At the same time | would I’ke 1o say that
for the last many years this Panchayati Raj
system was in existence for a long time, but
this could not acquire the status, dignity,
viability and stability due {o various reasons
because in many of the States elections
were not held, in many of the States Zila
Parishads, Panchayats and all these
corporations are dissolved at the whims of
the State Covernments. So, there are certain
obstacles which will be removed by this
Panchayati Raj Billand | hope that whatever
provisions have been made in the Seventy-
third Amendment Bill will be implemented
with sincenty and honesty.

Sir, much has been spoken on this
historic Bil., nothing has been left, but |
would like to rendur come sort of valuable
suggestionsbecause onfliimsygroundsthese
Panchayati Raj institutions have been
dissolved by certain State Governments.
Forexample, in Karnataka all zila.Parishads
were dissolved by the State Government on
flimsy grounds "and when this case was
brought to the notice of the High Court, the
High Court delivered a historic judgment and
cirectea the State Government to hold
election by December, 31, 1992, and the
State Government just on one pretext orthe
otherwentin appealto the Supreme Courtin
order to delay the process of election. So,
such type of flimsy grounds should not be
there.

SHRIOSCAR FERNANDES (Udupi): if

.
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the Member can kindly yield, would say that
theterms ofthe panchayats and zilaparishads
are over. Secondly, we were to pass the Bill
and since we were to pass the Bill in
Parliament, we thought we can accept what
the Parliament has adopted. ltis only torthis
reason that we had to do this.

SHRI MUMTAZ ANSARI: Sir, | citing
just an example that in Kamataka on flimsy
grounds, all these elections were not held.

So, | am citing this only a5 an example.

MR. DEPUTY SPEAKER: It is not a
allegation; it is only an examrple.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): There is another example of
the BJP Government in Madhya Pradesh
that they have been dealing with the
Panchayati Raj in such a way that the High
Court said” “ stop it

SHRI MUMTAZ ANSARI: | was citing
this example of how the State Governments
aredissolving the PanchayatiRajinstitutions
on flimsy grounds. So, this power should not
go to the State Governments for the
dissolution of the PanchayatiRajinstitutions.
Rather, this power must be vested in the
hands of the Panhayati Raj institutions
themselves, because all these institutions
are destroyed of fimsy grounds by the State
Governments and this power should be
snatched from the State Governments.

Sir, lwould like to render some valuable
suggestions. Now, there is some sort of
reservation facilities which has been
extended to the Scheduled Castes, the
Scheduled, Tribes andwomen folk. This is a
historic provision in this Bill. | welcome the
reservation policy, byt at the.same time, |
would like to render a suggestion that there
must bé a provision for the reservation of
minorities and backward classes also. Only
a few days ago, a historical Judgement has
been delivered by the Supreme Court of our
country and so,, there must be some sort of
reservation for the Backward Classes and
Mandalities So, | would like to suggest that
this sort of reservation policy be included inn
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the provisions of the 73rd Constitution
(Amendment) Bill.

Similarly, the age must be reducedfrom
25 years to 21 years, because unless it is
reduced young andenergetic persons cannot
be included in the election process for
Panchayati Raj institutions. Then, some of
my friends have suggested that there must
a right to recall the electeéd persons. |
hemently opposa this provision, because
Yhe fuedal elements in the villages in the
villageswip are very strong will misuse this
provision andrecall the elected persons on
flimsy grounds. So, this nghto recall should
notbe incorporatedin the Panchayat RajBill.
Then, uptill now, only the baliable sections
have been given to the Panchayati Raj
institutions. | would like to suggest that the
judicial powers of Panchayati Rajinstitutions
must be widened. Then, there must be a
system of direct elections and we should not
think of an indirect elections system. The
direct election system will strengthen the
roots of democracy and that is why, there
must be only be a direct election system.

Then, for the personnel who are
appointed in the Panchayati Ra) institutions
they must be appointed by all these
institutions themselves because if they are
not appointed by the Panchayati Raj
institutions, then they will not be under the
control and supervision of these Panchayati
Raj institutions. So, they must have the
power to hire and fire. Then, there must be
aclear-cutdivision of resources betweenthe
State Governments, the Central Government
and the Panchayati Raj institutions so that
there willbe coordination and there will be an
enhancement of the resources and revenue
of all Panchayati Raj institutions.

My next suggestion is that some sort of
emolument or salaries and allowances like
those payable to the Members of pariiament
and the Members of the Legislative
Assemblies, must be provided to all the
heads and chiefs of these Panchayati Raj
institutions sothatthey canwork with sincerity,
honesty andintegrity incallthese Panchayati
Raj institutions.

Third Amend.) Biil {Ins. of new part IX-A

With all these humble suggestions, |
conclude my speech.

SHRISHARAD DIGHE (Bombay North
Central): Mr. Deputy Speaker,, Sir, | rise to
support the Constitution (Seventy-second
Amendment) Bill and the Constitution
(Seventy-third Amendment) Bill asthey have
.emerged from the Joint Committees.

Of Course, being a Member from
Bombay,  would confine myself only to the
Constitution (Seventy-third Amendment) Bill
which ccals with the urban cities. We are
discussing practically both these Bills for the
second time. During the days of late Shri
RajivGandhi, both these Bills more orless on
the same lines were discussed by this House
butcouldnot be passedbecausethe requisite
two-thirds majority were not there in the
Rajya Sabha. At that time also we had
welcomed these Bills firstly and mainly
becausetheyrefertothe devolution of power
to the people and the democracy is taken to
the grassroots level as far as the people are
concarnad. Fremthese main principles, there
is nobcdy now to oppose these Bills.

There may be some ditferences as far
as the details are concerned. But as | have
seen, all the political parties who are
represcnted in this House have been
wholcheanedly supporting the Billand atthe
same time, some suggestions have been
made.’

Asfarasthefirstpointis concerned, this
Bill me inly establ shes Nagar Panchayatina
transii.onalarea, Municipal Councilforsmaller
urban areas and Municipal Corporation for
largerurban areas. Which are the “transitional
areas " “ smaller urban areas " and “ larger
urban areas " are to be decided by the State
Government. Tha guidelines have alsobeen
given in article 243 (q).

As far as these Municipalities are
concerned, for the first time in the civic
bodies, MPs from both the Houses of
Parliament, MLAs and MLCs are involved
and they are supposed 1o participate as far
as municipalities are concerned. ltisinaway
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awelcome proposition. But it my also create
problems as far as big cities are concerried
because the persons who represent people
in Parliament and State legislatures have
different functions to do whereas the civic
bodies have got also a different role to play.
Any-way, it is a good experiment to be done
so that all the elected representatives are
involved and are connected with the
grassroots*bodies which are being formed
under this Bill.

It 1s not only these three bodies to be
established namely Nagar Panchayat,
Municipal Counciland Municipal Corporations
but the democracy is taken furthertothe last
man of this country through the forum of
Ward Committee. These Ward Committees
will be either two or more than two. Thatisto
be left also to the State Governments. Of
course, this Ward Committee will be formed
only in the Municipality having population of
three lakhs or more., As | see here, the
composition, the territorial areas of ward
committee and the mannerin which seats in
ward Committee shall be filled are to be
decided by the State Government. It is not
made compulsory that these bodies will be
know also elected bodies. | do not what view
the State Governments will take in different
States and it may be that these Ward
Committee may be ultimately decided as
not-elected bodies. But they willbe nominated
Bodics. For these ward Committee, if they
aretobe notelected by the people, thenfrom
that point of view and, to that extent
demccratic principles are eroded. In the
Municipalities, of course, all Members are to
be elected. As faras they are concerned, the
Wards are to be formed and the guidelines
are to be given by the State Governments.

Iwould have liked if some guidelines are
giveninthis Billalso asfaras as the population
is concerned. lf there Is, say, a population of
50,000 0r 35,000, there shouldbe one Ward.
If soma such provision had been made inthis
Bill, that would have been useful.

donotagree withthe suggestionof Shri
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Syed Shahabuddin that instead of simple
election, there should be proportional
representation. In this country, it is not
possibleto acceptthe principle of proportional
representation and not at all in these
Municipalities which are going to be formed.

Asfarasthe reservation areconcemed,
very good provisions have been made
According to the population, reservation is
given to SC & ST and from them, one-third
reservation is given to women. From the
general Members also, one-third
membershipis reservedforwomen;,including
the reservation for SCST.

As far as the Bombay Municipal
Corporation is concerned,. we have alréady
introduced this principle. Already there are
Wards reservedforladies, for SCST andthat
principle has already been accepted as far
as Bombay is concerned.

As far as the duration is concerned, it
lays down five years duration. It is a very
welcome provision because, as many hon.
Members have said, there are cases where
elections are not held for years together and
then the ruling party, whoever it might be,
decide the elections wheneveritis suitable to
that party. This provision will give proper
democratic content as far as these local
Bodies are concemed. If they are dissolved
earlier, then the elections will be held within
six months or, at the most, within one year.

But nothing is mentioned as to under
what circumstances these Bodies will be
suspended or disselved. | would have liked
if these provisions are aleo made and some
guidelines were given, as farthe suspension
erdissolution is concemed.

it is also provided here that..

* Reasonable opportunity wi be given
tothe Municipalities atthe time of suspension
or dissolution”

Ido notunderstand how it willpracticable
1o give opportunity to a collective Body. Itis
not an individual. How will you give a hearing
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10 the Municipalities? Who will be heard as
far as suspension and dissolution part is
concerned? Therefore, some more guidelines
will have to be given hereafter.

As far as disqualification is concerned,
itis providedthatifthe memberisdisqualified
for the purpose of election to the legislature
of the State, then he will be also disqualified
for this purpose. | do not know whether it will
also attract the Anti-defection law. As far as
Anti-defection law is concerned, a member
is also disqualified to become a member of
the State legislature and also Parliament. If
this is attracted, then there will be different
problems as far as these local Bodies are
concerned. Of course, in Maharashtra, the
Anti-defection law has been introduced in
the local bodies also. But | do not know
whetherthat s the intention of the farmers of
this Bill. Moreover, it has been provided
furtherthatifthereis any dispute asfarasthe
disqualification is concerned; then the
authority is to be appointed by law to decide
those disputes. 1 do not know what kind of
disputes can be referred to this authority. If
aMember is disqualifiedforbeing elected as
a Member, then at the stage of the filling of
the nomination itself that will have to be
decided and it is decided by the returning
Officer. Afterwards, if anybody disputes after
the election saying that a particular Member
was not qualified to be a Member under a
particular provision, therigenerally there are
election petitions and some court is to hear
those election petitions. So, I'think, this
provisionis redundant. What authority hasto
be establiched for what purpose? If at the
time of nominationitistobe decided, itwillbe
docidedbythe Returning Officer. f afterwards
it is to be decided, it will naturally be decided
by the judicial authority which wil hear the
election petition because it can be dec.ded
only by way of an election petition. <o,
socond thought may be given as far as this
provision is concerned.

Now, powers and authority are
menticned under Article 243 W. It is a new
thingthatthe planforeconomic development
of that arca has been left to thecse
municipalities. It is a very new provision, itis
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anewangle, itisanew aspectand some new
power is given to the civic bodies. The civic
bodies are generally concerned withthe civic
development of that city. But here we are
giving powers as far as the economic
development plans are concerned and
schemes which may be entrusted too them.
Now, if thatis to be looked after, then, Ithink,
funds will have to be provided not merely y
the State but even the Centre also will have
to provide these funds. Particularly, if there
are schemes of the Central Government
which are entrusted to these municipalities,
then, the funds for these schemes should go
from the centre also.

As far as the powers impose taxes etc.
are concerned, | would suggest that there
should be some provision whereby even the
Central Government can also contribute to
the funds of these municipalities.

As far as the Bombay Municipal
Corporation is concerned or the Bombay city
is concarned, | mustmention herethat atthe
time of late Shri RajivGandhi, Rs. 100 crores
were givento Bombay. Some Membermade
anallcgationthat announcements are made
andmoniesare notgiven. Thatis nottrue. As
far as Bombay is concerned, announcement
was made saying that Rs. 100 crores forthe
city for Bombay would be given Rs. 100
crores were actually given. Out of that, Rs.
37 crores were spent in my constituency far
the improvement of the slums of Dharavi.
The whole amount has been given. The is
substance is saying that mere
announcements are made and moneis are
not given. But even then, there is a case.

SHR! DATTATRAYA BANDARU
(Secunderabad): Sirlamon apoint of order.

SHRI SHARAD DIGHE: | am not

yielding.

MRR. DEPUTY SPEAKER: Whatis your
point of order.

SHRI DATTATRAYA BANDARU: On
the occasion of the Platinum Jubilce
Celebraton of the Bombay Municipal
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Corporation, Shri Rajiv Gandhi had given
this allocation as a part of a gift and like that.
Thereis no provisionforthat.. (Interruptions)

SHRI SHARAD DIGHE: The point is
that somebody said that announcements
are made but actually funds are not given;
announcements are merely made. But that
is not correct. He mentioned about the
announcement made at Bombay that the
late Shri Rajiv Gandhihad announced at the
time of the AICC. Session to give Rs. 100
crores to Bombay and nothing was given.
That is not correct. To make the record
straight, | would like to submit that Rs. 100
crores were given and Rs. 37 crores out of
that were spent for the Dharavi slums in my
constituency. Butlcanfurthersay that asfar
as Bombay is concerned, again and again,
provision of funds will have to be made. ltis
such a big city of having nearly one crore
population. There is so much of pressure of
population as far as the city is concerned, for
people from, all over the country come for
employmentthere. Thenthere s pressure of
all the civic problems of this city. Now the
Finance Commission suggested only Rs. 50
crore as faras Bombay is concernad. But as
I see, for Delhi, Rs. 1,075 crore were given.
When compared to this, Bombay city does
not get anything, even though it contributes
the highest to the income of this country, by
way of sales-tax, income-tax and all these
things. Bombay city deserves to get more
funds as far as these are concerned.

Therefore, my suggestion is that there
should be a provision. The State Finance
Commission will only recommend as far as
the State 1s concerried. But some provision
will have to made for the central assistance,
at least to the cities where there are
corporations. That also may have to be
considered.

I am glad that State Finance
Commissions will be established under this
Bill. t will make recommendations to the
State Governrhents for the shanng of the
funds trom the Consolidated Funds also., It
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will not only be a very good proposition but it
will solve many problems of imbalances in
every State.

AsfarasMaharashtrais concemed, our
Vidarbha region always complain about the
imbalances and they say that they are
neglected. But if this State Finance
Commissioncomes, then Ithinktheirdemand
for the Board also will go away. That will
satisfy and solve those problems also. So,
the imbalance within the State will be solved
by appointing the State Finance
Commissions,. | welcome this very much as
far as this Bill is concerned.

With these word, * | whole-heatedly
support these Bills and welcome them.

SHRI V. DHANANJAYA KUMAR
(Mangalore): Mr. Deputy Speaker, Sir, | am
happy that at least after 45 years of
independence, good senses have prevailed
over the law-makers to give constitutional
status to the local self-governments like the
panchayats, municipalities and municipal
corporations.

Many of the friends from the treasury
benches including my esteemed friend, Shri
Mani Shankar Aiyar have been taking credit,
glorifying Shri Rajiv Gandhi. | would like to
remind those people about the fate of the
then Janata and the new Janata Dal
Government in Karnataka. They took the
credit for implementing such a law in
Karnataka,. No sooner people of the State
rejectedthat party. Please do nottrytootake
too much credit. Otherwise, if you also want
to go the same way, | have no objection. *

Sir, much is talked about the
decentralistion of democratic power. In fact
what is required is decentralisation of the
administration. Itis notenough it we just vest
the power in the hands of the people. They
must be allowed to exercise that power.
They must be allowed to have self-rule.,
They alsobe made self-sufficient. They must
be made self-relient also. For the overall
development, wee must have integral
humanism approach. Pandit Deen Dayal
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Upadhyaa had been propagatmg thisintegral

humanism approach to each individual soul,
to try to develop each individual. That is why
we are welcoming this Bill. Our fond hope is
that by having Gram Raj, we will have Ram
Raj. Much is talked about the constitution of
the Panchayats, the Municipalities and the
Municipal Corporations; and also about the
manner in which the Members and the
Chairperson should be elected. | would not
like to add much to that. My main stress is
with regard to making provisiot'for finances.
For providing finances, the Bill says thatthe
Governors should constitute State Finance
Commissions and the State Finance
Commissions will decide as to how much
taxes will be levied, how much duties will be
levied, how much money will be shared with
the States * Consolidated Fund and also how
much will be taken from the consclidated
Fund of Intlia, if any money is available.

Senior Member Shri Sharad Dighe was
also trying to take credit on behalf of Shri
RajivGandhi, forhavinggiven Rs. 100crores
to the Bombay Municipality. We know that,
the Congress people will never look uponthe
smelipeople; they will never loox atthe small
villages; the will only look above and look
upon cities like Bombay.

SHRIA. CHARLES (Trivandrum): How
many lakhs of rupees are given under JRY?
Is it not to the credit of Shri Rajiv Gandhi?
This is very unfortunate. At least now, you
should recognise.. (Interruptions)

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Sir, Thave no objection in his
lind love of Deen Dayal Upadhyay. But |
want him to reduce the blind hatred cf Rajiv
Gandhiji. What he is saying is just not
obtained. We have had the highest

expenditure on anti-poverty programmes

under Rajivji; we have had the JRY under
Rajivji; and the genesis of this Bill also lies
with Rajivji. So, why do you notget away from
the Deen Dayal Upadhyaya-Rajiv Gandhi
syndrome andgetdowntodiscussing the Bill
that is before us?. (Interruptions)

SHRIVDHANANJAYAKUMAR: iwould

ird Amend.) Bill (Ins, of new
agree if Sh)n Ma{m Shankar 7 Aiyar himself

takes the credit. Why do you try to take
indirect credit? You try to take direct credit..
(Interruptions)

. SHRIA.CHARLES: Therelssomethm
wrong somewhere. (Interruptions)

SHRIV. DHANANJAYA KUMAR: That
is apparent. You can look around and see. .
(Interruptions) | am making suggestions; it is
upto you to accept it.. (Interruptions)

SHRI A. CHARLES: We will reject It..
(Interruptions)

SHRI V. DHANANJAYA KUMAR: Sir, |
was talking about the State Finance
Commissions, My submission is that by
giving such powers to the individual States
concerned to constitute Finance
Commissions at the State level, we will be
losing uniformity because some State
Finance Commission may make some other
suggestion. When we are thinking of
distributing the funds from the Consolidated
Fund of India, we should have a common
Finance Commission, as we have a Finance
Commission at the Government of India
level. So, why not the Finance Commission
at the Central level be entrusted with thjg
responsibility of deciding it once and for all?

They have also said that every five
years, they can appoint a new Finance
Commission. Here, whatmay happenis this.
Before you implement the suggestion made
by the earlier Finance Commission, you will
be appointing a new Finance commission
andthcy may come upwith newsuggestions,.
Every time, where does the money come
trom? Ultimately the burden willbe thrownon
the individual citizens of this country. How
much can we squeeze him? So, a fresh
thinking will have to be made on this. A
uniformfinancialdirection shouldbegivenso
that the gram panchayats and the
municipalities are assured of certainfinances,
eve though you implement programmes like
JRY, etc., etc.

Abcutthepowersthatwouldbeconferred
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and the responsibilities that are to be
discharged by the panchayats and the
municipalities along listis given. The provision
ofthe Bill says: the State Governments may
pass enactments to confer these powers
andfix upthe responsibility onthe panchayats
and the municipalities and municipal
corporations. lwould submitthatit should be
made mandatory. If you put * may *, there is
every Iikelihood of the State Governments
trying to take back the powers. It has
happened in Karnataka. We have got a very
bad experience. The present Chief Minister,
who was the then Education Minister, made
an announcement of opening many
educational institutions - many primary and
higher secondary schools O under the
provisions of the existing Zila Parishads Act.
But thethen Chief Minister said: “No, no; the
Zila Parishads have nosuch powers. We are
taking back those powers”.

There is a situation in Karnataka where
anumberof schools were openedbythe Zila
Parishads. Even teachers were appointed.
For the last two years; those schools are
functioning The students are studying. Every
year, aspecial permissionisgrantediothem
tor appearing in the examinations. But no
pay is given to the teachers. No suitable
building Is made available. Nofurniture items
are provided. There is such a peculiar

situation.

After vesting certain powers with the
Zila Parishads and Mandal Panchayats, the
Government wanted, in the middle to take
away certain powers and keep it for
themselves. So, | would submitthat it sgould
made a mandatory provision wherein once
and for all the position should be settled.
What right and authority is vested with the
panchayats and what are the other rights
which should vest at the State Government
level?

Regarding the municipal areas,, it is
said that the right of planning the right of
issuing licences forbuilding construction, the
right of laying roads, sanitation, etc., are to
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be vested with the municipalities and
municipal corporations, But as of now, wb
find in many of the municipalities, we hava
got two or three departments which are
dwelling upon the same subject. There is no
cobrdination between these departments.
We have got separate planning authorities.
We have got separate development
authorities. We have got separate water
supply and sewerage boards. Delhi is also
having the same experience. in many places
in Karnataka also, we haye got the same
problem.

For a commencement certificate, you
have to approach the development authority.
Then for licence to construct a building, you
will have 10 go to the corporation and to get
the-electricity connection, you have to go
beforethe electricity authority. Forwater and
sewerage, you will have to go somewhere
else. So, there should be a coordination
among allthese agencies., All these powers
should be vesteu in one authority.

Again, a caution will have to be taken
thatthere should be uniformdevelopmentall
along at least within one State. You cannot
give the powersto eachindividual municipality
and municipal corporation to issue building
licence as well asto lay roads and have other
developmental programmestotheirindividual
liking. Instead of that, you must have one
agency, At least in this regard, you must
have a centralised authority which would
keep in a view the uniform development of
the entire State.

I would not like to take much time of the
House. The other measures, as proposed,
are welcome, So much of deliberation has
been by the Joint Select Committees.
Separate Joint Select committees have gone
deep into the matter. Let us leave it to the
consensus of the State administration to
implement these provisions so that after
experience, we can core back and think of
making further amendments properly. |
support the provisions made in these Bills
with the fond hope that these will he
Implemented as early as possible.
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Somebody from the treasury benches
was making a mention and again do not try
to blame me forthat. Late Shri Rajiv Gandhi
was dreaming of the 21st century. But we
would like to get the provisions implemented
inthe 20th century itself so that it willbecome
true at the earliest time.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Sir, | rise to support
the Constitution (Seventy-second) and
(Seventy-third Amendment) Bills. | would
like to make some suggestions. | agree with
the proposal of five year terms of the local
self-Governmentbodies likethe panchayats
and municipalities. Thisis veryveryessential.
Themainreasonforthe ineffectivefunctioning
of the panchayats whichwas initiated earlier
as far back as in 1959 was that in many
cases, they were superseded and elections
were not held in some States even for
decades, as Mr. Sharad Dighe was telling.
So, this continued and definite time frame of
five years is essential and it is a welcome
measure. But my suggestion is, If for any
reason elections cannot be held bcfore the
expiory of five years or if elections are to be
held within six months from the last date for
some reasons, then let the elected bodies
which were there for the five years period
who came into office with the support of the
people continue for the six month period
instead of the officials who are appointed by
the Government to discharge the duties of
those local bodies.

lalso agree broadly with the surgestion
of a three-tier set-up. This set-up is there in
several States. In some States, all the three
levels are effective whereas in somz States,
the mainfacilities and Zila Parishad whereas
taluka Panchayat Samiti is almost a
supervisory organisation and a coordinating
organisationwherethe MLAisthe Chairman
of the samiti. We agree broadly with this
three-tier set-up.

Regarding elections to the bodies, 1 do
not understand why there is some
contradictory statement both in the Bill that
has been placed here and in the Select
committee report. At one place, they say:
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o All the seats in the panchayats at the
village level and intermediate level, it any,

shall be filled by persons chosen by diret
elections”.

19.00 hrs

In another place®on page 3, it was
stated:

* The Chairperson of a Panchayat
at the district level, if any shall be
chosen by election in such manner
asthe Legislature of the State may,
by law, provide.”

and

“a Panchayat at the village level or
intermediate level, if any, shall be
chosen by direct election”.

Somehow, Ifeelthere is some rethinking
onthis. Ourexperience isthatdirect elections
are desirable. We have direct elections in
AndhraPradeshforGramPanchayatwards,,
sarpanches of the village, Chairman of thg
Mandal Praja Parishad, Chairman of the Zila
Praja Parishads and so on, Of course, the
Sarpaches of the Village Panchayats are
members of the Mandal Praja Parishads.

AN.HON.MEMBERS: Isthe Chairman
of Zila Parishad also elected directly?

SHRI SOBHANADREESWARA RAO
VADDE: Nearly seven lakh people have
voted to elect the Zila Praja Parishad’'s
Chairman., Similarly, in the municipalities.,
municipal chairman and the councellers are
elected directly by the people.

AN. HON. MEMBER: It is two minutes
past seven o’clock Sir. Are we extending the
time of the House?

MR.DEPUTY SPEAKER: Shouldwe it

for another 20 or 30 minutes so that some of
_the hon Members can express their views?
Otherwise, tomorrow, there.will not be much
time and itis notfair to expect that a Member
should express all his views and suggestions
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minutes are required to put forth the views.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): Let
the Member continue and finish his speech.
We have no objection.

SHRI SOBHANADREESWARA RAO
VADDE: We have to speak on both the Bills
and | have to make many points. | will
continue tomorrow. | am the only Member
from my party to speak on these Bills.

SHRI SAIFUDDIN CHOUDHURY
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(Katw ant to ear hlm tomorrow

also.

SHRI SRIKANTA JENA (Cuttack): Let
him be the night-watchman.

MR. DEPUTY SPEAKER: So, the
Members are notin amoodto sit any longer.
The House stands adjourned to reassemble
tomorrow at 11 o'clock.

19.04 hrs

The Lok Sabha then adjoumned till Eleven
of the Clock on Thursday, December 3,
1992/Agrahayana 12, 1914 (Saka)
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